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LOK SABHA

Thursday, July 28, 1966/Sravana 6,
1888 (Saka)

—

The Lok Sabha met at Eleven of the
Clock.

[MR. SPEAKER in the Chair]'
ORAL ANSWERS TO QUESTIONS
Question No. 91.

Dr. L. M. Singhvi: Question .No 91.

Mr. Speaker:

But I would like to submit that this’

question should have been answered
by the Prime Minister to whom it was
addressed and a statement should have
been laid on the Table, particularly
when so many details are being sub-
mitted and asked for.

Mr. Speaker: Let the answer come.

Representation from Rajasthan M.Ps.

*91. Dr. L. M. Singhvi: Will the
Minister of Planning and Seocial Wel-
fare be pleased to state:

(a) whether a delegation of Mem-
bers of Parliament from Rajasthan
met the Prime Minister during the
Budget Session to present a memo-
randum to press the due claims regard-
ing the development of that State;

(b) if so, whether the suggestions
contained therein have been consider-
ed; and

(c) the reaction of Government
thereto?

The Minister of Planning and
Social Welfare (Shri Asoka Mehta):
(a) Yes, Sir. During the Budget Ses-
sion of the Parliament, some Members
of Parliament met and discussed with
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the Prime Minister a number of points
relating to development schemes/pro-
jects in the Plan of Rajasthan.

(b) and (c). These suggestions are
being examined and are being attend-
ed to to some extent.

Dr. L. M. Singhvi: As I said, it
would have been much better if these
steps were spelled out and if a state-
ment were laid on the Table. At any
rate, I should like to know whether
Government have considered the fact
that as against the all-India average of
9.3 per cent for electrifiction the
average for Rajasthan works out to
only 3.9 per cent, ind whether it is a
fact that schemes regarding rural
water supply, border roads and desert
development have become stalemated
and stagnant and there is a decelera-
tion in the tempo of development in
Rajasthan than because the Central
Government have always said ‘these
are under our consideration’? The
consideration has been too long and
no results have yet come out of it.

Shri Asoka Mehta: I may point out
that as far as power is concerned, if
we take it as an illustration of the
point that has been raised, the Rajas-
than Government' has taken up
simultaneously a large number of
schemes of rural electrification. The
result is a large number of transmis-
sion lines, numbering 57, being taken
up, instead of taking up a few and
completing them. The State Electri-
city Board has also carried a large
stock of trasmission materials and
equipment. Now we are trying to
find out how whatever equipment is
available can be utilised quickly in
order to complete a limited number of
lines rather than have a very large
number of lines which may not be
completed. This matter is being
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examined by them, and on the side of
Government here and the Planning
Commission, necessary -assistance is
being provided.

In the same way, when the question -

is asked about roads in border areas
machinery is being set up to draw up
a master plan. The requirements of
roads in border areas of Rajasthan
and Gujarat have been reviewed and
the present machinery is considered
adequate for planning road develop-
ment in these areas.

As regards rural water supply,
during the Third Plan an expenditure
of Rs. 2.75 crores would be incurred.
In addition, programmes under local
development works and welfare of
backward classes are also being imple-
mented. During 1966-67, a sum of
Rs. 40 lakhs wag allocated for rural
water supply and Rs. 19 lakhs would
be incurred under local development
works programmes. Tn addition, this
programme would also be undertaken
under the welfare of backward classes
scheme.

Dr. L. M. Singhvi: In the memo-
randum submitted by the Rajasthan
M.Ps., particular emphasis was laid
that care should be taken to ensure
that the composition of the Desert
Development Board is such that it is a
dynamic and effective body and that
sufficient funds are placed at its dis-
pusal. It seems that this is a body,
as conceived and implemented by the
Government, packed by officials only,
and very inadequate funds have been
made available for this body, so that
the pilot projects which were suppos-
ed to be implemented under this pro-
ject have been sharply reduced. What
is the position of the Government in
this matter?

Shri Asoka Mehta: As far as the
Board is concerned, the Desert
Development Board, we will have a
Commissioner who wil] be the Mem-
ber-Secretary; there will be three
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specialists who will be Members of
the Board.

Dr. L. M. Singhvi: All officials.

Shri Asoka Mehta: As far as the
provision made for carrying out the
pilot experiment is concerned, Rs. 10
lakhs have ben provided during this
year.

Shri Harish Chandra Mathur: I am
really amazed at the hon. Minister’s
utter ignorance in making these state-
ments. Is the hon. Minister aware that
as against 22,000 villages in Rajasthan,
not even 1,000 have been electrified so
far? He says that Rajasthan is taking
electricity here, there and every-
where. Is it not a fact that Rajasthan
has got power available, it has taken

. them to those localities where there is

concentration of wells, but it cannot
give connection to the wells because
there is no fund for the transmission
lines? Regarding rural water supply,
is he aware that this year’s provision
is Rs 20 lakhs only for pilot project
schemes, whereas only to complete
the works which are in hand, more
than Rs. 64 lakhs are required? Other-
wise, the whole thing is coming to a
grinding crash. The Chief Minister
has written a D.O. letter to the Prime
Minister, I have written g D.O. letter
to the Prime Minister, the Prime
Minister has, written to me saying that
she is asking the Finance Minister
and the Planning Minister to take
immediate action. This is the most
important question which you are
having, and these lines should have
been drawn before September so that
lift irrigation could have been taken
advantage of today. Without this,
rural water supply is coming to a
grinding crash. Are these not facts?

Dr. L.° M. Singhvi: Very stark
facts.

Shri Asoka Mehta: Frankly, I can
only give information to the hon.
Minister that i with me. May T point
out that during 1966-67 Rs. 2.5 crores
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have been allocated for rural electri-
fication. Within this amount, a cer-
tain number of transmission lines
have to be completed.

Shri Harish Chandra Mathur: Mr.
Speaker, will you ask him whether he
contradicts one single fact which I
have stated?

Shri Asoka Mehta: Either I am here
to give information or I am not.

Shri Harish Chandra Mathur: I am
asking information regarding the facts
which I have given.

Shri Asoka Mehta: I am giving the
information that this amount of Rs. 2.5
crores can be spent on a number of
transmission lines which may or may
not bring immediate results, The
policy just now is to concentrate upon
schemes in 3 manner whereby results
can come immediately. Therefore,
our proposal to all the States is that
whatever the allocation, the allocations
could be so used that it can bring re-
sults in the season itself. Therefore,
we do not want too many lines to be
taken up at the same time because
they remain incomplete. We would
like a few selected lines to be taken
up and completed. ’

Then, it has been suggested as far
as rural water supply is concerned
that the figure that.I have given is
larger than the figure that the hon.
Member has suggested. The reason is
that he is talking of pipe water supply.
T have talked of rural water supply.
There are other kinds of water supply
beyond pipe water supply which is
also being provided for in rural areas.

1 quite agree that the needs of
Rajasthan are quite pressing and that
the State Government has been ex-
periencing considerable financial diffi-
culties, but the Central Government
has also been experiencing severe
difficulties. When we are being called
upon to curtail our expenditure by 10
per cent or more in whatever manner
it i3 necessary and possible in order
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to see that the budget remains belanc-
ed, obviously any new claims that
come up have got to wait.

Dr. L. M. Singhvi:
is an old thing.

+ft SR W . qEA AERA,
T A AT FE | aweEg
gmy wEr w9 1w
TserE - R fagar f5 o wafe
FT haer AW TF I7 TQ) AT @
AT IgHT wrAAT A9 HEH
g & g@Q amiw  fawelt @reEr
forgd fF aX# Fioar g€ T
AT A9 AT AL QIAT AT
FAT a8 g @T § 5 4@ aw i
TFEAA I gaeqr oSt wifas § 99
F F 3@ FT 4fq qIT FT AT AW
FIT FE & | AT S&fs  qoedm
AT fasdt g€ g & T Tt 9T qar
g adf & @ o fawr wie FY T FF
A3 HeFTA- § ATH @ g ar ¥
HAY wAERT § QAT A0 g 5 @
qg 3T A1 qrat F I A A9 qe
FT Y97 RICT FIF o< § Stog qrafwFar
2T AR quT qAY S S aray G
a1 fF e #1497 ARw Tga. IRy,
I IT g FG AT IqH 7 T6
WA FTARTFIOF ?

Y AW Agar : SGHIF AT
A qarfE oA g, W WY
IgF TR F U™ FEIT F AT W=T
FIETF 7 § afq <7 a9 @
T AF gER A N AT L, FAqEH
FaAq far fe Ao AN g g F
I F TR a7 &, FIT A 1) 967
oY FTHY §, IT FY STef@rq W FTR §
foad alew &Y aFx & 39 =1 yaafas
A ¥ fag AR qeafas Tsat #
FHFEH FAT T

Rajasthan Canal

Y wiw q q@T S
# fag 75 FAO3 TAr WO fFar wam
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MIIgAAITE T H IF A 5
FAOT 7947 fear war 1+ g Toea™
TRLEH FALATEIT F AT F7 foreaafy
fadT & 3q = 5 FAT ] & & A1
T e FT fear w@r g 1 & wrAAw
ATEAT g % w11 F1$ Q&Y e /T
F famania & faw & e =
frg gg a7 F I3 Q0 &9 fimr sy
maFITATT EfF war Aw
A g FLIITFTRT AW

=t wE Wgar : TW A AATFI
qEdT %9 g9 § fam v &, wAWw
TFIT & a1 foo qiga § 3T F
gAalT fagat &1 & A F oW
JAAAT ST FEFAT &, qOA FgwL
wiferer

=t fiFT T d7@r 2 T A QA
faar sa wm ar Y, § ag sran agar
g1

St TRAEw a1eq ¢ HeTE WEIRA,
HAY AERE FT S IWI 4 qG T
Fae a1 fF ag et oY qare & e
¥ fre gAFTaFAT & | A A @I F
e § 91, 99 & I ¥ WAl wRiEw
FT YT FAT & 7

ot wE Rgar : § A qgw F
fo 1gT 31 ®IF 7 1 Iq FT AT
& g ¥ faar war & | qgw saw
qq FET &1 AR F YU FA F forg
™ G 7 oreq § a8 UF a1 F ag
fast gt &, 98 whEr-whEar ow
a1 & a9 gEL i | famam 1 farmr
49T 59 Q19 § A9 g @ 999 @A
Y D F J7 @ @1 AT IIE
ST & £ T AT I A Tga &1 ST
T FT A g Fifs g
i gieta qEAlad A E |
Shri A. P. Sharma: Sir, Mr. Mathur

has stated one kind of facts regarding
all these problems and the Minister
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has given a different kind of answer.
Is he in a position to deny the infor-
mation that Mr. Mathur has given?

What is the basis of the collection of

information by the Minister?

Shri Asoka Mehta: To the best of
my understanding there has been no
difference of opinion about the infor-
mation given. What he is saying is
that Rajasthan’s needs are much
greater and asks: is the Minister
aware of the needs and of the fact
that the Rajasthan Chief Minister has
been writing to the Finance Minister
and the Planning Minister to see that
these needs are attended to and whe-
ther I am aware that the Prime Minis-
ter has also referred this to the Fin-
ance Minister. Between what has
been provided for in the Plan and
what is required by Rajasthan there
is a marked difference; I concede that
straightway, but the point is: how are
we to bridge the gulf?

. Shri Harish Chandra Mathur: Mr.
Speaker, there is 3 great misunder-
standing created by the hon. Minister’s
answer. The only question is whether
you are aware that the rural water
supply schemes® which are already in
hand require another Rs. 66 lakhs
but they will have to be abandoned
this year—is this a fact or not? Even
those schemes which are in hand will
have to be abandoned. Not one new
scheme is being taken up. Is it a fact
that wells cannot be given connection?

Shri Asoka Mehta: I have said re-
peatedly that one can give connection
to a large number of wells provided
one can provide transmission lines.
If the resources at our disposal are
limited one has to be selective and
select a particular area and use it so
that these wells are electrified. When
you do it certain other parts of the
State will not get connections during
that year. When resources are limited
you deploy them in.a manner where-
by certain results occur at some place
while. certain other parts will have to
remain without that.

Shri Priya Gupta: 1Tn view of the
reply and the clarification given by
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the Planning Minister about the diffi-
culties of the Government to spend
money as is required for Rajasthan’s
improvement, may I know whether
the Government has ‘considered this
point, namely, owing to the very
acute .shortage of drinking water
in some places like Churu and Bikaner,
the poisonous water from the wells is
taken and the people die of that, and
may I know whether the Government
have thought about the problems over
there and given a gpecial priority for
rural water and electrification, and
whether they have considered that in
the Plan it should be given special
provision as an urgent affair?

Shri Asoka Mehta: While it is not
possible for me to give an answer on
the spot about the suggestions made,
al] that I can say is that when the
Plan was drawn up, within the

_resources available for Rajasthan
plan, maximum effort was made
to allot resources for rural
electrification and for rural water sup-
ply. That these resources are inade-
quate in terms of the needs and urgent
requirements is recognised, but I may
again point out that here we find our-
selves in great difficulties in trying to
assist any particular State at this junc-
ture of time.

Y wo #To FAT :  WAT TF AFa<
aTga 7 Fgl 5 Awam A F ot
T geaona JgF & 1 A # gl qERT
¥ AT =EEn g v wfex qar st
Ffgw &1 ag foemt & o1 7 fr agt
F vt Y 77 57 vt fasy | Fav waqaqr
F19af g ag qgi § NF F qrAr
Y HIT eqTH TG

St o FgA ;T O QA oA
faar o1 w7 &, e wg 9T €
fergeata & o= WX WA ¥ o
FT g AT FAT G A 500 FAT
TT FAAT T WD F A= YAFT
FAATH FET 1 A W | HF 700
3T 800 FAT TAT A | T&H I
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% gwa fafaeet oo oo amax ¥
FTH! TEHHTT FT WG § 1 75 ATH-
o & f5 feel oF ot fifge & w1t
R 500 FOT THF FT g0 T=H
FT G | AT F qIAY ST WEAT
S T Y 7T FT Iq A ¥ FreAT Y,
e dfsam | fog 9 ¥ fa@
ST g% A A1 g ww Afd | Afe
1T 71 g Fr=1 gRn v WX i B
FTe 37 § TFHTFHT 9§47 FGLEAAT

Aid from World Bank for Agriculture

+
*92.Shri Bhagwat Jha Azxad:
Shri M. L. Dwivedi:

Shri S. C. Samanta:
Shri Subodh Hansda:

Shri Warior:
Shri P. C. Borooah:

Will the Minister of
pleased to state:

Finance be

(a) whether Government have asked
the World Bank to apportion large
funds for agriculture out of its annual
aid pledges; and

(b) if so, the proposals discussed and
agreed to?

The Minister of Finance (Shri
Sachindra Chaudhuri): (a) Govern-
ment has stressed to the World Bank,
as much as to friendly Governments
abroad, India’s efforts for accelerated
agricultura] development and has
generally sought support therefor.

(b) Various schemes both of agri-
cultura] development and of improv-
ing our -capacity to make available
inputs like fertilizers, pesticides, etc.,
are under discussion with lending
authorities; g list of these is laid on
the Table of the House. [Placsd in
Library. See No. LT-6525/66].

Shri Bhagwat Jha Azad: From the
list I find that the support for agri-
culturzl projects by way of loans is
much less when compared to the
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other sectors. May I know whether it
is a fact that the Government did not
approach the Bank for agricultural
loans on a larger scale as compared
to others, or there is an inbuilt resist-
ance in the World Bank to give loans
for agriculture, compared to industry?
What is the real matter?

Shri Sachindra Chaudhuri: 1t is not
correct to say that Government has
not approached the World Bank. The
discussion is proceeding at the moment
as to what should be the allocation in

respect of agriculture and other
sectors.
Shri Bhagwat Jha Azad: If it is not

true, as the Minister says, then, may I
invite his attention to the statement
in which it is mentioned that they
have approached the World Bank for
fertiliser projects in the - private
sector—item (iii), (a) and (b) at page
3—and in view of that, may I know
whether Government has ever made
any attempts to get loans from the
World Bank for fertilisers in the pub-
lic sector?

Shri Sachindra Chaudhuri: As I
have said, so far as fertiliser is con-
cerned, there are already in the public
sector two fertiliser plants with the
aid of Italy. Then, so far as the
other ones are concerned, the sugges-
tion is that this might be done in the
private sector.

Shri Vasudevan Nair: Did they ap-
proach the World Bank for a project
in the public sector? That was the
question, and he has not answered it.

Shri P, C. Borooah: 25,000 acres of
first-class, fertile land in Assam, on an
average, are being eroded and in-

‘ undated by the mighty Brahmaputra
every year since 1954. This has caused
a hurdle in the agricultural develop-
ment in the country and also posed a
hurdle for both the Central and the
State Governmgnts. May I know whe-
ther this aspect was discussed with

. the World Bank and, if not, what is
the reason? '
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Shri Sachindra Chaudhuri: I am
afraid T cannot answer whether a
particular project relating to Assam
was discussed with the World Bank
or not. I have to get that information.

s Ro Ao fgaft: W www
FNTR 9 @1 AT § S9N qarar
o g i o fafdew s &1 s
AW qe 4% Afgar @ SWowRw
¥ zgdw wma & fag | & S
agng & ™ v fafeas se=
fFf @@ S RW § «d
AR frad oW TR E IR =
TF gAR ZgEded F AT FTE
IERT gt w1 gei AR fae &
e & fag & .\ wgiwE wg g,
st & fog i ag Y ngE ?

Shri Sachindra Chaudhuri: If I may
say so with respect, this question as
to how many tubewells have been
put up and will be put up in UP does
not arise out of this question. If he
wants the information, I will have to
ask the ministry concerned to let wus
know it.

st ®o wro fg@dt : W ww F
gfaq 9w ag aifs =« dfvs &
W1 SN 1 ¢, SEw fau fee
qIFTHET FT TE g7

Shri Sachindra Chaudhuri: As I
said, the matter of loan is still under
discussion with the Wor]d Bank and I
cannot at this moment give the
amount for any particular scheme.

Shri Warior: May T know whether
the Government have submitted a list
of these projects and from that. the
World Bank selected these projects?
What were the criteria employed in
fixing priorities?

Shri Sachindra Chaudhuri:’ The
specific projects are being considered
by the Planning Commission at the
moment. I am sure as soon as the
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plan is prepared, it will be placed
before the House by my colleague, the
Planning Minister.

Shri Warior: The question is how
these projects were selected by the
World Bank or by the Government.
What were the criteria employed?

Shri Sachindra Chaudhuri: That
question should really be put to the
Planning Minister as to what criteria
are followed in fixing the priorities.

Shri Ranga: That is not the ques-
tion. The question is, who makes the
choice—the World Bank or the Gov-
ernment of India—and on what basis
the choice is made?

Shri Sachindra Chaudhuri: The
choice certainly has got to be made
by the Government of India and then
put before the World Bank, and there
has got to be agreement because one
is the lending institution and the other
is the receiving country. The criteria
would be naturally a bias towards
agriculture.

Shri S. C. Samanta: In the state-
ment, five schemes are being formu-
lated for support under the FAO/
IBRD Co-operative Programme. May
I know the amount separately for
these schemes, specially for the seed
programme to be taken up by the
National Seeds Corporation?

Shri Sachindra Chaudhuri: As far as
I can see, there has been a3 visit by
the FAO and the TBRD Co-operative
Programme team to, this country and
the negotiations are still going on.

Shri Surendranath Dwivedy: The
statement mentions about Salandi
project. It appears assistance was re-

ceived for this project which consists -

of 3 dam and reservoir, canal system
and other structures. May I know
whether this scheme is being execut-
ed in its entirety and whether it is a
fact that the Anandpur barrage
scheme has been abandoned and if so,
whether it was done in consultation
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with the Government of India? Do
they consult the Government when
they abandon any part of a scheme
for which assistance has been receiv-
ed?

Shri Sachindra Chaudhuri: I must
confess I am not in a position to say
if any parts of the scheme have been
abandoned. If it has not been
abandoned, the question of consuf-
tation will not arise. If my friend
wants this information, T will go into
it further.

«ff gFR T FYAQ : Al AR
Fqamar §f Ff @t & foo
ST AEEEAE SR gHA Ao
dF F @AY @ ar | I Sigar
& S sEwmEaEl ®iq@ o F
& fau fead 9/ # A 0@ %
Fgmw W T 4@ 7§ gg oW
STAAT qgaT § 6 S o e 9w
@ g9 ¥ g A @ e,
feem @H @ @wa?

Shri Sachindra Chaudhuri: As hon.
Members know there are negotiations
for the purpose of getting aid from
the consortium countries, the World
Bank and the IDA and, as I said
earlier, there is, so far as we are
concerned, a bias towards agriculture,
we want more for agriculture than
for industries. That is being worked
out in the Planning Commission and
in the due course it will be placed
before the House. When that has
been worked out it will be put before
the World Bank for their reaction,
and persuasion will be made, natural-
ly, to try and get the utmost we can
for the agricultural sector.

ot gwR T wFgATa : frqr gy
oM, B WEM W, "I @,
B q F@d !
Shri Sachindra Chaudhuri: We ex-

+ pect that the thing will be concluded
by October this year.
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Shri Tyagi: As the Parliament has -

repeatedly emphasised for a crash
programme for the supply of medium
angd large-scale irrigation schemes for
the agricultural sector and yet this
has not been given proper attention,
may I know if the Government has
sought any advice from the World
Bank to this effect, whether they have
advised- the Government that a large-
scale scheme to provide irrigation
facilities will make India self-sufficient
in food and, if so, whether their ad-
vice will be given effect to when ours
has failed?

Shri Sachindra Chaudhuri: The ad-
. vice given by this House is certainly
more valuable to us than any other
advice from anywhere abroad. There-
fore, if that advice is not taken, any
other advice will certainly not be
taken. At the same time, so far as I
know, I cannot make a statement that
we have sought the advice of the
World Bank in the matter. As I said,
we will certainly respect and try to
carry out the advice given by this
House

ot fafa faw ;. famw @t W
43 gu § W WA W 48 gu
g Hamwr g g 7 s &
Faed d7 Faaw ooy =i #
I WG 9g e fFad qe FT @ |
| A d weer yfawa T § 9
a9 & fFamE gw w3 Ima
f& ma wmrg fafemw @@ 1 79
T WES A AT T g1 AT
Sy & w@ AN aw dF A
i faar & 54 fAEd & oW
FAT TRiA Tfede F aaedl ¥ g a1
AW e fF #E eE a@ aqel
frqy @t FNITET TJ@EF AR
I qIE F qGEAT F WA FT A
Te5 F ¥ FqEA ?

Shri .Sachindra Chaudhuri: Sir,

whenever Parliament wishes to give
us adviee we are most recipient and
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reactive to that advice. As soon as
that advice is given we will consider
that and whenever Parliament is here
that advice is sought.

Mr. Speaker: The hon. Member
desires that the request should come
from the Government side, that they
should take the initiative and call the
agriculturist Members, who are ex-
perts in this, and invite suggestions
from them.

oft forafi foo ¢ aed 47 ¥
wexer wgEw ¢ §4 Fg fam §

st ffa fsr 0 wod @Y w=
fard 1 affs aen @t 93 gu
& faw A 93 gu & 1 g Wfgw
ar fF 3w 4% A 7N ¥ e dwwd
¥ quY I FT TEE § AR a9 IS
dF FAMFQ | 7 TEFT TS A T@T

i

wenw wgiew ¢ &Y @y faar i fe
HITHT FATT T9T GAL FvES F AT |

st ffa e cdgrar s ar g
FT T AFE G qBAT R & P AW
TR faw § § g IFWIfaE ATl
FaR ¥ @ faqr | w9 @ AN
Hyghar QI #g, Fo 919 A A

T

oerw Wl . {9 g § AR
qg TET HIOHT JATEA |

stfaafa e : @ & Y @t
FEaRd | T @ gfer 5y Fur
gy & 7 @dr ¥ fou few few g
N TG § TAR AW FE ¥ oA
qifedie & ¥ ¥ @ F T To8
§F F A
Shri Ranga: In view of the fact

that credit happens to be the costliest
and rarest factor of production in
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agriculture and peasants are obliged
to pay anything from 12 per cent to
48 per cent per annum as interest, do
Government propose to so re-orient
their own plan for asking aid from
the World Bank and other institutions
as to give priority for more and more
finance to come from abroad and also
from home sources in order to make
this factor of production less costly
than it is .today to the peasants?

Shri Sachindra Chaudhuri: I am
very glad that Prof. Ranga has raised
this question. This is a matter which
is engaging the very anxious consi-
deration of the Government as to how
we can get credit facilities easily ana
at low rates of interest for agricul-
turists and how it can be taken to the
villages and made easily available to
the agriculturists. It is under the
active consideration of Government.
Whether the resources can be from
India or abroad is a matter which has
to be considered in the light of
circumstances obtaining in the country.

Adulteration in Foodgrains
+

*93. Shri R. S. Pandey:
Shri N. R. Laskar:
Shri Liladhar Kotoki:
Shri R. Barua:
Shrimati Savitri Nigam:

Will the Minister of Health and
Family Planning be pleased to state:

(a) whether it is a fact that there
is large scale adulteration in food-
grains and other foodstuffs in the
country; and

(b) if so, whether Government have
taken any measures to check adultera-
tion in foodstuffs?

The Deputy Minister in the Minis-
try of Health and Family Planning
(Shbri B. S, Murthi): (a) and (b). The
provisions of Prevention of Food
Adulteration Act have been maae
more stringent and States have been
asked to ensure proper enforcement of
the Act. Government has no report
of large scale adulteration.
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s TR AT qIT T
S, AWAE HA ST 7 Y
Fgamr & wF FWA @ = @,
IR FEifad FE & A TA
F0 AR 78 fF 18 @@ fawrag st
@t faeft, a1 & faazw F@T =M@
Z fF am a=sl 71 37 3w ¥ dfs
wAE § zAfed qFmeEIT ag ¥ g,
qET § B BIE "% 4T, q9
o Nt § faerae, qEei § O® @
2T fagl, gg § oY 9 o § 9
Ff Fr9z o fagrd qzar &, g
o) ST TF qEERR F gy g
T IEA FT ...

ot gFE T FHAI : A ATYY
& W] a7 qATH qor A7 Wi ] 7

TETE HERD : WM JTHH qE
FW & geHgr Ag W & ¥

GE

+{Y T |grT qedy ¢ F Ao 9@
3w g

ST WEIE ¢ AT JT | T
gAY ar A& & |

it TR &P Q1o : & ST Srgar
g 5 QFe ¥ a9 g1, 99 Fraifeaq F3
7 srae fawrag A faew F = §
mpET AW A @R W
a1 fremae A & fF g soamaw §
framaz gt & 1 & s ot &7
#1e frar f5 SRR PR A Fa1 f
Ag ¥ sat faedt 7ol & @ I@IAFA
fFag o facdr &1 § WH AR
Y &Y firedy fe & v |1 TE A,
o ¥t ag faemae Ag & 7
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ot wEEd ¢ w9 Al A
fasme g awarg, WA A
¥ grEwarg ?

T gar qfEr frase |
(wto guiven ) < ofvr, €% 7% @
FeHX  F@T g fF @ ¥
faamEe gt § Ok aw |
faemae Y &1 @ faeae & Qe
Ffay s aFar 1 @
fag g ot fafaa @ & o S g
TER W EA AT AR & fad 79
9T I FT TE FHA TG 9 RS
fFar a1 1 w9 IF FEE F q”T TR
S qX SATIT FITE AFTH &Y, FAY
FH 6 HEA FT AAQET I A &7 I
2T 7u fFar a1 SR T wRF ag
Y a7 62 & | 3= Star fF 92 ST @
W Fraq FT FFerien  wfafagfadt
FW § | @MY gaT @aw ¥ ag @
T § F T 2@ F9 F1 F& FEH
€T Aqq T F | FEF  FAET
TqUq WE AR $AX AEE W
TG A M FATT qrET g SEw WY
Twfre wrfeed 3@ A W 99
faqmae gt § @ SEwr qer and,
T & fog A= Fgr W |

Y TR agra ey : e mfaafa
N q@ wA S ARG 5 A8 A
¥ 2@, Sw A ool faaar &, @y
TR F IQT 34T A @7 FAT FoAAT 7
Ry A @ Al IS § fx
TERl F TH JHET FT GHAT FIAT
I & | YT AT By WYL wgffa-
9T Y WY qqE HQ F a8 F4T
FGE ! AR AeE ¥ wfew w=
FTAATET FX |

o FHIAT AT © WA, FWH
@ ga @ o g1 & ag W e
et § fF s A A aee
¥ . g fFet gFT 93 o seET
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=gy & A AR s Ffaw a1gw ¥ T
RagWag g fF 3 g et ot
FI ITH AT FA A6 Tg7 ¥ G A
T AR TAGTR R &N QA E | Ay
g Ffwar @ AT mcdag
#E 5 57 wifow & 7 ¥ g7 1@
gleq s , wel e d, @t T
ITq T

Shri N. R. Laskar: Just now the
hon. Deputy Minister stated that they
have no reports of large-scale adul-
teration. In reply to a question it
was stated in this very House that
between 30 to 50 per cent of the sam-
ples taken in 1963 were found to be
adulterated in different States. Has
this adulteration vanished altogether
in the meantime? ,

Dr. Sushila Nayar: What the hon.
Deputy Minister stated was that there
has not been any report of recent in-
crease in this problem. The problem
has been there and the problem
varies from State to State. In some
States samples upto 17 per cent have
been found to be adulterated, in some
16 per cent and in some 36 per cent: so
that depending upon the implementa-
tion of the P.F.A. Act, the problem
varies from State to State, We are
asking all States to do the need-
ful. We have also thade some
provision in the Fourth Plan to assist
the States to improve their enforce-
ment machinery, laboratory facilities
ete.

=t farsrrr waTg : & gg ST TR
g f wme fegeam & #1E Go w A@)
2 fr fow & faeimae A @t &), #9w
Naq §fF o @ Fen fad
T T AR R A AR AT @
7T &, T @A F A F A0 B e
3, @ g M qgi qeweRw § ag
fora® a9 7 78 I @H FI M ?-

o gt AT ¢ A, AW
aft 77 queT @ FT AT ST aWr
AT 99 F 919 § gggW 39, 90
Y gwEATY F A QT e ¥ e &t
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=t grave fag : oY grow § @rardt
¥ faomae #@ It & fag e w1
o A a@ F QAR
amqfEt & 9 § gr$ e @ few
SN A AW F O I § AT ag
ot § fAerse a9 @ 91 Q)1 & ag S
argar § fF wR@ad W F @9 ¥ sarar
YIS FRE A A TE § 7

o g A A, AT
g€ ¥ geEd 99 & &|
FE 9 AT GG T SATRT A AT
6 °Tw F @ qif@ Frar |

=t goare fag ey A faelt R
6 areT & ?

o FIAT AT : HT F T 7y
gFdl g 5 ot 5 3R qrw wedie
fe fPr fom = & feawl =
S @ Fadar At g 1 FTE aS
deaT ¥ A F Fq@En frmr g

qTA WAHIIT : W T SqTET A
frrft it & 7

Mo T AW FH & F4 B
TAT | ¥ § AT ACET SATGN FT
W gw 3@ FFd T 8, F wweer
FHF I

=t qaare fag: 9g CEwHE B8 7
Wy ¥ afae are s fer d &

Shrimati Jyotsna Chanda: Will the
hon. Minister kindly state how many
cases have been detected and how
many cases have been disposed of
State-wise just after the amendment
of the Food Adulteration Act?

Dr. Sushila Nayar: I have a long
statement Statewise. If the hon.
Member wants it, I will send her a
copy.

Mr. Speaker: That might be laid on
the Table.
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Dr. Sushila Nayar: I shall lay it on
the Table.

Shrimati Vimala Deshmukh: Is the
Government aware of the fact that
some iron particles were mixed in
maida which was sold in Bombay
grain shops? May I know from the
Health Minister as to what steps the
Government is taking to remedy this
sdcial evil?

Dr. Sushila Nayar: It is not pos-
sible for me to know about each case
of adulteration in each State. If the
hon. Member writes to me I will get
full information and send it to her.

Moo AT Ag g9 TG g fF

ey § fammae § dEg w8 mR
T & TR fAaEe #r Jw F
woha ®r g ! faaree fm w e
AT ST WY g ! wga fow SiEr dor
R g & ot ot sar W
I oy w1 @@t 9Eer A
foad o =k ™ #7 A7 HR Aqnet
%1 T foar ar, @ 77 9 @ oY AR
T AR AN qFS Y qIHR ST AW
amPWafaw Jax & o f&5
NS FIAT Argdr g 7

o FIAT AT : o =, KAy AT
qFE Y & ITHT &L qOT Ay | T
FAT H HGT RS T haeri H, TR |

Shri Hem Barua: May I know if
Government are aware of the fact that
even grains collected under PL-480
are adulterated with iron particles,
stones and pebbles? Not only food
but also the morals of Indians are
getting adulterated today. In that
context, may I know why it is that
Government have not taken drastic
steps against these anti-social elements
as they are trying to do in Punjab?

Dr. Sushila Nayar: So far as the
adulteration of morals is concerned,
Prof. Hem Barua as a teacher should
look after that rather than the Gov-
ernment of the Health Ministry. So

far ag the foodgrains are concerned,
we do want to take drastic steps
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against offenders and we have written
to all State Governments and asked
them to take drastic steps as they are
doing in Punjab.

Shri Hem Barua: How can I carry
this heavy burden?
St a0 vew g, @i
" & wva< faetrae ¥ Faerfas ¥ ool g9
AR gfamm # S sagrd g@ve v @
ITHT A TE AT I AAqd wfaHsA
FggAT | A FT R IT TS
ARfAE qX i grw I w1 fa=ne
Tl & Y wfawss § ¥ w1 39% o
gfafea & 7
Tro garAr AT ¢ AW, AR
a B aIg A QO FHH F 9T
T/ ...

I AT Ig Fed & 5 A
9F3 T § IAHT TS gFER T A fa-
Hed § 97 | X I ARAT g av
A% femrs Y FIETEr ¥ JEA ?

o R AWML : & VR
g foge F7F & F@T | 79 W
TR FTAAT FEATET SR 1

WA WA, U

=t qETE
Afades & weex

WETF REET : IgiA Fgl fF F
fogrer A% 41

wghaa sufaal & fad anfas fawra
FTIFH

.+
*94. Y TFTIAIT ATEA :
= gFH TT FHAA
«{t Taa fag :
=t wn2a fag fagrd :
FT QIAAT AQT THTRH FeqT0 HAT
qg TAN FT FA F [®
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() ¥ segfea arfaat awaeay
aifas fag@ F1EFA § I W &
fad o8 = qoarl # qhe v
TaE R
(@) ¥R 79 a% f&r ™ *5
¥ Fgl 7F TqE §; AR

(7) =& w=ww § qudfea A
Y T T wfw w7 fear siem ?

The Deputy Minister in the Depart-
ment of Social Welfare (Shrimati
Chandrasekhar): (a) At present there
is no such proposal.

(b) Various measures and pro-
grammes have,. been undertaken and
are being implemented by the State
Governments. The progress is const-
antly reviewed and improvements are
brought about whenever necessary.
The Government is aware that still
more has to be done in this respect.

(c) Does not arise.

N FETHA ARA : A Agrey,
T HU-dET AT N R F
AN &, TF a1 T Y g ¥ ey
SHTE T qgraaT fay faar a9 7@ §
A F €A QI § Y T w-
TR A & TS @R ¥ W
Iy AT JaF A, IS aABAL
AN wfe | @ @@/ AT F
TEIH A HG I FT R F ATHT
w2 ? Y d9T A T Ay 9
TH-gIHTA AT HA-ITE & G-
0 & gra @d e §, @ S9E g
BT HTH AT & AT I HSA aLHA
T F far 19 F @ E, 7% g7
=0T F1d AT § ?
Shrimati Chandrasekhar: We assist
all-India organisations which take up
welfare programmes in the country.

wherever voluntary organisations are
capable of taking up this work on an
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all-India basis, we assist them. If we
find anything wrong with any organi-
sation, we do not give the grant.

Mr. Speaker: He wanted to know

what has been the experience of the

Government, whether the organisa-
tions without the assistance and the
patronage of the Government -have
done better in this field or the Gov-
ernment inspired agencies have done
it better.

Shrimatl Chandrasekhar: We have
no report to that effect.

=t FETTET et . § ag St
angar § fF =g 97 awia g a9
Frg sgfaa wfaat ¥ fawra & fag
S IR T dAY W @ OE,
9y gy F e, 4fw IAF fad
wfu® #rd g foar w1, 39 fad <@
ufer # agen ar 39 afw & gz@
7 faae g ?

Shrimati Chandrasekhar: In the
Fourth Plan, we do intend giving a
little more assistance to voluntary or-
ganisations to carry out welfare pro-
grammes. ’

N gPR TR FIT@ 2 F qrAw
agar g 5 ¥ 9 gife wow @ W
¢, uF-FTE, DA, -, qTT-
FATE % 47 T @9 & q@ w4 o 7 §,
afg 7g aY ey & & AT I9F WA
¥ fof 9w 9 A1 W FIH I
@ & T F9 9% 3 W oy I qur
# ag «ft ST wrgar g dw § g
g e sfqwma sw g ?

Shrimati Chandrasekhar: This ques-
for it is given, I may be able to give
of this Question. If a separate notice
for it is given. I may be able to give
an answer.

Mg fag: & ag waar
TigaT g f gfcar § oY QuF ket
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TG & 9 fF qrX 7 qr wEEr I8
At 8, wfew aga @Y SE-BR sfqat
e &, faw ww dar o A€ faema o
FT FE TAT T G0 fF AT BEN-
B sfaat § 7T fomar Fr agrar
et 3, S W we g
T ¢

o BFW 97 AT ;TG
saTeT At § AR faet &1 71 fae |

Shrimati Chandrasekhar: Even
though this question also does not fall
within the purview of this......

Mr. Speaker: His question was that
all castes are not given the same
facility equally, that there are certain
castes- that are monopolising all the
aid that is being given. ,This is what
he means to say.

Shrimati Chandrasekhar: In our
welfare programmes we do take care
that the weakest of the weaker
sections do get it.

st sy fag fagrt © Fa1 TEFR
F qar & & wagfaa snfa F A
sifas waegr aga & € & q9T IA%
I F W FE  ATASIIF qeqrd
ST 3FT IART a9 AT i@ T
et § | SR & fqy free #
158X A 13 o< F7 77 afkaadq
< fear T, FAT AIFT FAFT AAET
FT g F@ .Y Aa-afiaaq #1 AT 7

Mr. Speaker: That is a different

question.

~

ot srdw fag fagret ;ST
gifas waEar F FRO Q@7 QAT &,
ITHT FAAVA § W, WA qg
se fwar g0

»t ag : ST WITEE AT T
quE ¥, WA sawane & fag 9w
g
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Mr. Speaker: The question is that
on account of their helplessness, they
fall victims for conversions by other
religions; would the Government see
that such conversions do not take
place and that their condition is im-
proved very soon or something like
that.

Shrimati Chandrasekhar: In the
main body of the answer I have said
that we are taking more programmes
for the economic development of the
weaker sections. As regards our
assistance to voluntary organisations,
the list that T have with me does not
say that any such organisation has
been assisted to bring in such a large
number of conversions.

oY Torafa T T AER R A
g fr fd duadfa e ¥ foog
& I AR NegES FRE - FHER
e & am a® @@ wnfia w<
fear aan f qge v Gt Ao
# WerE Fee WR NI I B
gt w1 et wraar e wfegd
qr, IqOr A faw wwr {0 Fw@
Yt aaa AT § degre T S
egeR 2rged ¥ wifas , avntes T
defos favm F fo¥ A5 ea
MU @1 T4 aTeTd, fomd faed
Y goEml @& gRr g1 fear 9
q% ?

Shrimati Chandrasekhar: If is not
very correct to say that no benefit has
been drawn by the scheduled castes in
the First, Second and Third Plans.
Nearly 89 to 90 per cent of the allot-
ted funds are utilised; we can see from
the experience.

As regards special programmes, we
are thinking of special programmes
for the economic development in the
Fourth Plan.

Shri Jaipal Singh: May I know
whether all these voluntary organisa-
tions which receive money from Gov-
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ernment are recognised and duly
registered. What machinery is there
to see that the money that is given is
spent *in the proper way? Do they
come within the purview of the Com-
ptroller and Auditor General?

Shrimati Chandrasekhar: They may
not come within the purview of the
Comptroller and Auditor General.
But the organisations which are assist-
ed by us will have to have one mem-
ber of Government on the Committee
and they have to send audited ac-
counts every six months. Unless they
send the utilisation certificates, fur-
ther grants are not released to them.

it fre aw - wene W, §
Tg T AEat § f gER wsw
THo Qo 9T &, &Yo To qr §, TR
9 q€T5 ¥ TF THo THo &To FE
FATH T ASHTE, w37 T Ty
gfaw 4G faelt | Y fdow wm
TR T § I A fraar amw
wafea fear § 7 ( =maww )

AT AIF AG §, AW WY,
Zo qlo FT AGHT ¥, THo Tdo Hlo
FEE FAQ §, Ig T TaAHe H AT FT
foer, afFmFe R @1 1 A

Wy fag 3 wgr i swm * omg e
e whadasg §

=it v fag R A Fgr
f& g faw g & 0

st agiaard T Sanfs
AR A ary = A fag J
Fgr e gk gfomt § so wiawa
o g Nfrmaw ¥ dfaa
W & | F AR e # S
R w6 5@ F Faw ey
w AR & wEer fowar & o
F qury gfom @y dfm | T €,
Fgrat #1 a<E F gfioml FY FrE ww@=T
Y gAT R, I AE aE agl
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gf & ot e o ged A T
2 gk A wE @ AW W
T 2 .

weqw WA  HE Y9 43 IR |

sfraat agvacars <@ ¢ gafag &
Hami weRar ¥ gea A g fF
4T d SUHT GrAST A gICAHT F1 &,
ar fad 972 ¥ amefagi &€ 2 M7

USTR WEIRY  WTHAT M G A
st fF ag garn AmeAr € w9 S9E
g @ifadr

Shrimati Chandrasekhar: Could I
have it translated into English?

Mr. Speaker: The first part was only
a suggestion and a request. In the
second part, she wants to enquire
about something, and I could not fol-
low exactly what she had said. If the
Deputy Minister has followed the
question, she might answer.

Shrimati
take. ...

Chandrasekhar: We do

Mr. Speaker: Her question was the
same as was asked by Shri Raghunath
Singh earlier. There are some castes.
that are not getting their share of
aid, and the hon. Member wants to
know whether Government would see
that it is equitably distributed among
all the castes.

Supply of Filtered Water in Calcutta

*95. Shri C. K. Bhattacharyya: Will
the Minister of Health and Family
Planning be pleased to state:

(a) whether the attention of Gov-
ernment has been drawn to the grow-
ing problem of filtered water supply
in Calcutta; and

(b) whether the State ‘Government
have requested the Central Govern-
ment for any aid to be given to the
Calcutta Corporation to set up 60 re-
servoirs in the worst affected wards
each with a capacity of 450 gallons.
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The Deputy Minister in the Minis-
try of Health and Family Planning
(Shri B. S. Murthy): (a) Yes, Sir.

(b) No
received.

such request has been

Shri C. K. Bhattacharyya: In his
statement to some organisation, the
chairman of the Standing Committee
on Water Supply stated on the 24th
May that these 60 reservoirs would be
installed within the next ten days.
Would the hon. Minister give us any
information whether these 60 reser-
voirs or any of them have been
installed?

The Minister of Health and Family
Planning (Dr. Sushila Nayar): 1t is
not possible for us to give information
with regard to the 60 reservoirs,
because we have no information about
it. But I might say that the State
Government had asked for financial
assistance, and so far, Rs. 101.39 lakhs
of loan has been given for water sup-
ply and gas supply schemes to the
Calcutta Corporation. They wanted
another sum of Rs. 15.12 lakhs, and
I am glad to say that the Finance
Ministry hags agreed to provide that
also.

Shri C. K. Bhattacharyya: Is it
known to the hon. Minister that there
is a great lack of sufficient supply of
drinking water to Calcutta and the
surrounding municipalities?

Dr. Sushila Nayar: Yes; these
scheme include four water supply
schemeg for the municipalities of Dum
Dum, North Dum Dum, Dum Dum
South and Hooghly Chinsura.

Dr. Ranen Sen: The hon. Minister
has just now said that monev has
already been sanctioned by . the
Finance Ministry to the Calcutta
Corporation through the State Govern-
ernment for the supply of filtered
water to the city of Calcutta. May I
know whether there is any arrange-
ment or machinery with the Govern-
ment of India to find out how the
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moneys that are occasionally or fre-
quently given by the Central Govern-
ment for these purposes are spent?

Dr. Sushila Nayar: It is for the
State Government that makes the loan
on behalf of the Central Government
to the Corporation to see that the

money is spent for the purpuse for
which it is loaned.
Shri H. N. Mukerjee: I appreciate

the difficulty of the Health Minister
in so far as she does not happen to
know much of the details in regard to
this problem. But may 1 know if in
view of the importance of Calcutia
City and its environs and from an all-
India point of view which has been
repeatedly conceded by Government,
recently by the Minister of Planning
himself, any steps are being taken to
expedite certain schemes regarding
better water supply and the operation
of certain pipes which we see as
almost pre-historic remains in some
parts of the suburbs of Calcutta? Is
something being done in regard to
this? Is Government working in a
co-ordinated way to help a solution of
the water supply problem?

Dr. Sushila Nayar: As the hon.
Member knows, the CMPO was set
up for that very purpose. and Rs. 20
crores were kept aside for the
development of Greate, Calcutta. The
money I have mentioned, Rs. 101
Jakhs. was given to the State Govern-
ment outside the State plan to help
them expedite the scheme that the
hon. Member has mentioned.

Money Spent by, U.S. Embassy out of
PL 480 Funds -

+
“96. Shrimati Renu Chakravartty:
Shri Nambiar:
Shri H. N. Mukerjee:
Shri Kolla Venkaiah:
Shri Sidheshwar Prasad:
Shri Rishang Keishing:

Will the Minister
pleased to state:

of Finance be

(a) the total amount of PL 480
counterpart funds so far accumulated
with the US Embassy in India;
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(b) how much of this amount has

been withdrawn by the Embassy

from the Reserve Bank of India;

(¢) whether Government have made
any investigation as to the purpose for

which the money has been withdrawn;
and

(d). if so, the results thereof?

The Minister of Finance (Shri
Sachindra Chaudhuri): (a) and (b).
A statement giving the information is
laid on the Table of the House. [Plac-
ed in Library. See No. LT-6526/66].

(¢) and (d). The purposes for which
various amounts were withdrawn have

_ been indicated in the same statement.

Shrimati Renu Chakravartty: The
total amount of PL 480 countcrpart
funds accumulated up till 31 March,
1966 is given as Rs. 1370.10 crores. 1
presume this is caliulated at the old
rupee-dollar rat.

Shri Sachindra Chaudhuri: 1t would
be because it is upto 31 March 1966.

Shrimati Renu Chakravartty: Of
total amount of PL-480 counterpart
loans to joint Indo-US enterprises in
India is mentioned as Rs. 44.75 crores.
I would like to know whether in other
‘PL, 480 agreements, this Cooley loan
was not inserted, as in the case of
Yugoslavia, and whether we can still
get out of this and get all this amount
of money for our public sector?

Shri Sachindra Chaudhuri: I am
not aware of what is or is not inclfuded
in the loans granted under the agree-
ment to Yugoslavia.  Therefore, 1
cannot answer that part. So far as
the other part is concerned, Govern-
ment have not thought of getting out
of this agreement and asking the US
Government to allow us to use these
funds in the public sector.

Shrimati Renu Chakravartty: As
regards the amount which is being
given out’ of these Cooley loans as
well as expenditure of the US Embassy
on account of agricultural programme
and other programme expenditure,
have the Government of India any
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say as to to which company or to
which programmes the U.S. Govern-
ment will give the money?

Shri Sachindra Chaudhuri: As the
hon. lady Member knows, these loans
are governed by an agreement which
in turn is covered by an enactment in
America, Public Law 480. So far as
these amounts are concerned, in cer-
tain matters the Government of India
have a say, but as a matter of con-
vention and actuality, the Govern-
ment of India are always consulted.

Shrimati Renu Chakravartty: I have
specifically asked about the Cooley
loans and expenditure for agricultural
programmes and other programme ex-
penditure covered under the expendi-
ture of the U.S. Embassy. I want to
know whether under these two ac-
counts the Government of India have
any say regarding the choice of
industries or the choice of pro-
grammes. and whether there have
been any cases of difference of
-opinion, the Government of India
saying that it should not be given as
proposed but in some other form or to
some other party.

Shri Sachindra Chaudhuri: As I said
just now, the Government of India
have also got to act under the agree-
ment. If the hon. ladv Member wishes
me to read out the provisions of PL-
480, T could do that. But within that
what I am saying is that the Govern-
ment of India are consulted in the
matter of lending this money or
giving this money, as the case may
be. As far ag I know, there has not
been any difference of opinion. I
cannot say immediately, I may not be
absolutely correct, I can look into the
‘matter.

Shri Nambiar: Apart from the fact
that the American Embassy in India
has spent Rs. 93.53 crores already,
there is another sum of Rs. 298.47
crores at their credit fo be spent in
India. May I know whether it is in
the interests of our country to allow a
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foreign Embassy to spend such large
amounts in this country which will
certainly interfere with .the internal
political affairs of this country?

Shri Sachindra Chaudhuri: The
queston is really asking me to express
my opinion. I can answer back: I
cannot give an opinion.

Shri H. N. Mukerjee: It is g ques-
tion of fact that 1is sought to be
elicited by the Member, whether so
much money at the disposal. free and
unadulterated, of foreign agencies is
in the interests of the country.

Shri Nambiar: What I said arises
out of the statement given by the
Minister that Rs. 298.47 crores is set
apart for the American Embassy in
India to be spent here. My question
is whether it is in our interests to
allow the Embassy to spend such
large amounts and if it will not lead
to interference in the internal politi-
cal affairs of this country. That is my
question.

Shri Sachindra Chaudhuri: I say
again I am very sorry to have to re-
peat my answer. 1 accept the fact
that there is a large sum of money
left here. That large sum of money
is spent according to the P.L. 480
Agreement in which there are certain
areas where they have got to spend in
a certain manner. It is a matter of
opinion as to whether spending that
amount of money is going to affect
us politically or not.

WRITTEN ANSWERS TO
QUESTIONS

Fourth Five Year Plan

*97. Shri Sezhiyan:
Shrimati Renu Chakravartty:
Shri Shree Narayan Das:
Shri P. C. Borooah:
Shri Linga Reddy:
Shri P. R. Chakraverti:
Shri H. N. Mukerjee:
Shri Vishwa Nath Pandey:
Shri Hem Barua:
Shri Surendranath Dwivedy:
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Shri Hari Vishnu Kamath:

Shri Nath Pal:

Shri Bagri:

Shri Kishen Pattnayak:

Dr. Ram Manohar Lohia:

Shri Ram Harkh Yadav:

Shri Ram Sewak Yadav:

Shri Madhu Limaye:

Shri Naval Prabhakar:

Shri Bibhuti Mishra:

Shri K. N. Tiwary:

Shri Yashpal Singh:

Shri R. Barua:

Shri D. C. Sharma:

Shrimati Ramdulari Sinha:

Shrimati Renuka Ray:

Shri Sidheshwar Prasad:

Shri Prakash Vir Shastri:

Shri Jagdev Singh Siddhanti:

Shri Hukam Chand
Kachhavaiya:

Shri Raghunath Singh:

Shri Kolla Venkaiah:

Shri Rishang Keishing:

Shri R. S. Pandey:

Shri Mohan Swarup:

Shrimati Renuka Barkataki:

Shri Onkar Lal Berwa:

Shri Vasudevan Nair:

Shri Indrajit Gupta:

Shri P. Venkatasubbaiah:

Shri Ravindra Varma:

Shri Kapur Singh:

Shri Buta Singh:

Shri Narasimha Reddy:

Shri M. N. Swamy:

Shrimati Vimla Devi:

Shri Eswara Reddy:

Dr. Mahadeva Prasad:

Shri Kajrolkar:

Shri Basappa:

Shri Gulshan:

Shri Hem Raj:

Shri Daljit Singh:

Shri Bishwanath Roy:

Shri Harish Chandra Mathur:

Shri H. C. Soy:

Shri Brij Basi Lal:

Wil). the Minister of Planning and
Social Welfare be pleased to state:

(a) whether the draft outline of the
Fourth Five Year Plan has been re-
vised recently; and
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(b) if so, the main features of the
revised draft with particular reference
to (i) total outlay, (ii) plan priorities,
(iii) mobilisation of resources both
internal and external, and (iv) the
vole of the public sector?

The Minister of Planning and Social
\Welfare (Shri Asoka Mehta): (a) and
(b). The Draft Outline of the Fourth
Five Year Plan is under preparation
and will be placed befoe Parliament
during the ensuing Session after its
consideration by the National
Development Council.

Medical Facilities in Rura] Areas

*98. Shrimati Vimla Devi:
Shri Warior:
Dr. Ram Manohar Lohia:
Shri Bagri:
Shri Madhu Limaye:
Shri Kishen Pattnayak:
Shri Ram Sewak Yadav:

Will the Minister of Health and&
Family Planning be pleased to state the
steps taken so far by Government to
meet the shortage of medical personnel
.in rural areas?

The Minister of Health and Family
Planning (Dr. Sushila Nayar): The
State Governments have taken various
steps to ‘meef the shortage of doctors
by offering them beiter scales of pay
and allowances, providing free ac-
commodation or house rent allowance,
employment  of retired medical
officers, increasing the number of
medical colleges, etc. The measures
taken by the State Governments/
Administrations in this connection are
enumerated in the statement which is
laid on the Table of the House. [Plac~
ed in Library. See No. LT-6527/66].

Water Shortage in Delhi

*99, Shri Bagri:
Shri Ram Sewak Yadav:
Shri Kishen Pattnayak:
Dr. Ram Manohar Lohia:
Shri Madhu Limaye:
Shri Prakash Vir Shastriz
Shri D. D. Mantr:
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Shri Yashpal Singh:

Shri D. C. Sharma: -

Shri Brij Raj Singn:

Will the Minister of Health and
Family Planning be pleased to state:

(a) whether it is a fact that there is
an acute shortage of water in certain
colonies of Delhi and New Delhi;

(b) if so. the steps taken by Gov-
.ernment to imorove the water supply
position in the capital; and

- (¢) whether any long range scheme
has been formulated to solve the pro-
blem for all times to come?

The Minister of Health and Family
Planning (Dr. Sushila Nayar): (a).
During summer the water pressure
has been low in certain colonies of
Delhi and New Delhi which are at
the tail end of the distribution system
and where originally smaller distribu-
tion mains had b;en provided.

(b) and (c). A statement is laid on
the Table of the Sabha. [Placed in
Library, See No. LT-6528/66].

Supply of Drinking Water in States

*100. Shri Shree Narayap Dass:
Shri Linga Reddy:
Shri P. R, Chakraverti:

Will the Minister of Health and
Family Planning be pleased to state:

(a) whether any assessment has
been made as to the extent to which
it has so far been possible for various

State Governments to make permanent;

arrangements for drinking water both
in the Urban and Rural areas;

(b) if so, the result of such arrange-
ments;

(c¢) whether in view of drought
conditions prevailing in different areas
of the country, this question has
received any special attention; and

(d) if so. the nature and extent of
steps taken to meet the situation?

The Minister of Health and Family
Planning (Dr. Sushila Nayar): (a) and
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(b). A statement is laid on the Table
of the House. [Placed in Library.
See No. LT-6529/66].

(c) Yes, Sir.

(d) Another Statement is ]aid on
the Table of the House. [Placed in
Library. See No. LT-6530/66].

Master Plan for Delhi

Shri P. C. Borooah:
Shri D. C. Sharma:

Shri Bagri:

Dr. Ram Manohar Lohja:
Shri Kishen Pattnayak:
Shri Ram Sewak Yadav:
Shri Madhu Limaye:

Will the Minister of Works, Housing

*101.

and Urban Devel t be pl d to
state:
(a) whether the Delhi Administra-

tion have suggested certain amend-
ments in the Master Plan for Delhi;

(b) if so, the amendments suggested
by them; and

(c) Government’s reaction thereto?

The Minister of Works, Housing and
Urban Development (Shri Mehr Chand
Khanna): (a). The Delhi Adminis-
tration have proposed certain changes
in the Master Plan. -

(b) and (c¢). The changes proposed
in the Master Plan for Delhi are
shown in the statement laid on the
Table of the House. [Placed in Lib-
rary, See No. LT-6531/66]. The Delhi
Development Authority have been ad-
vised to publish these changes for
inviting public objections/suggestions
in terms of the provisions of the Delhi
Development Act, 1957.
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Centrally-Sponsored Irrigation
Projects

*103. Shri Linga Reddy:
Shri P. R. Chakraverti:
Shri Warior:
Shri P. Venkatasubbaiah:
Shri Ravindra Varma:
Shri Basappa:
Shrimati Renuka Barkataki:

Will the Minister of Irrigation and
Power be pleased to refer to the reply
given to Starred Question No. 1644 on
the 12th May, 1966 and state:

(a) whether any final decision has
since been taken on the proposed Cen-
trally-sponsored irrigation projects;

(b) if so the decision taken thereon;

(c) the States that have sponsored
the schemes; and

(d) the names of the schemes spon-
sored with the estimated costs thereof
alongwith the land sought to be irri-
gated or power to be generated?

The Minister of Irrigation and
Power (Shri Fakhruddin Ahmed): (a)
WNo, Sir.

(b) to (d). Do not arise.
Gold Control Order

*104. Shri Nambiar:

Shri Sidheshwar Prasad:

Shri Kolla Venkaiah:

Shrimati Renuka Ray:

Shri Hem Barua:

Shri Hari Vishnu Kamath:

Shri Surendranath Dwivedy:

Shri Nath Pai:

Shri Bhagwat Jha Azad:

Shri M. L, Dwivedi:

Shri S. C, Samanta:

Shri Subodh Hansda:

Shri Naval Prabhakar:

Dr. L. M. Singhvi:

shri Sezhiyan:

Shri Yashpal Singh:

Shri Bagri:

Shri Ram Sewak Yadav:

Dr. Ram Manohar Lohia:

Shri Kishen Pattnayak:

Shri Madhu Limaye:

Shri Maheswar Naik:

Shri P. C. Borooah:

Shri Prakash Vir Shastri:

Shri Hukam Chand
Kachhavaiya:

Shri Jagdev Singh Siddhanti:

Shri Raghunath Singh:

Shri Shree Narayan Das:

Shri Bibhuti Mishra:

Shri R. S. Pandey:

Shrimati Renu Chakravartty:

Shri D. D, Puri:

Dr. P. Srinivasan:

Shrimati Renuka Barkataki:

Shri Achal Singh:

Shri Omkar Lal Berwa:

8hri P. R. Chakraverti:
Shri Linga Reddy:

.
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Shri R, Barua:
Shri N. R. Laskar:

Shri Liladhar Kotoki:
shri M. Rampure:

Will the Minister of
pleased to state:

Finance be

(a) whether it is a fact that Gov-
ernment propose to withdraw the
Gold Control Order; and

(b) if so, from What date and in
what manner?

The Minister of State in the Minis-
try of Finance (Shri B. R. Bhagat):
(a) The entire question of Gold Con-
trol is at present under re-examina-
tion with a view to consider whether
the measure needs to be continued,
discontinued or modified in any way.

(b) In view of the reply to (a)
above, this does not arise.
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Seizure of Aircraft and Motor Parts
in Calcuita

*106. Shri Vishwa Nath Pandey:
Shri Kindar Lal:
Shri M. L. Dwivedi:
Shri S. C. Samanta:
Shri Bhagwat Jha Azad:
Shri Subodh Hansda:
Shri Ram Harkh Yadav:
Shri Braj Bihari Mchrotra:
Shri Kapur Singh:
Shri Buta Singh:
Shri Narasimha Reddy:
Shri Kishen Pattnayak:
Shri Madhu Limaye:
Dr. Ram Manohar Lohia:

Will the Minister of
pleased to state:

Finance be

(a) whether the Customs Authori-
tics recently raided the premises of
a firm in Calcutta and seized huge
quantities of imported aircraft and
motor parts;

(b) if so, the name of the firm raid-
ed;

(c) the value of the goods seized;

(d) whether it is a fact that the
goods imported by the firm were 'not
declared to the Customs; and

(e) the action taken against the
firm for the violation of import con-
trol and other irregularities connected
therewith?

The Minister of State in the Minis-
try of Finance (Shri B. R, Bhagat):
(a) The Customs authorities fraided
the premises of a firm in Calcutta in
May, 1966, and seized some motor car
parts. No aircraft parts were seized.

(b) M/S MWK International Ltd.
Inc, Calcutta-16.

(c) The value of the goods secized
is Rs. 6,000 approximately.

(d) Some of the seized goods had
not been declared and some other’s
misdeclared, to the Custom autho-
rities.

(e) Four show cause notices have
so far been issued, in connection with
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contravention of Import Trade Control
Regulationg and relevant provisions
of the Customs Act, 1962.

Foreign Exchange Position

*107. Dr. Ram Manohar Lohia:
Shri Madhu Limaye:
Shri Bagri:
Shri Ramachandra Ulaka:
Shri Dhuleshwar Meena:

Will the Minister of
pleased to state:

Finance be

(a) whether there has been any im-
provement in the foreign exchange
position after the presentation of
budget this year; and

(b) the steps being taken to amelio-
rate the foreign exchange position or
to prevent its further deterioration?

The Minister of Finance
Sachindra Chaudhuri): (a) No, Sir.

(b) The steps taken to ameliorate
the position have been mentioned in
the Supp!ement to the Economic Sur-
vey presented to Parliament on the
25th July. Briefly stated, they are—

(1) Drawing of $ 187.5 million
from the International Monetary
Fund on April 6, 1966;

(2) Devaluation;

(3) Measures to step up agri-
cultural and industrial produc-
tion, which should enable reduc-
tion in imports of agricultural
commodities and help exports.

Disparity in Income of Rural and
Urban Population

*108. Shri Madhu Limaye:

Dr. Ram Manohar Lohia:
Shri Bagri:
Shri Kisheg Pattnayak:

Will the Minister of Planning and
Social Welfare be pleased to refer to
the reply given to Starred Question
No. 1487 on the 5th May, 1966 and
state:

(a) whether Government are in a
position to state whether fifteen years
of planned economy hag brought about
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a definitive reduction in the disparity
in the incomes of the rural and urban
population;

(b) whether Government have at-
tempted a quantitative measurement
of the decrease or increase in  this
disparity; and .

(c) if so, the results of this assess-
ment.

The Minister of Planning and Social
Welfare (Shri Asoka Mehta): (a) to
(¢). The Government have nothing
to add to the reply given to Question
No. 1487 on May 5, 1966. .

Shortage of Power in Delhi

*109. Shri D. C. Sharma: Wi'l the
Minister of Irrigation and Power be
pleased to state:

(a) whether the problem of power
snortage in Delhi has been solved;

(b) if so, to what extent; and

(¢) if not, how Government pro-
pose to solve the problem?

The Minister of Irrigation and
Power (Shri Fakhruddin Ahmed): (a)
to (c). Although the quantum of sup-
ply of power from Punjab was pro-
gressively reduced from November,
1966 to June, 1966 due to shortage of
water in tHe Govind Sagar Reservoir,
ithe differance was made up by the
DESU by running their old diesel sets
and by securing about 3 MW of power
from the U.P. System. In view of
these measures the necessity of a cut
in the power supply to consumers was
obviated. The position of power sup-
ply from the Punjab system has now
improved after the commissioning of
the first unit of the Bhakra Right
Bank Power House and rise in  the
Bhakra reservoir level and DESU is
drawing their requirement of power
from that system, reducing generation
from their old diese’ sets. The
balance of DESU’s share of 40 MW of
power from the Bhakra Right Bank
Power House will also be available as
and when the other three generating
sets are commissioned. Setting up of
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another thermal Station at Delhi is
also under consideration for meeting
further load growth in Delhi area.
DESU have also commissioned a 15
MW set, recently. Three additional
sets of 62.5 MW each are also under
insta'lation at the Indraprastha
‘Thermal Power Station.
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Seizure of Hundies in Calcutta

*111. Shri Vishwa Nath Pandey:
Shri Surendranath Dwivedy:
Shri Hem Barua:
Shri Hari Vishnu Kamath:
Shri Nath Pai:

Will the Minister of Finance be
pleased to refer to the reply given to
Starred Question No. 1021 on th=2
7th April, 1966 and state:

(a) whether the papers seized re-
garding the Income-tax and Customs
duty evasion of Rs. 45 lakhs found out

in 'searches in Calcutta have been
scrutinised;

(b) whether the investigation has
been completed and if so, the result

thereof; and

. (c) the action, if any, taken or pro-
posed to be taken in the matter?

The Minister of State in the Minis-
try of Finance (Shri B. R, Bhagat):
(a) Yes, Sir.

(b) Investigations en the Customs
side have been completed @ertain
instance¢ of under-invoicing and
trafficking in import licences have
come to light.

On the Income tax side the investi-
gations are still in progress.

(c) Proceedings under the Customs
Act have been initiated.



863 Written Answers

On the Income-tax side, as a result
of investigations made so far, assess-
ments for the years 1954-55 and 1957-
58 to 1962-63 have been re-opened.
Further investigations are in progress.

Priority in Planned Development

*112. Shri A. N Vidyaiankar: Will
the Minister of Planning and Social
Welfare be pleased to state:

(a) whether it has been repeatedly
suggesied tc Government on behalf of
the Indian industrial interests  that
“the highest priority should be given
to expanding existing units to the
optimum size rather than to the
establishment of new units”; ’

(b) the reaction of Government to
this suggestion and whether any
instructions in this regard have been
issued to the Administration; and

(c) the total capacity availab'e and
the total capacity actually being uti-
lised by the existing plant in cement,
iron and steel, fertilisers, textiles and
engineering industries, respectively?

The Minister of Planning and
Social Welfare (Shri Asoka Mehta):
(a) Suggestions have been made by
Indian industrialists that higher prio-
rity shou'd be given to expand the

existing  units to the optimum size
rather than to the establishment of
new units;

(b) The general policy of the Gov-
ernment hag been to give preference
to expansion of existing units over
establishment of new units, where
technological conditions justify and
‘additional capacity is achicved ex-
peditiouslv and with l2ss investment.
This aspect is generally kept in view
by the Licensing Committee.

(cf A statement is laid on the Table
of the House. [Placed in Library.
See No. LT-6532/66].

Commitiee on Transport Policy and
Coordination

*113. shri Hari Vishnu Kamath:
Shri Hem Barua:

JULY 28, 1966

Written Answers 864
Shri Surendranath Dwivedy:
Shri Vishwa Nath Pandey:
Shri Ramachandra Ulaka:
Shri Dhuleshwar Mvuena:
Shrimati Renuka Barkataki:

Will the Minister of Planning and
Social We:fare be pleased to refer
to the reply given to Starred Question
No. 1037 on the 7th April. 1966 and
state:

(a) whether the Report of the Com-
mittee on Transport Policy and Co-
ordination has since been considered
by Government; and

(b) if so, with what resuits?

The Minister of Planning and Social
Welfare (Shri Asoka Mehta): (a)
and (b). The report of the Commit-
tee on Transport Policy and Coordina-
tion has been under consideration
within the Ministries concerned, in
the Planning Commission and in the
State Governments. The recommen-
dationg in the report dealing with road
transport were recently discusseq at
a conference convened bty the Minis-
try of Transport with the State Trans-
port Secretaries. The report is propos-
ed to be placed before the Cabinet
Committee on Transport shortly.

Central Housing Board

*114. Shri Warior:

Shri Subodh Hansda:
Shri S. C. Samanta:
Shri Bhagwat Jha Azad:
Shri M. L, Dwivedi:
Shri Bagri:

Shri D. C. Sharma:

Will the Minister of Works, Housing
and Urban Development be pleased
to refer to the reply given to Starred
Question No. 1631 on the 12th May,
1966 and state:

(a) whether the proposal to set up
a Central Housing Board to coordi-
nate the activities on housing front
has since been considered; and

(b) if so, the decision taken thereon?
The Minister of Works, Housing and

Urban Development (Shri Mehr
Chand Khanna): (a) and (b).

Al

The =
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proposal was referred to the Planning
Commission about two months ago
ang is under their consideration.

Recovery of Income-tax from an In-
dustrialist of Kanpur

*115. Shri Hukam Chand
Kachhavaiya:
Shri Rameshwaranand:
Shri Raghunath Singh:

Will the Minister
pleased to state:

of Finance be

(a) whether further investigations
have been made into the income-tax
case of an Industrialist of  Kanpur
where Rs. 31 lakhg were written off;
and

(b) if so, the outcome thereof?

The Minister of Siate in the Minis-
try of Finance (Shri B. R. Bhagat):
(a) and (b). Investigations are still
in progress.

Social Weélfare Programme for
Scheduled Castes

*116. Shri Gulshan:
Shri Shree Narayan Das:
Shfimati Jayaben Shah:

Will the Minister of Planning and
Social Welfare be pleased to state:

(a) whether any meeting was held
by the State Ministers in charge of
Backward Classes and Socia' Welfare
in May, 1966 in New Delhj for con-
sidering the social welfare program-
me for the Scheduled Castes;

(b) if so, the decisions taken
recommendations made; and

(c) the
thereto?

and

reaction of Government

The Deputy Minister in the Depart-
ment of Social Welfare Shrimati Chan-
drasekhar): (a) A conference of State
Ministers in charge of the Welfare of
Backward Classes and Socia] Welfare
was held in New Delhi on the 17th
and 18th May, 1966.
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(b) and (c). At the Conference the
views of the State Ministers were
obtained as to the policy and prio-
rities to be adopted in the formulation
of the welfare programmes for the
Backward Classes (including the
Scheduled Castes) during the Fourth
Plan. These views will be taken into
account while finalizing the  Fourth
Plan.

aRa Jwi & faest: famAl &1 s®r-g=
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Co-operative Credit Societies

*118. Shri Tridib Kumar Chaudhuri:
Will the Minister of Finance be pleas-
ed to state:

(a) whether it ig a fact that the
Agricultural Credit Department of
the Reserve Bank of India has decid-
ed that all rural! co-operative credit
societies and urban  co-operative
banks having paid-up capital and
reserve of Rupees one lakh or more
will come under the purview of the
Banking Companies Acts if they re-
ceive deposits from persons other
than their members; and

(b) if so, the reasons therefor?

The Minister of State in the Minis-
try of Finance (Shri B. R, Bhagat):
(a) Under the Banking Laws (Ap-
plication to Co-operative Societies)
Act. 1965, which came into force with
effect from the 1st March 1966, the
important provisions of the Banking
Companies Act, 1949 have become ap-
plicable to the .cooperative banks of
the types referred to in the question.

(b) As co-operative banks have
grown rapidly of late and now hold .
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substantial deposits from the public
and as they now finance not only agri-
culture but also trade and commerce,
it was considered necessary to bring
them under the control of the Re-
serve Bank in the interest of effective
implementation of the monetary and
credit policy of the Government. This
step was also necessary kefore the
benefit of deposit insurance could be
extended to such banks.

Credit Policy

*119. Shri Sham Lal Saraf.
Shri P. C. Borooah:
Shri Jashvant Mehta:

Will the Minister of
pleased to state:

Finance be

(a) whether some of the prominent
sectors in industry are asking  for
liberalisation of credit policy through
banks or other financial institutions;
and

(b) whether this matter has been
examined by Government and action,
if any, inder contemplation?

The Minister of State in the Minis-
try of Finance (Shri B. R, Bhagat):
(a) Yes, Sir.

(b) The credit po'icy is kept under
constant review by the Government
and the Reserve Bank and the legiti-
nate requirements of industry are
being kept in view.

Im H AT G w1 "
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Fawelt & wirfear o Qeamm .
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Pay Scales of Jail and Police Staff in
Kerala

457, Shri A. K. Gopalan: Will the
Minister of Finance be pleased to
state:

(a) whether disparity in the Pay
Commission’s Report in relation to
the pay scales recommended for the
Jail Staff and the Police in the
Kerala State has come to the notice
of Government.

(b) if so, the steps taken by Gov-
ernment in the matter;

(c) the difference in the pay scales
between the officials and staff of the
same rank in the jai! and police De-
partments; ’

(d) whether it is a fact that the
Auditors and Inspector of the Co-
operative Department have also pro-
tested against the recommendation
of Pay Commission;

(e) if so, the remedial measures

taken; and

(f) if not, the reasons therefor?

The Minister of Finance (Shri
Sachindra Chaudhuri): (a) to (c).
The Kerala State Pay Commission
1965 recomended the Scale of Rs. 95-
110 for Jail Headwarder and Rs. 95—
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120 for Police Head Constable. The
Government of Kerala have accepted

the recommendations of the Pay
Commission.

(d) Yes, Sir,

(e) and (f). It has been decided

not to make any further revision in
the scales, as these are better than
those obtaining in Madras State.

Shoranur Water Supp’y Scheme

458. Shri A. K, Gopalan: Will the
Minister of Health and Family Plan-
ning be pleased to state:

(a) whether Government have is-
sued final orders for sanctioning the
Shoranur Water Supply Scheme;

(b) if so, the estimated cost there-
of; ‘and

(c) when this work is likely to be
completed?

The Minister of Health and Family
Planning (Dr. Sushila Nayar). (a)
Ves. The revised scheme was approv-
¢d on the 1st February, 1966.

(b) The scheme is estimated to
cost Rs.8.13 lakhs.

(¢) The scheme is likely to be
complcted during the Fourth Five

Year Plan period.
Koratty Government Press

459. Shri Imbichibava:
Shri A. K. Gopalan:

Will the Minister of Works, Hous-
ing and Urban Development be
pleased to state:

(a) whether the machinery for the
Koratty Government Press has been
installed;

(b) whether it is a fact that it is
not working for want of personnel;

(c) if so, the delay in providing
operatives for the Press; and

(d) when it is going to start work-
ing?
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The Minister of Works, Housing
andg Urban Development (Shri Mehr

Chand Khanna): (a) Yes, partly.
(b) No, 0

(c) Does not arise in view of ans-
wer io part (b) above.

(d) By September 1966 provided
arrangements for supply of power to

the press are completed by the
Kerala State Electricity Board by
that time.
Baggage Gifts Parecels
460. Shri Ram Harkh Yadav: Will

the Minister of Finance be pleased to
state:

(a) whether Government have made
suitable adjustments regarding the
duty concessions  applicable to ‘the
Baggage Gifts Parcels; and

(b) if so, the details of the adjust-
ed rates?

The Minister of Finance (Shri
Sachindra Chadhuri): (a) and (b).
It is presumed that the question seeks
information about the adjustments re-
parding duty concessions in respect of
baggage, gift parcels etc. made by
the Government as a result of refixa-
tion of the par value of the rupee with
effect from the 6th June, 1966. If so,
thes» adjustments are summarised as
under:— .

(i) The monetary limit of
Rs, 500 - fixed for passing articles
free of duty under-the Passengers
(Non-Tourist) Baggage Rules has
been raised to Rs. 800!-, if the
passenger’s stay abroad is three
months or less. For each addi-
tional month, this limit has been
increased from Rs. 100'- to Rs.
160!- for each completed month
in excess of three months, subject
to a maximum of Rs. 1600/- in
all.

(ii) The va'ue limit of Rs, 500/-
upto which a tourist was allowed
to import temporarily, free of
customs duty, travel souvenirs,
has been raised to Rs. 800/-.
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(iii) The value limit of jewel-
lery allowed to be imported duty-
free under the Passengers (Non-
Tourist) Baggage Rules is being
raised from Rs. 2000/- to
Rs. 3200/-.

(iv) The value limit for exemp-
tion from Customs Duty in res-
pect of gift parcels of food, in-
cluding provisions and confec-
tionery (but not liquor and alco-
holic drinks) and medicines, im-
ported by post or by air freight.
has been raised from Rs. 50/- to
its, 80/-. The value limit in res-
pect of other goods imported by
post, as gift  parcels, has been
raised from Rs. 10/- to Rs. 40 -.

Idikki Project

461. Shri M. X. Kumaran: Will the
Minister of Irrigation and Power be
pleased to state:

ta) whether Government propose
to complete the Idikki Projgct during
the Fourth Plan period: and

(n) if so, the reasons for not allot-
ting sufficient funds for the project
with a view to enable its construction
in the scheduled time?

The Minister of Irrigation and
Power (Shri Fakhruddin Ahmed):
(a) and (b), The Fourth Plan has
not yet been finalised. The Plan tar-
gets and the outlays are under review.
At this stage, it is not yet possible to
indicate the physical programme of
the Idikki project and the funds that
will be available for the project during
the Fourth Plan period.

Pollution of Chaliyar River

462. Shri A. V. Raghavan: Wil
the Minister of Health and Family
Planning be pleased to state:

(a) whether there is any proposal
before the Government of Kerala to
construct a weir at Chaliyar river to
prevent water pollution caused by the

“the hydrological and

874
effluents discharged from the Birla
Rayon Factory, Calicut;

(b) if so, whether any decision has
been taken in the matter; and

(c) the steps taken to maintain pur-
ity of water in the river?

The Minister of Health andg Family
Planning (Dr. Sushila Nayar): (a)
and (b). No. However a proposal
for the construction of salt exclusion
structure to make fresh water avail-
able for the use of the Gwalioy
Rayons Ltd, Mavoor. Calicut is
under consideration of the State Gov-
ernment, .

(c) (i) The management of the
Gwailor Rayon Plup Factory has been
directed by the State Government to
treat the factory wastes suitably be-
fore discharging into the river.

(ii) The State Assistant Director of
Fisheries. Research has been directed
by the State Government to examine
planktological
conditions of the river regularly from
certain fixed stations of the river in
order to assess the effects of pollution.

(iii) The State Government have
been asked by the Ministry of Health
and Family Planning to take suitable
action under the Factories Act or in
accordance with the terms of licence
to the factory. ’

Special P. W. Deptt. for carrying out
Panchayat Works in Kerala

463.Shri A. V. Raghavan: Will
the Minister of Works, Housing and
Urban Development be pleased +to
state: °

(a) whether there is any proposal
before the Government of Kerala tp
constitute a special Public Works De-
partment for carrying out panchayat
works; and

(b) if so, the decision taken in the
matter?
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The Minister of Works, Housing and
Urban Development (Shri Mehr Chand
Khanna): (a) and (b). No proposal
to constitute a special Public Works
Department or a separate Public
Works Wing in the Department of
Panchayats is pending with the Gov-
ernment of Kerala. However, along
with a memorandum submitted by the
Kerala State Panchayat Presidents
Ad-hoc Committee, copy of a resolu-
tion containing a request for the
constitution of a separate Engineering
Wing has just been received by the
Government of Kerala, which is being
examined.

Death 91' fish in River Chaliyar

464. Shri A. V. Raghavan: Wil
the Minister of Health ang Family
Planning be pleased to state:

(a) whether a large quantity of
dead fish was found floating in the
Chaliyar river in the Kozhikode dis-
trict of Kerala in April-May, 1966;

(b) whether the Assistant Director
of Fisheries has atributeq this to the
presence of a higher degree of effluent
in the water discharged from the Birla
Rayon Factory; and

(c¢) the action taken against the
factory for polluting river water?

The Minister of Health and Family
Planning (Dr. Sushila Nayar): (a)
Large scale mortality of fish is report-
ed to have occurred in the Chaliyar
river on the 3rd and 4th May, 1966.

(b) The death of fish has been at-
tributed to the pollution of the river
water by the effluents discharged by
the Gwalior Rayon Pulp Factory.

(¢) (i) The management of the
Factory has been directed by the
State Government not to discharge
such harmful effluents into the river
directly but to discharge them after
sufficent treatment so that the efflu-
ents could be made innocuous.

(ii) The State Assistance Director
of Fisheries, Research has been direc-
ted by the State Government to exam-
ine the hydrological and planktological
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conditions of the river regularly from
certain fixed stations of the river im
order to assess the effects of pollu-

. tion.

4
(iii) The State Government have
been asked by the Ministry of Health
and Family Planning to take suitable
action under the Factories Act or in
accordance with the terms of licence
to the factory.

Kuttiadi Hydel Project in Kerala

465. Shri Vasudevan Nair: - Wil!
the Minister of Irrigation and Power
be pleased to state:

(a) whether a 38-tonne generator
intended for the Kuttiadi Hydel Pro-

. ject in North Malabar in Kerala State

is lying idle for the last few months -
at Pallom; and

(b) if so, the reasons therefor?

The Minister of Irrigation and
Power (Shri Fakhruddin Ahmed):
(a) and (b). One 38 tonne package
containing - generator intended tor
Kuttiadi Hydro  Electric Project
reached Cochin Port on 23rd January,
1966. As the 120 tonne floating crane
at Cochin Port was not commissioned
by then, and as the heavy lift wharf
at Cochin Port was also under re-
pairs, it became necessary to unload
the package from the ship to avoid
over-carriage to Bombay. Hence it
was unloaded on a landing craft and
taken to Pallom. As Pallom was not
connected to Kuttiadi by broad gauge
railway, the package had to be brought
back to Cochin from Pallom as soon
as the 120 tonne floating crane was
installed at Cochin. There, the pac-
kage was unloaded and put on a
broad gauge railway wagon which is
now on its way to Kuttiadi

Adhwara Scheme

466. Shrimati Ramulari Sinha:
Will the Minister of Irrigation and
Power be pleased to state:

(a) the progress so far made in the
project concerning group of Adhwara
rivers of Bihar; and
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(b) whether it is a fact that a large
number of notices have been issued
to prospective beneficiaries for making

coptribution before giving any actual-

benefit to them?

The Minister of Irrigation and
Power (Shri Fakhruddin Ahmed):
(a) (i) A marginal] embankment on
both sides of the river New Adhwara
starting from the cohfluence of the
Jamura and the Adhwara to the off
take point of the river Khiroi has
been completed. The to‘al length of
the embankment on either side is 34
miles. The estimated cost of the
scheme' is Rs. 74.41 lakhs. The areca
benefited is 1.12 lakh acres.

(ii) Desilting of the Khiroi river
has been done and the spoils have
been utilized to form marginal levies
on both banks for a total length of
* 34} miles from Agropatti to Ekmighat
in Laherisarai. The estimated cost of
the scheme is Rs. 65.01 lakhs and the
area benefited is 68,500 acres.

(iii) A scheme for a barrage on the
river Adhwara at Sarwara js under
preparation by thg Biha Govern-
ment. .

(b) The Government of Bihar is
collecting the information from their
District officers.

Adhwara Scheme

467. Shrimati Ramdulari Sinha:
Will the Minister of Irrigation and
Power be pleased to state:

(a) the names of the rivers that
form the Adhwara group of rivers;

(b) the salient features of the
Adhwara scheme stating the manner
in which all the rivers are proposed
to be tamed, command area and num-
ber of beneficaries;

(c) the cost of the scheme and the
economics thereof; and

(d) the rate at which the contribu-
fion has to be paid by the beneficiar-
jes?
1015 (Ai)LSD—3.
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The Minister of Irrigation and.
Power (Shri Fakhruddin Ahmed): (a)
The Adhwara group of rivers consists
of the following three systems located
between the Bagmati and Kamla
Balan rivers:

(i) The Adhw;'u'a, Jamura, Sikao,
Burhnad and Khirohi system;

(ii) The Singhi, Marha, Rato sys-
tem; .

(iii) The Dhaus, Thomane and
Darbhange Bagmati system.

(b) The flood control scheme as
recommended by the Technical Com-
mittee on Flood Control in the
Adhwara Group of Rivers, appointed
in 1964, comprises;

(i) Construction of an embank-
ment for protecting an area
of 98 sq. miles (bounded by
Khirohi embankment on the
east and the Lashandai on
the West) from spills of
Lakhandaj and Bagmati on
the west and the Mohini on
the north;

(ii) Protecting an area of 20 sq.
miles on the left bank of
Mohini north of the area at
(i) above, by means of a ring
bund, utilising the right
Khirohi Embankment and an
existing road on the west;

(iii) Protecting an area of 58 sq.

miles on the right bank of

Burhnad|Dhaus by construct-

ing a regulator-cum-diver-

sion channel connecting Bur-
hand with Jiwach Kamla and
providing afflux bunds, etc.
on the right bank of the
Burhnad.

(iv) Adequate provision for gluices
for irrigation and drainage
in the above embankments.

Details of the number of benefici-
aries from the above scheme are not
available,

(¢) The approximate cost of the
scheme, as worked out by the Com-

.
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mittee is Rs. 3.87 crores which will
afford protection to 176 sq. miles at
an incidence of cost of Rs, 344 per
acre. The cost benefit ratio is 1.80
neraly. However, the economics of
the scheme requires to be worked out
in detail.

. (d) No decision has yet been taken.
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Pollution of ‘Chaliyar River

472. Shri Mohammed Koya: Will
the Minister of Health and Family

“Planning be pleased to state:

(a) whether it is a fact that fresh
‘water fish are dying every day due to
the pollution of Chaliyar water in
Kozhikode District in Kerala; and

(b) the steps taken to prevent this

‘waste.

The Minister of Health and Family
Planning (Dr. Sushila Nayar): (a)
A 'large scale mortality. of fish is
reported to have occurred in Chaliyar
river on the 3rd and 4th May, 1966,

-on account of pollution of the river

water by the effluents discharged by

‘the Gwalior Rayons Plup Factory.

‘(b) (i) The management of the
Factory has been directed by ‘the
State ‘Government not to discharge
suéh harmtul -efuents into the river
.directly but to discharge them after
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sufficient treatment so that the efflu-
ents could be made innocuous.

(ii) The State Assistant Director of
Fisheries, Research has been directed
by the State Government to examine
the hydrological and planktological
conditions of the river regularly
from certain fixed stations of the river
in order to assess the effects of pollu-
tion.

(ili) The State Government have
been asked by the Ministry of Health
& Family Planning to take suitable

s action under the Factories Act or in
accordance with the terms of licence
to the factory.

Money spent by American Embassy
out of PL 480 Funds

473. Shri Bhagwat Jha Azad:
Shri M, L. Dwivedi:
Shri S. C. Samanta:
Shri Subodh Hansda:
Shri P. C. Borooah:
Shri Nambiar:
Shri Harish Chandra Mathur:
Shri Madhu Limaye:
Shri Bagri:
Dr. Ram Manohar Lohia:
Shri Yashpal Singh:
Shri Prakash Vir Shastri:
Shri Hukam Chand

Kachhavaiya:

Shri Raghunath Singh:-
Shri Jagdev Singh Siddhanti:
Dr. Ranen Sen:
Shri Ram Sevak Yadav:
Shrimati Renu Chakravartty:
Shri Indrajit Gupta: ’
Shri Tribid Kumar Chaudhuri:

Will the Minister of Finance be
pleased to state:

(a) whether Government's atten-
tion has been drawn to the statement
of the former Finance Minister, Shri
T. T. Krishnamachari, at the All India
Congress Committee Session at Bom-
bay on the 22nd May, 1966 that thcre
was a big unaccounted amount spent
by the American Embassy out of the
PL 480 funds earmarked for its use;
ang

(b) if so, the reaction of Govern-
ment thereto?”
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The Minister of Finance (Shri
Sachindra Chaudhuri): (a) Yes, Sir.

(b) Shri Krishnamachari was evid-
ently referring to the lack of complete
information in the Ministry of Finance
at the time when he made a particular
enquiry. Particulars in respect of all
the fuhds spent by the US Embassy
have been furnisheq by them. A
statement of such particulars for the
period ending March 31, 1966, is laid
on the Table of the House. [Placed im=
Library. See No. LT-6534[66].

Unauthoriseq Colonies in Delhi

474. Shri Liladhar Kotoki:
Shri R. Barua:
Shri Brij Raj Singh:

Will the Minister of Works, Housing
and Urban Development be pleased to
state:

(a) how many colonies are in exis-
tence for the last five years which
have not been regularised by the
Municipal Corporation of Delhi; and

(b) the action Government p.opose
to take to regularise the unauthorised
colonies of Delhi?

The Minister of Works, Housing and'
Urban Development (Shri Mehr Chand
Khanna): (a) and (b). There were 123
unauthorised colonies in 1961-62 in
the areas under the jurisdiction of the
Municipal Corporation of Delhi. Out
of these, 103 were regularised by the
Corporation. About 50 more unautho-
rised colonies have ‘developed during
the last 5 years or so, some of which
are extensions of the colonies already
regulariesd. There are now about 70
unauthorised colonies within the juris-
diction of ' the Corporation. The
question of regularisation of these
colonies will be considered by the
Corporation after the zonal develop-
rment plans of the areas concerned’
have been finalised by the Delhi Deve-
lopment Authority and approved by
the Government.
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Scheme to provide Drinking Water for
‘Madras City.

475. Shri Sezhiyan:
Dr. P. Srinivasan:

Will the Minister of Health and
‘Family Planning be pleased to state:

(a) whether any decision has been
taken on the scheme to provide drink-
ing water to Madras City under the
Fourth Five Year Plan;

(b) if so, the details thereof; and

(c) the probable date by which the
same will be completed? -

The Minister of Health and Family
Planning (Dr. Sushila Nayar): (a) to
(c). The Government of Madras have
under consideration the following two
schemes for augmenting the water
:supply of Madras:—

(i) Pumping water from the river
Cauvery.

(ii) Bringing water down from
Penner river aided by the
water of Krishna.

The details of these schemes have
‘not been finalised so far. '

Pending finalisation of the above
schemes, the following interim mea-
sures are under execution for aug-
menting the supply of water in Madras.

(i) Acquisition of the entire wet
Iands of 7500 acres under the Red
"ills and Cholavaram tanks.

(ii) Construction of an open lined
«<hannel from Poondi Reservoir to Red
Hills,

(iii) Raising of F.T'Ls. of Red Hills
and Cholavaram tanks.
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‘Power Generation Schemes in States

482. Shrimati Vimla Devi: Will the
Minister of Irrigation and Power be
pleased to refer to the reply given to
Starred Question No, 1504 on the 5th
May, 1966 and state:

(a) whether the additional power

generation schemes to meet the anti-

. cipated power deficits in States men-

tioned in the Third Annual Loan Sur-
vey have since been finalised;

(b) if so, the broad details of the
schemes relating to each State;
cost of cacn

(c) the estimated

scheme;

(d) whether any preliminary work
has started on the schemes; and

(e) if so, the progress so far made
in respect of each Scheme?

The Minister of Irrigation and Power
(Shri Fakhruddin Abmed): (a) Only
one new power generation scheme,
namely Cochin Therma] Station has
since been sanctioned mainly to back
up hydel power generation in Kerala
during summer. The question of
sanctioning additional schemes will be
considered after the power target for
the Fourth Plan is finalised.

(b) The Cochin thermal station in-
volves installation of one generating
unit of 30 MW capacity and will use
furnace oil available from Cochin
Refinery as fuel.
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(c) The estimated cost of the Cochin
Thermal Scheme is Rs. 352 lakhs.

(d) and {(e) The site for the thermal
power station has been selected near
Ernakulam by the Government of -
Kerala. Specifications for the plant
and equipment are under preparation.

Gold Bond Scheme

483. Shrimati Vimla Devi:
Shri R. 5, Pandey:
Dr. P. Srinivasan:
Shri Ramachandra Ulaka: -
Shri Dhuleshwar Meena:
Shri R. Barua:

Will the Minister of
pleased tc state:

Finance be

(a) whether it is a fact that the
collections under the National Defence
Gold Bond Scheme of 1965 have been
much below expectations;

(b) if so, the reasons therefor;

(c) the actual amount of collections
so far; and

(d) whether Government propose w
discontinue the scheme xn view of its

-failure?
The Minister of Finance (Shr
Sachindra Chaudhuri): (a) and (b}

The response to the National Defenc:
Gold Band Scheme, though not up ta
the expectation, hag net Been unsatis.
factory.

(e) 13,558 kilogrammes,

(d) The Scheme has already becr
discontinued from 1st June, 1966.

Commiittee on Transport Research

484 Shrimati Vimla Devi: Will ths
Minister of Planning and Social Wel-
fare be pleased to state:

(a) whether the Committee on
Transport Research set up by the
Research Programme Committees of
the Planning Commission hag sub-
mitted its report;

(b) if so, the main recommenda-
tions; and
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(c) the decision taken thereon?

The Minister of Planning and Social
Welfare (Shri Asoka Mehta): (a) The
Committee on Transport Research was
set up as a Standing Committee of the
Research Programmes Committee to
plan and guide research work on
transport problems. It functions as a
Committee of Directions in respect of
technical design and methodological
aspects of transport hesearch schemes.

(b) and (¢). Do not arise.

D.A. to Central Government
Employees

485, Shri R. S. Pandey:
Shri D. C. Sharma:
Shri P, C. Borooah:
Shrimati Renu Chakravartty:
Shri Vasudevan Nair:
Shri Nambiar:
Shri Yashpal Singh:
Shri Prakash Vir Shastri:
Shri Kolla Venkaiah:
Shri N. R. Laskar:
Shri R. Barua:
Shri Gokulananda Mohanty:
Shri Kapur Singh:
Shri Buta Singh:
Shri Narasimha Reddy:
Dr. Ranen Sen:
Shri. Madhu Gimaye:
Shri Kishen Pattnayak:
Shri Bagri:
Dr. Ram Manohar Lohia:
Shri Ram Sewak Yadav:
Shri Linga Reddy:
Shri P. R. Chakraverti:
Shri Hukam Chang

Kachhavaiya:

Shri Rameshwaranand:
Shri Raghunath Singh:
Shri Onkar Lal Berwa:
Shri Ramachandra Ulaka:
Shri Dhuleshwar Meena:
Shri Surendra Pal Singh:
Shrimati Maimoona Sultan:
Shri Ram Harkh Yadav:
Shri A. K. Gopalan:
. Shri Dasaratha Deb:
Shri Sivamurthi Swami:
Shri Lakhmu Bhawani:

Will the Minister of Finance be
pleased to state:

(a) whether Government have consi-
dered further the question of giving

JULY 28, 1966
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additional Dearness Allowance to the
Central Government employeeg to
neutralise the rise in the cost of liv-
ing recently;

(b) whether Government have dis-
cussed this issue with the Central
Government employees’ Union jeaders
recently; and

(c) if so, the outcome of the dis-
cussions held and whether any deci-
sion has been taken in the matter?

The Minister of Finance
Sachindra Chaudhuri): (a) and (b).
Yes, Sir. The question of adequacy
of Dearness Allowance given to Gov-
ernment employees wds recently dis-
cussed with representatives of larger
Federations|Associations of Govern-
ment employees.

(Shri

(¢) As no agreement could be reach-
ed, Government have appointed a high
level Commission to examine the prin-
ciples governing the grant of Dearness
Allowance to Government servants.
The Commission will also look inwo
the adequacy of the rates of Dearness
Allowance already granted at index
level 165.

Housing Problems of Landless
Harijans

486. Shri Vasudevan Nair: Will the
Minister of Planning and Social Wel-
fare be pleased to state:

(a) whether Government have made
any survey regarding the housing
problems of landless Harijans in the
country;

(b) if so, the findings thereof; and

(c) the tentative provision proposed
to be made in the Fourth Plan to
provide house sites for the landless .
Harijans?

The Deputy Minister in the Depart-
ment of Social Welfare (Shrimati
Chandrasekhar): (a) No, Sir.

“-(b) Does not arise.

(¢) A tentative provision of about
Rs. 250 lakhs has been made for.the
Fourth Plan under the Backward:
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Classes Sector, for the composite
scheme of ‘subsidy for provision of
houses for sweepers and scavengers
and provision of house sites to the
members of Scheduled Castes who (a)
are engaged in unclean occupations or
(b) are landless labourers’,

Public Health Engineering Sub-
Division for Kuttanad in
Kerala

487. Shri Vasudevan Nair: Will the
Minister of Health and Family Plan-
ning be pleased to refer to the reply
given to Unstarred Question No. 4820
on the 5th May, 1966 and siate:

(a) whether Kerala Government
have since taken any decision regard-
ing the proposal to start a Public
Health Engineering Sub-Division for
Kuttanad; and ’

(b) it so,
taken?

the nature of decision

The Minister of Health ang Family
Planning (Dr. Sushila Nayar): (a)
Yes.

(b) The Government of Kerala in
their order dated the 5th July, 1966,
have sanctioned the following pro-
posals for the investigation of the
Kuttanad Water Supply Scheme:

(i) The Sub-Division Officer, Pub-
lic Health Sub-Division, Mave-
likkara under the Executive
Engineer, Public Health Divi-
sion, Alleppey, has been en-
trusted with the work of in-
vestigation of the scheme in
addition to his regular duties.

(ii) The Junior Engineer in Allep-
pey concerned with the in-
vestigation of rural water
supplies under the Public
Health Investigation Division,
Trivandrum, would work un-
der the above-mentioned Sub-
Division Officer for this inves-
tigation without prejudice to
-his regular duties.

(iif) The undermentioned field ‘staff
hag been sanctioried for a
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period of one year from the
date of appointment:—

(a) Surveyors 12
(b) Survey Coolies )

(iv)- A period of one year has been
allowed to complete the de-
tailed investigation and pre-
paration of the report, plan
etc. for Kuttanad Water Sup-
ply Scheme.

(v) The expenditure involved on
the staff and contingencies is
estimated at Rs, 45,000 for ome
year,

World Bank Loans

488. Shri Bagri:
Shri Ram Séwak Yadav:
Dr. Ram Manohar Lohia;
Shri Kishen Pattnayak:
Shri Madbu Limaye:
Dr. L, M. Singhvi:
Shri Linga Reddy:
Shri P. R. Chakraverti:
Shrimati Renuka .Ray:
Shri P. C. Borooah:
Shri D. C. Sharma:
Shri Prakash Vir Shastri:
Shri Jagdev Singh Siddhané:
Shri Hukam Chand

Kachhavaiya:

Shri Raghunath Singh.
Shri Shree Narayan Das:
Shri D. D. Mantri:
Shri Hari Vishnu Kamath:
Shri Hem Baruma: .
Shri Surendranath Dwivedy:
Shri Nath Pai;
Shri Alvares:
Shri Yashpal Singh:
shri Brij Basi Lal:
Shri Vasudevan Nair:
Shri Warior:
Shri Prabhat Kar:

Will the Minister of Fimanee be
pleased to state:

(a) whether the World Bank has
assured about Rs. 650 crores loan to
finance the annual plan, 1966-67 and
if so, on what terms and conditions;
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(b) whether similar loans are also
likely to be received from the World
Bank to finance the country’s Fourth
Fivé Year Plan; and

(c) the total aid ‘ikely to be re-
ceived from the World Bank and In-
temational Development Agency?

The Minister of Finance (Shri
Sachindra €haudhuri): (a) The World
Bank has been holding discussions
with member countries of the Con-
sortium and on the basis of commit-
ments already made and intentions
expressed by Consortium members it
is expected both by the World Bank
and by the Government of India that
900 million non-project aid will be
pledged for 1966-67. The terms and
conditions will be settled bilaterally
before loan agreements are signed.
The questions of project aid will be
considered separately.

(b) and (c). The Fourth Five Year
Plan is yet to be finalised. The exact
requirement of aid and response of
the Werld Bank and  Consortium
countries for the Fourth Plan will be
known only after the Fourth Plan is
finalised. and: the Bank and the Con-
sortium have an opportunity. to study
| 3

Electricity Supply to Delhi from
Punjab

489. Shri Bagri:
Shri Kishen Pattnayak:
Dr. Ram Manohar Lohia:
8hri Madhu Limaye:
Bhri Ram Sewak Yadav:

.
Will the Minister of Irrigation and
Power be pleased to state:

(a) whether the Punjab Govern-
ment have recently decided to effect
a cut in the supply of electricity to
Delhi;

(b) if so, the number of factories
Mkely to Be affected due to this cut;
L3
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(c) the steps taken by Government

to overcome the difficulties !ikely to be

experienced by these factories?

The Minister of Irrigation and.
Power (Shri Fakhruddin Ahmed):
(a) Punjab Government had reduced
the supply of power to Delhi upto
June 1966 but with the improvement
of water level in the Bhakra reser-
voir the normal supply of pewer has
been restored.

(b) and (c). Do ‘not _arise.

Chit Fund Companies in Delhi

4%. shri Bagri:
Pr. Ram Manohar Lohia:
Shri Kishen Pattmayak:
Shri Madhu Limaye:
Shri Ram Sewak Yadav:

Will the Minister of Finamce be
pleased to state:

(a) whether it is a fact that Gov-
ernment have received a large num-
ber of complaints against some frau-
dulent chit fund cempanies in Delhi
demanding action against them;

(b) if so, whether investigations
have been held and completed into
the working of these companies; and

(c) the effective steps Government
propose to fake to save the interest of

small investors in such chit fund
companiés?
The Minister of Finance (Shri

8Sachindra Chaudhuri): (a) Yes.

(b) Al thire complaintg were forward-
ed to the police and have been looked
into by them. As a result of the in-
vestigations, 35 cases have been re-
gistered under Sections 406 and 420
of the Indian Penal Code, Of these,
14 are under trial in courts. Be-
sides, 18 non-cognizable cases re-
gistered under Section 294A of the
Indian Penal Code were also en-
quired into. Of these, 3 cases are
under trial and the remaining are at
various stages of investigation.

(c) The provisions of the Madras
Chit Funds Act have been extended
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i0 Delhi with effect from the 15th
July, 1964, All the complaints so far
received relate to chits started before
that date. The Act does not cover
these ol¢ series of chits. However,
suitable action wi'l be taken under
- the Indian Penal Code, wherever
necessary. .

Fourth Annual Electric Power Sarvey

491. Shri Shree Narayan Das: Will
the Minister of lrrigatien and Power
be pleased to state:

(a)
Electric Power
initiated; and

(b) if so, how far the work has
progressed?

Annual
been

whether the Fourth
Survey has

The Minister of Irrigation and
Power (Shei Fakhruddin Ahmed):
(a) Yes.

(b) The work is in progress. The
Survey Committee had addressed
State Electricity Boards, Private
Utilitics ete. to furnish estimates of
their loads during the Fourth FPlan.
These have mostly been received and
are under egamination. It may take
about two .to three months for the
committee to complete the work,

D.A. to Government Pensioners

492. Shri Shree Narayan Das:
Shri Bhagwat Jha Asad:
Shri M. L. Dwivedi:
Shri S. C, Samanta:
Shri Subodh Hansda:
Dr. P. Srinivasan:

Wil' the Minister of Finamce be
pleased to state:

(a) whether the Bharat Pensioners
Samaj, an organisation of pensioners,
has represented and has asked for
parity ireatment to them with other
employees in the matter of Dearness
Allowance as and when that is granted
to the employees of Government; and

(b) if so, the reaction of Govern-
ment thereto?

The Minister of Finance (Shri
Sachindra Chaundhuri); (a) Yes, Sir.-
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(b) The position of Government
servants who are in service is differ-
ent from that of pension
latter in principle are not u.igib .
the same concessions as are admiissible:
to serving Government employees.

Aid from Aid India Consortium

493. Shri P. C. Boroocah: Will the
Minister of Finance be pleased to
state:

(a) the percentage and amount of
untied aid pledged and authorised by
the members of the Aid India Consor-
tium during. the first three Plans and
how much of it remains unutilised;

(b) how much of the tigd aid was
pledged and authorised " and how
much of it remained unutilised; and

(c) the percentage of untied aid
which is likely through the Consortium
for the 1966-67 plan?

The Minister of Finance (Shri
Sacliindra Chaudhuri): (a) and (b).
It is presumed that by untied aid
is meant aid that is not tied to pro-
Jects. Two statements giving the
infodrmation required in parts (a) and
(b) of the question are laid on the
Table of the House. [Placed in
Library. See No. LT-6535/66].

(c) It is probable that we will get
$900 million as united i.e., non-proejct
aid for the year 1966-87 from the
members of the Aid India Consor-
tium. Since the question of project
aid has not been yet settled with the
Consortium, the percentage of untied
aid cannot be calculated or estimatedo
at this stage.

Imterest ot U.S. Loans

494, Shrimati Savitri Nigam: Will
the Minister of Finance be pleased to
state:

(a) whether any decision has been
taken to reduce the rate of interest on
U.S. Development Loan Fund as re-
quested by India; and

(b) if so, the nature of the decision.
taken thereon?
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The Minister of Finance (Shri Shri Bibhuti Mishra:
Sachindra Chaudhari): (a) No re-

quest has been put forward by the
Government of India to the United
Gtates Agency for International
Development to reduce the rate of
interest on US Loans.

(b) Does not arise.
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Raids in Bombay and Rajasthan

496. Shri Kindar Lal:
' Shri Vishwa Nath Pandey:

Will the Minister of Finance be
pleased to refer to the reply given to
starred Question No, 1117 on the 14th
April, 1966 regarding raids in Bom-
bay and Rajasthan and state:

(a) whether the detaiied investiga-
tfion by the Income-tax Department
has since been concluded; and

(b) it so, the result thereof?
The Minister of Finance (Shri

Sachindra Chaudhuri): (a) The inves-
tigations are still in progress.

(b) Does not arise.
Land Reforms in States

'497. Shri Linga Reddy:
Shri P. R. Chakraverti:
Shrimati Renuka Ray:

Shri M. K. Kumaran:

Will the Minister of Planning and
Social Welfare be pleased to refer to
the reply given to Starred Question
No. 191 on the 24th February, 1966
and state:

(a) the further progress made as
regards the introduction of land re-
forms in the States;

(b) whether shortage in food pro-
duction is also due to the introduction
of progressive land legislation in
States; and

(c) the reasons for the inability of
the Planning Commissicn to make the
States introduce effective land re-
forms early in the country to step up
farm output?

The Minister of Planning and Social
Welfare (Shri Asoka Mehta): (a)
Land reform laws were eaacted ear-
lier, which were in diferent stages of
implementation, In recent mounths
legislation has been amended in some
States with a view to removing diffi-
cu'ties and facilitating implementa-

tion. Up-to-date position is indicated
below:— °
Abolition of Intermediaries.—The

frogramme for the abolition of inter-
mediaries has been ca:ried out prac-
tically al] over the country. About 20
milion tenants of formier inteime-
diaries came into direct relationship
with the State and becan:e owners of
their holdings.

Tenancy Reforms—To deal with
the problem of tenants-at-will in the
ryotwari areas and of sub-tenants in
the zamindari areas, a good deal of
Jegislation has been enacted. Provi-
siong for security of tenuyre, for bring-
ing them into direct relation with the
State and converting their into owners
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have been made in several States. As
a result, about 3 million tenants and
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share-croppers have acquired owner-
ship of more than 7 million acres:

Number of Area in respect of which
tenants ownership conferred
(in *000 8) (in 000 acres)
Gujarat 462 1408
Madhya Pradesh 358 N.A.
Maharashtra 614 1674
Punjab 20 137 (Std. acres)
Uttar Pradesh 1500 2000
West Bengal N.A. 800
Telengana (Andhra Pradesh) 33 202
Delhi 29 39
Himachal Pradesh 24 28
Tripura 12 14

Provisions for regulation of rent have
been adopted in all States. In Assam,
Bihar, Gujarat, Kerala, Maharashtra,
Mysore, Orissa, Rajasthan and the
Union Territories, the maximum rent
has ben fixed at a qucrter or less of
the produce. In some States, how-
ever, rents still vary between one-third
to one-half of the gross produce.
Ceiling on Holdings.--Laws im-
posing ceiling on agricultural hold-
ings have been enactad in all  the
States except the former Punjab area
where, however, the State Govern-
ment had the powaer to settle tenants
on land in excesg of the permissible
limit. According to available reports
over 2 million acres of surplus areas in
axcess of the ceiling limits have been
declared or taken possession of by the
Government in the foilowing States:—

Surplus area

—
(in "000 acres)

Assam 340
Jammu & Kashmir 450°0
Maharashtra 1625
Madhya Pradesh 39°1
Madras 7°0
Punjab 36885*
‘West Bengal 7766
Uttar Pradesh 222°7

®Arca in standard acres.

More lands wi'l become available as

implementation proceeds.” The sur-
plus lands are being distributed to
tenants, uneconomic holders and

landless agriculturists.

(b) and (c). Land 1eform pro-
grammes outlined in the plans are
aimed at removing impediments to
increase in agricultural production as
crise from the agrarian structure and
help to create conditions for evolving
an agricultural economy with high
levels of efficiency and productivity.
_ With a view.to expediling implemen-
tation of the program:nes, the Natio-
nal Development Council had con-
stituted a committee in 1963 which
is currently engaged, in consultation
with the State Government, in exa-
mining the difficulties in implementa-
tion where the programme has lagged
behind.

Power Shortage in Stateg

498. Shri Linga Reddy:
Shri P. R. Chakraverti:

Will the Minister of Irrigation and
_Power be pleased to refer to the
statement on power shortage in the
States laid on the Table on the 24th
February, 1966 and state:

(a) the extent to which power
shortage has been removed in the
various States;
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(b) whether it is proposed to intro-
duce Thermal Power Projects wher-
ever Hydel Projects are likely to fail

at the time of failure of monsoons;
and

(c) whether it is also proposed to
-exploit the atomic energy to solve the
problem of power shortage and if so,
the details thereof?

The Minister of Irrigation _nd
Power (Shri Fakhruddin Ahmed): (a)
The present power position in various
States. which were affected by power
shortage earlier, ig as follows:—

(i) Andhra Pradesh

Due to low level of water in ‘he
hydel reservoirs, with effect from
31-12-65, 30% power cut was imposed
throughout the State, leaving out only
a few essential loads. As the power
situation deteriorated further in June,
1966, in eleven districts in the States,
100% cut was ordered with effect
from 23rd June, 1966, exempting only
«essential loads like water-works and
lighting supplies. This cut is, how-
ever, not being fully enforced and
actual cut is being regulated depend-
ing on the in-flow in the hydel reser-
voirs. The cut in the remaining nine
districts has been
.Recently the water availability in
Machkund reservoir has improved
and it is expected that within a shart
‘time gll restrictiong of power supply
will be removed.

(ii) Rajasthan

There is a cut ranging from 15%
‘to 60% in Chambal Service Area and
10 per cent to 30 per cent in Bhakra
‘Service area.

(iii) Madhyq Pradesh

There is 20% cut in industries in

the Chambal Service area.

(iv) Kerala, Madras,
Punjab.

Orissa and

As the power supply position has
improved, power cuts have been
removed.

(b) Yes. As far as possible, ther--

mal power stations are being added
in the areas served by hydel systems,
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in order to provide thermal backing
to hydel power.

(c) Atomic power stations have
been planned keeping in view the
relative economics in generation and
the total power requirements in dif-
ferent States and Regions. The fol-
lowing Atomic Power Stations have
so far been sanctioned and are undsc
various stages of implementation:—

(i) Tarapur Atomic Power Sta-
tion in Maharashtra (380
MW-—expected to be com-
missioned in 1968);

(ii) Ranapratapsagar in Rajastham
(200 MW to be commissioned
initially in 1970-71 with am
addition of 200 MW during
early Fifth Plan);’

(iii) Kalpakkam in Madras (400
MW expected to be commis-
sioned early in Fifth Plam
period).

Overdrawal by States

499. Shri Kishen Pattnayak:

Dr. Ram Manohar Lohia:
Shri Madhu Limaye:

Shri Bagri:

Shri Kolla Venkaiah:

Shri Vasudevan Nair:
Shri R. Barua:

Shri R. 8. Pandey:

Shri Yashpal Singh:

Dr. L. M. singhvi:

Shri D. D. Puri:

Shri D, C. Sharma:

8hri Baswant:

Shri Vishwa Nath Pandey:
Shri Ramachandra Ulaka:
Shri Dhuleshwar Meena:
‘Shrimati Renuka Barkataki:

Will the Minister of Finance be
pleased to state:

(a) whether the position regarding
the overdrawals by the States is Hke-
ly to improve in the current financial
year; .

(b) whether the Centre has suggest-
ed any specifio stepg for reducing
these drawals; and ’

(c) if so, the nature thereof?
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The Minister of Finance (Shri
8gchindra Chaudburi): (a) to (c).
This question was recently discussed
at a meeting of the Chief Ministers
of State Governments at which they
were advised to take the following
steps to improve their finances and
avoid overdrawals on the Researve
Bank:—

(1) The States must balance their
budgets after taking into
account all their liabilities.
For this purpose, they must
estimate  their resources
realistically tand restrict their
expenditure to resources in
sight including the promised
Central assistance.

Additional expenditure pot
provided in the Budget
should not be undertaken by
the States without ensuring
adequate resources fer the
same in time,

(3) The States should review
their expenditure program-
mes and undertake measures
to effect economies both in
administrative and capital
expenditure to the maximum
extent possible.

2o (2

-

State  Governments have been
requested to work out detailed mea-
sures gn the above lines, and it is
hoped that the position regarding
overdrawalgs on the Reserve Bank

would improve as a result,
.

Farakka Barrage Scheme

500. Shri Raghunath Singh:
Shrimati Renuka Ray:
Dr. M. M. Das:

Shri P. C. Borooah:

Shri Bhagwat Jha Azad:
Shri M. L. Dwivedi:

Shri S. C. Samanta:

Shri Subodh Hansda: .
Shri Yashpal Singh:

Shri Indrajit Gupta:

Shri D. D. Puri:

Dr. Ranen Sen:
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Shri Dinen Bhattacharys:
Shri Surendra Pa_] Singh:

Will the Minister of Irrigation amd
Power be pleased to state:

(a) whether it is a fact that the
work on Farakka barrage scheme is
progressing very slowly;

(b) if so, the reasons therefor; and

(c) the steps taken by Government
to increase the tempo of work and
complete the scheme according to ‘he
schedule?

The Minister of Irrigation and
Power (Shri Fakhruddin Ahmed): (a)
No.

(b) Does not arise.

(c) The progress of the Project is
constantly under review. Measures
to remove bottlenecks and difficulties
as and when confronted, gre taken at
the highest level.

ATt Tron-E H T Kex miEat e
T

501. »iY sgex AE : w T
wix faea R 7E T FFO TS
f&

(%) v S, T oA qfesi
TR qEoFg F 9@ AW F, N AqE
TS & & qaT &, e e mieat
A F IR ¥ W@ AT A9 7 g
&7 ¥ 3o fraw @ € = afe a,
NafmaFTE;

(=) Favag v & v durer wcwe
ara frasa Fa=Td aow e ofei
qeay §a ¥ 9= aen Wex arfedt
T ST 9IqTT FA F A7 9T WG@HR
e feai 3 ST TS SR Y R
FT @ § HI AT mfedt w1 w9 +9
T 9IR § ; WK

() afz gi, at 51 Ffeaet o
X ¥ fay 7ar sum fer. W@
g7
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ferered W< e WY (s AR
wwz) :  (F) K faw
T T § | WRT G AT A9
IR & @19 Fd 9f@eET 91 ge
1954 & FAT F wwiq At ¥
af@smr afasfal agr af@smn
F ¥ grafraq wwa safedl #1 /123
mf;ﬂiw%aﬁng.l

(@) s (7). afsan sorEA
* g Ffearal ¥ 3o ¥ AW
T § | TY JTAA] F ATATH T FGST
AT FE F TS AGFTA qEAT
Frawis ¥ fag avFR & @ wia-
T & Nfew ¥ fam serae & &2
¥AT AT R N

wRAF .agwa'r

502. st fagmay waw@: ¥
fae W 12 wE, 1966 F maTifEa
I FET 5535 F IO & GFEH §
T T[T F FA F4 D ¢

(%) FaTaFE { AR HAZL
AT HAL AT A T I TN
vd fAR s faar g

(@) afe g, @ @ =" A
g @ T gfafwar § ; AR

(W) w et g Afe-
fraw, 1964 qar fasly wgraar =fa-
fw, 1961 § 919 a¥ & afc #rd
g fey 1 § Ay ag ¥ € 7

fra W=t (st e 99
(%) ggv@ wsq mafr @ @A
¥ g G FASY WK I TR F
o axa=a] ®7 S e # fan wan
2 IR AR A g@ER ARG A
e
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() aeafr grar  afufaan
(7oer farfedy we), 19054, &
JEF W wifqw qgrEar gl
EAERC IR O G S e
fadeit  wgmar  wfafaw, 1961
TRT @ FfT R A 1 e qF wwdEy
FHE ¥ gy wea wafar faa
et faaus, 1966, fowd g
a7 oy wafer fadwt g
afafraw, 1961 & §&  Ivawal ¥
gwaT fear smr @, g A fEaEr
& | zafaq 9T a¥ ¥ @ wfafqaw 1
R 9 @ FWEEt ® g g
FAT NG AGE GO

Capital Market

503. Shri D. C. Sharma:
Shri Shree Narayan Das:

Will the Minister of
pleased to state:

Finance be

(a) the recent measures taken to
revive capital market in the country;
and °

(b) the outcome thereof?

The Minister of Finance (Shri
Sachindra Chaudhuri): (a) The more
important measures are (i) the aboli-
tion of the notional capital gains tax
on bonus shares in the hands of
investors, (ii) the abolition of 125
per cent bonus issue tax on companies,
(iii) the exemption of companies from
J°5 per cent tax on the dividends upto
10 per cent of the paid-up equity
capital, (iv) the reduction of the com-
pany sur-tax from 40 per cent to 35
per cent, (v) the raising of the exemp-
tion limit for annuity deposits from
Rs. 15,000 to Rs. 25,000, (vi) the
extension of special tax concessions
to three more industries viz.,, tea
plantations, newsprint and printing
machinery.

(b) It jg too early to assess the
effect of these measures. It may be
mentioned, however, that the Reserve
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Bank’s Index of Variable Dividend
Industrial Securities which stood at
74.1 on February 26, had risen to 80.6
(provisigna]) on July 9, 1966.

Imdia’s Balance of Payments Position

504. Shri D. C. Sharma: Will the
Minister of Finance be pleased to
state:

{(a) the India’s balance.of payments
position at present; and

(b) the efforts being made to over-
eome the deficit?

The Minister of Finance
‘Sachindra Chaudhuri): (a)

lance of payments position con-
timues to be difficult. The severe
drought conditions which affected the
export” oriented crops, the need for
mmporting more foodgraing and fertili-
zers and the mounting debt repay-
ments have added tq the strain on the
‘balance of payments.

(Shri
India’s

(b) Ag stated in the Supplement to
the Economic ‘Survey presented to
Parliament on 25th July 1966, the
more important of the efforts made 10
-avercome the deficit are:—

(1) A drawal of $ 187'5 millioa
from the International Mone-
tary Fund on April 6, 1966;

2) Devaluation;

{3) Efforts to secure
non-project assistance
#fiendly countries; and

increased
from

A4) Steps taken to increase agri-
cultural and industrial pro-

duction for reducing depen-*°

.dence on imports and step-

ping up exports.

Palai Central Bank
505. Shri Eswara Reddy: Will the

Minister of Finance be pleased to
state:

(a) the amount of loans and
advances realised upto 30th June,

1966 by the Official Liquidator of the
Palai Central Bank, Ltd; and

10615(Ai)LSD4.
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(b) the steps being taken to realise
the loan and advances expeditiousiy?

The Minister of Finance (Shri
Sachindra Chaudhuri): (a) Rs. 2.59
crores.

(b) The Liquidator has fileq claims
under section 45D of the Banking
Regulation Act, 1949, in respect of all
the outstanding debts and obtained
decrees. Efforts are being made by
him to realise' the decreed amounts as
also the amounts relating to decrees
obtained by the bank prior to its
winding up, by resorting to Revenue
Recovery Proceedings or execution
proceedings in Civil Courts, in accord-
ance with the directions of the High
Court of Kerala.

Complaint against Officers of
Government Press, Aligarh

506. Shri Eswara Reddy: Will the
Minister of Works, Housing and Urban
Development be pleased to refer to
the reply given to Unstarred Question
No. 4627 on the 28th April, 1966 and
state:

(a) whether investigation has since
been completed;

(b) whether any decision has been
taken with regard to complaints
against some Officers of the Govern-
ment of India Press, Aligarh about
the misuse of Government property;
and

(c) if so, the details thereof?

The Minister of Works, Housing and
Urban Development (Shri Mehr Chand
Khanna): (a )to (c). Investigation
into the complaints has not yet been
completed. However, as a result of
the inquiry conducted so far, the
Manager and the two Assistant Mana-
gers have been transferred from the
Aligarh Press and warned that their
functioning at Aligarh has not been

found satisfactory. Thig action is
without prejudice to such other
‘hem as

departmental action against
might be deemed necessary on com-
pletion of the inquiry.
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Kothagundem Thermal Station

507. Shri Eswara Reddy: Will the
Minister of Irrigation and Power be
pleased to state:

(a) whether the project report for
the third stage of the Kothagundern
Thermal Station in Andhra Pradesh
has been approved by Government;

(b) if so, the, main features thereof;
(c) the estimated cost involved,

(dy whether work has already
started on the third stage of the ther-
mal station;

(e) if so, progress so far made; and

(f) how long it will take to ‘om-
plete the third stage?

The Minister of Irrigation and Power
(Shri Fakhruddin Ahmed): (a) The
proposal has "been approved by the
Technical Advisory Committee and is
awaiting for the sanction.

(b) The scheme envisages instalia-
tion of additional 180 MW of generat-
ing capacity.

(c) Rs. 19'65 crores.
(d) No.

(e) Does not arise.
(f) About 3} years.

Frad ¥ A-fgt ad o aErA
TEET AT
508. it famawTq qredy :
=t gEw o FIAW ©
= vgaTe fag -
T faq WY A TN FY FAO BTG
e :

(%) aar ag &= & f5 =g &
17 ¥, 1966 F1 FFA IWEA-TEH
F] qrer-aes fawmit F wfgwral
T wd e ¥ afeat W gifowex
aHE; '
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(@) afz gi, a1 9= qear #
T g AR
() == I ¥ FFR FA FTAT

R Ay ?

fag At (s maE dwQ)
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F ¥ SEEA-NeF amgat-Fata
F mfgwrfat ¥ avwad & anwT 40 A
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WY gwe faar mr 1 afewr = o=
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() = =afsadi v faveare
fear T # T@ F FHEE 9T B
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e

T wER faaww Mt

509. =it fwaam quIg : 3ar
QIHAT qGT TRIA FoqUO AST 18 AT,
1966 ¥ s@rdifsa sw7 qFar 2421
¥ ST & gFEY A Ag A & F9T
Far e - ~

(F) #FaT XFTT AN A I
fagas TS F S 25 FEvaT F

27 ATFAL, 1965 TF i oY, fawefeq
ST g

(&) afzgd,ar 3a% ar # awwre
# # wfafva § 5w

(7) afz S¥EE Wwwr (%) &
IAT AFCHAT g, A qE A
fawrfdl 7 aF s f&r ww A
qewraT & 7
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TR Foamwr fEwm § Iy
(eftwet =) ;@ (F) ¥ (7).
= yaeE & Y oarfeq # 0f w=-
fawriia goedww afwfy 4 fa=ne
M F AR A g 7 O e dw
21 78 Fd @ & s wgeagel frerfos
#1 7% §, foad wewia fwer &=, gfem
#0sq qqr arAfas W e, wwt
AF IAFT FFEE A AT F7 goaam
¥ & wifaw g 1 37 fawrfol o<
qrafega fawmt grar fa=me faay s
M I 97 q97 79y fAorg fEy Saa

Collection of L. I. C. Premia through
Post Offices in U.P,

510. Shri Vishwa Nath Pandey:
Will the Minister of Finance be
pleased to state:

(a) whether it is a fact that a
scheme to collect life insurance
premia through the Post Offices in
rural areas in Uttar Pradesh has been
introduced by the Life Insurance Cor-
poration of India in collaboration with

the Director-General of Posts and
Telegraphs; and

b) if so, since when?

The Minister of Finance: (Shri

Sachindra Chaudhuri): (a) Yes, Sir,
(b) 1-5-1966.

Khosla Committee’s Report om Nar-
mada River Project

511. Shri Vishva Nath Pandey:
Shri Hari Vishnu Kamath:
Shri Hem Barua:
Shri Surendranath Dwivedy:
Nath Pai:
Shri Ram Harkh Yadav:
Shri Jashvant Mehta:
Shri Madhu Limaye:
Shri Kishen Pattnayak:
Shri Kolla Venkaiah:
Shri P. R. Chakraverti:
Shri Linga Reddy:
Ramachandra Ulaka:
Shri Dhuleshwar Meena:
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Shri M. K. Kumaran:
Shri Onkar Lal Berwa:

Will the Minister of Irrigation and
Power be pleased to refer to the reply
given to Starred Question No. 1655
on the 12th May, 1966 ang state:

(a) the further steps Government
have taken for the implementation of
the recommendations made by the
Khosla Committee on Narmada River
project;

(b) whether any final decision nas
been arrived at; and

(c) if not, when the final decision
will be taken?

The Minister of Irrigation and
Power (Shri Fakhruddin Ahmed):
(a) Discussions were held recently
with the Chief Ministers of the zon-
cerned States individually. A joint
meeting of the officials of the States
concerned was also held in  Delhi
from the 19th to 22nq July, 1966 to
consider the technical aspects. Fur-
ther discussions at officia] leve] are
continuing.

(b) Not yet.

(c) It is proposeq to have a joint
meeting of the concerned the State
Chief Ministers soon.

Selective Employment Tax Imposed
in UK.

512. Dr. L. M. Singhvi: Will the
Minister of Finance be pleased to
state:

(a) whether Government have
studied the Selective Employment
Tax imposed in Great Britain nd
said to combine three major tax re-
forms, namely, export incentives, a
payroll tax and a general sales tax;

(b) if so, whether Government
have considered the implications of
this device in the Indian context; and

(¢) the level at which this device
has been studied and with what broad
conclusions?
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The Minister of Finance (Shri (b) if so, the figures for the last
Sachindra Chaudhuri): (a) to (c). three years including the current year

The matter has been examined by
the Tax Research Unit in the Ministry
of Finance. The United Kingdom has
adopted this measure beca}xse of an
overall shortage of labour and ‘.he
need to encourage the diversion of
labour to priority sectors. The device
would not appear to be useful under
Indian conditions, ag the problem in
' this country is of eliminating unem-
ployment and under-employment.

Unit Trust

Dr. L. M. Sighvi:
Shri P. C. Borooah:

Will the Minister of Finance be
pleased to state:

512,

(a) whether the Unit Trust has de-
vised a re-investment plan to popu-
larise saving and investment habit
among the people; and

(b) if so, the broad features of the
plan and the likely benefits to accure
from it?

The Minister of Finance
Sachindra* Chaudhuri): (a) Yes,

(b) The Re-investment Plan pro-
vides an automatic investment faci-
lity to the existing wunit holders
whereby they can reinvest the in-
come accruing to them on their exist-
ing holdings in the further acquisi-
tion of units at the par value of Rs.
10,- per unit. The plan affords the
unit holders the facility of building
up their capital over a period of
years.

(Shri

.

Supply of Water in Rural Areas of
Rajasthan

514, Dr. L. M. Singhvi: Will the
Minister of Health and Family Plan-
‘ning be pleased to state:

(a) whether it is a fact that the
Central Government have - slashed
,their allocation for rural water sup-
ply schemes for Rajasthan this year;
"and .

and the reasons for reducing® the
allocation?
The Minister of Health and

Family Planning (Dr. Sushila Nayar):
(a) No.

The State Government had  sug-
gested a provision of Rs. 40.00 lakhs
in their Annual Plan for 1966-67 for
Rural Water Supply Schemes and
the same was accepted by the Plann-
ing  Commission. However, the
State Government have made a pro-
vision of Rs. 30.00 lakhs only in their
current budget for the purpose.
Their request for additional alloca-
tion during the current financial year
for their Rural Water Supply
Schemes is under consideration.

(b) During 1964-65 there was a
budget provision of Rs. 20 lakhs for
rural water supply schemes in Rajas-
than. Subsequently the outlay was
increased to Rs. 88 lakhs in view; of
the heavy workload to be completad.
Similarly during 1965-66, against a
budget provision of Rs, 40 lakhs for
rural water supply schemes of
Rajasthan, later on the outlay was
increased to Rs. 66 lakhs.

The National Water Supply and
Sanitation Programme is a Centrally
aided scheme for which pecessary
provision has to be made in the State
Plan. It is primarily for the State
Governments to make suitable provi-
sion for rural water supply schemes
in their plans, the Central assistance
is admissible on the pattern of 50 per
cent grants to the State Governments.

Power Shortage in Rajasthan

515.Dr. L. M. Singhvi: Will the
Minister of Irrigation and Power be
pleased to state:

(a) whether the® Central Govern-
ment have taken any steps to give
relief and assistance to Rajasthan
particularly in view of the acute
power famine afflicting Rajasthan;
and
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{b) whether Government propose
to lay a statement on the Table giving
details of the Central assistance and
the prospects of improvement?

The Minister for Irrigation and
Power (Shri Fakhruddin Ahmed):
(a) and (b). There has been acute
power shortage in Rajasthan dquring
the last two years. The following
steps were taken to mitigate the
* power shortage in the State:—

(i) A 132 XV single circuit
transmission line from Ratan-
garh to Jaipur was construc-
ted and energised in March
1965 to enable import of
power from Bhakra-Nangal
system to Jaipur-Ajmer area.

(ii) Diesel generating sets ag-

gregating 6.3 MV were pro-

cured and installed.

Ajmer
to

(ii) Private licensees at

. and Udaipur were asked
generate power from  their

local diesel stations which

were closed down previously.

One gas turbine set of 10 MW
capacity was purchased from
Mysore and installed at Xota
in Rajasthan.

(iv)

The power supply position in Rajas-
than during 1966-67 is expected to
improve as a result of:

(i) possible increase in the in-
flow of water into Gandhi-
sagar Resenvoir;

(ii) availability of Rajasthan share

of power from the first
unit (625 MW) of Satpura
Thermal Station by about

March, 1967.

As regards financial assistance, a
loan of Rs. 50 lakhs was sanctioned
by the Government of India towards
meeting expenditure on the purchase
and installation of the 10 MW Gas
Turbine Set mentioneq above.

Another proposal of the Govern-
ment of Rajasthan for assistance to
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the tune of Rs. 200 lakhs towards
construction of transmission lines is
under consideration.

Irrigation Scheme at Chaliyar

516. Shri Mohammed Koya: Will
the Minister of Irrigation and Power
be pleased to state:

'(a) whether Government have
taken any steps to start any irrigation
schemes in the Chaliyar river;

(b) if g0, the details thereof; and
(¢) if not, the reasons therefor?

The Minister of Irrigation and
Power (Shri Fakhruddin Ahmed): (a)
and (b). The Government of Kerala
have investigated the Beypore Puzha
or Chaliyarpudha ITrrigation scheme
on Chaliyar river. The scheme
envisages the construction of a bar-
rage across the Chaliyar river in
Arigode village and diversion of the
waters through two canals on the left
and right banks to benefit an area of
about 14,000 acres in the basin. The
scheme hag other benefits like Navi-
gation, Fish culture, recyeation etc.
The scheme is roughly estimated to
cost Rs. 350 lakhs.

(c) The question does not arise.
- Pollution of Chaliyar River

517. Shri Mohammed Koya: Will
the Minister of Health and Family
Planning be pleased to state:

(a) whether it is a fact that people
living on-both sides of the Chaliyar
River in Kerala are suffering from
various diseases because of the pollu-
tion of water in the river; and

(b) if so, the action taken by the
health authorities to prevent the out-
break of epidemics in the area?

The Minister of Health and Family
Planning (Dr. Sushila Nayar): (a) No
such complaintg are reported to have
been received by the Government of
Kerala, though newspapers have
written about it.
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(b) The following measures have,
been taken by the State Government
to prevent outbreak of epidemics:

(i) Under rural water supply, a
scheme has been sanctioned
for Mavoor village: which is
on the right bank of the river.

(ii) For the populatiop living on
the left bank of the river an-
other scheme is under con-
sideration of the State Gov-
ernment.

(iii) The factory whose effluents
pollute the water of the river
has beep directed to ireat
their waste suitably before
discharging them into the
river.

Koottayi Irrigation Project

518. Shri Mohammed Koya: Will
the Minister of Irrigation and Power
be pleaseq to state:

(a) whether the Kerala Government
have taken any final decision with
regard to the Koottayi Irrigation pro-
ject; and

(b) whether Government have
taken any steps to expedite the con-
struction of the project in view cf the
present food shortage? *

The Minister of Irrigation and
Power (Shri Fakhruddin Ahmed): (a)
and (b). No scheme known as
Koottayi Irrigation Projecrt is under
consideration of the Government of
Kerala. Proposals for constructing a
Regulator to prevent saline ingress
into Tanur Kottai Canal are, however,
under consideration of the State Gov-
ernment.

Rent in Low Income Group

519. Shri Yaspal Singh: Will the
Minister of Works, Housing and Urban
Development be pleased to state:

(a) whether, in view of the exhor-
bitant rent prevalent in big cities,
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Qovernment have any proposal to br-
Ing some legislation for controlling

the rent in low income group housing,
and

(b} if so, the details thereof?

The Minister of Works, Housing and
Urban Development (Shri Mehr Chand
Khanna): (a) and (b). This is a
matter which concerns the State Gov-
ernments who have their own rent
control laws. So far as the Union
Territory of Delhi is concerned, the
fixation of rents is already  covered
under the Delhi Rent Control Act,
1958.

Profiteering in Land

520. Shri Warior: Will the Minis-
ter of Works, Housing and Urban
Development be pleased to refer to
the reply given to Unstarred Question
No. 5540-B on the 12th May, 1966 and
state:

(a) whether any fina] decision has
since been taken regarding the pro-
posal to bring legislation to stop pro-
fiteering on land in urban areas; and

(b) if so, the nature of the decision
taken?

The Minister of Works, Housing and
Urban Development (Shri Mehr Chand
Khanna) (a) and (b). A committee,
consisting of Ministers of thé Govern-
ments of West Bengal, Madras, Maha-
rashtra and Punjab and senior officers
of the Central Government, examined
the question of urban land policy.
recommended inter
alia, amendment of the existing legis-
lation concerning control, regulation
and compulsory acquisition of land;
enactment of town planning law by
each State Government; passing of
legislation for controlling ribbon deve-
lopment along highways; and bulk
acquisition of land in urban areas.
Copies of the report of the committee
have already been forwarded to the
State Governments for necessary
action.
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Gold with Temples

521, Shri Warior: Will the Minis-
ter of Finance be pleased to state:

(a) the estimated quantity of gold
in the possession of the various tem-
ples in thecountry; and

(b) how much, of this has been in-
vested by the temples in Gold Bonds
so far?

The Minister of Finance (Shri
Sachindra Chaudhuri): (a) and (b).
Under the Defence of India  Rules,
1962, Part XII A, ali declardtions
made relating to possession of gold
are required to be treated as confiden-
tial. A copy of the relevant Rule 126
0(1) is laid on the Table of the House
[Placed in Library. See No. LT-6536/
65]. Similary, under the Gold Bond
Scheme identity of persons including
temples, subscribing gold under the
Scheme is treated as confidential. It
is, therefore, regretted that it is not
possible to furnish the information re-
quired.

Southern Power Grid

522. Shri Warior: Will the Minister
of Irrigation and Power be pleased to
state:

(a) the progress so far madé in
establishing the  Southern Power
Grid; and

(b) the amount so far spent in this
connection?

The Minister for Irrigation and
Power (Shri Fakhruddin Ahmed): (a)
As a first step in establishing the
Southern Power Grid, 220 KV lines
between Madras and Mysore, Madras
and Kerala and Madras and Andhra
and a 110 KV line between Mysore
and Kerala have been programmed to
facilitate transfer of power from one
State to the other. The line between
Madras and Mysore has already been
completed and power is being supplied
from Mysore to Madras. The line
between Kerala and Mysore has been
.completed and also test charged. The
ines between Madras and Kerala,
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and Madras and Andhra Pradesh, are
in various stages of construction and
are likely to be completed by about the
end of 1966 and the middle of 1967
respectively.

(b) The amount so far spent is near-
ly Rs. 280 lakhs.

Thermal Power Project in Kerala

523. Shri Linga Reddy:
Shri Warior:
Shri P. R. Chakraverti:
Shri A. V. Raghavan:

Will the Minister of Irrigation and
Power be pleased to state:

(a) whether any measures have
been taken by Government in regard
to the proposal to set up a thermal
power plant in Kerala;

(b) if so, the details of the measures
taken; and

(¢) when the thermal plant is likely
to go into operation?

The Minister of Irrigation and
Power (Shri Fakhruddin Ahmed):
(a) Yes.

(b) A Thermal Power Station of
30 MW capacity at Cochin has been
sanctioned by the Planning Commis-
sion. The site for this power station
selected.
Specifications for the Plant and equip-
ment are under preparation.

(¢) The plant is expected to go into
operation in about 3 to 3} years’ time.

National Minimum Wage for Workers

524. Shri Warior: Will the Minis-
ter of Planning and Socia] Welfare be
pleased to state: .

(a) whether jthe Planning Commis-
sion’s Panel on Labour has recommen-
ded legislation to fix up a  national
minimum wage for workers; and

%) if so, the decision taken by
Government thereon?

The Minister of Planning ang Social

Wellare (Shri Asoka Mehta): (a) and
(b). The need for a national minimum
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wage was stressed by several members
of the Study Group on Wage Policy
and the Chairman of the seven Study
Groups set up by the Planning Com-
mission’s Panel on Labour. The sug-
gestion wil be kept in view while for-
mulating the Labour Policy for the
Fourth Plan.

Statutory Limits on Government
Borrowings

528.. Shri Bhagwat Jha Azad:
Shri M. L. Dwivedy:
Shri S. C. Samanta:
Shri Subodh Hansda:
Shri Warior:
Shri Yashpal Singh:

Will the Minister of Finance be
pleased to state:

(a) whether Government propose to
prescribe statutory limits on Govern-
ment borrowings:

(b) if so, whether Government pro-
pose to bring any legislation in this
regard; and

(c) if so, when?

The Minister of Finance (Shri
Sachindra Chaudhuri): (a) The
question of fixing statutory limits on
Governments borrowings has  been
examined on a number of occasions.
For the following reasons, Govern-
ment have not considered it necessary
or advisable to undertake any legisla-
tion on this subject:

(1) The enactment of a law under

Article 292 of the Constitu-
tion is permissive and not
mandatory;

(2) Government’s borrowings,

domestic as also external, are
made within the broad limits
envisaged in the Plan and
the year-wise targets assumed
in the Budget. Parliament’s
control over the borrowings is
adequately secured when it
discusses the Plan and the
annual Budget.
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(3) The limits, if any, to be im-
posed by law, will have to be
suﬂ‘xciently high. While wide
limits would provide no real
check, narrow limits would be
impracticable ang would in-
volve frequent amendments tg.
the Law.

(4

-

On practical considerations,
borrowings from abroad as
also within the country from-
the Reserve Bank will have
to be kept outside the pur-
view of any legislation. 1t
these are left out, any legis-
lative approval for the resi-
duary borrowings (i.e. from
the market), will have little:
significance.

(5) As the outgo from the Consoli-
dated Fund of India, in the
form of expenditure which is
proposed to be financed by the
loans is fully covered by Par-
liamentary control through
enactment of the Appropria-
tion ]Jaws, statutory limits over
borrowings would not provide
any additional parliamentary
safeguard but, on the other
hand, would hamper the flexi-
bility which is now available.

(b) and (c) Do not arise.
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Scholarships to Scheduled Castes
and Scheduled Tribes

531. Shri Daljit Singh:
Shrimati Savitri Nigam:

Will the Minister of Planning and
Social Welfare be pleased to state:

(a) whether it is a fact that the
scholarships reserved for the students
belonging to Scheduled Castes and
Scheduled Tribes are paid after the
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expiry of a year of final examination
in all States;

(b) whether it is also a fact that no
such scholarship has been paid during
1964-65 and 1965-66 in Punjab even
after the University  Examinations;
and

(c) if so, the reasons therefor?

The Deputy Minister in the Depart-

ment of Social Welfare (Shrimati
Chandrasekhar): (a) No, Sir.
(b) and (c). No complaints have

been received so far with effect that
no scholarships have been disbursed
during 1964-65 and 1965-66. However,
the requisite information has been
called for from the Staté Government
and will be laid on the table of the
House when received.

Rural Electrification in Punjab
532. Shri Daljit Singh:
Shrimati Savitri Nigam:

Will the Minister of Irrigation and
Power be pleased to state:

(a) whether it is a fact that the
Government of Punjab requested the
Central Government for grant of a
special loan for rural electrification
during 1966-67.

(b) if so, the details thereof; and

(c) the reaction of Government
thereto?
The Minister of Irrigation and

Power (Shri Fakhruddin Ahmed): (a)
No.

(b) and (c).. Do no arise.
Development of Backwaﬁl and Hilly
Areas
533. Shri Daljit Singh:
Shrimati Savitri Nigam:
Will the Minister of Planning and
Social Welfare be pleased to state:

(a) the amount allocated to the
Punjab State for the development of
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the backward and hilly areas during
1965-66 and 1966-67 so far; and

(b) the manner in which the said
:amount was utilised by the State dur-
ing the above period?

The Minister of Planning and Social
Welfare (Shri Asoka Mehta): (a)
and (b). In the State’s Annual Plan
for 1965-66 and 1966-67, separate pro-
vision of Rs. 563 crores and Rs. 536
crores was made for hill areas (includ-
ing Lahul and Spiti). A statement
indicating the outlays by heads of
-development is laid on the Table of
the House. [Placed in Library. See
No. LT-6537{66]. No separate provi-
sion is made for backward areas, in
the State's Plans.

Foreign Exchange to Business Houses

534. Shri S. C. Samanta:
Shri Bhagwat Jha Azad:
Shri M. L. Dwivedi:
Shri Subodh Hansda:

Will the Minister of Finance be
pleased to state:

(a) how much foreign exchange
was sanctioned to the various busi-
ness houses, industrialists and entre-
preneurs during the financial year
from January to March, 1966 for trips
and tours abroad together with all
kinds of expenses incurred by them;

(b) the amount of foreign exchange
earmarked for the above-mentioned
purposes in the current financial year
and amount already spent in the first
quarter of April-June, 1966; and

(c) whether any cuts have been

imposed and if so, what are they
with reasons therefor?

The Minister of Finance (Shri
Sachindra. Chaudhuri): (a) During

January-March, 1966, the amount of
foreign exchange released for busi-
ness purposes was Rs. 40,24,949.

(b) No specific amount of foreign
exchange has been earmarked for
these purposes. The question of
giving: the amount already spent dur-

JULY 28, 1966

Written Answers 928
ing  April-June, 1966 out of the
specified amount, therefore, does not
arise.

(c) The question does not arise.
Women refugee camps in West
Bengal

535. Shrimati Renu Chakravartty:
Will the Minister of Planning and
Social Welfare be pleased to state:

(a) whether the permanent liabil-
ity women refugee camps in West
Bengal are likely to be repaired to
ensure that they will be rain proof
during the monsoons;

(b) whether the Titagarh Women's
Camp has been taken up for repairs;

(¢) whether it is proposed to sink
a few more drinking  water tube-
wells to  mitigate the hardship of
water shortage for the inmates; and

(d) the reason for the delay in
granting plots of land and rehabilita-
tion benefits to all eligible women
with adult boys?

The Deputy Minister in the .De-
partment of Social Welfare (Shrimati
Chandrasekhar): (a) The Govt. of
West Bengal have already made ar-
rangements to undertake special re-
pair works in those Permanent Lia-
bility Homes which are in need cf
such works in addition to normal re-
pair works which are generally
undertaken in all the Permanent

Liability = Homes in West Bengal
. every year.
(b) Orders have been issued

for undertaking the repairs in Tita-
garh Homes.

(c) The existing number of tube-
wells in the two Homes at Titagarh
is in accordance with the approved
ratio of one tubewell for every two
hundred (200) inmates. Arrange-
ments have been or are being made
for resinking two tubewel's in
Titagarh Home No, III and for re-
pairing and cleaning the existing
pipeline in Titagarh Home No. II so
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as to improve the water supply posi-
ion.

(d) The delay is due to the fact
that land in' urban areas in which the
families are to be rehabilitated has
become both scarce and costly. Pro-
cedural delays involved in observing
the statutory formalities for acquisi-
tion of land also stand in the way.

Water Supply in Moti Nagar,
New Delhi

536. Shri Balmiki:
Shri Yashpal Singh:
Shrimati Savitri Nigam:
Shri Kajrolkar:
Shri Daljit Singh:

Will the Minister of Health and
Family Planning be pleased to refer
to the reply given to Unstarred
Question No. 4631 on the 28th April,
1966 regarding the water supply in
Moti Nagar, New Delhi and state:

(a) whether the pressure of water'
has since been increased on the first
floor; !

(b) whether it is also a fact that
some of the upper flats (first floor)
in ‘B’ Block are still not getting
sufficient water due to low pressure;
and

(c) if so, the action being taken by
Government in this regard?

The Minister of Health and Family
Planning (Dr. Sushila Nayar): (a)
The water pressure has been increas-
ed to some extent by making suitable
inter-connections,

(b) Yes.

(¢) In order to augment water
supply in this area, a 30” water main
from Wazirabad to Industrial area
reservoir and 36” x 30” x24” main
from Industrial area Treservoir to
Tilak Nagar has already been laid.
Only the linking up of the main with
the reservoir is to be done and this
work is expected to '~ be completed
within the next two months. Subs-
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tantial relief will then be possible.
Till then temporary relief is being
given by reg\t.\lation of sluice valves.
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Street lighting in Government
Colonies

539. Shri Raghunath Singh: Will
the Minister of Works, Housing and
Urban Development be pleased to
refer to the reply given to Unstarred
Question No. 4881 on the 5th May,
1966 and state:

(a) the progress made to provide
street lighting in Government colo-
nies in Delhi;

(b) whether any meeting was held
between the New Delhi Municipal
Committee and the Ministry to dis-
cuss this question;
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(c) if so, the result thereof; and

(d) the time by which street light-
ing in these areas will be provided?

The Minister of Works, Housing
and Urban Development (Shri Mehr
Chand Khanna): (a) to (d). The
question of provision of street lights
in (1) Shahjehan Road, (2) part of
Pandara Road, (3) Pamchkuin Road
(type I quarters) and (4) Multi-
storeyed flats in R. K. Puram, was
discussed with the representatives of
New Delhi Municipal Committee in
a rpeeting held under the Chairman-
ship of Secretary, Ministry of Works,
Housing and Urban Development on
the 16th June, 1966 and it was decid-
ed that with a view to enabling the
New Delhi Municipal Committe¢ to
take over and energise the street
lights in these colonies, the particu-
lars of roads to be declared as “pub-
lic streets” should be indicated to
them. It was also decided that, if

necessary, the matter would be taken.

up with
Delhi.

the Chief Commissioner

The particulars of roads are being
intimated to the New Delhi Munici-
pal Committee. It is expected that
as soon as these roads are declared as
“public streets” and taken over by
the New Delhi Municipal Committee
and street lights will be energised
and maintained by them.

As regards part of Neighbourhood
II, and Neighbourhoods IV, V and
VII of Rama Krishna Puram, it is
expected that the Corporation will
take over and energise the street
lights in these areas shortly.

Indian Economy

540. Shri Bibhuti Mishra:
Shri K. N, Tiwary:

Will the Minister of Planning and
Social Welfare be pleased to state:

‘(a) whether it is a fact that he
stated in Delhi on the 27th May,
1966 that the Indian economy was
under ‘siege’ and there had to be a
great deal of putting up with difficul-
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ties while presiding over a Confer-
ence on Management in the Fourth
Plan convened by the  All-India
Management Association sponsored
by Government; and

(b) if so, the ways and means to
get out of it?

The Minister of Planning and
Social Welfare (Shri Asoka Mehta):
(a) While inaugurating the confer-
ence, I observed in the course of my
speech that stringency of resources
coupled with the increasing needs of
a growing population was a- problem
that the country had to tackle with
discipline and determination through
the Fourth Plan period. To emphasise
the need for utmost discipline and
determined self-help, I had observed .
that our situation was comparable to
that of an economy under siege con-
ditions. I did not imply or say that
the economy was under siege in the
manner in which it has been report-
ed in the press.

(b) The strategy for meeting the
situation of limited means and grow-
ing needs has been laid down in our
development programmes and con-
sists essentially of bending all our
energies towards faster development,
greater self-reliance and larger mobi-
lisation of domestic resources for
productive purposes.

Uplift of Economically Backward
People

Shri Bibhuti Mishra:

Shri K. N. Tiwary:

541.

Will the Minister of Planning and
Social Welfare be pleased to state:

(a) whether Government had for-
mulated any scheme for the uplift of
persons who are economically .back-
ward in the country irrespective of
caste or creed during the years 1965-.
66 and 1966-67; and

(b) if so, the nature thereof?

The Deputy Minister of Social Wel-
fare (Shrimati Chandrasekhar): (a)
and (b). The stress in the successive
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Five Year Plans has been on the up-
lift of persons who are economically
backward irrespective of caste or
<creed.
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Gold smuggled from middle East
Countries
.543. Shri Rajdeo Singh:
Shri Bal Krishna Singh:

Will the Minister. of Finance be .

pleased to state:

(a) whether it is a fact that coun-
try crafts engaged for

importing
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dates from Middle East countries
especially Iran bring smuggled gold
from there; )

(b) if so, how many searches were
made of these crafts so far; and

(c) the action taken in the matter?

The Minister of Finance (Shri
Sachindra Chaudhari): (a) and (b).
No country crafts bringing dates
from Middle East Countries includ-
ing Iran, were detected smuggling
gold since 1963. However as an anti-
smuggling measure, Customs author-
ities carry out systematic rummaging
of all suspected country crafts com-
ing from these countries.

(c) Does not arise.

Visit of the inventor of Loop in
India
544, Shri Subodh Hansda:
Shri S. C. Samanta:
Shri Bhagwat Jha Agzad:
Shri M. L. Dwivedi:

Will the Minister of Health and
Family Planning be pleased to state:

(a) whether it is a fact that the
inventor of loop for family planning
visited India in May, 1966;

(b) if so, whether he visited all the
family planning centres; and

(c) whether he had discussion with
Government about the use of loops
and what was his impression about
the use of loops by the Indiar
women?

The Minister of Health and Fami
Planning (Dr. Sushila Nayar): (a,
Yes.

(b) No. Dr. Jack Lippes visited
some of the Family Planning Centres
in Punjab, U.P. Jammu and Kashmir,
Bihar, West Bengal, Mysore, Andhra
Pradesh, Madras, Kerala and Raias-
than.

(¢) Yes. Pr. Jack Lippes had dis-
cussions with the Government of
India and State Health Authorities
about stepping up of the use of loops
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in the country. Dr. Lippes also gave
a Press Conference on jhe 31st May.
1966 in Akashvani Bhavan, Delhi at
which he mentioned that the Pro-
gramme was well received by the
Indian women. He said that the Pro-
gramme of loop insertion was very
successful in some of the States he
had visited, namely Punjab, West
Bengal, Gujarat and Maharashtra
but some of the States like U.P. and
Bihar had not done so well.

Shell type Government Godowns

545. Shri Hari Vishnu Kamath:
Shri Hem Barua:
Shri Surendranath Dwivedy:
Shri Nath Pai:
Shri Alvares:

Will the Minister of Works, Hous-
ing and Urban Development be plaas-
ed to state:

(a) whether it is a fact that some
of the shell type Government go-
downs used for foodgrains storage
have developed dangerous cracks
which have rendered them useless;

(b) if so, the reasons therefor;

(c) whether a thorough inquiry
has been held in the matter; and

(d) the action taken against those
responsible?

The Minister of Works, Housing
and Urbap Development (Shri Mehr
Chand Khanna): (a) to (d). Out of
106 shell roofs of <foodgrains go-
downs at Borivili (Bombay), cast in
November, 1963, one failed in May
1964 and another in January, 1966.
After enquiry, the failure in the first
case was attributed to defective work
by the contractor. The contractor
contested the conclusion and the
matter is under arbitration. A Com-
mittee is looking into the causes of
failure in the second case,

Power shortage in Madras

546. Shri Sham Lal Saraf: Will the
Minister of Irrigation and Power be
pleased to state:

(a) whether Madras is facing short-
age of power and the Industry there
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is in a precarious condition affecting
present production and future
growth;

(b) if so, the causes for this short-
age; and

(c) the measures taken to remedy
the situation?

The Minister of Irrigation and
Power (Shri Fakhruddin Ahmed):
(a) According to the report from the
State authorities, the power cut im-
posed by them in November and
December, 1965, has been lifted with
effect from the midnight of 21-7-
1966.

(b) and (c). Do not arise.

Abortion Rules

547. Shri Umanath:
Dr. P. Srinivasan:

Will the Minister of Health and
Family Planning be pleased to state:

(a) whether it is a fact that Gov-
ernment are contemplating any vro-
posal for relaxing the present rules
governing abortion;

(b) if so, the details thereof; and

(c) the decision taken in this re-
gard?

The Minister of Health and Family
Planning (Dr. Sushila Nayar): (2)
and (b). The Government of India
have appointed a Committee to exa-
mine the question of legalisation of
abortion in all its aspects—medical,
social, moral and ethical. The report
of the Committee is expected to . he
submitted to the Government by the
30th September, 1966.

(c) Does not arise.

Multi-Purpose Plan for Brahmaputra

548. Shrimati Jyotsna Chanda: Will
the Minister of Irrigation and Power
be pleased to state:

(a) whether a Ford Foundation ex-
pert has recommended preparation of
an integrated multi-purpose basin-
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wide plan to control Brahmaputra
river which will benefit the economy
of Assam in terms of improved navi-
gation, cheap hydro-electric power,
reduction of floods and erosioh
damages; and

(b) if so, the reaction of Govern-
ment thereto?

The Minister of Irrigation and
Power (Shri Fakhruddin Ahmed):
(a) Yes.

(b) The report is under examina-
tion.

Beach Erosion Board

549. Shri A. K. Gopalan:
Shri Imbichibava:

Will the Minister of Irrigation and
Power be pleased to state:

(a) whether Government have con-
stituted a Central Beach Erosion
Board;

_(b) if so, with how many members;
(c) when it was constituted;

(d) whether they have suggested
any schemes for Kerala; and

(e) if so, the details thereof?

The Minister of Irrigation and
Power (Shri Fakhruddin Ahmed):
(a) to (c). A copy of the Resolution
giving the requisite information is

laid on the Table of the House.
[Placed in Library, See No. LT-
6538/66].

(d) and (e). No specific schemes
have been suggested by the Board so
far. However, at a recent meeting,
the Board have made the following
suggestions:

(i) Data collection programme
and field investigation should
be started immediately on the
lines recommended by the
U.S. experts, who had visited
the State in 1963 and 1964.
Items which can be done with
indigenous equipment shoula
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be pushed through expedi-
tiously.

(ii) Inter-locking concrete block
for the face of the sea wall
may be tried on an experi-
mental basis.

(iii) Adjustable wooden groynes
with or without sea wall may
be tried as an experimental
measure.

Water Supply Schemes in Kerala

550. Shri A. K, Gopalan:
Shri Vasudevan Nair:
Shri M. K. Kumaran:

Will the Minister of Health and
Family Planning be pleased to state:

(a) whether the Kerala Water Sup-
ply Board has recently decided to
start many water supply schemes in
the coastal belts of Kerala;

(b) if so, how many schemes have

been proposed by them;

(c) the estimated cost of each of (he
Schemes and the extent of Central as-
sistance to be given;

(d) whether any of these schemes
were dropped;
(e) if so, the reasons therefor?

The Minister of Health and Family
Planning (Dr. Sushila Nayar): (a)
Yes.

(b) 7.

(c) A list showing the estimated cost
of these Schemes is laid on the Table
of the House. [Placed in Library.
See No. LT-6539/66].

Rural Water-Supply Schemes exe-
cuted under the Local Development
Works Programme of the Department
of Community Development are eligi-
ble for 100 per cent grant while rural
water supply schemes financed out of
National Water Supply and Sanitation
Schemes are eligible to 50 per cent
grant from the Centre.

In addition to the 77 schemes men-
tioned in the list, a comprehensive
scheme costing Rs. 1.00 crore is being
drawn up for the cholera endemic area
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of Kuttanad to cover 12 coastal Pan-
chayats.

(d) No.

(e) Does not arise.

‘Calicut ‘Dhobi Khana’ Expansion
Scheme

551. Shri A, K. Gopalan: Will the
Minister of Works, Housing and Urban
Development be pleased to state:

(a) whether Government promised
help for the ‘Dhobi Khana’ expansion
scheme of Calicut Municipal Corpora-
tion;

(b) if so, the amount offered;

(c) how much has been paid out of
it;

(d) whether it is a fact that Gov-
ernment did not pay the promised
amount;

(e) if so, the reasons therefor;

(f) whether the corporation had to
stop the work consequent to this; and

(g) if so, the action Government
propose to do in the matter?

The Minister of Works Housing and
Urban Development (Shri Mehr Chand
Khanna): (a) to (¢). The Government
of Kerala have intimated that the
Calicut Municipal Corporation had
submitted two estimates amounting to
Rs. 45,000 for construction of a Dhobi
Khana. According to the approved
pattern of financial assistance given by
the State Government in such cases,
the Corporation was eligible for a loan
of Rs. 15,000 representing one-third
of the estimated cost, which has been
paid to the Corporation.

(d) and (e). Do not arise.

(f) and (g). The work has been com-
pleted. The Corporation has again
applied for "a loan of Rs. 16,533 and
the matter is under consideration of
the State Government,
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Allotment of Lang to Jhuggi Dwellers

552. Shri Guishan:
Shri Bade:
Shri Hukam Chang
Kachhavaiya:

Will the Minister of Works, Housing
and Urban Development be pleased to
state:

(a) whether Government have re-
cently received a ‘memorandum from
the Federation of Jhuggi Dwellers,
Delhi regarding their permanent allot-
ment of 80 sq. yard plots and other
amenities;

(b) if so, the reaction of Govern-
'ment to this memorandum particularly
over the above mentioned demand;
and

(c) the total number of 80 sq. yard
plots developed so far and to be deve-
loped and to be allotted to them be-
fore the General Elections in 19677

The Minister of Works, Housing and
Urban Development (Shri Mehr Chand
Khanna): (a) and (b). A memorandum
has been received from the Federation
of Jhuggi dwellers, Madangir Camp,
New Delhi in which demands have
been made for the allotment of 80
sq. yard plots to the residents of the
camp, reduction in the rent of plots
allotted to them, and improvement of
the arrangements for water supply,
sanitation, transport and other civic
amenities, In order to resolve the pro-
blem of squatters expeditiously, at
present only camping sites of 25 sq.
yards are being developed and allot-
ted to the eligible squatters, but these
squatters will be allotted built tene-
ments or 80 sq. yard plots as and
when they are available. The. eligible
squatters are paying a subsidised rent
of Rs. 3.50 per mensem plus Re. 1 per
mensem for water and conservancy
charges as against the normal rent of
Rs. 6 per month and it is not possible
to reduce these rates any further. As
regards civic ‘amenities, the Delhi
Municipal Corporation have already
made arrangements for water supply,
public health and sapitation, transport,
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dispensary etc. and are taking steps
%0 -improve these services.

(¢) The number of 80 sq. yard plots
so0 far developed is 3803 out of which
3565 have been allotted. Emphasis
for the present is being placed on the
development of plots of 25 sq. yards.

Allotment of Shops in Delhi and
New Delhi

$58. Shri Gulshan: Will the Minister
of Works, Housing and Urban Deve-
Bepment be pleased to state:

(a) the procedure adopted for the
allotment of shops and flats over the
shops in the various markets in Delhi
and New Delhi including Sarojimi
Nagar; .

(b) whether it is a fact that no ten-
der or applications had been called
for for the allotment of flats in-the
Sarojini Nagar Market; and

- .
(c) if so, the reasons therefor?

The Minister of Works, Housing and
Urban Development (Shri Mehr Chand
Khanna): (a) to (c). Allotment of
shops in various markets in Delhi and
New Delhi has been made keeping in

view the balanced representation of
warious trades and the resources of
the applicants. Alloiment of flats

above the shops in the new shopping
centres is made to Government ser-
wvants according to Allotment Rules.
Most of the flats in the Sarqjini Nagar
Market had been allotted iany years
.ago by the Ministry of Rehabilitation
to persons who were allotted shops
below the respective flats. In view
of this, the question of calling for
tenders did not arise.

Babu Market (Sarojini Nagar)

554 Shri Gulshan: Will the Ministgr
of Works, Housing and Urban Deve-
hlnqnt be pleased to state:

(a) whether it is a fact that the
Babu Market of Sarojini Nagar, New
Delhi came into existence in 1962 and
yet they have been allotted pucca
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shops on the very site as a special
favour;

(b) it so, why the yardstick of 1900
is being used in-respect of other
Jhuggi dwellers; and

(¢) the reasons therefor?

The Minister of Works, Housing
and Urban Development (Shri Mehr
Chnad Khanna): (a) to (d). As
the shops in Sarojini Market did not
prove adequate for meeting the day
to day marketing needs of the resi-
dents of Vinay Nagar and the adjoin-
ing localities, the Gpen plot of land
adjacent to the market was occupied
by vendors, who in course of time
constructed jhuggis and bamboo hut-
ments there. The cluster of shops so
formed came to be known as Babu
Market. These shops were completely
destroyed in the fire which occurred
in October, 1963. A new market was,
therefore, constructed at that site and
the shops therein were allotted to the
old shop-keepers whose stalls were
destroyed in the fire,

Reservation of seats in Medical
Colleges

555. Shri Gulshan: Will the Minister
of Health and Family Planning be
pleased to state:

(a) whether any seats have been
reserved in Medical Colleges in Punjab
for students from other States; and

(b) if so, the reservations made for
the students from Punjab in medical
colleges in other States?

The Minister of Health and Family
Planning (Dr. Sushila Nayar): (a)
Four per cent seats have been reserv-
ed in medical colleges in the Punjab
State for students from other States.

(b) Five seats have been reserved
for Punjab Government nominees in
Medical College, Srinagar.

Vasectomy and Tubectomy Operations
556. Dr, P. Srinivasan: Will the
Minister of Health and Family Plan-
ning be pleased to state:®
(a) whether it is a fact ‘that there
is a disparity in payments to people



943
who are volunteering to undergo
‘Vasectomy: angd- Tubectomy eperitions
for Family Planning; and Luend
CL o iy LT e

Ab) it so, whether there are any
proposals to standardise the payment?

The Minister of Health anq Family
Planning (Dr. Sushila Nayar): (a) The

=~>c?f?ﬂtjte'ﬁe:é?§}pers[. .1!\ng%|28.’ 1968, - . pritten. Answers,. -
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themselves for sterlisation operations,
which al$d ‘inclide some Payméfits, 'alga
based on the’nature GF the opetatidn
ang the needs,of the person under-
going the gpegation, viz, . follow-up
treatment, transport, period -of rest
entailing loss of wages, etc, The de-
tails.of such facilities as admissible gt
present are given in the statement

facilities given to persons ' offering below: .. . e e Db 2

- ——rr HETATH o

For both (i) Rs..10/- to Rs. 12/-per person as compensation for loss of wages
Vasectomy and @ Rs. 2/- per day for 5-6 days to self employed persons.
Tubectomy. ’

(i)
ing him.
Por Vasectomy  (iii)
only .

Rs. 5/- for transport etc., of the patient and the person accompany-

Special casual leave not exceeding six working days is granted to
all regular non-industrial Central Government servants, as wellas
to industrial employees of Government of India,

who undergo

and non-industrial) Government

employees are given special casual leave for 14 days when such

vasectomy. .
For (iv) Female Central (industrial
Tubectomy
only.

leave.

an operation is not performed during the period

of maternity-

(b) The matter is being reviewed in
the light of the recommendations of
the Special Committee set up by the
Central Family Planning Council.

Children’s Hospital in Kenya

557. Dr. P. Srinivasan: Will ‘the
Minister of Health and Family Plan-
ning be pleased to state:

(a) whether it is a fact that there
is a proposal to establish a children’s
hospital in Kenya as a Centenary
memorial to ‘Mahatma Gandhi; and

(b) if so, the details’ and financial
eommitments thereof?

The Minister of Health and Family
Planning (Dr. Sushila Nayar): (a) and
(b). There is no Government propo-
sal to establish a Children’s Hospital
in Kenya, A suggestion was how-
ever made to the local Indian com-
munity by the Health Minister dur-
ing her recent visit to Nairobi that
they might consider the getting up of
a Children’s Hospital to commemorate
Mahatma Gandhi’s birth centenary.
If they do*so Government of India
may consider ~helping them with
equipment etc. made in India.

Poliomyelitis

558, Dr. P, Srinivasan: Will the
Minister for Health ang Family Plan-
ning be pleased to state:

(a) the number of cases of attacks
of Poliomyelitis reported, State-wise,
in 1964-65 and 1963-66;

(b) whether anti-polio vaccines are
available at least for cash; and

(¢) if so, details thereof?

The Minister of Health and Family
Planning (Dr. Sushila Nayar): (a) A
statement giving the number of
attacks and deaths due to Poliomyeli-
tis State-wise in 1964-65 and 1965-66
is laid or:‘the Table of the House.
[Placed i See” No. LT-
6540/66].

(b) Yes.

(c) Oral polio vaccine is available
from M/s Chandra Training Corpora-
tion, 405, Kalba Devi Road, Bombay,
who have recently imported a huge
stock of oral polio vaccine from the
U.S.S.R, in liquid as well as in candy
form, In addition the Director,
Haffkine Institute, Bombay, has also
imported oral Polio vaccine from
U.S.S.R. on commercial basis which is
available on cash payment.

Library,
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‘Beggar Homes

559, Dr. P. Srinivasan: Will the
‘Minister of Planning and Social ‘Wel-
fare be pleased to state: Coee

(a) whether fhere are any proposals
to start “Beggar Homes” in all the
States; and .

(b) if so, the details thereof?

The Deputy Minisier in the Depart-
ment of Social Welfare (Shrimati
Chandrasekhar): It is proposed to set
up a network of diversified institu-
tions for. the beggars throughout the
country during the 4th Plan. The
details of the scheme have, however,
yet to be finalised. This is being done
in consultation with the State Govern-
ments and the Planning Commission.

Plague in Southern States

560. Shrimati Vimla Devi: Will the
Minister of Health and Family Plan-
ning be pleased to state:

(a) whether it is a fact that plague
has recently reappeared in some parts
of Madras, Mysore and Andhra Pra-
desh; and

(b) if so, the steps taken by Gov-
ernment to avert the Plague epidemic
in the country?

The Minister of Health ang Family
Planning (Dr. Sushila Nayar): (a)
There has been an old foccus of
Plague in 3 adjoining 'Talugas of
Mysore, Madras and Andhra Pradesh.
No case of plague has been however
reported during 1966.

(b) Both the Central and State

Health authorities are vigilant and

remedial
fall or

take immediate
whenever any rat
plague case occurs.
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Family Planning Programme

564, Shri D, D. Mantri:
Shri Sidheshwar Prasad:
Shri Rishang Keishing:
Shri Yashpal Singh:
Shri M. L, Jadhav:

Will the Minister of Health and
Family Planning be pleased to state:

(a) the amount spent on Family
Planning Scheme during 1966 go far in
different States;

(b) whether the programme of
family planning has been a success;
and .

(c) if so, the progress so far made
in this direction?

The Minister of Health ang Family
Planning (Dr. Sushila Nayar): (a) A
sum of Rs. 907 lakhs, has been pro-
vided in the Budget for 1966-67 for
grants-in-aid to the State Govern-
ments under the Family Planning Pro-
gramme. The figures about the actual
amounts spent by the State ‘Govern-
ments so far on this account are yet
to be received from the State Govern-
ments.

(b) The required information is
contained in the Statemen! (I laid
on the Table of the House. [Placed
in Library. See No. LT-6541/66].
-

(¢) The progress made so far is in-
dicated in Statement II laid on the
Table of the House. [Placed in
Library, See No. LT-6541/66].
Power Snb-S_tation at Kalamasserry

565. Shri A. V. Raghavan: Will the
Minister of Irrigation and Power be
pleased to state:

(a) whether the work of equipping
the 220 KV sub-station at Kalamas-
serry is held up due to the delay in
releasing foreign exchange;
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(b) whether the delay in receiving
the terminal equipment will adversely
affect the supply of power from the
Sabarigiri hydro-electric project; and

(c) the steps taken to sanction the
foreign exchange needed to acquire
the terminal equipment?

The Minister of Irrigation - and
Power (Shri Fakhruddin Abmed): (a)
to (¢). There has been some delay im
the procurement of equipment for the
220 KV substation at Kalamassery
owing to certain difficulties in opening
letter of credit. These difficulties are
expected to be solved shortly. In the
meantime, the Kerala State Electri-
city Board has taken action to equip
the sub-station on a temporary basis.

Nomadic Gujars in J. & K.

566. Shri Rishang Keishing: Will the
Minister of Planning and Social Wel-
fare be pleased to state:

(a) whether any plan to settle no-
madic Gujars in Jammu and Kashmir-
has been drawn up;

(b) if so, the main features of the
plan;

(c) the total amount likely to be

involved; and

(d) the time likely to be taken im
the implementation of the plan?

The Deputy Minister in the Depart-
ment of Social Welfare (Shrimati
Chandrasekhar): (a) to (c). The
State Government have drawn up a
plan for the settlement of nomadic
Gujars which is likely to involve am
expenditure of Rs. 23.01 lakhs during
the Fourth Plan period. The follow-
ing schemes have been proposed by
the State Government:

(Rs. in lakhs)
1. Establishments of mobiie
schools . . 0.78
2. Grant of pre-matric scholarships 0.25
3. Improvement of bridle paths 5.00 °
4. Night Shelter and Rest Sheds  2.00
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(Rs. in lakhs)
5. Special scholarship for
Gujars and  Bakarwals
boys for Vocational
Training 0.25

6. Establishment of Pur-

chase and Supply Centres 1.00
7. Establishment of Crafts
Centres 1.00
8. Housing and House-sites
for Dodni Gujars 2.25
9. Moving Medical Unit 0.33
10. Moving Veternary Units 1.18
11. Colonisation scheme for
the welfare of Gad Han-
jis and Doongra Hanjis 3.00
12, Schemes for the welfare
of Mochies and Watals 5.00
13. Audio Visual equipment 1.00
Total : 23 o1

(d) The sehemes are under exami-
nation. If approved, these will be
implemented during the 4th Plan per~
iod commencing from 1966-67.

Third Plan Schemes of Manipur

567. Shri Rishang Keishing: Will
the Minister of Planning and Social
Welfare be pleased to state:

(a) the total amount allocated for
Manipur in the Third Five Year Plan
for plan schemes;

(b) the percentage of amount sur-
rendered at the end of the Third Five
Year Plan;

(¢) the main reasons for the sur-
render of the amount; and

(d) the measures being taken to
avoid such surrender in future?

The Minister of Planning and
Social Welfare (Shri Asoka Mehta):
(a) and (b). Against the approved
Third Five Year Plan outlay of
Rs. 1,288 lakhs, the Government of
Manipur reported at the time of
1966-67 annual plan discussion an
anticipated expenditure of Rs. 1,397
lakhs showing an excess of about
per cent.

(c) Does not arise.

(d) Does not grise.
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Allocation of Funds for Welfare of
Scheduled Tribes

568. Shri Rishang Keishing: Will the
Minister of Planning ang Social Wel-
fare be pleased to state:

(a) the Union Territory-wise alloca-
tion of funds during the Third Five
Year Plan for the welfare of the
Scheduled Tribes;

(b) the amount surrendered cu' of
the annual allocation during the Plan
years;

(c) -the main reasons respcnsible
for the surrender of the amount, if
any; and

(d) the remedial measures taken,
if any, to prevent recurrence of such
wurrender of welfare funds?

The Deputy Minister in the Depart-
ment of Social Welfare (Shrimati
Chandrasekhar): (a) to (d). The in-
formation is being collected from the
various Union Territory Governments
and it will be laid on the Table of
the House as soon as it is received.
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Lay-out Plans of New Colonies around
Delhi

571. Shri A, N. Vidyalankar: Will
the Minister of Works, Housing and
Urban Development be pleased to
state:

(a) whether it is a fact that the
Chief Commissioner of Delhi has
warned the public against the pur-
chase of unauthorised land without
examining lay-out plans from the
appropriate authority;

(b) whether it is a fact that the
appropriate authosty after sanction-
ing the lay-out plang subsequently

931

>
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wifHdrew “the” sanction Witk ithd’ ‘reSult
that- many ‘tolonisers were put to
seribus difficulty and loss; and

! (¢) the steps taken to finalise the
lay-out plans 6f all the new colonies
around Delhi, expeditiously and to
ensure safety of ‘teniire of colonisers?

The Minister of Works, Housing and
Urban Development (Shri Mehr Chand
X ): (a) Yes.

(b) No such case hag
notice.

come to

(c) Layout plans of the new colonies
will be consideredq by the Municipal
Corporation of Delhi after the Zonal
Development Plans have been finalis-
ed by the Delhi Development Autho-
rity and approved by the. Govern-
ment.

Therma]l Plant at Ernakulam

572, Shri Ramachandra Ulaka:
Shri Dhuleshwar Meena:

‘Will the Minister of Irrigation and
Power be pleased to refer to the reply
given to Unstarred Question No. 3932
on the 20th April, 1966 and state:

(a) whether the scheme for es*ab-
lishing a thermal plant at Ernakulam
has since been considered; and

(b) if so, the details thereof?

The Minister of Irrigation and
Power (Shri Fakhruddin Ahmed): (a)
and (b). A scheme for establishment
of thermal plant at Cochin has been
sanctioned. It involves installation
of a thermal power station with a
capacity of 30 MW at an estimated
cost of Rs. 352 lakhs. The power
station will use furnace oil available
from Cochin refinery. The power
plant is likely to be completed in 3
to 3-1]2 years’ time.

Properties of Darbhanga Raj

573. Shrimati Rena Chakravartty:
Will the Minister of Finance be pleas-
ed to state:

(a) whether Government are aware
that properties of Darbhanga Raj

954

givén as trust property to the Dar-
bhanga -University by the late Maha-
raja is being sold away by the trustee
at prices far below their real value;

(b) whether the Central Govern-
ment have recovered all its taxes on
the said properties; and

(c) whether any enquiry is being
made to check the real value of these
properties?

The Minister of Finance (Shri
Sachindra Chaudhuri): (a) Govern-
ment have no such information mo
far;

(b) There is no tax lability in the
hands of the trustees. Since ihe gift
of these properties was for public
charitable purposes there is no liabi-
lity to gift tax, and since the gift for
such purposes was made more than
six months prior to the death of the
late Maharaja there is no liability to
estate duty;

(¢) No, Sir. No question of making
any such enquxry arises from revenue
point of view.
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Gratuity Rules for Government

Employees
575. Dr. P. Srinivasan: Wil]l the
Minister of Finance be pleased to

state:

(a) whether there is any proposal’

under consideration to revise gratuity
rules applicable to the Central Gov-
ernment employees with a view to lay
down a uniform policy;

(b) if so, the details thereof; and

(c) if not, the reasong therefor?

The Minister of Finance (Shri
Sachindra Chaudhuri): (a) No, Sir.

(b) Does not arise.

(c) The gratuity rules applicable to
permanent and to temporary emplo-
yees have already been revised and
liberalised in recent years.

Underground water for drinking
purposes .

576. Shri Kolly Venkaiah: Will the
Minister of Health and Family Plan-
ning be pleased to state:

(a) whether Government have any
proposal for tapping the underground
water for drinking purposes;

(b) if so, broad details thereof; and
(¢) if not, the reasons therefor?

The Minister of Health and Family
Planning (Dr. Sushila Nayar): (a) and
(b). The tapping of ground water
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through shallow and deep wells forms
the basis for drinking water supply
schemes wherever the hydroiogical
conditions are favourable for the pur—
pose. The services of the Geological
Survey of India and the Exploratory
Tube Wells Organisation are also be-
ing utilised in tapping ground water
from deep equifers. Exploration of
ground water resources in hopetul
areas is being carried out in the States
of Rajasthan, Uttar Pradesh, West
Bengal, Orissa and iiadras anc also
in Delhi with the aid of the UN.
Special Fund.

(c) Does not arise.

Publicity for Loop in Delhi

577. Shri Hari Vishnu Kamath:
Shri Bibhuti Misra:
Shri K. N. Tiwary:

Will the Minister of Health and
Family Planning be pleased to state:

(a) whether her attention has beem
drawn to the near wvulgar pictorial
publicity . to the loop for family plan-
ning in hqardings all over the capital;

(b) if so, the reason therefor; -

(c) whether Government vpropese
to remove such ugly hoardings and
design more suitaktle ones; and

(d) whetherr Goverzment propose
to advise the State Governments ac-
cordingly? '

The Minister of Health and Family
Planning (Dr. Sushila Nayar): (3a)
and (b). No, Sir. A gection of the
people have not liked some >f the
designs, others have congratulated the
Government for the Hoardings put
up. The purpose of bringing to the
notice of the public the later methods
has been served.

(c¢) In the normal course the desigm
was to be changed every three
months. The Hoardings are being
changed. For continued maotivation,
new designs arg bcing j~erarcd.

(d) The question of advising the
State Governmerts does rot arise as
the State Governmenis have not put

-up these hoardings.
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Currency Notes

578.Shri P. C. Borooah:
Shri S. N. Chaturvedi:

Will the Minister of Fimance be
pleased to state:

(a) whether Government’s atten-
tion has been drawn to the news-item
captioned “Red Tape Binds a Packet
of 1,000 Rupee Notes” in the States-
man of the 26th June, 1966;

(b) if so, how far the facts of the
case as mentioned therein are correct;
and

(c¢) how many other claimg for
exchange of high denomination notes
made before the 28th February, 1947
Rave been pending still and in what
aircumstances?

Yhe Minister of Finance (Shri
Sachindrg Chaudhuri): (a) Yes, Sir.

(b) A declaration for exchange of
16 one-thousand rupee denomination
notes was submitted by Shri M. K.
Beyad on 27th May, 1946, i.e. afterfi
the date (26th April, 1946) upto which
it was notified that claims for ex-
éhange of such . notes would be
accepted. As there were no excep-
tional circumstances justifying a
relaxation of the orders, Shri Bavai’s
dlaims wag rejected on 25th February,
1047, )

(c) No claims are pending.

Irrigation Potential

579. Shri P. Venkatasubbaiah:
Shri Ravirdra Varma:

Will the Minister of Irrigation and
Power be pleased to state:

(a) whether any latest assessment
has been made. regarding the utilisa-
tion of the irrigation potential created
by the end of Third Five Year Plan
in the country; and

(b) whether a}ly appraisal has been
made to find out to what sxtent the
administrative machinery both at the
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Centre and State is responsible for
this non-utilisation?

The Minister of Irrigation and
Power (Shri Fakhruddin Ahmed): (a)
and (b). An extensive assessment
regarding utilisation of the irrigation
potentia] was made and a sta‘ement
laid on the Table of the Lok Sabha
on the 3rd March, 1966 in repiy to
Starred Question No. 349. The state-
ment covers the varioug steps to im-
prove the concerned administrative
machinery.

Urauthorised Buildings ' Delhi

580. Shri Ram Harkh Yadav:

Shri Shree Narayan Das:

Will the Minister of Works, Hous-
ing and Urban Development be

.pleased to state:

(a) whether the demolition of un-
authorised habitation in the Capital
is on full swing;

(P) whether Government have
decided to set up more squads for the
purpose;

(¢) the number of unauthorisea
occupants awaiting demolition; and

(d) the provisions madeé to rehabili
tate the evicted persons in this rainy
season?

The Minister of Works, Housing
and Urban Development' (Shri Mehr
Chand Khanna): (a) and (b). Yes, the
strength of the demolition squads has
been increased.

(¢c) and (d). About 50,000 families
are reported to be squatting unautho-
risedly on Government and public
lands. Such of these families as are
eligible under the Jhuggis and Jhop-
ris Removal Scheme will be provided
with alternative accommodation as
and when areas on which they are
squatting are taken up for clearance.
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Cancer cases im Kerala

581. Shri Mohammed Koya: Will
the Minister of Health and Family
Planning be pleased to state:

(a) the number of persons sufferihg

from cancer in Kerala State at pre-
sent;

(b) the facilities available in the
State for treating cancer; and

(c¢) whether Government have con-
sidered the proposal to start modern
treatment of cancer in the medical
college hospital in Calicut?

The Minister of Health and Family
Planning (Dr. Sushila Nayar): (a)
During 1964, for which details are
available, the number of cancer cases
treated was 4590.

(b) Facilities are available in the
Medical College, Calicut, General Hos-
pital, Ernakulam and Medical College
and Hospital, Trivandrum.

(c) The Cancer Committee appoint-
ed by the Government of India will
be visiting Kerala in the near future
to study the existing facilities and to
recommend expansion if necessary
and possible.
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Development of Hilly Tracks

583. Shrimati Ramdulari Sinha:
Shri Hari Vishnu Kamath:
Shri Hem Raj:
Shri Daljit Singh:

Will the Minister of Planning and
Social Welfare be pleased to state:

(a) whether it is a fact that the
Prime Minister has asked the Plan-
ning Commission to prepare separate
specific plans for the development of
hilly tracks; and

(b) it o, the nature of such plans?

The Minister of Planning and
Social Welfare (Shri Asoka Mehta):
(a) Yes, Sir.

(b) After the finalisation of the
Draft Outline of the Fourth Five
Year Plan, the Planning Commission
will address the Governments of
States and Territories concerned with
the development of hill areas, indicat-
ing to them certain guidelines on the
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basis of which special programmes for
development of hill areas should be
formulated and incorporated in their
draft Fourth Five Year Plans.
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Economic Development of NEFA.

585, Shri P. C. Borooah: Will the *
Minister of Planning and Social Wel-
fare be pleased to state:

(a) whether an economic develop-
ment plan for N.E.F.A. has been final-
ised for inclusion in the Fourth Plan;

(b) it so, the details of the outlay
for the various sectors and main pro-
jects included in the Plan?

The Minister of Planning and Soclal
Welfare' (Shri Asoka Mehta): (a) No,
Sir.

(b) Does not arise.

Health of School Childrem

586. Dr. Mahadeva Prasad: Will the
Minister of Health and Family Plan-
ning be pleased to state:

(a) whether it is a fact that the
Health of the Indian Youth in and out
of schools is gradually deteriorating;
and

(b) the measureg taken to look
after the health of the school children
in aided and recognised schoels in
the country?

The Minister of Health and Family'
Planning {(Dr. Sushila Nayar): (a)
There is no study or other evidence
to warrant this conclusion.

(b) The Government has taken up
the School Health Programme ewhich
is being implemented in the Schools
by the Health and Education Authori-
ties of the State Governments. The
Universities are also having their own
Health Schemes. )

The main features of the School
Health Programme are as follows:—

(i) medical examination of all
new entrants to the schools,
detection of physical defects
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and treatment and correction
of these defects as far as pos-
sible in the Primary schools;

(ii) immunisation of all school
children against certain com-

municable diseases, such as
small pox, tuberculosis, diph-
theria, etc;

(iii) orientation training of tea-
chers in health and nutrition
and for health education of
ehildren;

(iv) proper sanitation and safe
water supply for schools;

(v) mid-day meals programme;

(vi) teaching of health in teachers’
training institutions anq in
schools; and '

(vii) strengthening of school health

administration at the Centre,
State and District level.

Land Customs Stations on Indo-
Nepal Border

587. Dr. Mahadeva Prasad: Will the
Minister of Finance be pleased to
state:

(a) the number and places of loca-
tion of land customs stations on the
Indo-Nepal border; and

(b) the nature and value of goods
smuggled to and from Nepal in
India?

The  Minister of Fingnce (Shri
Sachindra Chaundhuri): (a) There are
no land customs stations on the
Indo-Nepal border. There are, how-
ever, 17 border checkposts which are
mentioned below:—

1. Jogbani (Bihar).

2. Jayanagar (Bihar).

3. Raxaul (Bihar).

4. Galgalia (Bihar).

3. Nirmali (Bihar),

6. Bairgania (Bihar).

7. Bikhanathori (Bihar).
8. Sonbarsa (Bihar).
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9. Nautanwa (U.P.).
10. Nepalganj (U.P.).
11. Tanakpur (U.P.).
12. Pithoragarh (U.P.).
13. Tikonia (U.P.).

14. Barhani (UP.).

15. Gauriphanta (U.P.).
16. Jarwa (U.P.)

17. Sukhiapokhari (West Bengal).

(b) Goods of foreign origin smug-
gled from Nepal into India are con-
sumer articles such as watches, tran-
sistors, cigarette lighters, cameras,
textiles, safety razors and cosmetics.
The value of such goods seized dur-
ing 1965 and during 1966 (upto June)
is about Rs. 1,68,000 and Rs. 1,06,000
respectively. Smuggling from India
into Nepa] is believed to be neglig:i-
ble.

Drinking Water Problem in Scarcity
Areas

588. Dr, Mahadeva Prasad: Will
the Minister of Health and Family
Planning be pleased to state:

(a) whether it is a fact that sur-
veys were initiated in'each State by
Special Investigating cells for an
assessment of the problem of drink-

‘ing water supply relating to difficult

and scarcity areas; and

(b) if so, the main features there-
of?

The Minister of Health and Family
Planning (Dr. Sushila Nayar): ‘(a)
A scheme for the establishment in
each State of Special Rural Water
Supply Investigation Division was
sanctioned in August, 1962. Such Divi-
sions have been set up in all the
States, except that Jammu and Kash-
mir has set up only a Sub-Division
and Nagaland has no unit under this
scheme.

(b) The main purpose of the sur-
vey is to collect adequate data regard-
ing the population in the difficult and
scarcity areas, the existing drinking
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water facilities, the quality and quan-
tity aspects of available nearby water
sources, and the gpproximate cost of
providing piped water supply systems
to such areas. It is also envisaged
that an Engineering Report and an
estimate for the most feasible scheme
for each rural unit or group of villages
would form part of the survey report.

Thé preliminary survey and assess-
ment work has been completed in
most of the States. Based on the
data so far made available the cost
of providing safe water supply to the
rural population in the difficult and
scarcity areas in the country would
be roughly Rs. 630 crores.
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Indraprastha Power Howuso

591. Shri D. D. Mantri:
Shri Ram Sewak Yadav:
Shri dehu Limaye:

Will the Minister of Irrigatiom -and
Power be pleased to state:

(a) whether the flood water enter-
ed the Indraprastha Power House
Duct in Delhi on the 27th June, 1966;

(b) if so, the damage caused there~
by to the plant; and

(c) the action taken against those
responsible therefor?

The Minister of Irrigatiom and
Power (Shri Fakhruddin Ahmed):
(a) Flood water entered the discharge

‘duct of the Circulating Water System



967 Written Answers
of the Indraprastha Station Exten-
sion Project on the night of 23rd-24th
June, 1966.

(b) No damage was caused to any
structure, plant or equipmejt.

(c¢) This is being looked into.

Registration of Marriages

592. Shri D. D. Mantri: Will the
Minister of Health and Family Plan-
ning be pleased to state:

(a) whether the Central Family
Planning Board has suggested com-
pulsory registration ot marriages; and

(b) it so, the reasons thereof?

The Minister of Health and Family
Planning (Dr. Sushila Nayar): (a)
and (b). No, Sir, but the Central
Family Planning Council at its meet-
ing held at Bangalore on the 27th and
28th June, 1966, considered a sugges-
tion for registration of marriages and
adopted the following Resolution:

“The . Central Family Planning
Council, considering that newly wed
form an important group for family
planning education and there is gene-
rally no satisfactory mechanism of
readily locating the newly-wed,
recommends that along with the
improvement of registration of Births
and Deaths, the system of registra-
tion of marriages may be popu-
larised.”

Imoome-tax Cases Pending in High
Courts

598. Shri Rameshwar Tantia: Will
the Minister of Finance be pleased to
state:

(2) the total number of income-tax
reference cases pending at present in
the High Courts at the instance of
the assessees and the Income Tax
Department; ang

(b) the total number of cases
settled during the years 1963, 1964
and 19657
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The Minister of Finance (Shri
Sachindra Chaudhuri): (a) Informa-
tion available with this Ministry re-
lates to the position as on 31st March,
1966. According to this, the pendency
on 31st March, 1966 was as under:

. (i) Reference cases at
the instance of the

assessees 1747
(ii) Reference cases at
the instance of the
Department 1707
. (iii) Total 3454

(b) The total number of reference
cases disposed of during the financial
years 1963-64 and 1964-65 is available
and is given below:

(i) 1963-64 698
(ii) 1964-65 712
(iii) Total . 1410

Smuggling Case in Calcutta Court

. 594. Shri C. K. Bhattacharyya: Will
the Minister of Finance be pleased to
state:

{a) awhether his attention has been
drawn to a case under the Customs
Act in Calcutta in which the Chief
Presidency Magistrate discharged the
accused on the 29th June, 1966 because
the Calcutta customs officer had not
filed any complaint against them
though the investigations had been
started in December, 1965;

(b) whether the investigations were
started following the seizure of watch
and clock parts of foreign make valued
at several lakhs of rupees which were
alleged to have been imported as part
of an all-India .conspiracy; and

(c) whether the Central Bureau of
Investigation is also investigating into
this conspiracy?

The Minister of Finance (Shri
Sachindra Chaudhuri): (a) Yes, Sir.

(b) Investigations were initiated on
the basis of information that parts of
watches and time pieces were being
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imported by two firms

against forged licences.
-{c) Yes, Sir.

Nauo;‘ml Buildings Corporation

595. Shri Surendra Pal Singh: Will
the Minister of Works, Housing and
Urban Development be pleased to
state: ’ :

in Calcutta

(a) whether it is a fact that the
National Buildings Corporation has
evolved a new building material from
industrial and agricultural waste to
relieve pressure on conventional build-
ing materials;

(b) if so, what exactly this new
material is; and

(c) whether it would be cheaper or
costlier than the conventional mate-
rials now in use?

The Minister of Works, Housing and
Urban Development (Shri Mehr
Chand Khanna): (a) The National
Buildings Organisation has not evolv-
ed any new building material from
industrial or agricultural waste.
However, it is technically assisting

the State Governments of Madras and.

West Bengal in the establishment of
Cellular Concrete Plants utilising lime
end fly ash, a waste product from
thermal power stations.

(b) Cellular concrete is a light
weight building material and can be
used on building blocks instead of
bricks and also as roofing slabs with
reinforcement.

(¢) It will be cheaper than the
conventional materials now in use at
Calcutta and Madras.

Irrigation in D.V.C. Command Area

596. Shri Dinen Bhattacharya: Will
the Minister of Irrigation and Power
be pleased to state:

(a) whether it is a fact that due to
increasing demand of water supply
by the industrial establishments,
D.V.C. is facing difficulty ‘n supply-
ing minimum required quantity of
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water for irrigation in the D.V.C.
command area; and

(b) if so, the measures Government
propose to take so that irrigation of
the concerned area does not suffer?

The Minister of Irrigation and
Power (Shri Fakhruddin Ahmed):
(a) No.

(b) Does not arise.

Najafgarh Nallah

597. Shri Hari Vishnu Kamath:
Shri Bade:
Shri Onkar Lal Berwa:

Will the Minister of Irrigation and
Power be pleased to state:

(a) whether it is a fact that an em-
bankment along Najafgarh Nallah re-
cently collapsed  within a fortnight
after its completion;

(b) if so, the details of the incident;

(c) whether an inquiry has been or
is being held in the matter with a
view to ‘fixing responsibility; and

(d) if not, the reasons therefor?

The Minister of Irrigation and Power
(Shri Fakhruddin Ahmed): (a) No
embarkment along the Najafgarh drain
collapsed. But in the reach between
Roop Nagar and Vijaynagar and bet-
ween Roop Nagar and G. T. Road, the
stone pitching work along the right
bank of the Drain has suffered som
damage. .

(b) The entire area towards the
south of the reach bordering the
Subzi Mandi areas is very heavily
built up and very close to the right
edge of the Najagfarh Drain. There
is not much of free vegetation to ab-
sorb any moisture and the entire rain-
fall in the area is immediately brought
down to the Najafgarh Drain. On
the night between 22nd and 23rd June,
1966 there was heavy rainfall in this
area resulting in torrential flows in
the lanes and by lanes leading to the
Najafgarh Drain. This heavy flow
cascaded over the pitching provided
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on the right side of the drain damag-
ing it in some portions.

(¢) and (d). An enquiry by the
Chairman, Central Water & Power
Commission is in progress.

*
Family Planning programme during
Fourth Plan

598. Shri Basappa:
Shri Linga Reddy:
Shri P. R. Chakraverti:

Will the Minister of Health and
Family Planning be pleased to State:

(a) whether more funds for the
Fourth Plan are urged by the Central
Family Planning Council to make its
programmmes more effective; and

(b) the Government’s reaction there-
to0?

-The Minister of Health & Family
Planning (Dr. Sushila Nayar): (a) &
(b). Yes. The matter is under consi-
deration,

LIC. Claims of Defence Personnel

599, Shri Basappa:
Shri Bade:
Shri Kashi Ram Gupta:

Will the Minister of Finance be
pleased to state:

(a) whether the Life Insurance Cor-
poration has settled all the claims of
defence personnel, who are officially
presumed to be dead in the operations
against Pakistan subsisting in full up-
to-da‘te; and

(b) the manner in which the claims
have been paid and. the sum involved?

The Minister of Finance (Shri
Sachindra Chaudhuri): (a) and (b).
The information is being collected and
will be laid on the Table of the
House as soon as available.
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Economm Growth of States

602, Shri C, K. Bhattacharyya: Will
the Minister of Planning and Social
Welfare be pleased to state:

(a) the rate” of economic grov'vth of
different States during the First Two
Five Year Plans;

(b) whether this rate is gradually
going down in the State of - West
Bengal; and

(¢) if so, the reasons therefor?

. The Minister of Planning and Social
Welfare (Shri Asoka Mehta): (a) A
statement indicating the estimaied
rates of growth of State Incomes dur-
ing the First Two Five Year Plans is
laid on the Table of the House. [Plac-
ed in Library. ‘See No. LT-6542/66].

(b) and (c): The average annual
rate of growth in West Bengal in the
Seconq Plan period was 5.4 per cent
as against 3.8 per cent in the First
Plan. 'The rate of growih in West
Bengal had not gone down during the
first two Plans. In the Third Plan,

1o15(Ai) LSD —6
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the rate appears to have come down
in West Bengal in common with a
lower rate for the country as a whole.

Postponement of Income-tax Officers
Examination

603. Shri P. Venkatasubbaiah:
Shri Surendra Pal Singh:

Will the Minister of Finance be

pleased to state: -

(a) whether it is a fact that UR.S.C.
examination for the recruitment of
Income-Tax Officers (Class II) has
been postponed for the second time;

(b) if so, the reasons therefor;

(c) when the examination is likely
to be held?

The Minister of Finance (Shri Sach-
indra Chaudhuri): (a) and (b). In
the advertisement for the recruitment
of Income-Tax Officers, Class II, no
firm dates for the written test were
announced but it was stated that the
test would be held some time in May
1966. Owing to receipt ef an unex- -
pectedly large number of applications
in response to that advertisement, the
dates for the test were announced as
17th and 18th June 1966.

The written test, which wag sche-
duled to be held on 17th and 18th
June 1966, has been postponed by the
Commission, having regard to the im-
plications of an interim order passed
by the Andhra Pradesh High Court on
a writ petition filed by a candidate
who was not admitted to the test.
Two writ petitions have also been filed
by certain Inspectors of Income Tax

-in the High Court of Calcutta on the

plea that the recruitment in question
does not conform to ‘the provisions of
the recruitment rules for the posts of
Income Tax Officers, Class II.

{c) The Commission are making the
necessary preparatory arrangements
for the conduct of the test as soon as
practicable,
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Cut in Non-Plan Expenditure

604. Shri P. C. Borooah:
Shri A, N, Vidyalankar;
Shri M. L. Jadhav:

Will the Minister of Finance be
pleased to state:

(a) whether a Conference of Chief
Ministers was called by the Prime
Minister to launch a drive to tut non-
Plan expenditure;

(b) it so, the broad outlines of the
drive; and

(c) the extent of non-Plan expendi-
ture during the last three years and
how far it is likely to be reduced this
year?

The Minister of Finance (Shri Sach-
indra Chaudhuri): (a) Yes, Sir.

(b)’ The Conference was called to
discuss matters relating to the pre-
sent economic situation, including eco-
nomy in public expenditure, both Plan
and non-Plan. The deliberations
aimed at effecting, both by the Centre
and the State Governments, an eco-
nomy of

(i) 3 per cent in revenue expen-
diture of an administrative
nature;

(ii) 5 per cent in capital expen-
diture;

(iii) 15 per cent under civil works
in the budgeted figures for
1966-67. In regard to the
Central budget, the above eco-
nomies will be made on a
selective basis after a review
of the budgets of the indi-
vidual Ministries.

(c) Figures of non-Plan expendi-
ture of Central Government during
the last three years (excluding Rail-

ways) are as follows:

1962-63 (actuals) 2061
1963-64 (actuals) 2538
1964-65 (actuals) 2850

(Figures of expenditure for 1965-66
are not yet available). The extent of
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reduction likely to be effected in the
budget for 1966-67 will be known only
after the review of the budgets of
Ministries has been completed,
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House rent Allowance

606, Shri Jedhe: Will the Minister
of Finance be pleased to state:

(a) whether it is g fact that a Gov-
ernment servant sharing Government
accommodation with other Govern-
ment employee is entitled to house
rent allowance;

(b) if so, whether it is also a fact
that dependants of Government em-
ployees holding posts under Govern-
ment and sharing accomrmodation with
their parents are not entitled to house
rent allowance; and

(c) if so, the reasons for this dis-
crimination between the two Govern-
ment employees?
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The Minister of Finance (Shri Sach-
indra Chaudhuri): (a) and (b). House
rent allowance is admissible to a Gov-
ernment servant sharing accommoda-
tion allotted to another Government
servant. The allowance, however, is
not allowed if (i) the Government
servant sharing the accommodation is
the spouse, parent or son/daughter of
the allottee; or (ii) the allotment of
the Govermment accommodation is
rent-free, :

(c) This is on the basis that Gov-
ernment servants not related to the
allottee as spouse, parent or son/
daughter have to pay rent to him and,
therefore, are allowed house rent al-
lowance. On the other hands such
relatives stay with the allottee with-
out paying any rent and, therefore,
are not entitled to house rent allow-
ance.

Sewer Line ip Service Lanes of
Dev Nagar

607. Shri Jedhe: Will the Minister
of Works, Housing and Urban Deve-
lopment be pleased to state:

(a) whether any representation
from the residents of ‘E’ type Govern-
ment Quarters in Devnagar had been
received by the Superintending En-
gineer, CP.W.D. Circle No. 1, New
Delhi on the 5th April, 1966 regard-
ing change of sewer line in the service
lanes of the quarters concerned;

(b) whether the difficulties repre-
sented therein were enquired on the
spot and found genuine; and

(c) if so, the action taken by Gov-
ernment to redress their grievances?

The Minister of Works, Housing and
Urban Development (Shri Mehr Chand
Khanna): (a) Yes.

(b) Yes.

(c) The Municipal Corporation of
Delhi, who are concerned in the
matter, have been approached by the
Central Public Works Department to
increase the existing 6” sewer-line by
a bigger sewer-line:
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Drainage for Quarters in Dev Nagar

608. Shri Jedhe: Will the Minister
of Works, Housing ang Urban Deve-
lopment be pleased to refer to the
reply given to Unstarred Question No.
1474 on the 3rd March, 1966 and state:

(a) whether the open surface drain-
age agreed to by the Delhi Municipal
Corporation has since been constructed
in the Government Quarters in Dev-
Nagar to facilitate drainage of sewage
and rainy water;

(b) if the reply to (a) above be in
negative, the reasons therefor;

(c) whether it is also a fact that the
difficulties of the allottees of Govern-
men Quarters have further been added
by the Delhi Municipal Corporation by
converting the kucha lane into pucca
one thus raising the level of the lane
further higher than what it was, caus.-
ing further stagnation of sewer and
rainy water; and ‘

(d) if so, the steps Government pro-
pose to take to give relief to its em-
ployees from this calamity?

The Minister of Works, Housing and
Urban Development (Shri Mehr Chand
Khanna): (a), (b) and (d). The Muni-
cipal Corporation of Delhi pleaded
some difficulty in constructing the
drains. However, the Central Public
Works Department have been pressing
the Corporation in the matter and it is
expected that open surface drains will
be provided shortly.

(c) Yes.

Rate of Interest on G.P. Fund
Accomulations

609. Shri Jedhe: Will the Minister
of Finance be pleased to refer to the
reply given to Unstarred Question No.
3464 on the Tth April, 1966 and state:

(a) whether any decision regarding
the increase of rate of interest on the
General Provident Fund has since
been finalised;

(b) if not, the reasons for the delay;
and
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(¢) when it is likely to be finalised?

The Minister of Finance (Shri Sach-
indra Chaudhuri): (a) Yes, Sir. The
rate of interest has been raised from
4.25 per cent per.annum to 4.60 per
cent per annum for the current finan-
cial year.

(b) and (¢). Do not arise.

Missing Documents From Reserve
Bank Nagpur

610. Shrj D. C, Sharma:
Shri A. K. Gopalan:
Shri Dasaratha Deb:
"Shri M, N. Swamy:
Shri Dinen Bhattacharya:
Shri C. Ko Bhattacharyya:
Will the Minister of Finance be
pleased to state:

(a) whether it is a fact that valu-
able documents relating to a case of
alleged evasion of Government dues
belonging to firms of a leading indus-
trialist of the Nagpur region are re-
ported to be missing from Reserve
Bank, Nagpur; and

(b) if so, the action taken in the
matter?

The Minister of Finance
Sachindra Chaudhuri): (a) No.

(b) Does not arise.

(Shri

Upper Indravati Project

611. Shri Kapur Singh:
Shri Buta Singh:
Shri Narasimha Reddy:
Shri P. K. Deo:

Will the Minister of Irrigation and
Power be pleased to state:

(a) whether the Upper Indravati
project in Orissa has been included in
the Fourth Flve Year Plan;

(b) if so, its special features; and

(c) if not, the reasons therefor?

The Minister of Irrigation and
Power (Shri Fakhruddin Ahmed): (a)
and (c). The Fourth Five Year Plan
is yet to be finalised,

(b) The project, as formulated by
the Orissa Government involves trans-
basin diversion of water from the
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Godavari into the Mahanadi.
visages construction of:—

It en-

(i) four dams—one on the main
river and the others on three
of its tributaries;

(ii) a water conductor system com-
prising 5,500 ft. of channel
.and 6,600 ft of tuunel de-
signed for a discharge of
of 7,500 cause¢s to lead the
water into the Mahanadi
basin; and

(iii) a power house with an in-
stalled capacity of 10 units of
60 MW designed to opecrate at
a gross head of about 1,200 ft.
The project has been estimat-
ed to cost Rs. 60.59 crores and
is expected to provide a firm
power potential of 227 MW at
100 per cent load factor (380
MW at 60 per cent L.F.), In
addition, it will provide ir:i-
gation to 2,16,000 acres of land
in the Kalahandi District.

Development of the Backward Tract
of Orissa

612. Shri Kapur Singh:
Shri Buta Singh:
Shri Narasimha Reddy:
Shri P, K. Deo:

Will the Minister of Planning and
Social Welfare be pleased to state:

(a) whether the Orissa Government
have submitted to the Central Gov-
ernment a scheme for the development
of the backward tract in that State
particularly Kalahandi, Phulbani and
Bolangir district;

(b) if so, the details and special
features of the scheme; and

(c) whether this scheme has been
includeq in the Fourth Five Year
Plan?

The Minister of Pianaing and Social
Welfar: (Shri Asoka Mehta): (a) Yes,
Sir,

(b) A statement is laid on the Table
of the House. [Placed in Library.
See No. LT-6543/66].
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(¢) The scheme is being examined
in the Planning Commission and the
question of including it, either in part
or whole in State’s Fourth Five Year
Plan will be considered when the
State’s overail Plan is discussed and
settled.

Thermal Plant at Tuticorin

613. Shri Muthiah: Will the Minis-
ter of Irrigation and Power be pleased
to refer to the reply given to Un-
starred Question No. 3485 on the 7th
April, 1966 and state:

(a) whether the Technical Sub-
committee of the Advisory Committee
on Irrigation, Flood Control and
Power Projects has since examined
the scheme to set up a Thermal plant
at Tuticorin; .

(b) if so, its re_.ommendations;

(c) if not, when the study and
scrutiny of the scheme will be com-
pleted; and

(d) the steps Government propose

to take to set up the Plant during the
Fourth Plan period?

The Minister of Irrigation and
Power (Shri Fakhruddin Ahmed):
(a) The Technical Sub-Committee has
not yet completed the examination of
the scheme.

(b) to (d). Do not arise.

Multi-purpose Projects

614. Shri Jashvant Mehta: Will the
‘Minister of Irrigation and Power be
pleased to state:

(a) thé major multi-purpose projects

affected in cost due to devaluation;
and
(b) whether Government have

worked out increased cost of Projects
of Irrigation and Power?

The Minister of .Irrigation and
Power (Shri Fakhruddin Ahmed):
(a) The cost of construction ot all
major multipurpose projects will go
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up due to devaluation of the rupee.
Important among these are:—

. Nagarjunasagar Project.

. Kosi Project.

. Gandak Project.

Ukai Project‘.

. Parambikulam-Aliyar Project.
Bhima Project.

. Bhadra Project.

. Beas Project.

. Ramganga Project.

. Chambal Project.

11. Purna Project.

(b) The probable increase in cost
1s being worked out.

C-O:Q?}(ll!ﬁb:l\'h—‘

—
<

Income Tax Realisation in Orissa

615. Shri Dhuleshwar Meena:
Shri Ramachandra Ulaka:

Will the Minister of Finance be
pleased to state:

(a) the total amount of Income-tax
arrears realised in Orissa upto the
end of June, 1966; and

(b) the amount still outstanding in
that State?

The Minister of Finance (Shri
Sachindra Chaudhuri): The informa-
tion is being collected and will be
laid on the Table of the House as
early as possible,

Rural Housing Schemes in Orissa

616. Shri Dhuleshwar Meena:
Shri Ramachandra Ulaka:

Will the Minister of Works, Housing
and Urban Development be pleased to
state:

(a) the amount sanctioned or pro-
posed to be sanctioned by the Central
Government to Orissa State for Rural
Housing Schemes in the State during
1966-67; and

--(b) the details thereof?

The Minister of Works, Housing and
Urban Development (Shri Mehr Chand
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Khanna): (a) Rs. 1.60 lakhs from
Plan funds. An allocation will also
be made from the Life Insurance
Corporation funds on receipt of the
requirements of the State Government.

(b)
Rupees in lakhs

Loans 0.60
Grant (Capital) 0.60
Grant (Revenue) 0.40

1.60

Tribal Development Blocks in Orissa

617. Shri Dhuleshwar Meena:
Shri Ramachandra Ulaka:

Will the Minister of Planning and
Social Welfare be pleased to state:

(a) the amount sanctioned by the
Central Government to Orissa Govern-
"ment for opening Tribal Development
Blocks in the State during 1966-67;
and

(b) the details thereof?

The Deputy Minister in the Depart-
ment of Social Welfare (Shrimati
Chandrasekhar): (a) Rs. 122,86 lakhs.

(b) This amount is to be spent on
the maintenance of sixty six tribal
development blocks started during the
Second and Third Five Year Plan
periods and on starting nine new tribal
development blocks during 1966-67.

Spinning Mills in Madhya Pradesh

618. Shri Wadiwa:
Dr. Chandrabhan Singh:
Shri Chandak:
Shri Hukam Chand
Kachhavaiya:

Will the Minister of Planning and
Social Welfare be pleased to refer to
the reply given to Starred Question
No. 762 on the 24th March, 1966 and

state:

(a) whether the proposal of the
State Government of Madhya Pradesh
ssgarding establishment of spinning
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mills has now been accepted in con-
sultation with the Ministry of Com-
merce; and

(b) if not, the reasons for the delay?

The Minister of Planning and Social
Welfare (Shri Asoka Mehta): (a) and
(b). The proposal of the Government
of Madhya Pradesh regarding setting
up of spinning mills in the cooperative
sector was re-examined in consulta-
tion with the Ministry of Commerce
and it ‘has been decided that these
may be considered for inclusion in the
Fourth Five Year Plan of the State.

Dispersal of Industries in
Backward Areas

619. Shri Wadiwa:
Dr. Chandrabhan Singh:
Shri Chandak:
Shri Hukam Chand
Kachhavaiya:

Will the Minister of Planning and
Social Welfare be pleased to refer to
the reply given to Starred Question
No. 3395 on the 7th April, 1966 and
state:

(a) the precise nature of the decision
taken in regard to the policy of dis-
persal of industries specially in the
consumers goods and processing indus-
tries in backward areas;

(b) whether any suggestion in this
regard has been made by certain
Members of Parliament from Madhya
Pradesh to the Prime Minister; and

(c) if so, the decision taken on their
suggestion?

The Minist of Planni and
Social Welfare (Shri Asoka Mehta):
(a) It is one of the important objec-
tives of our industria] policy to encou-
rage the growth of industries in back-
ward areas. This has been attempted
by taking such measures as the expan-
sion of village and small industries,
location of public sector projects in
backward areas wherever possible
within the constraints imposed by the
overall techno-economic considerations
by giving preferential consideration
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by giving preferential consideration to
backward areas in licensing industrial
projects in the private sector and by
implementing the programme of deve-
lopment of ‘industrial areas’ where
infra-stru:ture facilities are provided
for attracting industries.

(b) Yes, Sir.

.{c) The policy to favour and encou-
rage location of industries in backward
regions has already been accepted.

Fourth Finance Commission

620. Shri Wadiwa:
Shri Chandak:
Dr. Chandrabhan Singh:
Shri Hukam Chand
Kachhavaiya:

Will the Minister of Finance be
pleased to state the progress made
in the examination of general question
relating to the indebtedness of the
States and the need for standardisa-
tion of amortisation of public borrow-
ing as recommended in the report of
the Fourth Finance Commission?

The Minister of Finance (Shri
Sachindra Chaudhuri): The general
questions referred to by the Finance
Commission are stil] under examina-
tion of Government and it will take
sometime before the examination is
completed and decisions are taken.

Rehabilitation of Goldsmiths

621. Shri M. Rampure: Will the
Minister of Finance be pleased to
state:

(a) the total amount of loan that
Centre had given to the States for
the rehabilitation of goldsmiths so
far; and

(b) the number of persons who had
been rehabilitated through this
assistance?

The Minister of Finance (Shri
Sachindra Chaudhuri): (a) A sum of
Rs. 10.84 crores has been advanced by
the Central Government to various
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State/Union Territory Governments as
loans for rehabilitation of goldsmiths.

(b) 87,098 persons have received
loan assistance so far.

12 hrs.

RE. FIFTIETH REPORT OF PUBLIC
ACCOUNTS COMMITTEE

Mr. Speaker: Shri Bhagwat Jha
Azad has given me notice under rule
377. He might put a question.

Shri Bhagwat Jha Azad (Bhagal-
pur): Yesterday in reply to my Calling
Attention, the hon. Minister of Finance
replied:

“The Government has sen} its
reply to the Public Accounts Com-
mittee. The Public Accounts
Committee has not yet made its
comments on that and, therefore,
there is no question of any posting
being made until that report is
laid before the House.”

He further added:

“....Government have made
their observations on that, and we

are awaiting what the Public
Accounts Committee says about
it.”

In the light of this reply, I would
request you to permit me to ask the
Chairman of the Public Accounts Com-
mittee whether the PAC is examining
this case with special reference to Shri
Boothalingam’s  involvement in the
case, whether any additional facts have
been put before the PAC by the Gov-
ernment, and whether the PAC will
consider such additiona] facts which
were not brought to its notice either

due to suppression or inadvertent
omission.
Mr. Speaker: The latter portion 1

cannot allow, but the first one I allow,
whether the PAC has received the re-
ference from the Government of India
and are examining jt.

Shri Morarka (Jhunjhunu): The fac-
tual position about the matter is that
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[Shri Morarka]

the 56th Report of the Pyblic Accounts
Committee (Third Lok Sabha) regard-
ing Export Promotion Schemes and the
allied matters with reference to para
88 of the Audit- Repert (Civil) on
Revenue Receipts, 1965, was presented
by me to the Lok Sabha on 26th April,
1968. .

Chapter TV of this Report pertains to
the Barter Deals dealt with by the Iron
and Steel Controller.

The comments of the Ministry of Iron
and -Steel on the recommendations
made in Chapter IV of this Report
were received by this Committee on
19th July, 1966,

On 21st July, 1966 (i.e. two days
later) the Ministry of Iron and Steel
forwarded to our Committee a copy of
the comments of the Comptroller and
Auditor General of India, in which the
C. & A. G. stated as follows:—

“In view .... of the fact that a
Committee of Enquiry is proposed
to be appointed by Government
vide para 31 of the Memorandum,
-it is not considered necessary to
examine _at this stage, various
-points taken in thes¢ 31 para-
-graphs. Paragraphs 32 deals with
the recommendations of P.A.C.
contained in paragraphs 4.34, 4.51
and 4.52 of their 50th Report and
the final conclusion reached by
Government in the last sub-para-
graph of this paragraph is in the
nature of administrative judgment.
C. & A.G. has no comments to offer
on this.”

‘On 26th July, 1966, the Ministry of
Iron and Steel requested as follows:—

“l am directed to request that
“the P.A.C. may kindly convene an
early meeting for consideration of
-the comments forwarded to you by
-Government.”
* As will be seen,from above, the let-
«er of the Ministry requesting an early
consideration of the comments of the
Government has been received only
on the evening of 26th July: This
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letter will be cbnsidered by'the Com-
mittee in the normal course,

I may adq here that so far as our
Committee is concerned we have not
received any request or any represen-
tation from any source whatsoever for
examining any particular matter or to
give our report. What we have receiv-

“ed is in the normal course action taken

report from the Ministry. That is how
we have treated it and our Committee
would examine it in the normal course
and submit its report to the House in
the normal course.

Shri Bhagwat Jha Azad: In the light
of this what the Finance Minister said
was misleading the House.

Mr. Speaker: Under this clause I
can only get that answer now. The
other course is open to Members; they
can have recourse to that. I cannot
allow a discussion at this moment.

Shri Gopalan.
, ——
12.06 hrs.

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORT-
ANCE

STRIRE BY RUBBER ESTATE WORKERS IN
KERALA

Shri A. K. Gopalan (Kasergod): I
call the attention of the Minister of
Labour, Employment and Rehabilita-
tion to the following matter of urgent
public importance and I request that

.he may make a statement thereon:

Strike by the
workers in Kerala.

rubber estate

The -Minister of Labour, Employment
and Rehabilitation (Shri . Jagjivan
Ram): Sir, a Central wage board con-
sisting of an independent Chairman. ..

"Mr. Speaker: How long is it?

Shri Jagjivan Ram: 1t is small.

‘Mr. Speaker: There are.about four
pages, I find. If copies have been

- -placed in the Notice Office......
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Shri Warior (Trichur): ‘We have not
got copies of the statement.

‘Shri Jagjivan Ram: Four pages? It
is 'more than what I have. I will not
take more than five minutes.

Mr. Speaker: I have no objection. I
am telling the House that if it has heen
placeq in the Notice Office, they might
put questions after studying it. If they
want to put questicns just now, I
will allow them.

Shri Jagjivan Ram: A Central Wage
Board consisting of an independent
Chairman and two representatives
each of the employers and workers
besides two independent members was
set up on 7th July, 1961 to work out
a wage structure of workers in the
Rubber Plantation. The Board un-
animously recommended interim in-
crease in wages for the workers em-
ployed in the rubber plantation in the
States of Madras and Kerala in March
1962 which was accepted by Govern-
ment. The interim increase in wages
for workers in the State of Mpysore
was recommended on 15th February
1963. This was also accepted by Gov-
ernment. The Wage Board reached
unanimous conclusions about the wage
rates of field and factory workers that
should prevail in rubber plantation in-
dustry for five years with effect from
1st May, 1964. The Board took de-
cision in respect of certain other in-
cidental matters too; but the Beard
was not in a position to finalise its re-
port as wages of electrical, medical,
teaching staff, supervisors, etc. employ-
ed_ in rubber plantations were to be
settled. The Board therefore required
some more time te submit its report
to Government. Accordingly the
Board recommended the daily wage
rates for the workers in rubber plan-
tation ' industry in field and factory
from 1ist May 1964.

This unanimous recammendation
was made -by -the Board on 29th
January, 1965 and was accepted by
Government on 4th. March 1965. .Thus
it will be seen that two wage increases
already recommended by this Wage
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Board have been implemented by and

large.

It is also reported that the As-
sociation of Planters of Kerala has
issued a circular announcing a further
increase of 0°24P per day to take effect
from 1st April 1966 and to be adjusted
against- final recommendations of the
Wage Board.

The Board has been trying to secure
maximum agreement in regard to its
final recommendations which it is
learnt, are expected shortly.

Certain sectioas of labour in
Kerala have been trying to crzate ap-
prehensions in the minds of rubber
plantation workers about the final out-
come of the.recommendations of the
Rubber Wage Board. It appears ‘that
some of the trade union organisations
want to secure a wage settlement out-
side the Wage Board.” A tripartite
conference was held on the 26th May
at Ernakulam under the Chairmanship
of the Seeretary to the Gevernment of
Kerala' in the Department of Health
and Labour to consider the question of
wage revision of plantation labour.
No agreement could be reached at the
conference. There has been a partial
strike since 4th July, 1966 in the rub-
ber plantations over the question of
increase in wages. 40% workers are
reported to be participating in this
strike which still continues. (Shri
Numbiar: 1t is a total strike.) The
Government is awaiting the report of
the Wage Board. which is expected
very shortly. Appropriate action will
be taken after receiving the report.
Any _precipitate action on the part of
the workers without knowing the re-
commendations of Board and the deci-
sion of the Government thereon can
hardly be justified.

Shri A K. Gopalan: May I know
whether it is a fact that as far as the
price 6f rubber .is concerned, there is
a difference as between this year and
last year—it. is about one and a half
per cent more—and that the employers
are unable to give an - increase in
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[Shri A. K. Gopalan]

wages especially ‘when the price of
consumer goods has increased? I want
to know whether the Wage Board met
on 20th July, 1966 and the major re-
commendations were not accepted. I
also want to know what action the
Government is going to take immedi-
ately so that the strike which was there
for the last 25 days may be ended
and there may not be more loss of
foreign exchange. What immediate
steps are the Government going to
take, because the Wage Board had not
been able to meet on the 20th July,
to take a decision and accept the
majority decision?

Shri Jagjivan Ram: Whatever facts
have been brought by the Member
regarding the increase in the price of
rubber will be taken into considera-
tion naturally by the Wage Board. The
Wage Board met on the 20th July and
I understand the workers’ representa-
tives have not signed it.... |

An hon. Member:
INTUC. -

Including the

Shri Jagjivan Ram: T do not under-
stand it. If they do not agree with
the report as it is, it is open to them
to append a note of dissent to the re-
commendation or make their own
recommendations. When the report
comes, Government will certainly see
whether to accept the recommenda-
tions of this group or that group or to
amend it so that it becomes more ac-
ceptable to the workers. My advice
to the workers who are on strike will
be that they should report for duty,
and my appeal to the leaders of the
trade unions will be to advise the
workers to resume duty.

Shri P. Kunhah (Palghat): In view
of the fact that the conciliation efforts
so far taken to settle the demand of
the workers and strikers have failed
due to the intransigence of the estate-
owners, may I know what measures
do the Government propose to take
against such managements?
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Shri Jagjivan Ram: I fail to under-
stand what demand these people have
when the Wage Board is sitting. As
1 have stated, it is open to the re-
presentatives of the workers and the
Wage Board, if they do not agree with
the recommendations of the employers’
representatives and the independent
members, to make their own recom-
mendations, minority recommenda-
tions, and it will be for the Govern-
ment to consider which report to ac-
cept, or whether to modify the reports
and implement them. Therefore, any
action at this stage, when the Wage
Boarq is already sitting, is uncalled
for.

Shri P. Kunhan: Most Managements

did not care to attend.... (Interrup-
tion).

Mr. Speaker: When the report
comes, Government will see. Shri
Warior.

Shri Warior: They did not co-

operate in the conciliation effort. That
is what he is saying. Now, in view
of the fact that the Wage Board’s ac-
tivities have been continuing for the
last four to five years and the latest
report is that the labour representa-
tives did not sign it at Bangalore and
a final report had been submitted with-
out their signature, may I know
whether the Government, that is, the
State Government, hag requested the
Central Government to intervene in
this matter, because we were told at
the last consultative committee meet-
ing that the State Government’s hands
are tied, ang it is up to the Central
Government to act because the Wage
Board is that of the Central Govern-
ment. I do not know whether the
labour machinery of the Central Gov-
ernment has already moved in the
matter and seen whether a settlement
can be effected. I may tell the Min-
ister that the present recommendation
of the wage board, which is known to
the labour representatives, falls much
short of even what is agreeable to the
employers there. So, how can the
workers accept it? I want to know
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in a mood to intervene or not.

Shri Jagjivan Ram: 1 will have to
repeat what I have said. In the first
place, we nave not recelved the recom-
mendation of the wage boarq as yet.
As I said, it is open to the representa-
tives of the workers on the wage
board to make their own recommenda-
tion if they do not agree with the
views of the employers’ representa-
tives

Shri Nambiar (Tiruchirapalli): They

have done that already. They have
given their demands.
Shri Jagjivan Ram: They should

append it with the recommendations
of the wage board as a minority re-
commendation or as a note of dissent.
The whole report will come to the
Government. That will be the ap-
propriate stage for the Government to
take a decision, (Interruptions). I
cannot agree to what the hon. member
wants me to agree. Certainly I
would like the lehders to persuade the
representatives of the workers on the
wage board to make their recommen-
dations. That will be the stage for
the Government to consider which re-
commendation to accept.

Shri Warior: Pending all these
things, is the Government going to in-
tervene or not?

Mr. Speaker: The report has not
yet been received. What shall I do?

Shri Nambiar: On a point of order,
Sir. Apart from the fact that the
wage board is sitting, when there is a
strike by about 1 lakh workers, is it
not the duty of the Central Govern-
ment’s labour department to move in
the matter?

Shri Vasudevan Nair (Ambala-
puzha): I may inform the Minister
that he is thoroughly misinformed by
his advisers. He is painting a picture
as if a certain section of workers are
doing something wrong and is advising
us to withdraw the strike.. I may tell
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him that Shri V. K. Nayar, the INTUC
leader, who is a member of this wage
board anq who has refused to sign
that report on the 20th at Bangalore,
has called on the INTUC workers also
to go on strike one or two days after-
wards. We were promised by Mr.
Nanda on 6th July, in the consulta-
tive committee meeting that he would
take it up with the Labour Minister.
We want Mr, Jagjivan Ram, the Union
Labour Minister, immediately to take
the initiative, intervene in the matter,
have conciliation and settle the matter.
Is he prepared to do that?

Shri Jagjivan Ram: I am prepared
to do that at the appropriate stage.

Shri Vasudevan Nair: When is that
stage? You want the INTUC workers
also to go on strike?

Shri Jagjivan Ram: If they want
to go on strike, let them also do it.

Shri A. K. Gopalan: In the Kerala
Consultative Committee meeting,
where the Home Minister was present,
we brought up this question and he
also promised that he would take it up
with the Labour Minister. That was
more than 15 days ago. I want to
know from him what happened.

Shri Jagjivan Ram: T am not shirk-
ing that responsibility—the labour dis-
pute in the State of Kerala at present
is the responsibility of the Central
Government. But I say that I will
intervene at the appropriate stage and
that stage will be this: Let the
labour representatives on the wage
board make their recommendations.
Then I will see which recommendation
to accept and which not to accept.

Shri Vasudevan Nair: That is a
wrong attitude. (Interruptions).

Mr. Speaker: Papers to be laid on
the Table—Shri Manubhai Shah.

st gv9 w1 werw  (3T1A) ©
weqe WEIS, TH B A ...
=Y TRAAE TIET W WGy,
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Shri Priya Gupta (Katihar): Sir, I
rise on a point of order. The hon.
Labour Minister just now said that he
will intervene at the appropriate stage
.and that appropriate stage will come
when the Wage Board has made its
recommendations, and Trade Unions
have registcred their dissension. My
point of order is this. I want to know
whether the strike has been initiated
only on the issue of the Wage Board
or there arc other charter of demands
by the workers over there? If there
are other charter of demands, will not
the stage (o intervene change in that
context?

995

" Mr. Speaker: Does he ask it from
me or from the Minister?

Shri Priya Gupta: Kindly under-
stand my point,

Mr. Speaker: I have understood.

‘Does he want the answer from me or

from the Minister?

- Shri Priya Gupta: From you, Sir,
because ] have raised a point of order.

Mr. Speaker:. I have absolutely no
information.

Shri Priya Gupta: Sir, my point of
order . . .

Mr. Speaker: There is no point of
.order, He may kindly sit down.

.Shri Priya Gupta: My point of
order is this. The Minister said that
the proper stage to intervene will
come when the Wage Board has sub-
mitted. its recommendations. When the
strike was not initiated only on the
issue- of the Wage Board and there are
other gharter of demands by the work-
ers, how can the stage to intervene
come only after the .-Wage .Board has
submitted its recommendations?

Mr, Speaker: There is apso}utely
ho point of order.

JULY, 28,
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Some hon. Members rose—

Wt g aT wgAW : AT
s
NEqA WET : T q<G & d0 A
g @war 5 9 ged &% § W7 a3
9T AT | F qH-uE FE AL AT
w1 § afs @) 5 W v |
Shri A. P. Sharma (Buxar): Sir, I
rise to a point of order. This was a
Calling Attention Notice: Shri K. N.
Pande stood up so many times. I too
wanted to put a question. But we
were not aliowed, We know only
those whe are signatories to the
Calling Attention Notice are allowed
to put questions. How can these
people be called? If they are going
to be called, we should also be allow-
ed.

Mr. Speaker: I have not called a
single hon. Member outside the list.
1 have not allowed a single question
to be put by any hon. Member whose
name is not there oh the Calling At-
tention Notice, How can he impute
this motive to me? Whom have 1
called?

Shri A. P. Sharma: These people
are standing. ’

Mr. Speaker: I am not calling them
on this. I am not allowing them to
put any question on this. He should
not anticipate anything.

Shri Nambiar: “These people” who
haye somehow come here are creating
trouble.

RE. CALLING ATTENTION NOTICE
(Query)

o gEN W wgam ()
e weEd, ¥ st w0 ¥ aqg
AT Wga g (% A9 1 are gen £
frox ¥wm & g9 WAH1  FAT
weoq fay gigel v @ gs9
- qay ¥

cee e
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e wiET ¢ A, & W oA
F A A g AT

H{Y gER S wIaTa **

WO wEiTE 0 qg WE W
& s ) g@ agnt F fau agg
T g A oo WY1 (mEem)
§ el § g s fr ag @
e ¥ FE s T E fr
FriaEY ¥ qEda femr wrm AR
ag A7 Sga T TEN W FET §, AN
a,mmﬂﬁw“méxw
g, WX ™ @ & fau o g T
g IT*T @ 7 fwar sm0 . .

Shri Surendranath Dwivedy (Ken-
drapara): We woulg like to know
whether they are members of the
Bharat Sadhu Samaj of which the
Home Minister is the president.

Mr. Speaker: He can put a question.
(saaqm@) FBaw @rgd, T I3
a1y, & oo W A G g |

( THYTE TEE  (STTEHT)
weger weey, ¥ 39 fawg Y gaAr ov
SqTeT A4} S | fad gae & s
gt § 6 g sw FE aaw
e feqr ST ar @ quEr a9
¥ g o 7 & Iax oo qr 1 g4
frvq ox &% & eyt smawa fear
a1 #fx zafag fear ar f& St @
THE T § ITH FEAT qgT AT §,
gafag 39 9T F1% a3 w7 Afge

ar | wfes q@ FE guen Al el

Mr. Speaker: If any hon. Member

SRAVANA 6,
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will not be recorded.
(Interruptions) **

FeTR /AT A AT R A
FT A R & TG THS TTHE WA |

=Y Ay foog (7w & 7 @y, 7
TXFTHEE, FIR Hq® @ 0N
o eTq femm 1 Afew fean ar 7w
st gfemm waw W wERIA
¥ geare g F FIO IGHT IS
93 g9 F EaUH, | (waa@) .. WT
o7 gfag | & S 9 § % Fw
WE! §A9 FuF I B
wgfFrr R am @€ g
TR 7w e feam w1 Afew
@ e & A § o aEr
g fF a8 a1 &9 #1 uF ITW g,
AT MRIRT ™ F T A FR
FAIT ? UF AT |

gaa Aifew #3 fan =, TS
qar ¥ oF Fvav T wre ifear e
a7 qifegriz #Y seaHi F I A F
FigFEE fFar ar M7 agi g Faran
war & f el wgiea 9EF a1 HagF
fraea &3, & WOF WHT AW THAT
“wrzat g fr famereae fawdi &
¥ Tg ST WEHTAETIT 9T FEE [T
g fem g AT 9 F I H ¥@
w57 & @Ea W7 Wl WERE A
Fam A a7

78 #dfAF SgaA & wAr W
A gEaT™ & i ¥ ;3 fameer @
Fifs ¥ FgWH T wAfew *
T GE qiE a9 HF@ar @ fE
o1 ot qdl SmET ) #E qaTEsd
1 sgfawr @ 7% & zafwg =g
Igrrq'{min

speaks before I identify him, his speech

** Not recorded.
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HETA WEIAG : AT W WE AfE
AT §, IF F haATAATE AT e
[ frew fear a1 a@f far
AT RGP TE Afew § fag &g
A agi I OE Fr g AT 1 wR
& fear @ @ & gaw w@Te, 25—
30 Mfeq et &, 79 &1 JaT= T
FIaFT F 7 WM wWR Few
ag e FX fF qgi § b g
F A g @

T® AT @€ 0 S Ageaqu
& I3 qr¥ ¥ g AT Tfyw |

=l AT ww A (FET)
o qfemm T & aFar § &1 F@
ATEHT T TG G THAT & 7

WETR FERT ;. O I3 Al B«
T F W AT dwen fom 1w
YA RIN ¥ wEE § A AF
fod ar AR geM afen waw &
TET AN TE G qHaAT |
If any hon. Member says anything

before I call him, his remarks will not
be recorded. (Interruptions) * * *

12.30 hrs.

PAPERS LAID ON THE TABLE

NOTIFICATIONS UNDER INDIAN TARIFF
Acr, 1934

The Deputy Minister in the Ministry
of Commerce (Shri Shafi Qureshri):
Sir on behalf of Shri Manubhai Shah
I beg to lay on the Table under sub-
section (2) of Section 4A of the Indian
Tariff Act, 1934:—

(1) A copy each of the following
Notifications making certain
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amendments to the Second
Schedule of the said Act:—

(i) S.0. No. 1696 publisheq in
Gazette of India dateq the
6th June, 1966,

(ii) Notification No. 43(3)-Tar/
66 published in Gazette of
India dated the 6th June,
1966.

S.O0. 1841 published in
Gazette of India dated the
15th June, 1966.

(iii)

(iv) S.O, 2133 published in
Gazette of India dateq the

15th July, 1966.

[Placed in Library.
6514/66]

(2) A copy of Notification No. S.0.
1940 published in Gazette of
India dated the 28th June, 1966.

See No. LT-

See No. LT-

[Placed in Library.
6515/66]

KERALA PLANTATIONS (ADDITIO-
NAL TAX) REVISION OF ASSES-
SMENT RULES KERALA, MONEY
LENDERS RULES, ETC. AND NOTI-
FICATIONS UNDER THE CUS-
TOMS ACT, 1962 AND THE EMER-
GENCY RISKS (GOODS) INSUR-
ANCE ACT ETC,, ETC.

The Minister of State in the Minis-
try of Finance (Shri B, R. Bhagat):
Sir, I beg to re-lay on the Table: —

(1) A copy of the Kerala Planta-
tions (Additional Tax) Reve-
sion of Assessment Rules 1965,
published in  Notification
S.R.O. No. 68/66 in Kerala
Gazette dated the 22nd Feb-
ruary, 1966, under sub-sec-
tion (3) of section 27 of the
Kerala Plantations (Additio-
nal Tax) Act, 1960, read with
clause (c) (iv) of the Procla-
mation dated the 24th March,
1965, issued by the Vice-Pre-

*** Not recorded.
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sident, discharging the func- section 159 of the Customs
tions of the President, in /Act, 1962.—
relation to the State of X
Kerala. (i) GS.R. 842 published in
[Placed in Libra'ry‘ See No. LT- Gazette of India dated the
6224/66]. - 4th June, 1966.

(ii)) G.S.R. 866 published in
Gazette of India dated the
6th June, 1966.

(2) A copy of the Kerala Money
Lenders Rules, 1964 publish-
ed in Notification No. 38051/

A4/63/ID in the Kerala (iii) GS.R. 867 published in
Gazette dated the 31st March, Gazette of India dated the
1964, under sub-section (3) 6th June, 1966.

of section 21 of the Kerala (iv) G.S.R.
Money Lenders Act, 1958, Gazette of India dated the
read with clause (c)(iv) of 6th June, 1966.
the Proclamation dated the ’
24th March, 1965, (v) G.S.R. 869 published in
[Placed in Library. See No. LT- Gazette of India dated the
6313/66] 6th June, 1966.

(vi) G.S.R. 870 publisheq in
Gazette of India dated the

868 published in

(3)"A copy of Notification S.R.O.

No. 121/66 published in Kerala
Gazette dated the 15th March,
1966, making certain amend-
ment to the Kerala Manufac-
ture and Sale of Stamp Rules,
1960, under sub-section (3) of
Section 69 of the Kerala Stamp
Act, 1959, read with clause (c)

(vii)

(viii)

6th June, 1966.

G.S.R. 871 published in
Gazette of India dated the
6th June, 1966.

G.S.R. 872 published in
Gazette of India dated the

(iv) of the Prociamation dated
the 24th March, 1965, issued
by the Vice President dis-
charging the functions of the
President in relation to the
State of Kerala. :
[Placed in Library. See No. LT-
©862/66] : (x) G.SR. 874 published in
Gazette of India dated the
6th June, 1966.

6th June, 1966.

(ix) G.SR. 873 published in
Gazette of India dated the
6th June, 1966.

(4) A copy of Notification S.R.O.

No. 149/66 published in Kerala -
Gazette dated the 5th April, (xi) G.S.R. 875 published in
1966, under sub-section (2) of Gazette of India dated the
section 9 of the Kerala Stamp 6th June, 1966.
Act, 1959, read with clause (¢)
(iv) of the Proclamation dated
the 24th March, 1965, issued by
the Vice-President, discharg-
ing the functions of the Presi-
dent, in relation to the State
of Kerala.

(xii) G.S.R. 876 published in
Gazette of India dated the
6th June, 1966.

(xiii) G.S.R. 877 published in
’ Gazette of India dated the

See No. LT- 6th June, 1966.

[Placed in Library.
6363/66] N
(xiv) G.S.R. 901 published in

Gazette of India dated the

(5) (a) A copy each of the fol-
6th June, 1966.

lowing Notifications under
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[Shri B. R. Bhagat]

(xv) G.S.R. 902 published in
Gazette of India dated the
6th June, 1966.

(xvi) G.S.R. 903 published in
Gazette of India dated the
6th June, 1966.

(xvii) G.SR. 909 published in
Gazette of India dated the
9th June 1966.

(xviii) G.S.R. 910 published in
Gazette of India dated the
9th June, 1966.

(xix) G.S.R. 924 published in
. Gazette of India dated the
11th June, 1966.

(xx) G.SR. 958 published in
Gazette of India dated the
15th June, 1966.

(xxi) G.SR. 959 published in
Gazette of India dated the
15th June, 1966.

(xxii) G.S.R. 960 published in
Gazette of India dated the
15th June, 1966.

(xxiii) G.S.R. 961 published in
Gazette of India dated the
15th June, 1966.

(xxiv) G.S.R. 962 published in
Gazette of India dated the
15th June, 1966.

(xxv) G.SR. 974 published in
Gazette of India dated the
20th June, 1966.

(xxvi) G.S.R. 1006 published in
Gazette of India dated the
23rd June, 1966.

(xxvii) G.S.R. 1007 published in
Gazette of India dated the
23rd June, 1966.

(xxviii) G.S.R. 1008 published in
Gazette of India dated the
24th June, 1966.

(xxix) G.S.R. 1009 published in
Gazette of India dated the
24th June, 1966.

(xxx) G.S.R. 1010 published in
Gazette of India dated the
24th June, 1966.

(xxxi) G.S.R. 1011 published in
Gazette of India dated the
24th June, 1966.

(xxxii) G.S.R. 1012 published in
Gazette of India dated the
24th June, 1966.

(xxxiii) G.S.R. 1093 published in
Gazette of India dated the
the 9th July, 1966.

(xxxiv) G.S.R. 1098 published in
Gazette of India dated the
11th July, 1966.

(xxxv) G.S.R. 1099 published in
’ Gazette of India dated the
11th July, 1966.
[Placed in Library. See No. LT-
6516/66]

5(b) A copy .of the Emergency
Risks  (Goods} Insurance
(Second Amendment) Scheme
1966, published in Notification
No. S.O. 1935 in Gazette of
India dated the 25th June, 1966
under sub-section (6) of Sec-
tion 5 of the Emergency Risks
(Goods) Insurance Act,
1962. .

(Placed in Library. See No. LT-

6517/661

(c) A copy of the Emergency Risks
(Factories) Insurance (Second
Amendment) Scheme 1966,
publisheq in Notification No.
S.0. 1936 in Gazette of India
dated the 25th June, 1966
under sub-section (7) of sec-
tion 3 of the Emergency Risks
(Factories)  Insurance Act,
1962.

[Placed in Library. See No. LT-

6518/661

(d) A copy each of the following
Notifications under sub-section
(3) of section 12 of the Gov-
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ernment Savings Certificates
Act, 1959.—

(i) The Government Savings
Certificates Amendment
Rules, 1966, published in
Notification No. G.S.R. 719
in Gazette of India dated the
13th May, 1966.

{ii) The National Savings Cer-
tificates (First Issue) Am-
endment Rules, 1966, pub-
lished in Notification No.
G.S.R. 720 in Gazette of
India dated the 13th May,
1966.

[Placed in Library. See No. LT-
$519/66]
PunNJAB GOVERNMENT'S LETTER TO THE
PRESIDENT re. PRESIDENT'S RULE IN
PunJsaB

The Deputy Minister in the Ministry
of Home Affairs (Shri P. S. Naskar;:
Sir, on behalf of Shri Jai Sukh Lal
Hathi: I beg to lay on the Table a
copy of letter No. PS/1/S/66 dated the
28th June 1966, from the Governor of
Punjab to the President of India re-
commending the issue of a Proclama-
tion under article 356 of the Constitu-
tion in relation to State of Punjab.
[Placed in Library. See No. LT-
6520/66]

ANNUAL REPORT OF THE NATIONAL
BuiLbpINGS CONSTRUCTION CORPORATION
Ltp., NEw DELHI

The Deputy Minister in the Ministry
of Works, Housing and Urban Deve-
Jopment (Shri Bhagwati): Sir on be-
half of Shri Mehr Chand Khanna I beg
to lay on the Table.—

(i) A copy of the Annual Report
of the National Buildings
Construction Corporation
Limited, New Delhi for the
year 1964-65 along with the
Audited Accounts and the
comments of the Comptroller
and Auditor General thereon,
under sub-section (1) of Sec-
tion 619A of the Companies
Act, 1956.
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(ii) Review by the Government on
the working of the above Com-
pany. [Placed in Library.
See No. LT-6521/66]

InpIAN  ELECTRICITY  (AMENDMENT)
RuLEs, 1966

The Minister of State in the Minis-
try of Irrigation and Power (Dr. K.
L. Rao): Sir, I beg to relay on the
Table a copy of the Indian Electricity
(Amendment) Rules, 1966, published
in Notification No. G.S.R. 523 in Ga-
zztte of India dated the 9th April, 1966,
under sub-section (8) of section 38 of
the Indian Electricity Act, 1910.
[Placed in Library. See No. LT-

6225/66]

WORKING GROUP REPORT ON SERICUL-
TURE, 1964 AND THE REPORT OF THE
TAssaR Sk COMMITTEE, 1966

Shri Shafi Qureshi: Sir, I beg to lay
on the Table:—

(1) A copy of the Working Group
Report on Sericulture, 1964.

[Placed in Library. See No. LT-

6522/66].

(2) A copy of the Report of the
Tasar Silk Committee, 1966.

[Placed in Library. See No. LT-
6522/66]
1231 hrs.

MESSAGE FROM RAJYA SABHA

Secretary: Sir, I have to report the
following message received from the
Secretary of Rajya Sabha—

‘I am directed to inform the Lok
Sabha that the Rajya Sabha, at its
sitting held on the 26th July, 1966.
has passed the enclosed motion
referring the Insecticides Bill, 1964,
to a Joint Committee of the Houses
and to request that the concurrence
of the Lok Sabha in the said mo-
tion and the names of the Members
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[Secretary]

of the Lok Sabha to be appointed
to the said Joint Committee may
be communicated to this House.

MOTION

“That the Bill to regulate the im-
port, manu‘acture, sale transport, dis-
tribution and use of insecticides with a
view to prevent risk, to human be-
ings or vertebrate animals, and for
matters connected therewith be refer-
red to a joint committee of the
Houses consisting of 45 members; 15
members f{rom this House, namely: —

Shri K. S. Chavda

Dr. Dharam Prakash

. Shri Krishan Dutt

. Shri Niren Ghosh

Dr. Shrimati Phulrenu Guha
. Shri I. X, Gujral

. Shri Jagat Narain

. Shri Lokanath Misra

. Choudhary A. Mohammad
. Shri Neki Ram

. Shri P. S. Patil

. Shri J. C. Nagi Reddy

. Shri N. Sri Rama Rdedy
14. Dr. M. M. S. Siddhu

15 Shri Niranjan Singh

— et
—- O © 0T DL e W N

—
W N

and 30 members from the Lok Sabha;

That in order to constitute a meet-
ing of the Joint Committee the quo-
rum shal] be one-third of the tota:
number of members of the Joint Com-
mittee;

That in other respects, the Rules of
Procedure of this House relating to
Select’ Committees shall aply with
such Variations and modifications as
the Chairman may make;

That the Committee shall make ‘a
reoprt to this House by the first day
of the next session; and
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That this House recommends to the
Lok  Sabha that the Lok Sabha do
join in the saiq Joint Committee and
communicate to this House the names
o members to be appointed by the
Lok Sabha to the Joint Committee.”

12.32} hrs.
RE: POINT OF ORDER
T G RECIEATIE -+->¢ |

Hqgled, ¥ 376 T WA 197 T AR
H srETq] BT AEAT §, §A IHOA
1 waed 7@ ¥ 5w AaHr i wm
FIU AL IFFRT AT TG0 A1 4T ST Ay
=fee fasdr 9% wgv % 947 q9w
At s westEr fasene g oAy,
feest ¥ wwA-94 F oTARLT B ST
® gEdr 21 feeA B oAtw F A=
g FAE AT KW AT
AT AveT ATz ¥ 39 ¥ g@ 0, 9
#7 wREl ATIAT A 3H YR A
frenz fear sma, 37 & wgEEw
fare @Y & | 9@ TIAT WERAqU
qeT WY A% gAT A AgY T gdr av
FUA-99 $4 | @ 21 3@ fad
a1 fAdew & 5 e-wedl 37 ¥ T
T E | YU WA TET BN AR A
I & @i &1 frewTe foam o,
39 ¥ g 7 s w2 )
Y TwATE graw ¢ (TIEET): F
OF AAF AGFT AT Argar g fF
T S ¥ I ¥ Far oA fF gwH 3w
TETFHT qHd, A TI1T FAT ¥ TJ&1 U1
Shri N. Sreckantan Nair (Quilon):
Beefeaters also must be protected’

against the fanatics in India. There
must be some limit.

of, v T AT AT A4
Agt E, AT ¥ AzA wEA-AT W
qITT E | (AT )
T wITT: AT AT I ATEA
uF A Ag a1 T sEear & gvw
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% gz wiY & o g9 a7 faene o fram
TaT A smeEyT fang Sow, g\ ared
STaFT 7T 9T 2 AYT wA FTATAT AT
2 frga a7 e 7 femr o @
feeY &7 sma=am fagrz ST, g9
gafay & srEEqr AT YA A | ww &
AT FAT ZI7AIAT S |

Shri Hem Barua (Gauhau): Sir,
may I submit, before you pass on to

the next item on the list of busi-
ness . (Interruption). R
off FAS WETH wIEA, 47

3TALaT F q94 FT ST QFHAT |

qeIW wEEW w4 §9 I AN
gt far AT g £ wrEm

=t HiFTT A XA ((FET)
IFW F g7 fFan &, 9 9+F firee-
ar7 fer ot §

12.34 hrs.

RE REVOCATION OF SUSPENSION
OF CERTAIN MEMBERS

Shri Hem Barma (Gauhati): Sir,
unfortunately, my motion that I tabl-
ed yesterday about the withdrawal of
suspension orders on certain collea-
gues of ours does not find a place here.
I just want to draw your attention to
that. That is an important matter
and I would very much like to know
when you propose to take up that
motion.

Mr. Speaker: Yesterday, as soon as
I received that notice, I sent a mes-
sage to the hon. Member that he
should consult the Leader of the
Hous2. I did not want that such a
motion should be put and rejected be-
cause i* it ig rejected or is not agreed
to by the othe- party, there would be
fresh resentment. Therefore I wanted
that thev might consult each other and
decide whether they agree on that;
then alone I might be asked to put it.

1888 (SAKA) of Members 10I0
That wags the reason why I did not
put it at that moment or even now

that is, unless T got this agreement.

Secondly, I must submit for the
consideration of the House as well
that during the last so many years that
I have been here, particularly during
these 4% years, there has been one
instance—of course, that can be cited
—when a Member, after he had been
suspended, was called back and the
suspension was revoked. But in all
other cases, it has been at least my
stand that the Member  suspended
must at least express some kind of
regret to the House before he is ad-
mitted here. Therefore, still my posi-
tion is the same, that some kind of
regret must be shown to the House,
and then alone 1 am prepared to put
that to the House. These are the two
things that I wanted to put to the
membe- himsel. He might consider
them and then put it to me a‘ter
some time, what he wants me to do.

Shri Hem Baruma: On a reference
from you I went to the Leader of
*he Hou:e—I have told you about .t-—
and I appe i to him just mow also t3
reconsider the case because these inci-
dents were the result of the intransi-
gence on the part of the Govern-
ment. We do not aporove of these in-
cidents. It is because of the failure,
I mean failure of conscience, on the
part of the Government that these
incidents occurred in this House. We
are sorry for that. As you remarked
yesterday, the Speaker’s prestige has
been badly damaged. We feel vour
prestige hag been badly damaged
only because of the intransigence on
the part of the Government and not
because of anything else.

Mr. Speaker: There is one more
that I have to put. He h=s put all the
four Members together. There are two
Members whose suspension had noth-
ing to do with the prioritv that was
to be given to the censure motion.
They were quite dis'inct subjects and
they were different occasions. I do
not know i° the House wants that.
Certainly, the House is the master.
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i Ay fomd (qi7) : zw §
A HH T A E F ) 99 W Ow
AATIGIT FIAT WRT § At R a8
B FA FLAT AI¥ F

TN WERT WX WT AR
EfF % A1 § gz a7y & fad
JaTT F i

Shri Hem Barua: Let us hear the
Leader of the.House.

Mr. Speaker: If the Member insists
that I should put it to the House, I
wiil put it.

The Leader of the House (Shri
Satya Narayan Sinha): As you, Sir
have rightly said that such things
have not been allowed during all these
yeers uithout some kind of regret
shown for the incidents that have oc-
curred, I told my friend, when he
came and consulted me that it ig im-
possible to agree to his proposal.

st wag faay  # gF & v
Y4BT | AT qEA AT A3y 2 fw
faq #e=di w1 fawre fomr oar 2, 7
a3 KA %3, @ F AT T § @A
aigar g fF gome d fag faafax
A< ﬁrrrr At F EX qATT FT G4
fear 2, @01 =y far 92 @3 wwe
TR F A g?

N HAFEIT A IQT (FreT)
wifa® 37 77 aat forar 7w |

12.37 hrs,

RE. SEVENTH REPORT OF THE
COCMMITTEE OF PRIVILEGFS

Shri Kapur Singh (Ludhiana): At
item 12 of the order paper of today,
names of two hon. Members are shown
but my name is missing, though I am
also one of the movers.
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abroad (Stt.)

Mr. Speaker: I will take that into
consideration. Shri Sachindra Chau-
dhur: a

12.38 hrs.

STATEMENT RE, FINANCE MINIS-
TER’S RECENT VISIT ABROAD

The Minister of Finance (Shri Sa-
chindra Chaudhuri: Sir, I rise to re-
port to the House about my recent
visit to the United Kingdom, Federal
Republic of Germany, France, Italy
and Netherland

At qmdt  (fgEe)
31 6, meTw wgRT

E21

A AT ¢ FI AL AT o

S TARTF ATIT (ATTEHT)
I A1 gATE @ §, I AT
B 31T T A7, AV ATAT0 TF THAT
fs7 3 A1 s @2 w4z F7 AFY
I
1 LES faax (115‘1'7') L qTETT @2
A& T6z FIAL AN AFAT FoA0 TAAT 7

a
El

Shri Sachindra Chaudhuri: 1 left
India on 22nd June, 1966 and return-
ed on 9th July, 1966. I had talks
with the Government of these count-
ries on economic matters of mutual
interest and in particular about our
need for larger non-project assistance.
In Bonn, I met the Chancellor, Dr.
Laudwig Erhard. In London, I met the
British Prime Minister, Mr. Harold
Wilson. In al] the countries, I had dis-
cussions with the Ministers of the va-
rious Governments and this was sup-
plemented by talks at the official
level

Some hon, Members:
circulated to Members.

Mr. Speaker: Then it may be laid
on the Table.

Shri Sachindra Chaudhuri: Sir, I
lay it on the Table.

It has been

(The rest of the Statement was laid
on the Table of the House)—[Placed
in Library. See No. LT-6524/66].
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Dr. L. M. Singhvi (Jodhpurg: We
would like to ask some questions on
this. It is an important statement.

We would like to know, porticu-
larly in respect of the last portion of
his statement, paragraph 8, which
containsg a general summary of the
impressions of the hon. Minister on
his visit, whether he encountered that
there is a growing feeling now that
aid or, more properly speaking, loan
assistance which is given to develop-
ing countries is regarded rot R0 much
ag an obligation by developed count-
ries towards developing countries but
as an act of charity. If that is so, may
I know whether the hon. Minister was
able to dispel this kind of impression
from the minds of aid-giving count-
ries who have been parties to agree-
mentg and resolutions that this is a
kind of ap obligation of the develop-
ed countries towards the developing
countries?

Shri Sachindra Chaudhuri: 1 must
say that during my talks I did not
get the idea that there was a feeling
that what was being given was a cha-
rity. The feeling that I got was that
they recognise that in tHe interde-
pendent world it is the moral obliga-
tion—not a legal obligation—for
each country to try and come to the
assistance of the other; it may be a
temporary assistance; it may be a
permanent assistance; or it may be an
assistance for some periods. When the
discussions went on, I did not have
the slightest feeling that what was
being offered or what wag being sug-
gested was a charity: If there were
any such impression or suggestion I
would have been the first person 0
give up the talks and come back.

= qemEER et (faeEiR) ¢
TEqE WgIEd, WH! NgT wel T A
areRy € ff | W AT w oA A
#ag famfea warfo g€ €Y 9% Y
¥ ot we gt fr afray s ¥
Fravg A WIRa @@ & Afa #
T® afeads gat & 717 39 afvads &t

SRAVANA 6, 1888 (SAKA)

Minister’s visit
abroad (Stt.)
917 favd 97 o7 737 7 M 9f53w
THAT T I FI AT AT AANT ARS
fear, faogse # afem & #vaeg ®
Ftar gl foey 9T F 5T a5q=7 § FQT
qg &7 afeslt ST F A & fasr
Al IRE WIA TEANT FT oETEA
i@ & faam 1 & SrAAr =mgAr
5 w=a o) = € g fawfa
TFIfoa g & a1z o v agy foafa &
ar 3% feafq & o afada grmr 2
Shri Sachindra Chaudhuri: When I
was in Germany, there was no ques-
tion of any communique being issued
by the Prime Minister and Mr. Kosy-
gin. I was there before. Therefore,
there was no question of my deciding

as to whether there should be any
change or not.

i wemER et o a@g frafw
ag~ o, faafer at arz s sefaags 3

WU WEEW ¢ W9 ag T@l A
T TH OIW ¥ Aq@ AAT AT 99T &
AY 9 I HY TAAT FHA F |
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=t #g fow@ : w97 #1 A= 57
sfawq w21 &7 faaoit &< 1 =
feegmae & FUT agm ame @R
fag @& F ¥ ®, Fwmag @A
ad 2 fF afrgdt 99 & g9 Fer
T 7g w7 ¢ FF g forgeam & awrge
faor @eft § oW @@ IR oI AT
F1$ fawrfenr o7 faar &

Shri Sachindra Chaudhuri: I did not
go there to try and get some creden-
tials from anybody. Therefore, there
s no question of my getting any
credentials,

ot wy fowd ;oo ¥ &Y wAT S
W e wg s &
Eapik g

Mr. Speaker: Mr. Krishnamoorthy
Rao.
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12.44 hrs.
PATENTS BILL

EXTENSION OF TIME FOR PRESFNTATION
of REPORT OF JOINT COMMITTEE

Shri Krishnamoorthy Rao (Shimo-
ga): 1 move:

“That the time appointed for the
presentation of the Report of the
Joint Committee on the Bill to
amend and consolidate the law re-
lating to patents pe further ex-
tended upto the first day of the
next sessiori.”

Shri Hari Vishnu Kamath (Hosh-
angabad): There should be some
reasons for this.

Shri Krishnamoorthy Rao: The

Committee has so far held 22 sittings
and has examined representatives of
33 associations and organisations. The
Committee has to examine six inore
parties—2 non-official and 4 officizl.
1 had fixed the dates from 25th July
to the beginning of August expecting
that the session would begin later
in August. I had sent an appeal to
the memberg to sit, if possible, on
the 25'h and 26th for clause-by-clause
consideration. I have received a let-
ter signed by 14 members saying that
since they have received voluminous
evidence from both Indian and fcre-
ign  witnesses, they would like
to have more time to consider the
evidence and that they cannot sit
during the session as they have im-
portant meetings. I have, therefore,
fixed the meetings during the inter-
session period to examine the witnes-
ses. Thereafter we shall take up
clause-by-clause consideration during
the inter-session period. I expect to
present the report on the first day
of the next session and, therefore, ex-
tension of time is necessary.

Shri Hari Vishnu Kamath: While
the reasons adduced by the chairman
of this committee are prima facie
valid, T may also in all humality re-
quest you fo ensure in future that
these Joiet Committees and Select
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Committees present their reports to
the House in time, or at least without
much delay.

One of the rzasons why this has
not been possible is, in my nuinktle
judgment. the fact that, the Depu y-
Speaker, whose capacity and abil..y
are well known-—I do not doubt them
—is sometimed overburdened with
the chairmanship of too many coni-
mittee that is, too many Joint Com-
mittees and Select Committees. He
is very hardworking, very diligent
and is devoted to his work; I have no
doubt on that-score at all, not the
least. not a whit, not a bit, but some-
times, as any human being can get
overburdened with too much work,
he is also overburdened with the
chairmanship of top many Commit-
tees, and you may in your wisdom
try and ensure that in future the
chairmanship of some committees
may not devolve upon him. Ang why
should he take it upon himself the
chairmanship of so many committees?
Because you appoint him, he has got
to take upon himself and he cannot
say ‘No'.. So, if you in your wisdom.
can decide otherwise, that some of -
these committees can have some other
member as chairman, then he wiil
be relieved of some of the work.

=t gER T wYAT  (arH)
3q ¥avz faer FY A7 NS gerar 91 @
% & At sTgan g f6 @@ A A
FFE fraam T & fow &
FTeor gt fRaT s wRT )

Shri Umanath (Pudukkottai): I
want to submit that during the last
session itself, extension of time was
asked for and it was granted. Again
extension of time is asked for during
this session. That means that this
Bill will not come up during this ses-
sion. That is my first apprehension.
My second apprehension is that since
the next session will be the pre-elec-
tion session, it is likely that this Bill
may not be taken up. I would like
to know whether Government are
very gerious about this Bill at all. 1
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feel thaet there is the danger of this
Bil' rot coming up during the pre-
election session, and consequently it
may be pushed to the other Lok Sa-
bha that would be constituted afier
the elections. So, I have my appre-
hensions on this score.

Mr. Speaker: I can ask the Gov-
ernment only after the Joint Com-
mittee present their report.

Shri Krishnamoorthy Rao: 1 may
add that I had tolg the Minister of
Parliamentary Affairs that unless Par-
liament passed thig Bill during ils
life-time, all our efforts would be
a waste, and he has given me 1ihis
assurance that this Bill would get
priority during the next session and
we would able to pass it during the
next session.

Shri H N. Mukerjee (Calcutta
Central): Will Government give us
that assurance? It ig o good of the
chairman of the committee to tell us
that the Minister, whoever he was,
in a committee, I believe, told him
that Government would make eyvery
effort to have it passed by Parliament
before it dispersed. But we do have
very livaly apprehensions that this
matter is being postponed, and that is
why if Government give some assu-
rance, if these so many worthy gen-
tlemen on the Treasury Benches could
give us some assurance on the floor
of the House, that would be much
more important thap an assurance in
an informa] meeting which the chair-
man of the committee had received.

Shri Harish Chandra Mathur (Ja-
lore): 1 do not know how far it was
fit to have raised any question re-
garding the credence or the intentions
of Government on this matter. This
matter is now before a parliamentiary
committee. Is it the intention of the
hon. Member to suggest that this par-
liamentary committee is being influ-
enced by somebody outside? After all,
it is before the parliamentary com-
mittee, and the parliamentary com-
mittee hag to take decisions. I do not
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know how Government come into the
picture at all, whep the whole mat-

ter is before the parliamentary com-
mittee.

Shri Nambiar (Tiruchirapalli):
Government can influence the com-
mittee.

Mr. Speaker: I can ask the Gov-
ernment only after the committee
have submitted their report.

Shri Harish Chandra Mathur: When
the matter is before the parliamentaiy
committez, Government do not come
into the picture at all. Therefore, it
is not proper to make these kinds of
insinuations, because these are insin-
uations on the Members of Parliament
who are members of this committee

Shri Hari Vishnu Kamath:
not make any insinuations.

1 did

Shri Harish Chandra Mathur: Shri
Kamath did not make any insinua-
tions. I could understand that. But I
would not have been provoked to
make these observations of mine but
for the fact that there have certain-
ly been insinuations of a very seri-
ous nature. I would submit that hon.
Members should think twice before
they make such remarks.

ot feret e (FFERER) ¢
ag aifFaTieed FRE wRT &, AfeT
T FAA F TaEe & wfafafe aga
a<t arete # #1 safay auy wfafa-
faat & sfcr g9 Y zraq & fag -
dFe w1 dw g Awn & 49f%
=T ¥ Sf @ i FOT w9G@T a0
fadelt zr A A e T xw A F
ag ATETEA FedT § 6 sa e i
qr gt sorm ) & ST =veAr g fa
JIHIT & &1 T WA 917 FIJTA0
g & AT TRY |

Shri N. Dandeker (Gonda): 1 en-
tirely agree with Shri Mathur.
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[Shri N. Dandeker]

If these observations which have
just been made had been made out-
side the House, it would have been
contempt of this Parliamentary Com-
mittee and also of the House. Reflec-
tions of this kind ought not to be
made. As the Chairman of the Com-
mittee has said, thig is a very im-
portant matter and he has suggested
that a little more time ought {o be
allowed. That should be the end of
the matter. Allegations of the kind
made are out of place.

Shri Sham Lal Saraf (Jammu and
Kashmir): I am a member of the
Committee. To start with, the work of
the Committee did not evince interest
among people outside the country.
But I must say that the Committee
should be proud of one thing, that
today the entire world, the advanced
world, is very much interestedq in this
Bill that is on the anvil of the Com-
mittee. Not only the western world
but the eastern world is also interest-
ed in this. Therefore, the insinuations
made concerning the members of the
Committee by Prof. Mukerjee and
others are not proper. It is said that
the members are pressurised. It is not
a fact. We are making our best efforts
to make a success of the Committee’s
work. What the hon. Chairman has
said is perfectly correct. We need a
little more time to conclude our deli-
berations and jt will come up before
the House the next session.

ot sERw g (FeE)
WUE AERE, ¥W 4| 9% FRer
¥ faume gAT 91 AR AER & Tg
sreata =reT 91 5 afe a@ 1w
Ta ¥ 77 faor #1 7 7% O+ d¥
1 &aTe £ 77 faat 7 v 1 foeq o
Fas ¥ g daar s aa |
"z faw ¥ W AT RS mrAr g &
TV ¥y gu Aeedi T @A 5 ag o
FTH # T9AH 39 w7 ¥ A famr wg
FPF AT A AT FFm g F ) 7w
FTO ¥ g THG A0 T R | WK
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forelY 1T & qarg an (Al %7 59 &
FTIT g G TG A0 AT F |

ga fadeq ot 19a 7 3g fam
g 5 o1 @ #7937 Ja7dw § AR
G SATAT FTH @I & | Afda § Fgav
TgaT g fr s+ F aaE wEET A
qga SATST I AHer 7 fem=edt o &,
Q1 &1 fFar , @ gwa T H s
2 IR 3 fomdr et & Savda 4y,
g U Fgd @A fF o= s R
fF a8 @ A9 Ao g1 9w feeg
FOF F GTF § g A7 FE TS
dq9 qHE AT AT |

Shri Bade (Khargone): I am =
Member of the Joint Committee. The
insinuations and allegations that have
been made are not correct. As a
matter of fact, this is a very compli-
cated Bill The whole world is
interested in it. Witnesses from USA,
Japan, Britain and Italy have tendered
evidence before the Committee. To
process all this material and come to
our conclusions, we require time.

The Government also said when this
matter came up that there would be
five Ordinances to be got through in
the form of Bills and perhaps this
could not be accommodated in this
session. Therefore, taking that also
into account, this motion has been
brought before the House.

Dr. L. M. Singhvi (Jodhpur): I, feel
it is unfair of hon. Members to sug-
gest that the Committee is being
surprised into doing this or that. The
Committee exists for the very reasonm
of Listening to different points of view
view. These different points of view
have been coming before us not only
from one section or from one part of
the world but from all parts of the
world. The Committee is confronted
with a mass of material which it has
to collate and analyse and put before
the House. The Chairman has been
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doing his best and has been devoting
a great deal of his time to this work.

Therefore, I think the House must
observe this courtesy towards the
Committee of not criticising it in these
terms.

Shri Umanath: On a point of per-
sonal explanation. Much is being
made about so-called insinuations
against members of the Committee.
This is absolutely wrong. Nobody
made any insinuation either against
the Chairman or against the Members.
But even now we are concerned about
the fate of the Patents Bill. That
anxiety has been expressed and some-
body should assure the House on that
score. That was all that has been
asked for. It is not a question of
making any insinuations against
anyone.

Mr. Speaker: That has been done.
The question is:

“That the time appointed for the
presentation of the Report of the
Joint Committee on the Bill to
amend and consolidate the law
relating to Patents, be further
extended upto the first day of the
next session”.

The motion was adopted.

12,56 hrs.

RE: SEVENTH REPORT OF COM-

MITTEE OF PRIVILEGES—contd.

qea WETW : STo TR FARL
fgar |

To TWM WAET Afgm (wean-
qT) : AAE WERA

ot R foma (A7) @R ww
f& 2o tfgm a9 & v AT %
ATIHY qGEAT HIX TTSEFHW FATgAT
g 1| W% awr gfearag 1 OF 9F gra
7% T 7 fF ag AT Al e w
ey &, DA T AFT 9 T A8
gRT | TF AN W 97 ;W gad &
Tg % i faoel a1 9 ot T "=

SRAVANA 6, 1888 (SAKA)
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F iad wE A7 a1 sro wfgar SR
oigw Sz a1 fr va § § gy fag
|1ga F1 A1 fa oa a1 zqw1 § fgmn
faerer feam am § o7 g o afufy
F g Aifgw = g€ A W W@
fafaa fades ar za=1 W1 3q% 45
TGl AT | IE F S AT HIA FHY F
a1 fatidr 39 & @ ¥ IaET uF
3% qaE o7 #7739 §5% FuF
frata gt o1 £ zw sttt 4 oF
o7 & faqaw far @ IaF FT AT
F farg oft gt it faveraa faam g
qr e IgR A Fre B g €713
FX gaEra afafy fa=me & 1 o=
famm & sEe 67 @ew - & v
q U YT @1 A7 W g 09 A/
AT ar | 3AEY OF 99 g1 gf=ar-
&1 fat #1 o1 fir 7R fag ot
& ot 77 fadig @ g smwy st
qf=rfaa &t sme arfs 9gq 3% avg
¥ 99 &% A a1 geeq 3a¥ femn
q @ | AW TF T AT gE A
faett § 1+ & sad geAT Wgar § R
ag aEH S g 7 sifEewTe favr-
fawrz afafa & az=d@t w1 7 w=fgm
e v | S oqig wew ¥
fraq @ d SaFr W o Frfd
et =fed | ¥t sae T aww #
TS 3TF aTd Fgl AT GHIAT TF0qT Y
S FRI A qa0 |

qTN WG ST oW sy
foet ot a8 3% @ AW g€ ot W
7 et fopat a7 for ¥ avfart @it ad
ST G R | WL TF FRET BT
Tt & % ag o1 e fam ar g
FY Fog off ¥ a1 gwst fapar s,
IERT I 9T 7 T@T A T AT gIIA
1 GG qg BAT FCAT ZA R mor
IHF! @I AT | T T FIIT HEAT
F7 3 f& S&sr @1 Qa9 a1 F o
Frfeat § @@ F1 qREY ST gadr § W
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IAFT FITAT {7 t2mm A1 "wEwAT €, AT
93 S §FF & AFA I7 ROAT HALT
F A ZT T2 AAT & A7 ITT F
mr g & ag fz=ar a8 o mwar §
ag #§ wifoat ate 1 qa 39 WS AT
FqaT &1 Fg7 TE FET 2, {67 ag, wEw
THA A T @I |

st w1z fay (Afamn) coaz
3F A4 & | T IAFT 0] qZ A
HIAT AFT T THAT F FT GHAT FALT
A fem  ag If=a AR wIT F Aafaw
g ar A § ? 9T AT IqFT 9€¢q A
Y & a1 fra axg ¥ ag e fFar =
aFar g & sasr w@r 9w a1 7 @
B

%y APEy - 9d 7 qfewea
AT AT & FZ WE | W a9 F
afz &1 91¢ Ffrai 1 7 qFEEE w7
qET FEgh W@ 7

=t w4 QA3 grEdET wey

@A

YA W . I K ACFRE
T faar Iy 71T 5 FgT 99 FF Tas-
oo faar Tar §
Shri Kapur Singh: No, Sir, expunc-
tion 'does not come in. .

WAy WG : AW e 47
Gaar 3 f& 951 wgaaw T fwar
S L1 S
Shri Xuapur Singh: How Without

reading the dissent note, how will the
House decide?

qoaq WEEW ¢ A A TR e
2, AT A FHEY A HEAT T & A
FEA FT HIT ST FUST BT TG
qFAAT FIA FT AT IART
sit Ay famad : ag wom g

g
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Shri Kapur Singh: That is also a
question for discussion before the
House. You are confusing two ques-
tions: one, expunction of portions of
the Dissent Note from the printed
report, and the other, the right of this
House to consider as to whether or
not this expunction is justified on the
spurious grounds on which it has been
ordered to be expunged. These are
two different questiofls.

A:qq WEEW : UZAT AT WAl
IT ETIT H g & 98 T8 & o mmaw
EIT T AT N FAET & TT FAST &1 T
gfgrr g FF o Fad ? g A
g qara wenn fe amn fad o
T qHAT & AT AT A A HT GHAT § |
ST ag Sadr g1 S fi fad e
FT @FAT A A g arw fear €
ar = s fE AT agt wx awdr
1 | g T qgY F< gHdy 47 ar
for &% & g Smgn % oo
W A FL G560 U I 7F A9 TH
HIE G FTAT A8 & AGY a1 47
TR HTQAT | S qF 4§ RAAT A g
fF FaET ¥ TN, TR wfgwR
FT 35U fFTE aa ad A&
# feedioge <1 i g X g e H
a1 Sl qFEAEET AT § 98 9 @
qre g1 T | fer $7 7W =w9 awan

27

13 hrs.

Shri Kapur Singh: With utmost res-
pect, the position is not being put
clearly and fairly before the House.
The first question is whether or not
the Committee is competent to ex-
punge, and the second queshtion is
whether that competence has been
properly and rightly exercised. Both
these questions have to be decided by
the House. You do not allow the House
to decide the second question at all.
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Shri Hari Vishnu Kamath (Hoshan-
gabad): On a point of order. I invite
your atiention to ruie 303(5) which
refers to minutes of dissent given by
Members serving on parliamentary
committees, which reads:

“A minute of dissent shall be
couched in temperate and decorous
language and small not refer to
any discussion in the ‘Select Com-
mittee nor east aspersion on the
Committee.”

The rule for expunction is 380 which
reads as follows:

“If the Speaker is of cpinion
that words have been used in
debate which are defamatory or
indecent or unparliamentary or
undignified. he may, in his discre-
tion, order that such words be
expunged from the proceedings of
the House.”

The right, the power of expunc-
tion, according to this rule, is in
regard to debates in the House. There
is no rule in the Rules of Procedure
and Conduct of Business which deals
with expunction of portions from
minutes of dissent.

Shri Kapur Singh: There is not a
single rule.

Shri Hari Vishnu Kamath: I come
to directions now, Directions by the
Speaker. It is a moot point whether
the Directions can merely clarify and
amplify the rules or even supersede
the rules.

Shri Ranga (Chittoor): They cannot
supersede.

Shri Hari Vishnu Kamath: That is a
moot point which must be decided by
the House.

Shri Kapur Simgh:
point.
Shri Hari Vishnu Kamath: Direc-
tion 91 says: )
“If in the opinion of the Chair-
man (i.e. of the Committee), a
minute of dissent contains words,

It is a clear
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phrases or expressions which are
unparliamentary, irrelevant or
otherwise inappropriate, . . . ”

This is far too sweeping. Here is our
ru.e 303(5) which says only “tempe-
rate and decorous language”; that is
to s2y, per conra intemperate, inde-
corous language could be objected to.
This Direction goes far beyond the
scope of rule 303(5).

Shri Kapur Singh: It is ultra vires.

Shri Hari Vishnu Kamath: Here the
words used are “unparliamentary,
irrelevant”. Who is to decide whether
it is irrelevant and inappropriate?

“.. .. he may order such words,
phrases or expressions to be ex-
punged from the minutes of
dissent.”

Shri Kapur Singh: But not para-

graphs and pages.

Shri Hari Vishnu Kamath: Sub-
direction (2) of Direction 91 says:

“Notwithstanding anything con-
tained in (1) above, the Speaker
shall have the power to order ex-
punctions in like circumstances or
to review all—that is important—

“. . . review all decisions re-
garding expunction from
minutes of dissent and his
decision shall be final.”

You are the repository of all power
of the House, that is undoubted.

Shri Kapur Singh: But not more.

Shri Hari Vishnu Kamath: There
can be no two opinions on that
rather

point, but mutatis mutandis,
a fortiori, when you are the repository
and can decide this matter, can the
House also not decide that matter?

When a debate takes place, every

‘Member knows what has happened,

what has been said in the House. Then
you go into the chamber or somewhere
and may, in your wisdom’and judge-
ment, expunge something. All would
know what has been expunged, and wWe
get the copy of the debates, stencilled
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debates come to us with asterisk marks
“Expunged as ordered by the Chair”.
Therefore, we know what has been
expunged, and we can judge whether
it has been rightly expunged.

But here we are completely in the
dark, Cimmerian darkness, gad and-
hakara. Therefore, how can you, in all
conscience expect the House to come
to a decision in this matter? I quite
understand you can very well direct
that those portions which have been
expunged by the Chairman and now
confirmed by the Committee may be
supplied to Members, and you can also
order that the press will not pub-
lish them, till the House decides.

Shri Kapur Singh: Yes, that can be
done,

Shri Hari Vishnu Kamath: The
press will obey, otherwise they will

be taken to task for breach of
privilege.
I think that is a very good via

media, modus vivendi. Copies can be
distributed to the Members and the
press will not carry them till such
time as the House decides whether
they can be expunged or not. Other-
wise, it is rather unfair to the House,
in the light of these rules 380, 303 and
these Directions, to ask it to decide in
the absence of any relevant docu-
ments, any relevant material. How can
you decide in wacuo, in a complete
vacuum? I do submit in all humility,
but with all earnestness that you

ensure today or tomorow that this be -

circulated to Members. We are not in
a hurry, and we can take it up next
week. I hope Dr. Lohia and others
will agree. If that is done. Members
will know and the press will not
carry it till such time as this matter
is finally decided.

Shri Kapur Singh: Expunction is
from the permanent records of the
House, not from the purview of the
House. Why are these two things
being confused?
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Mr. Speaker: Shri Kamath has read
rule 303(5), but he has not read sub-
rule (6) which says:

“if in the opinion of the Speaker
a minute of dissent contains
words, phrases or expressions
which are unparliamentary or
otherwise inappropriate . . .”
“Inappropriate” is there.

Shri Hari Vishnu Kamath: “Irre-
levant’ is not there.
Mr. Speaker: These powers are

given to the Speaker under rule 303
and they are with the Speaker when
they come before him, but there is no
provision in the rules so far as the
Chairmen of the Committee are con-
cerned. Therefore, a direction has
been issued, and that Direction is 91.
If there is no provision in the rule
inconsistent with that, we cannot say
that it is ultra vires or something
else. There were voices that it was
ultra vires, against the rules or it
conflicts with the rules. I am submit-
ting only this much that it does not
conflict with any rule because so far
as the powers of the Chairman of any
Committee are concerned, that power
was to be given and that was not pro-
vided in the rules, and therefore a
direction had to be provided for.
Therefore, so far as the direction is
concerned, it is quite in order, there is
nothing wrong with it. The Chairman
of the Committee has exercised that
power . . .

Shri Kapur Singh: I contest that.

Mr. Speaker: Of course everybody
has a right to contest it; I do not
doubt that. The expunction had been
ordered; it was placed before the
House; it was sent back again to the
committee and now the committee has
ordered that expunction. Now it is
stated here that proceedings take
place in the House before every Mem-
ber and every Member listens to that
and therefore when it is expunged it
is only prohibited from going outside



1029 Re. Privilege SRAVANA 6, 1888 (SAKA) Com. Report 1030
to others than those who had Mr. Speaker: That does not take
already heard it; that it, it cannot be away from it the aspersion. The

There, it is a question of
the committee Members where the
expunction has taken place, It is a
smaller house; the expunction has
taken place there. It should be con-
fined only to those Members where it
was disclosed, where the order has

broadcast.

been passed. I may be wrong; I am
giving my opinion. I should at least
be heard.

Shri Kapur Singh: If you say that
the Committee are more privileged
than this House, 1 do not know how
it can be taken.

Mr. Speaker: I have not said that
the Committee are more privileged
than this House. I have only said
this: those Members that are present,
where the proceedings take place,
they had the advantage of listening
to that and then deciding whether it
should be expunged or not, because
the proceedings took place in the
committee and naturally Members of
the Committee had that knowledge
and that was placed before them; they
can take a decision and they have
taken a decision. Now, the question
is whether it should be placed before
all the Members of the House. My
position was that first this question
might be debated and decided, whe-
ther the committee could order that
expunction or not.

Shri Kapur Singh; But there are
two questions, not one.

Mr. Speaker: The second would
come afterwards.

Shri Kapur Singh: The second is
tied up with the first; by separating
them and bringing up one and not the
other, you are trying to confuse the
House.

Mr, Speaker: If again and again I
am told that I am trying to confuse
the House, I do not know whether it
is proper for the Member.

Shri Kavur Singh: I say so with

utmost respect.

Member may not agree with me but
that is not fair for him to say that
I am trying to confuse the House. I
may be wrong, but I have the right
to put forward what I consider to be
proper. One thing is whether the
Committee or the Chairmanp can order
an expunction. It is bzing contested
that they could only order expunc-
tions of certain portions and not the
whole note, as has been done . . .

Shri Kapur Singh: Words and ex-
pression only, not whole sentences,
not to speak of paragraphs.

Mr. Speczker: That is a question
that is to be decided. Let the House
decide it, if even sentences cannot be
expunged by the Committee. Then
certainly the whole thing could come
before the House, I will not have an
objection. 1

Shri Nambiar (Tiruchirapalli): Our
difficulty is not that the right of the
committee, whether they can expunge
or not. You say that they have the
right as per the rules. But how can
we know that they have done the
right thing without knowing what it
is? How can we put our seal of ap-

proval on it. We must know the
whole matter.
Mr. Speaker: The sponsors can

move it and 1 will put it to the House,
and let the House decide whether that
is to be circulated.

Shri Kapur Singh: I just now said
about the House being confused and
vou took exception to it. I am sorry
it was so. :

Mr, Speaker: Sorry that I took ex-
ception?

Shri Kavur Singh: I am sorry that
things happened that way. You have
informed the House that your direc-
tion confers powers upon the Chair-
man of the Privileges Committee and
you tried to fill in a lacuna which
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existed in the rules. The rules pro-
vide that wherever there exists ex-
pressions which are irrelevant or un-
parliamentary or otherwise inappro-
priate, they may be expunged. But
in so far as this Committee is con-
cerned the rules do not provide for
this and therefore you have given
that direction. The point which I
want to raise now is that the resolu-
tion of a certain Committee in accord-
ance with which you have issued the
directions makes it absolutely clear—
that resolution is given as a preface
to the Directions of the Speaker—that
the Speaker cannot add to the rules
which already exist; he cannot modify
them and he cannot add anything ex-
cept by way of providing specific rules
and not by directions wherever a
lacuna exists. Therefore, if you have
given this direction with a view to
removing a lacuna, you have gone
beyond the powers which have been
conferred upon you by the commit-
tee under which you have assumed
that power and, therefore, I say, that
your direction is in itself ultra vires.

Mr. Sveaker: I say, let the House
decide this question. This might be
taken up first and let there be a de-
bate and let it be resolved.

Shri Kapur Singh: Therefore, 1
support my hon. friend Shri Kamath;
let the dissent note be circulated to
all the Members and all the issues can
be taken up.

Mr. Speaker: I will not do that.
First he said that there was no power
with me to i~sue this direction. First
this point will be taken up and then
we will come to the next point.

Shri Kapur S‘neh: Permit me, Sir,
to sum up the points. As I conceive
the matter, t'®re are three questions
which are for the serious considera-
tion of the House; whether the direc-
tion vou have issued conferring certain
powers of exnunverment on the Chair-
man of the Priviiezes Committee—
first!ly, whether they are competent;
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secondly, whether it is competent for
the Chairman of the Privileges Com-
mittee to expunge paragraphs and
pages and whole theses and progression
of arguments under any directions
which you have issued, and third, whe-
ther the powers that have been confer-
red upon the Chairman, whether they
have been properly and rightly exer-
cised ip this particular case. I submit
that all these three questions are inter-
twined and are tied up with each other
and you cannot separate them with-
out creating confusion. Therefore, I
submit respectfully that the proposal
which has been made by my hon.
friend Mr. Kamath may be accepted.
If you want the matter to be clarified
on its merits, that is the only right
and proper sugestion to be accepted.

Mr. Speaker: I shall not be pres-
surised into this. I consider that the
first two questions as they had been
put up by Sardar Kapur Singh can be
debated independently before this
is circulated. Let that be decided.
Then, I will certain]y take up the
third.

Shri Kapur Singh: If these ques-
tions are to be decided first, may I re-
quest that some time may be allowed
to us to prepare on these points be-.
cause they are highly techmical, legal
points . . .

Mr. speaker:
much time?

After taking up so

Shri Kapur Singh: If so much time
has been taken, so much more has
been clarified. This is a very im-
portant matter which goes to the root
of the whole proceedings of this
House.

Mr. Soeaker: It may or may not
go. If Dr. Lohia is not prepared to
proceed with this point, I will give
him time; T will have no objection.

TWo T w7 g S fear - o7 &
AT o frr oSy © fa oo oaed
Y JaT g, wa o & awa agy wiar
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MTF | R AR q1EE T TS gfagr
gy s ®, A wrfEx #Y ag WA F,
oF qry €57 2 |

ot 7y fomd I AT gAN &
e gATA! T@r I |

weoer g a7 e o famr angy
g omfem@aar g

Tre IWM AANE Ffgmw o AA¥
AT qtgd ! zEfvd, uE AT §
ECA g

sever FEied ¢ oAg Y w7 fe,
g e fear g

Shri Kapur Singh: 1 have made
a submission that as this is of a legal
and technical nature, Members should
be allowed some time.

Mr. Speaker: How much time, I

am asking.

_¥o W W7gT Wfgm ;A
HIFETT FT @ qF &, FF gAY
TS WX TEG |

Mr. Speaker: After the debate on

the no-confidence motion, we will take
it up.

o TW AFZY N feom e 7
TR EfF A N saage femm qav
DT A gmd FfroqE fer
], #ifF 78 W ST ST e
A

DY FFiEw AT AT W9 &
¥ q® E1 g, A7 FATY |

To VM WAET W fgw . W
WU G TF A oA AT A G A,
T F R q7 a1 & |

-—
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13.20 hrs.

ELECTRICITY (SUPPLY) AMEND-
MENT BILL—contd.

Mr. Speaker: The House will now
take up further consideration of the
following motion moved by Dr. K. L.
Rap on the 27th July, 1966, namely: —

“That the Bill further to amend
the Electricity (Supply) Act, 1948,
be taken into consideration.”

The Minister of State in the Minis-
iry of Irrigation and Power (Dr. K.
L. Rao): I have done, yesterday.

Mr. Speaker: Then there is an am-
endment by Shri Nambiar, to refer
the Bill to a Select Committee.

Shri Nambiar (Tiruchirapalli): Yes,
Sir. I beg to move:

“That the Bill be referred to a

lect Committee consisting of 12
members namely: Shri Bhagwat
Jha Azad, Shri Bibhuti Mishra,
Shri N. Dandeker, Shr1 Hari
Vishnu Kamath, Shri Jaganath
Rao, Dr. K. L. Rao, Dr. L. M.
Singhvi, Shri U. M. Trivedi, Shri
R. Umanath, Shri K. K. Warior,
Shri Yashpal Singh and Shri
Ananda Nambiar, with instruc-
tions to report by the last day of
the first week of next session.”
(19) '

Mr. Speaker: Both the motions

are before the House.

At forfa faw (T )
nEqy Wered, HY OF HHSHT A1 |

TETRT WETT | FAT ATGHT ARIAS
sgewT & far & 0

st fowfa fese - 8% faq § siiede
aaTE |

weTw TEIT . q9 FAT  W9A
e FRE & forq wagHe wwT g 7
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ot ffa o« oy 7Y, = &
FATE |

WEa Wgied 99 I3 a1 A% #
T 5 5 FemaS a0

= feqfa by - 353 o foraer
g femr @ &

qEqW R - 3OS fay 4 €2
R Efmiy isfae g s
3 &2 WX 45 fre AT A @

st @ (FIEF) - TETY R,
ag faseit (Hwaw) @A fagas JY
ST & AT W17 T I9F AL H qAH
AT ara A segAr 21w fam
T 1T § 6 qge gt o foeT s o
v gifaq 3= F1 fraw o1 39 F1 g
ox g wAs AT @ g fF o
FE M W 25 O To FI AT TEY
FH FT g1 A7 IAHT qfetw F7T F1 F5
FEL TGN & | THET IRPA AT TA-
frear agamaT T 1 8w 15 9% famr
mrg fs

“In accordance with the proce-
dure laid down in the Act in res-

pect of sanctioning of these
schemes by the State Electricity
Board, all schemes are required
io be published in the Official
‘Gazette and local . néwspapers
twice; first as draft schemes, and
again as sanctioned schemes. This
procedure has been found to be
wasteful and unnecessary in the
case of small schemes. Provision
has, therefore, been made in the
Bill to provide that schemes cost-

ing up to Rs. 25 lakhs need not be
published at all.”

femzfear i ere wa & dm (5 T
TE AE | 3ER AR { gF T
wafe @ oF uafw @ ag @ fE
25 9T To R AT THW FW(T IT I§H
MY A IR ofemw F@ A
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FTATFAT TTFTT TGl qAAGY | IqHT
Fg1 € fF 7 g F=gm M e
T Hgmmar g fr aft 1 F9% wo
AT 25 AT To F FIX F GIH A
afserer FTAT FEET TGN & A 25 w"
F A9 Y =W wr A afeqw F@T
JeegT TG | A AT AT ST
FT W 99 G E AR AR { I
HAATY I § | ag AN /e & %
25 9@ HIT ITY FIC FT A FT AT
qfsetwr AT EAM AR 24 W@ &
W F7 qfsere AT AL G 1 gafag
g FH &I THIW @ T | IEF AL
TR S go FAT IFA QY 2 AT
3 9T To X AN 47 | AT A 1T
f& 24 oM@ & A AT @ I 27 A7
30 9@ FY FH F IR | fag axg
§ A TN 939 9 FUS FI o7 Al
g 817 a8 90 FI9 & 2l ML | TAT
% ¥ T TF9 FT 95 FH WA A
FJAMET AT  I9F 717 FE faar qw@v g
% 397 3@ 17 9= @ T §, @9 9@
T &, ASg 9 TS &, AAA F14TAT
ST 7 ML &, TH T AZ THIW SATRT
F g | 79 fan, A wg I aEEEn
fF 25 sm@ v =AW S AW IT A
afeqsr FvaT FE %A W7 AfaREd g,
ag I A4 § FAfF IAF TH A
Jam | ffR w25 9 # o
FEEHT AT AR E 3 e 26 A
T T TR £ AGE SR | AN
T I@ R E fF aq 1948 § oY -
fodt fara w99 & o= aF w-
fAyodr @9 g mar g Afew ww
wem yfeam gz am T £ e
25 AE W A F FH F FH B
afemrer FAT Teewe T FAAHAN 0
F wwadt § f5 g7 edm Y afsqw 1
FIA FT 15 FIWOT TG & TF@T § AR
I H NGT T FeeFA A T
frad w€ 3
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¥ § OF AT AZ@qu 9@ g4
sfeaa fafwems taz & qarfas o
x5 gAY FroAy fwt wrgae gfefa-
THA & TF WAL TN AT A IFFT A
FAT JWAT AT IF F {7 Fae A
F1 fafagee a1 1 Jfew s 3o fagas
| T8 dmvae v o w7 2 v afz e
ITETT FEAT T wAfFfad A AaT
a1 TAFHE AT 8 /YT IF Feqe w7 fwr
FAN FFAT 97 AT g av R -
a7 AEH 9T g @ wE IEE
far 60 w w1 fafRwa difas
a% FHT | & Fqa7 § 5 7 qg7 aw0
FAq g | A1 gATY fafaw wmw §
fras fag fafesr Sratere 1= qamn
a1 3, fora & i fafgeeT Gaz W1 €,
38 & 7z Sifasra faar war @ fe feet
IrLAT FEIAT T IF WTAT wIAT @
TRFiRET A1 AT IF 9T JS AT AT
faigiaq A g o wifET 72 #9
A 7f#139 ¢ fv fa 5 o fta a1
1 7730 AT IART A1 F FAT FY
9% 75 qi= fwqr «r 72 2. foas faa
a1 A1 faar s fe @y =dEe
HT Z 1 35 T fasFT Ay A

21

g arq fremifees &1 8 1 afwT
wigy gars fzor 3 s fgwafes
2 FTAT ALY

39 % a1% IF Qe ® gp ar fx
F i oy arfraris F1 ¥F T 5T ¥ gEd
% 97 oF 9 aF  oAfEfEEr A
F AT AET AT THAT AT 1 AfFRA
HT 39 17 & fagaw & ¥ gemar o
71 2 ) wgdHz wae gwadr @ fw
TiAATEHS & AT WFET 3T & a5 0E
F1 3FT ART AT &, To FATATT AT
ZAE | warody arA AEY g | miwarie
1015(Ai) LSD—8
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F aTET o1 qa aafay & o1 4@ @ @A
ZiforrT & 1 A9 91 @ § g% faar
g0 At f& o mifearse w1 T w g
7EAT @ 9% OF WA qF AT AT TFEC
gt T qFaT 5@ AfawT &1 @F
T fATaT oI T g 1 W ETE qfeEnie
FT OAEI AT g A S OFHT
¥ EIT AT & AT SAT AT qE oAfE-
fadt 912 &1 wat a7 ava1 § 1 &
T ¥ AAFG FT gE@ar g | FWA
T8 & 979 $® AT ©A & | 7.oa70feq
IS & TEEEE WA & AT &
TI5FEE Y & 39 ¥ 9 o1 Afgaz
FF € T FuH 9T F Fid & 1w
IA &1 wFT g1 L fF K1 qA7 A F7
qraT AT AT q1 9 F1 fAwrar femw
araT & | & T 9o 93w H F@rogww

2 for zame agt & AT &7 &% § faren

T AT FAY F THF THo Tdo To

st fF ogoe & gTT T 9§ 3E wvE-

Wi F a3 o vaaEr n, faar fer

a2 & | ¥ 7 71 74 fomy & fF ag ew1v

arq fefesfmamm £ feq T #=d

g fF ST%1 JAG1F T &7 IEG TG

21 &g IwF adt g fF ofwarse

F HTET &1 TA® ATL | qqerrdr sIg |

ag rfas faw safay s w@r

3 f& ot 37% A8 € € TAwT uaf-

fqdt a1 a7 59 F1 747 9¥@ ¥ | qfF

37 i Frowawa F o fege 4

frerar £ gafed sa®1 ATt g €

i TR AT T E AT A

giaal 3 & fugaafasqa #1399 5§,
fagra faaramar @ aofs & oxo o

aqFuT § 51T o a1 fora &7 arfearaz

1 T&7F A2T g 7T &1 UNfaefaEr

1 TT T@T AT

za famas § & uF 77 =07 3T
g fF gx oF 93 F T gow faaet
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[ 73]

F T E | WA A WA AT F AL
NI 27 g9 F sanaT €0

13.28 hrs.

[SurRT SHAM LAL SARAF in the Chair]

T FW S § OET &7 OFHET LT
AT & AT FITGH a7 FeT 1 A14T
< § #if® araw F< & qra F7Al
& ®oqwa o1 g & 37 F faaer off
FH KT &7 AT 1 w7 50 SfFwm
%z 21 mar A1 W 7 &1 fafaww dar
A7 9241 & 1 T2 T BIrfsy w ¥ A8
Tear g AR fawsr &1 g=vwE AT
agt FTAT £ qF o qAFT 4 & Fi
fafraw @5 3T AT & 1 WT ¥
3951 39 93¥ # wafEw g & A
fasit ot @9 aEl Fvar § ) FEFT
F0 75 & fF oI ®= 74 @R
e fafamw 3qwT 37 & a3 1 g=red
TR THF a1t K T & femEy o
Ix § & fafawa 33 & faq ae@e
«i fear smar 7.f57 afFq 94T A%
&€ sra £ A8 fray wav & 1 ag Ao
fgs & 9t T FT WET F ST
g A1 sasr w51 #iq 7 favg T w1
Q3 AT H7 THET T " AT 5 Hq9AT
FIT F & fax 397 77 gow F0
g3 o faadt w1 foufenrar g ac3
o ferar A7 38+ Fol ITar & fr quA
gafazwd #7 fom & W% qm qu
TS 3T 1 T A T AT Y 7 g
gAfEfEd 918 & mawfra saAr
g\ ML WA JF ZET Al oA
o o =m fam 2 0 53 13y
39 97 0 AF AN T AT A

FANF gA&T faear 3 32 o 7 W
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37 F g9 A=A LT 2 | A T
LEANE -

K 9T @9 WA fr a7 2
fawett & oaira &, a1 & AW § g7
93 3T E | F5F FI 3ATATHIE AT FFAT
MR o feaEaaaa ¥
T 9TAT FT 94T AZL | ZAT 9TET &1
qar 4@ F A7 Ig7 wraw § foww
T QT AT FIEET | I qrEAT
qaT Agf K IgT 9T FT 94T AZN |
THT HaEAT § ufgswedt F1 £F qEEEl
AT AFATE 1 T A W9 FH AL
FRLE) T AT W AN F AR ATE
HTGHT & AT ATfEd |

fergeama & wiT 9 T FAC WA
£ & w9 § SrAaT Avgen g fw feaa
T wraw sAfRwE 57 § T w1
FIAT FIIY AFAT 97 @S {H4q7 | FAAT
T FI F 12 ol W9 TAE 72T IEW
¥ orq ¥ feaq mis &Y faset 41 20
& aumar g f& 25 g9 A1 26 g
T &1 gAfHERIS g8 2 | 5 & 9=
w1 & & & wwwan g gAfagwes 30 d
araT famm fasrt F & ag g &1

o9 ¥ 9 99, 5 fFqmE #T
ara faar &1 & 7weran g6 o fpama
FT ATIT AT |9 7 Az 79 & fou faar 5
R G FEF & AT JART AT F
g & foqu fear & 1 g faser F
Yo7 a3 9 £ 1 fEae @y fe fae
FHGBT FT ATHAT F7AT TSAT 2 T2
T WITHT GAT AGY 2 | 3HH] fareit 717
# fau fe&aq a6 F1z7 923 & wrgz
ag wal Ugied &1 qaT A8 2 1 H IFET
agarar 4rgar g & & wow g F qar
HTAITH & AT ¥ fase) S47 AT24T ¥r,,
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g F & faw=1 7 =GvEy g, wAfEE-
GE FTAT ATEA T | A HIAT ANTAT
ar f aTEA F0 g1 A1Ed | TAE AT
gatar WA F d3r g fE oA T

T | MREN ¥ A1 A FHH AgeAr]T.
w1 57 aE g BF =t wegE
@Y AT | T F OZET AT
3317 7 foo7 TG ATAT | THT FA FIA
o AraA fwe T 0 = JraT g
a1 3wt ar fmr war fv o &
o9 & WA F fam fawr 7€y 2 7=y mat
&1 fasdr 1 JIRY 1 W AR F
FISAFTT UF 5 § 7990 TR 192
gTaT f67AT 2, OF g7aTs & 797 I7a
wzgar fevar 2, gy @@r fewar 2
dfF 3aw1 fasen ag) faodt 20 &
auwar g 5 ag o faw wrar & oo
SAETET HITT FTIAFETY FI AFAT 27 q7
fasreft &Y a1 mTaEY TEY JFIETHET BRI
afgaseafee 1 919 T {9797 qrav €Y 2,
faar faseit €1 2 w1 fame & s
g W9 F T5F g7 97 T AT J99T /19 FT
ggare T 1 AfET 72 Y wHeAe
w9 w1y 2 fF 7= qr@ ae w6
FFVIE 31 ¥ K oY fadg #war
g TR TAHF T F FTAT ANHA
oI 2, T # qF TH TITN WA
ﬁaﬁélqahwa?vmﬁﬁ
fear &, g9 s Fgi aEY G,
g9 AT9 qTIFE TG 71 g1 fwar

gamfa wge@ o fev ag
AT ¥ g

Wt *% ;0 F AT FT @I E
s wTE T vET a4 § oA q@)
AT § 1 AN F AT H K A Z,

£ A1 & AT HTY T AT T IR F

Tq weal & Atg § T fawm
FvAT § 9T famg 21 A7 oieded &
T AWTH OHSHITA IAR AT |
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& ww=al g fF ag 91 3w 93w 2 4y
W 7 WA AT &=9 g 2, dg A
T ATAT FEF T |

=t T qATT WEA  (FAANT)
T 7gET, 37 AiE 77 ZW0 faRA
fafaezs arzd nF srqriz fas=r g9
nizuz fam Ar 2 A2 Anifarfew
§z9 1 A7 o ATH F1 {2907 § 0F F2IH
fag ZmT 1 =97 3F@ ¥ 2

Few amendments are also pro-
posed to tighten the control over

the financial operations of private
licensees.

HeY wE=T F F2T 47 5 214 AEEAT
% fam & moq dzewey (fawa) 2
I F g guq rEr 2 fR s Ay &
FO9 FO0 I &1, IR Faraad
1 "9+ & fawan 917 oF 77 fergam
#1 g famio fdar 1 SEY avE &
¥ & FAfR P (A faea-
#701) & fasfaer § uF 791 J27 gure
TTo 717 HIga Areq o1 @ # 39 fa=
15 | w3 Wz ¥ 3@ AT 2 fF
1910 #1 N fagq gz & I U=O
i v & =AM fFar sw o4 AR
FET W ¥

The licensee shall so adjust his
rates for the sale of electricity
whether by enhancing or reducing
them that his clear profit in any
year of account shall not, as far
as possible, exceed the amount of
reasonable return:

=t gEN W weA™ (3919)
TaTaf ugred, gSH ¥ FIVW TR 7 |

awmfa wglew : #eeq AEd o
Forers TfEd | FIF qAS fwar ww d
q2T AW Y1 | FIwW g oW F
qITIT "Fg ;e WO 5 &
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=it gy warg  WIw o § 3z
ﬂ?zl‘sfrmfﬁsaﬁqa( o) fa=
B2 W g ¥ Hal wERA ¥ F 49

qugazmﬁaﬂﬁmﬁ”
T ST 1910 F FA £ TG G
quar g R I AgH FTFr wAT
¥ frogg aw v g mER wfiom
®NT e ¥ <z § W s w09 9
T ATz ZATT AL 0 A Mg &1
agw?mﬂaT;qﬁVﬁaﬁ'#a?w@w
¥ ot gawt W & fF fer we ®
faerty Wﬁwﬁaﬁaa’@ EAl
THAT 2 | T T H TH ARG H &l
fas fam  (fagqa) ciede &
aga At ar AT A STo
T R FqaTAr Arg g, famAw
& raey § garer 3w aga fawer A
%) ga A ZW A WA W 43 3¢
1 T Y ATT 3@ |\ Fgr qA
30, 1962 7% 87 7 YfANT wIEH FI
faar=ft &t s I F A1 1975 A6 IAH
Fza1 2 f& gagr ag7 a7 faam st
fwat F Avg T w9 wEAET w7
AFEAT FL A7 wTaRT 947 w9
oA IAY AT qZA AW AT g
% 1 oF guday feaTT s A FOT 26
gudfsat w1 f@aamar z 1 7 A9
faaft #r awg & & & 797 form
% fawet & Farqwa 2oy fawar
- HHOET F 2 9 watE =y 2 fE
TR F oArAe A wrew fie g s
o gw urza £ f zwrd wfe @
zafq w7 A1 39% fam 7F FoaT
TN 9gT o1 A&7 A1 FW  wAWA
T A @17 F2 2 5 2maaT 1969
TF A9 F UF AT WG K fAAAT G T
1 WFTAT 1969 FT TIAT TR

oAlsEY 21 gfe W7 3 X ART =T

AT aF OF agA T30 FH AW AT

Ay

i1 oafz g A1 wEETAT 1969 AT
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wTa: Ok dr@ wal # fasedr qg=ar
TR E A1 & AR q9T AT ATZAT
g f& Tar w77 & fag g a3
& FW auT AT Z 1 A FTE AN
& zAR a7 £ | Wr3ET FEafaat wy
e KT F AT 7197 OF g7 gAE
Tar 2 faasT & seT Fan g |
¥ 39 gqATE F FJuF ARG FAT
g | I oot gar g =vfen fw
T 214 ArgAdry fawe weafaar A
Frmt ga fam G T ife 3
AAAHETY swFT @ E | K famw
1 AR FFOAGT F q F - AHAT
3. fom wvafagi &1 fagre g+ faefaey
T IAfeA fear 2 g w7 o o
afra s gAfa et Aoy Fvae oY
goaAifza & se e faser
FEAT F AIG | Fel 1@ a1 fF o= 9
1967 % Ug FFUAT HITHI HATEKTT
FT g AT GO | AT AGY AT T WA
odl § 77 FVfAar qgAE FTaTee
# har 75 & fx afEg Srieguum
T9E § FUT AT FT AT A A0
T 9 ZJAT T A W@ 2 fF o ar
FTRT T faear Ifgw | $9% araew
H# o &1 39T & o Avg 2o
TG WT AT A w9 q Ty
AT AR FEAT 7 F oA 3T Avg
oY FT IA WEqz FEAMAGT F AT
Tar oAt gom Ag At R =g Afeww
gAT 1 FE S T FT UF qGT A0
s 2 fF 1969 &1 2 wagaw AF
| ArE AT F fager agar #1o9g
T1FAZ FEAfAGT F&T [T g7 g 247
o7 IR FT a1, FI7 AT FY
M A7 [YT AZAT FT AT A2 F4T
o ¥ o fastase gafsw sRaz7 7w
TG FAT A7 AATH £ 1 I F fawa ¥
ATFTHT AT TAAATHZ F gy TEY 2 )
et 7 g F4T fF oz oA Feew
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FT NS B ’arrava # {5 A7 & AR
fagt werfaat & #rfas 79 9

Wit g4z wrfast w@r & faveg
fogaa &1 39 faar %

“Provided further that the
licensee shall not be deemed to
have failed so to adjust his rates
if the clear profit in any year of
account has not exceeded the
amount of reasonable return by
fifteen per centum of the amount
of reasonable return.”

™ F1 mrx fama Adv20 A
FAT 9ed 21§ |rre A faag
#7413, M7 #3473 % =W =i
AT H FeogHd FTOFET 9w AT
F | AT T AT AT KT FATS AT AT
g v amAw ) Hizd § e gw
TZAT 2 A7 wreaz uAfafads sy
F & fAET §6 § A 9T TgTER
a1t Fw & 1 97 et w1 faw qw
frar AT & AR SRee fRar dmar
2 A FFET F FHAT) FEd & 6 oag
AT TaAT 37 TE AT fET 9 FAET WY
FT T AR FWE AR T W EF Y
IqF AT TEET AR FE a9 F
IS w e @ w0 §F A
F1 78 FA WrEar § R oaF gww
&t fgars & fo fasreT 4@ faereft | oot
F a7Hl ZAR fAORI ST F O agd
T3 g A ifs favfa fog S
qA F AT AT E T FE W A
s arvare #4737 W 98 g A,
FUH1 F1 gy 78 AT "R AT qAA Ay
1T 78 3 ¥ a8 wEae el werd
“arE” A E, W T QA a7 aE
a4 § i g fmd aw o7 I
TN E Y qUAT IR AEE
&, 91en &, I F¥ezw §, TR HS 1IN
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F oAmq At i”'ﬂﬁ ET 2, AT ST
a9 AT R A8 F wedi § oagy vw
WIWWTWTW‘TRW
wﬁ,m’taﬁraﬁnw:@aw.ﬁ
2 TA FEFTE A AN faw
F FIfF S FTAT g WY AmeAr
g 5 s 7 1 fafa ot 2 2 s,
1969 FT, ATT FT IF 97 32 7347 Arfzy
3 azAe fagad FaE w1 TomeTeS
FIAT ARG | 214 ATSHES 17409
woq foeq & e oz fr 51 g
feET #1 W g 3w &

A vET 2 fF amwe gy
JE& IA: 1 Grd WEt w1 fawen
TN, A AT I AH | AT W9 EAET

1 2@ fF 395 59 a7z #1939
2 AT R A Sreww wva ¥
TATE |

Shri N. Dandeker (Gonda): Mr.
Chairman, there are only three mat-
ters of public policy and some im-
portance to which I would like to
refer in making general comments on
this Bill. Otherwise, I think, on the
whole, this is 3 desirable and neces-
sary measure and, it is not in fact too
late. For a long time now this sort of
measure should have been brought in
to straighten out many things which
have become ante diluvian in the ex-
isting Act.

The three or four matters of some
public importance to which I would
like to refer in g critical vein are, in
the first place, the proposal in clause
2 to amend section 5 of the principal
Act. That Section of the principal Act
contains a very healthy provision, be-
cause it precludes, in so far ag it is
possible, political patronage becoming
rampant. At present the provision
about appointment of politicians on
State Electricity Boards is this:

“A person shall be disqualified
from being appointed or being a
member of the Board if he is, or
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within the twelve months last
preceding was, a number of Par-
liament or of any State Legisla-
ture or any local authqrity.”

Now, this is a very necessary and
sa%utary rule, and I am ‘astonished that
this is sought to be removed despite

all. that hag been said here and out-.

side over the last several years and,
in particular, over the last three years
about growing corruption all over the
country—sometimes central legislators
are accused, on other occasions State
legislators are accused, officerg are
accused, the whole bureaucracy is
accused. There is a general continu-
ing accusation of growing corruption
in the country; and yet when there
" is an atmosphere of that kind, it is
proposed to remove this disqudlifica-
tion from the appointment of ex-
Membergs of ‘Parliament or ex-Mem-
bers of local legislatures, namely, that
they may not be so appointed until
at least twelve months have elapsed
from the time they ceased to be Mem-
bers of Parliament or State legisla~
ture. I think, Sir, it iy very salutary
rule as it stands. I am astonished at
the reasons that have been advanced
in thig Statement of Objects and
Reasong which read like this:

“Under the existing provisions
of the Act, members of Parliament
or of the State Legislatures and
members of local authorities have

. to wait for 5 period of 12 months..
”

In fact, that lets the cat out. It is
said that they: . :
«.... have to wait for 5 period

of 12 months after they cease to
be such members before becoming
eligible for appointment ag mem-
bers of the ‘State Electricity
Boards.”
1t is curious: the reason givén for
changing this is that they have to wait
for 12 months. The Government of
India is getting very concerned that
these gentlemen have to wait fog 12
monthg before they can be given
cushy berths. Coming as it does, a few
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months before the next general elec-
tions, and konwing as we all do that
some gentlemepn from this House and
some gentlemen ‘from various State
legislatures are going to be dead wood
and not likely to stand for elections
agai_n; and that many more, far
more than the party in power ima-
gines, are going to- be routed at the
elections, I find that they are to be
provided for to the extent possidle
by reducing the period of waiting be-
fore they can be conferred this pat-
ronage, this solace of being appoint-
ed as members of State Electricity
Boards, I suggest Sir, the proposed
amendment to section 5 of the Princi-
pal Act ig thoroughly bad on grounds
of public poliey. I have no particular
gentleman or person in view when I
make this comment, I have only the -
general good of the country and gene-
ral public policy in view when I say
that this is thoroughly bad and ought
never to have been brought. I hope
the hon. Minister will after consulting
the Prime Minister if necessary, with-
draw this particular amendment to

‘the existing Act.

The second topic upon which I would
like to comment is the one to which
Shri Bade has already  referred, .
namely, the proposal that schemes in-
volving capita] expenditure of less
than Rs. 25 lakhs need not be publish-
ed at all and that other schemes in-
volving capital expenditure of less
than Rs. 1 crore need only be pub-
lished once, It is a curious proposi-
tion, Every one of these schemes in-
volves—I do not say ‘unjustly’— tre-
mendoug encroachments upon basic
rights, property rights .and various

" other things......

Mr. Chairman: Is it right to bring
it on g par with industria] licensing?

Dr. K. L. Rao: I will explain when
I reply to the debate.

Shri N. Dandeker: These schemes,
Sir, often involve tremendous inter-
ference, let me put it at its lowest,—
it may be interference for' the good,
1 am prepared to accept it on that
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footing—with public and private right
of various seciong of the people, of
farmers, of existing licensees and
various other persons of that kind.
Also, they involve publication of the
intentiong and plans of 3 scheme, the
object being plainly—otherwise there
is no point in publishing everything
that costs not less than Rs. 25 lakhs
-or a thing that costs more than Rs. 1
crores of any scheme at all—the ob-
ject of that publication being that
‘wherever anybody has got any ob-
jection, wherever anybody has got
any suggestions to make, wherever
.anyone wants. ...

S ge¥ I wFIW AW
azEg, § #OF sqAEqT ATgAr g,
TAAT =BT WY §T 7T 2, A< | M-
qfa 78 &1

Shri N. Dandeker: The only pur-
purpose of these publications—other-
wise I cannot see why schemes cos-
‘ting over Rs. 1 crore should be pub-
lished twice, why schemes between
Rs, 25 lakhs and Rs. 1 crore need be
published once.

Mr, Chairman: The qurum is being
challenged; He might Tesume his
seat. The Bell is being rung—Now
there is quorum. He might conti-
nue his speech.

Shri N. Dandeker: As I was saying,
the only conceivable object of pub-
lishing these schemes, whether once
‘or twice or at all can only be that
peoples suggestions, comments and
criticism may be invited, may be
considered and a final decision taken,
which takes into ‘account all those
facts and circumstances. Why should
it be necessary to do so only when
the scheme is over Rs. 25 lakhs, and
then to do it only once and when the
scheme is over Rs. 1 crore, then to do
it twice whereag if the scheme costs
below [Rq. 25 lakhs nobody's ' cam-
ments apparently are necessary at
all. T am unable to comprehend
this on any ground whatsoever. The
ground suggested is a most extra-
ordinary one, namely, it is expensive;
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publication twice, once in g draft
form and then, again in the final
from s expensive. I am astonished
that for schemes costing Rs. 15 lakhs,
20 lakhs or 25 lakhs this little pub-
lication expenditure—and I am going
to give testimony that it results some-
times in a good deal of worthwhile
comment and criticism—the expendi-
ture involved in publishing notice
twice over is said to be extraodi-
narily high, is unbearable to the State
Government in the case of projects
costing up to Rs. 25 lakhg and that
they can only bear the cost of one
publication if the project costs bet-
ween Rs. 25 lakhs and Rs. 1 crore.
All this is just utterly ridiculous. I
am unable to accept that there is any
sense of proportion about this in re-
lation to the scheme, itg importance,
the necessity to invite public com-
ment, the necessity to invite objec-
tions to make the scheme better om
the one hand and the cost of publi-
cation twice or whatever on the other.
The whole thing is certainly lacking
in any sense of proportion,

I am putting it at its highest. But
let me also put it at its lowest. I have
one particular case in mind. because
I was personally concerned with hav-
ing to comment upon a scheme. I
will not name the State, nor will I

give the name of that particular
scheme, but lit was a {cross-eyed
scheme. It just happened that I had

occasion to criticise it and, I am glad
to say, that the scheme was dropped.
It was a small scheme costing Rs. §
lakhs or so; I do not know; but I do
not imagine it would have cast more
than Rs, 5 lakhs or Rs. 10 lakhs. but
the scheme was bad and it was drop-
ped. Am I to understand that the
cost of publication of that scheme in
draft form and in its final form when
finalised and the comments, foolish
as they might have been even though
I made them, that the whole exercise
was a waste of time? Is it suggested
that it is not worth the money, it is
not worth the paper to publish these
schemes and to invite those commen-
ts because none of us is so wonderful
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but the State Electricity Board is so
wonderful that any scheme of its can-
not possibly be bad or improved
upon? I must and that all this does
not detract from the merits of the
schemes at all. I am not saying that
all such schemes are cock-eyed. I am
not saying that most of the schemes
are not necessary. All I am saying is
that they could well be improved upon
by inviting comments from people
affected by the schemes.

The third point to which I object
o0n groundg of public policy. is con-
cerned with amending the clauses
concerning the return on capital in
the rule or sub-paragraph in the
Schedule— it is so complicated that I
have always to search for what is in
that particular Schedule—it is the
Sixth Schedule. 17th paragraph and
sub-paragraph 10, This is what is
sought to be amended by clause 21,
sub-clause (ix) and sub-sub-clause
(4), the definition of “standard re-
turn” on capital employed. Quite
rightly in a public utility, such as is
the generation of electricity and the
distribution and supply of electricity,
the public utility involves a monopoly
in given area and it is an accepted
doctrine of public policy all over the
world that where, because of the
public utility situation, that confer-
ring a monopoly to a particular licen-
see is involved, it isg but right that
the State should limit the return on
capital employed, that the State
should define what is “capital em-
ployed” define what is the profit and
lay down the limit of that profit. That
is fair enough and that is what this
particular sub-paragraph (10) of the
paragraph XVII of Sixth Schedule
does. And the rate of return now
prescribed is this, that it shall be no
more than 2 per cent over the Bank
Rate. Today the Bank Rate is 6 per
cent; and so the public utilities in the
field of electricity should not expect
to get more than 8 per cent as fair
return. After that, there is a certain
limit upto which some flexibility is
allowed; beyond that they must get
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down to reducing their rates so that
the public may get the benefit. That
is the structure.

But there is now 3 most extraor-
dinary proposal here in clause 21(ix)
(4) the detajls of which I will not
refer to now, which seeks to perform
two  extraordinary antics when the
situation to. be faced is a3  perfectly
straightforward and simple one. The
first antic is this. Every electricity
company will now have to divide its
capital at charge into two parts, one
invested up to such and such date, and
the other invested thereafter. And
why is this curious business of split-
ting up the capital at charge into
these two parts? For this extraordi-
nary reason, that the capital already
at charge they intend. should get a
lower return of only 7 per cent and
only the new papital should earn a
return of 8 per cent. They intend to
reduce the present return of 8 per
cent to 7 per cent and only capital
at charge that comes in after a parti-
cular D date will get a return, as be-
fore, of 6 plus 2, that is, 8 per cent.

Is the Minister in charge of this
subject living completely divorced
from current economic circumstances
Has he not read the Eonomic Sure
vey? Hag he not read the Finance
Minister’s speech on devaluation? Has
he not read the recent Supplement to
the Economic Survey? Has he not
known that for the last two or three
years the capital market has been so
dull that even at 7 per cent or 8 per
cent for Debentures and even at 10’
per cent for perference capital, it is
difficult to get capital coming in? And
what does he want to do? He wants
to go comletely against the policy of
the Finance Minister, the policy of
the Government of India as 3 whole,
the basic reason for devaluation, at
any rate one of the basic reasons,
namely to revive equity market. He
wants to reduce the return on capital’
already invested to 7 per cent.
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Today I can put in Rs. 100 or Rs. FTE qAT B1F AT .—.{@ FRE faa &
1,000 or whatever amount I wish in N N

the Unit Trust of India and get 7 per ~ T19 11 A FEAE fF
cent and take no risk whatsoever. The
last dividend declared by the Unit
Trust is 7 per cent. I can put in
Rs. 15,000 today at 7 per cent, and

“In fixing the uniform tariffs,
the Board shall have regard to all
or any of the following factors,

get just a little over Rs. 1,000 by way ~ “amelyi—

of return I get safe investment. on (a) The nature of the supply
which 1 get 7 percent and Rs. 1,000 and the purposes for which it
of that return is totally exciuded is regired;”

from my total income for purposes of
ta)'ta'tion. Am I to believe thgt ihis = F qiF (ft) % w2 ¥ e
Minister really wants expansion of
the industry, that he wants rehabili-

tation, modernisation and  develop- “the co-ordinated development
meni? What does he want? of the supply and distribution of

electricity within the State in the
14 hrs. most efficient and economical man-

ner, with particular reference to
such development in areas not for
the time being served or adequate-
ly served by the licensee;”

If he really wants those things, is
this the kind of rate of return that he
is thinking of as realistic? On grounds
of public policy, Sir, on grounds of
policy announced by Government - ) =
themselves, on grounds such as those H g FAATET ATFAT § f& z9 fasr &
which the Government have them- ;—;ﬁ' T ’quﬂﬂ'@ 5 & qﬁ‘ﬁz-

selves been urging—there is a state- - . o - -
ment in the Economic Survey which I ferdt Zor & dav BRI 39F fra avawe

will reaq out when I come to the a9 % dfagd #1 I, feay o=

clauses, where it says that savings are TR FTET, Y qvaer wed § ST
going down; in particular, that people S NN < _
are more and more being attracted by AT A F79 3 31 3, fHA7 778472

fixed interest investments than risk o7 Ffewfar ¥ fax 7 o7 faaa

capital,—how can one support the pro- Qv %2 faagea ¥ faw 39 S
posal which the Minister makes here, s AL '

that is going to cause the deathknell A a4 2 \ﬁ‘- i &1 S fae
of any risk capital coming in here fue1 =TfET T@ IFHT HFEEEFAT F

when fixed interest returns like those > S g .
T PAATL ﬁg 1I|3{?ﬁ' STgar
of the Unit Trust and on five-year de- ® | & v g fx

posits are going to fetch 7 per cent, T framt & sfy w717 F1 SR
7-1|2 per cent and 8 per cent? 2 8 37 fa= #1 aug foar sy g

These are the three major policy g f\?a?«r |rar ‘GTPI E‘l w frael &
comments I would like to make on this ~ ®TS 1 AFATH & ITRI gL FIA aTAT

Bill. I will go into the details when Tt 1 39 fas ¥ 2 Ao 7350
the time comes for clase-by-clause

consideration. W F AR H o g 4 mog
~ ° -

5t fawfy fawr . awafy w@Ew, e s fFmIsammayfe
F oay qel) St & wgn e ag o= faw R AW # TF 2 g AfwA 4fF ow fae
®Y Fqg ¥ 7 Fifw 39 faw ¥ fEamai feeew 77 2 79 A% a7 Q@ ad) &<
FRE G AN L V@ qF @ faw wF ) F A A g 5 oA
¥ 77 a1 Ady A G R R ® fawet F fad oF fus fawew 78 & 9 o
0% 3T AT 99 7% g9 e #1 qafadt 71 faeeq d&@q | g @z §
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[+ fasifa fm)

¥ AT AT F1 AQT G T TAAHT
AfseTgs F71 oTw FId TEAAHZ TE
F1 aferega 741 £ F6ifs @i 7
#1 feFwa 2, 7 At F fax f @
gfsrst [ 2, I3 I FTYE@ET FI
@i adfi e, o6 o 2 fF e
cd@1 Fza wETHz T Afensy € 9w A%
ai # 91 7 7, ¥ feEel w1 1%
Y 73 F for w77 A oA 2
- T FTCETAL F forx S fasrent & sy
% 39% = %9 &, afew fFaeEy &, &
T fasrelt & oY 427 F9aT 2 A/ 9T
a1 e FAT GI1 FET 2 AT A
qIFTT F1 &A1 ¢ 9% [0 G §Y
ot w7 F fag dam A &

FhamagifFmfam
AeaFEA Gug AsHA X 3 A &
faw frar mar & ff Tt grdwe 7
Fg1 fx df avad uF wrdee ofvar @
0T @0 gl 97 fawet &1 oad
suTeT d5at & 39 fo avad #§ fawe &
T surer g €A =Tfed 1 awmefa
YT, FET I AT 42 g § 9% FI7
forar g & “gwaw yadAE’ w4y
AWM H g FT % 9 Q@ &, AL
gaR dfqem # famr gar 2
afzw, zRfe " a7 #
qeAT ATgar & fw a9z 7t 9% sfew 2
fr 3fF avas ¥ F3Z97 AH TG
2z, agl a7 faw=r #F1 ¥z #FAT g,
safqqr I &1 A1 7FAT 7 97 faser
faerty e e miT ® feaw @
gu &, ot f5 &t arsy & ofar 7 @
2 zafad gae1 fawer agat fasmir o
1T Fea § fF T griFe v hmar
@'Wﬁﬁr&mao%or{ﬂom
wERT Y | TeTEd QoE Aed § S
F3 faar g & SE¥ A # & ge
sigar § {5 o avad grEee &
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FHAT g1 AT AT AT a1 7T gIw FE
AEY AT, qET AT FT HAT F0fET AT )
g FE g Ffrgee wafedr &
dfqur #1 oftwmer 3 fo, ag oW
#1 gfagm #1 7€ avq FqATS | AfE
o AN FIE F AT FT AGE T
W9 FrEE g FT A7 FT gL A
&1 7 fear geaifs gae afqum &
fora g & 5 a3 & ary sfeza gri
OIS FraE ¥ $ATRT anr T2y § osAfad
o7 Fz7 & f 3% Ay wfeew gt
=fed | #few & wgar wzan g f o
Y & qvaf wT g & dwei a9 &
qTz T Wi arer I feafy § A9 ogw
Y ¥ W AT 9 97 AT qiEai
v & for it F1 A A Y E, Twws
F o1 aF 9T FAFQT AAAT I AT A0
R §, At 9 Wt At & f o
qg AT F A T | AT FAFE F
WA T F T AT g fE
T qE F famr @A F fo7 J%97 2
fir g Wit A A 94 WE TE E
Fled AT g £, dfwa 9 faoe &9
FT qT WTET & &7 qET AT T
# fr el &) w7 @ % fawr faer
Tra FEAE w1 AT 392 4g fawr
yR wereEE Qo o § ag fow
gaT 2 1 QAT wE g = | W}
it F1E ¥ qg AT gIAT AT AT T
FHEAT GIAT W7 e HY qradt JfET
TRz 7g@ O §9 v a@ faw
aras griFIE F1 garar we F% faam

ferqra # o wET ofary §
gt fawrent 1 wfaw gfaar & afaget
¥ for 9x 35 Q¥ ofra & § w@t
fawreft &1 glamr 78 & 1 797 73 7
&t frar 2 fr @ oferr faed gq §
agi ox 5 oy faoe wEY 2, SAEr
faselt & AW | FRK IR fasAT
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T & v AT 7= qws AR EH g
$t A NG ® IET 0 "I
& grm % e 9T § # ST gt
STAT & AT 3AFT ST T AT S
%, @ 97 71 9gfray it 37 w7 savar
=1 et &, Ffw ST 9T # M2 e wy
E 3«1 smA 91 F4R fwr oA 2
TAT TH A9 30 H 3@ 2 # F fraen
F AT H AT W12 AT F qg WIE ATE
Z T T AT JT G7T T T8 O &Y
T A 7 | 79 faw § g S w1 3w
F74 & 77 FrE o A &

awrafa AgEg : gFeEEl A1 SATET
fgamar smar &

it fpfar fos: et #1 saran
famTar ST £ S 9t & foay aifs
7% 9T FHT F<F q9 F1 3 | FfwT 7SI
FHF W H AT GAT FHTG & IR A
ZAT E oA gw # faer g faerer
FT 3T 6 GaT 2, FE 9T 7 G6T ¥ W
FE 97 8 9T § Afe WX w1q fagre
F 9w FT A o1 afegor fagre F Igwr
¥z 18 quT @ AT S fagre ¥ 22 4%
T IFT 28 &% wfy affe qw & o
Jax wqw N g7 ¥ faaar quar g
FfFT g7 fadr & F3F «@ gEr  ==b
gt & fF fawr &7 g & A §
I INF AT OF a1 qq19 T A |
wafay & auaar § f ag faw ey W
FTH FT AGT & AT G F7 Afgq 5
g THHEY qTIH J ;A |

TAH HAAET T F qR H g
a7 & foF A€ 97 & a7 HrAw R, A
AR @ FifeegIw W W
TIFT FE g1 T 1 FAT 6 N
% o @ f Gz & d9ww 29 W gz fom
faam smr -

“A  scheme prepared for any
area under section 28 may, subject
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to the provisions of this section,
be sanctioned by the Board either
generally or in respect of any part
of the area and where a scheme
has been sanctioned in respect of
part of the area, it may subse-
quently be sanctioned in respect of
other parts of that area.”

#y w2za ¥ o7 @7 ¥ 5 fawen
IR At #1 faadr & A1 o/ 22 Tam-
AR & vz # Y7 Faay 1S gy I =t
21 3z 4 7 fomr g & 5 e
feara &1 W fawar  faw 0 "
g @ifewr F7 A ¥ 1w @9 a9 §
f& Tzal & g7 am & foams o9 o
THT FT FIT &, T OFE FT 7 & AT
I OFT AT 8 1 I A=FAAT Y 975
¥ AT AF AT O FY AT FIT AL T
fersr o s are & & A T
2 ag #§ ol &1 #weEr = W F
foaa T | gg &nr A Q¥ wre §
Ft FAFET A AT AATHT HT TE FT
a%d | AT @ @ A F TT
Iz &0 2 f& sgwre oW ofar ¥
fawrett T srgr o1 fawet @Y &
agr 7 T fE ¥ 98 gu & e
FmET aGrfay A zEd f§ S|t 9}
fareit & agt o7 SEFT I T | JFA 29
F (T) 9 ¥ gz oF 9 AT Gy
g zafad & s £ 5 ot w=
HERT THH T 419 I | 4g qiT F
HHEA FT ZIA A qTor Ay § 7 3=
TIT FT W I & | Fawet & @ 3f
A9 AT § FHRY WY F AT § 1 zafey
I FT T8 S fqG £77 AT A0RA |
ZqT FFAfaar 214 §1 ITH A
120 FU3 &YF F1 g v gf @)
¥ Frafaar aga arasy vy § | g
aewrQl fearediz Y ag7 aig ward
& T o faw &7 i =< faqr @
grar 2 aY ga faw § o sawy ofer
#T fear s &1 W g IEE
¥z & forar smat 3 FA ¥ faoen



1059 Electricity

[« faafa fax]

A E | g AN dEr g s fasret
F us fa= &1 9% w7 fear smar 2 A1
fETyIAFT A w7 2 & quegar
g fF O sgaear gt ey 5 fase
wzFal fFN F A9 g ITE I weAy
FLAT E AT 72 4T IAFT ATOOH FL
1Az afea gawr a7 | afeq agr
v @A & f& 3w F ofaenE &
T E [ T FATAT g AT AT
qigAT F1ar 2 39% fwe 1 afqerie 2
sfFw 37 Fafqai & fam w1 afqiie
TG | g fA AT g Tvs A s
g ITfgT 1 e 2w feEr ¥ wewy
FTH IAG GAT F F AT IFFT frmUS
FIAFT, 2 AfZd, ATTATEMT ATfEq )
@A AHl § fF fawelt weww ¥
o | faedt ¥ oF Age U A
g | ag dTd TadHe F weHT
g1 IR AT 9T AN FT TF Hifeq
# g7 a7 5 faorelt & wgFw & gw
aroE § | A48 T IR afeq® § FEY
Y1 5= w9 W Ay # fF 3w avg
F1 T & AT ATIHRT THH AT ATH Y
Fiferer FTAT ATET | AT OF AV FEA
9 AT T AT WL gW fRET AT &y
Fgd & a1 AR #7985 FA ww
a7 & faar & fF 5 7Y g7 Awar
% %Y g9 SHF F1E JaE g 2
g & wwman g 5 F1g9 wowr g
aaraT arfgd fF 97 § 39 775 ¥ et
FYAATEH XE, ITHFATHT 1 ST Ao h
# ST fRaTTm T % | ST SR &
FEATE § IART T FT AW K
&frawrs T svar wnfzy

#5 2E 2 o FrvETaerl w1 fawe
T TETA GIAT § AT AT B TG FAT
£ &1 g 371 fra S € 9 #rea-
F &1 7 famar 2 A W@y
HEFH § U FIOQERTA A7 agT Ted)
Ffmaaa(,m‘(rma-—'r’%
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& | fFamt # &7 812 fmma 519 & 3
gafag Y fa o 2 fF gaar og=
T ZET &, Ty O T 97 (ET 2
T WY w2, mmtﬁwa-—ug‘f
gH & I9F 919 P AGY g1 20
qgaagrmagmﬁwmmwaﬁ
Kl -Trraﬁarv I Z IAE 919 AEY
AT 2 91 97 g3F 7 g I 2
wﬁmmgrmmgl L HEE:ECIES
g i fF g fam v femmai s fga w
FATAT AT AT I&F 39 919 F71 2 6
a1 9u fw fFw A 7 femr a1
fgd g1 A%aT 1| ZATT TFEIRE T AT
AT L IR N I@ AT F | AZ A3
farst g€ 21 o e & fag siarsn
Tt w2 fw e fafaas za
T MES GR(T | T AT I 2T AE
ar g1 =@war 2 % F9 wrzw 271 AfE
o9 qg wearAn 2 % owerE fufw
= FT wET et F o=tgn g fw
Wquﬁrfmw%ﬁﬁfwaﬁ
Za fasren faentt 57 go+T 78 s=arar
FLZ | SHFT 32 FAT GRI SHFT AT a7
fafma s 3 | s fegmam wo H ow
&1 3= g =tfzg | wat ageT ¥ w=r
2 f& ag dqfeww 21 & &1 S
Z fF s =g afvwa 2 AT e
IFFT gAfE=IET FY AT A4 T q7
femai &1 fawret 30

Shri Priya Gupta (Katihar): The:
Minister of State in the Ministry of
Irrigation and Power has brought for-
ward this Bill before the House. He is
an Engineer and I am very proud that
he is taking full interest in the works
attached to the Ministry. But I expect-
ed from him that in the context of the
discussion in the House and in the con-
text of the assurances given outside,
this Bill should have been a bit more
comprehensive, accommodating the
question of commop, grid, the question
of rate of electricity itself and the
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question of premium assured to the
villagers in the shape of subsidised
amounts, in the shape of less rates, for
the purpose of electrification and for
running electrically driven tubewells
for watering paddy fields over there.
All these things should have also been
incorporated in this Bill.

Whenever the Government comes
forward with an amendment of any
Act, there must be certain justifica-
tion. I do not bring in any insinuation
here, when I make my observation re-
garding one of the changes suggested
in the Bill about the eligibility of
the Members of Parliament and the
Members of Legislative Assemblies
just after they cease to be so for the
membership of the State Electricity
Boards. Formerly, prior to this propo-
sed amendment. there was a condition
that an M.P. or an M.L.A.. after he
ceases to be so, must have to pass
twelve months before he can be con-
sidered for the purpose of membership
of the State Electricity Board. Now, I
am led to believe that since the deci-
sion is that about one-third of the total
number of existing legislators will be
eliminated from giving the tickets for
the next General Elections, the inten-
tion of the Government is to give
them a provision in the State Electri-
city Boards because, if there is no pay,
.at least there will be T.A. and other
facilities. T may be wrong in my
assessment. But this is what has led
me to believe.

Then, there is the question of pub-
lications in the gazettes. I want to
know how the amount of Rs. 25 lakhs
has been fixed as a limit. Why not
Rs, 15 lakhs or Rs. 12 lakhs or Rs. 10
lakhs? What is the reasoning behind
‘this? I do not mean any insiuation or
any bad intention. But that creates a
confusion as to what is the meaning in
having Rs. 25 lakhs level and Rs. 1
crore level. The hon. Minister may
clarify that when he replies to the de-
bate.

Under the Indian Limitations Act,
‘the payments cannot be recovered be-
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yond a period of three years from the
date of claiming them. The period is
going to be extended. I do not under-
stand the implication of it. It may be
the dues are in arrears. Why is it that
the State Electricity Boards are not
prosecuting them in time? Where is
the lacuna? Where is the defect in
the machinery over there, Why can’t
they check that the arrears do not
fall beyond the period of three years?
That is my point. Is it just to garb the
delinquency of the officers in-charge
over there that this has been done?
Is it because the Government is losing
heavy amounts and all this is due to
the delinquency of certain officers over
there whom they do not want to
penalise or punish because a deter-
rent punishment would have to be
given to them for this serious lapse?
It is with retrospective effect as far
back as one year or something like
that. I seek a clarification from the
hon. Minister on this.

Regarding the percentages to be kept
in the reserve fund, of course, that is
a question of economics as Mr. Dan-
dekar and somebody else pointed out
who may be interested in capitalists
over there. But what I mean to say is
that there should have been a reason
shown in the preamble as to why this
has been done.

Lastly, I want to submit that a com-
mon grid system, as promised in the
House also, would have given us a
chance to provide electrification at a
cheaper cost to the villages. I come
from one of the most backward places
in north Bihar. The Bihar Govern-
ment cannot afford to spend more
money. The management of the Bihar
State Electricity Board is such that
the backward people over there, for
the purpose of irrigation and tube-
wells, do not get electricity even to-
day. I am talking of the Katihar
constituency of the Purnia District and
other backward villages. There would
have been a granary of foodgrains
over there if there would have been a
provision for tubewells running on
electricity and the electricity would
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have been given to the villages con-
cerned. If the State Government
cannot manage it, the Central Gov-
ernment should subsidise it. Agricul-
ture is the primary thing. Even the
Planning Commission is just finalising
the scheme on the basis of such pre-
mium on agriculture itself. Keeping
this in view, the Ministry should think
of bringing certain changes to the Aect.
Some subsidy should be given for the
villagers for making electricity avail-
able to them at a lower rate which

they can afford to pay.

Coming to the workers of the Elec-
tricity Board, may I suggest that,
with devaluation, there hag been a
cut straightaway in the real wages of
the workers to the extent of 30 per
cent.? As you all know, the workmen
are wage-earners. Mr. Dandeker is
smiling over what I said: he might be
saying that devaluation has not affect-
ed the internal economy. But I say
;hat it hag affected them.

Shri Warior (Trichur): He said that
rising prices had already made the
cut,

Shri Priya Gupta: To add to that,
devaluation hag made another cut to
the extent of 30 per cent to the real
earnings of the workers. Since they
are wage-earners, they have got no
cther source to compensate them; they
have got to suffer for it. So I would
say that there should be an attempt
to give them an ad hoc increment to
compensate them for this cut and then
they can consider whatever dearness
allowance is to be given.

In regard to onug to the workers,
there should be some consideration
by the State Electricity Board.

Lastly, there is a suggestion for
taking over the private companies. The
private companies runnirg there
should be nationalised and if that 1s
done, there will be much more uni-
formity in rates, returns and every-
thing, and the interests of the parti-
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cular. groups of capitalists will be eh—
minated. The difficult -situation in the-
supply of electricity itself woulg also:
ease in the near future.

In the last T would like to suggest
changing over from coal to diesel o:l
for the purpose of generating steam
for running the prime movers of gene-
rating stations. The boilers run by coa:
are more cumbrous—the machinery 1t-
selff—and are more costly than oil-run
boilers. If diesel oil is used for running
the boilers, the capital costs would be
much less. So this point should be
considered. Moreover, the utilisation of
solar energy for the purpose of gene-
ration of electricity should be thought
of because in that case we would not
spend much money for generation of
electricity. Today it is an aid for elec--
tricity. .. ...

These are the points which I sub-
mit for the very active corsideration
of the hon. members. With these
words, I conclude.

Mr. Chairman: Before I call upon
other members to speak, I would like-
to say that I have received a number
of chits. Many members are interested
in speaking on this subject. I have te-
keep in view two things: Parties and
also States. Since the legislation
brings within its purview the entire
country, it is necessary that repre-
sentatives from all the States partici~
pate in the discussion.

it gma fag (F7m7)  Fo Yo
qqy ¥t #®&z ) gAEr qug fasar
=rfzw |

s d0 Wo ARA (FATHIY) ¢
Jaodq Argm, fagre =&z agq ST 2
gafaT o7 AR FT KT frear sfam

Mr. Chairman: Three gentlemen
{from Bihar have spoken. So it would
be better if I ask a member belonging.
to another State to speak. I, therefore,
call ‘Mr. Sinhasan, Singh.
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Shri Warior: In this, the worst
affected State is Kerala.

Mr. Chairman: I know that.

it fagraa tag (Traye): fawry
T FT d7F T AT FIEAT F1 FARTAT
®T 27 F99 F A7 { g o1y 2 fw
are 97 F1 A1 wafy o 7z mrm
T E I F AT AZRA T ZT g0 AT A
ag AR T AT ZOT fF FW F W
T 3fereauere F1 W 37 F e war
7 f& g =7 T & az fEar o1 o=
z fr g go w==ai w1 omw A

=it fsm wea @ ar faawn oz w8
far 20

=it fagraw fag : a3 &Y 51 @ =
F 99

ar fat S w7 AT¥ FT I9GFA
T0g FAT F 1 *fw ag qAnT F1 Wy
2T I AT FYS TAT qHSHE A,
TAFT TEIT AGL 5, IAFT AL & Al
v e sra AT g & Sfeesr ¥ 19
TN RO, ITH KL AT AT ATIAT |
AT 39 FT AL IHT q9 FAO HT
F5 sravaEar Ag 2 froww 9w oy
FARTAT ATA WL FT A1, IT FT g2
fear w13 &M@ F7 TF NF T q&@fw
I979 qgT F49 § 7T F47 5 wgr o
@ 2 f% f&m wrvor ag fear mm g,

0 ¥ ®fam aEt 9T S F1owET
w-?fﬂ AT fgemm, 73 q’m T3
fer =fem )

oa 39 faga® ¥ a1y § ¥97 fa=ne
g A 48 ®1 77 nafeEfEEy faw o
fmgm | TG FHA G AT | IF A
FY HFEIT # AT AT AV AT H agA
T 31 Sferaraz o f5 79 66 &
aqd ¥ z7 39 fagas § A afvadqq
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F7H | 37 K FL waifeEry § 0 TR
& gaofefes &1 fa% 20 2w &
ar f& % gfafaaai & zwwr
37 AT | T a7 A9 F19 AT F94
FITATEF AT AT 2 | T FT FT00 TZ0
FfF sm e s A w1 0F HE w@
o FT ¥ IW R GACA AT AT
F7AZ | W7 IO AN T =AA F7F
TITT FT qITAT 1% GG F FT 907 AT
st faf fam & snsw ffom 2 37
AT 2T faerar 1 w= AT 39 a9 A0
FATY ATAA & IHY 9¢ 29 famre s v Awd
e

FOIFHT ATET 4 OF I F2T1 25
am@ #WT UF KT F FAT | FAR
ZHY W THT 28 TIH F HRT T
I THE F YT FTH S F AT AT
T IH KT TAAGF ATZA F ATAT
2, F ¥few w71 £, grede Fafaar
FY ATIT FT TFAATH FAT 3 | TZ TF
N IFT A A E AT A F wRL
ag%ﬁ;w‘t]aw%zwﬁ = 2
g TAY Rz TaAHz #1 FFfa F gy
W 15 9TE &1 AT aE gE 2
o IHT 29 ¥ a7 fF e mEadz Y
T2g I ¥ FIT THAHA g F q1E
IAFT 3T AT7 qfeAw FIAT g 77T AT
T8N g J 9 AT w7 fgar 1 TF 25
A ¥ A9, w15 afefafadr &, 25
1" & | FIUAT % T a7 1 qfsafazy
o7 U FT F FIC AT AT FAT A
VET | FHTO &7 2 fF quiE ATga
9 # mrafa A€ gy =ifgw 1 A
F St 2 7T o frewa &, § wAwa
F7 TETE @EET Q@ 39T g3 F
&g # frde &1 faweir a7 797 37 fwsma
¥ f @y &t fomt wY, faser 1 s
AT FTEY q7 faw=r 97 g4 1 At
sirer e faven arge 39 faset &1
7 fang g, faas far 3 § & fasg
g1, afeq qg & for g@ a1 9
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[ #ft frerea fag ]

Sfasret aFTT O wA FAA FiainwA
AET F qAT F RO AT AR
TR ¥ 76 gL AT 60 g fawreft
agt Ao 2 dfeq ag o faet
faaor ag’?g‘tmrgr%w‘rfﬁ ATET AE
T A AT S FTIOU IR
ST FTIT fasTAT § 39 & ;e T A1 fawm
Eeli |

fafreex argg am sv ) £, =7
mmw:ﬁmm@wmaﬁ A
fafrzramE R 2 A F g, 7w 39
m&mmwaﬁmmm
SAFTT F

Y

wfa wgtea ;. fafrze amza
F AL L

it Fegret fog : % e

%m%aﬁfwmi—@faﬁ
Wﬁwﬁ??nﬁw giferz
FIA AT, AT IHAT F AT FE
Frmiferom 4G & 1 faee @A
T " #7 fgar afes 7 sy g
w1 931 gon &, afvorw ag g g fE
fas=l a9 &7 AT 2, IINEAT FT
I&IG 2 AfFA IT F qH ATIA AGS
Eg

w7 w33 & fF AT 7 oama an
AT g 2, ddfmm @ 2 uw
THT w19 7 71 47 5 39 fawwT w0
0 3 #Aga 7 fzan &, A% ¥ @way
B3 AHS & | A e 2 i g
H FE MM & A% ¥ g fAm o,
afew @ & &% fer aor, W& A
oA ww fAr oft AE 9o &
H%fnﬁrv'f#ﬁmfxﬁtrz
A FY I=-AgA a3y g% 8, Sifs uE
“SFTT § agl 97 $FT gL € | 7 9 A
7 F 4 T A€ aren g, T Az
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W@ E | AT T T, ATZA F7 q=feAy
F W™ g7 e =i #1 IEE F7
ST ZAT £, I FT IH &9 F AT
ST AwAT § | FAT A9 & forw A1 gy
faferex o o s S 9
2, #fem T § o AT 9 a9 g
g I9 FT WEAE 4G F1 @ 2w
w1 afgr f& oo =@ fawm w8t
Fiedz FI—fF wig, a7 giedom g
F far e gm feAd @ e
IGE 9 2, 39 F AWH G FQ,
A 2 | WL TAHAHZ A9 9T ZH
" w1 faar dma q1 giedoe T
Y smIEdT g1 AHAT £ 1 gafan 7z

1432 hrs.

[MR. DEPUTY-SPEAKER in the Chair]

gt a7 o fawr a9 =& 2, faerer
FAT F ATY ATA IFHIA ATEA A,
gl #Y FEEM wgwg AT 9TE,
g ar ag faseft a7 0y =y
Wﬁrmﬁ’aaﬁl%’ﬁfw& aE
g #§ 9w @& 7 amits faser &
me*’rzxmg. TT ZvaTET H
g agl -T-AT &9 &7 7Z 3, Wi
T QF-3T qgT 9 AFTL T3 g0 £ | gHIA
%ﬁwﬁw%uﬁ?dmgm%,w
FT G 1 AT TAHT £ 5 7419 g
TR F1 AT aF 47T AF, agF | IA
¥ e FE fRawwa & amaa faera A7,
a1 93 fufwdy F1 w29z 77 ¥ AW
IT AT

A ATE T A9 T A faemn
ATEAT § AT 49 AT A7 5 F 7
F wF T w=el af@qaq fFar 2
7 =fwr a1 g7 ® fa% frar mam 2,
ga fafa fog ot 7 s 39 =famw
F1HT AT F TIfASA FY T qHAT
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21 59 F avas grs F ¥ feet sfam
F ATHIT 9T T FT FATT H7 K0T 50
FraoregE s asmifaam 3
gq {399 § OO F1E TET @
fFaras T oF H T AF, AT
FvaFfaramaag e g 1 g9 &1
FR9T qZT AW £ W [T T A A
ofvata frar 2, a2 9% 2, few o=
F AT T A ST FATT OO Y 2, Nfaay
= fear 2, 7 ¥ arq faws S 20
FET 9% W9 T ag "< fear 2 R
s o frew a1 a3 ow ofey &,
adt 9T 7t ¥ o ¥ fr Wk ag
wqrfZr =1y a1 2w werremew
2 ART

“Nothing in the foregoing provi=-
sions of this section shall derogate
from the power of the Board, if it
considers it necessary or expedi-
ent to fix different tariffs for the
supply of electricity to any per-
son, not being a licensee...”.

o7 F @5 F oafasrr ¥ far fw
gz fewver e Y 3 Ay & 0 ™
%1 A few v faaem, st 8
agy faqm, g7 &1 =W faemem gEwT
zT F ATAA FI, AT ATASK &, I
1 faaAr 7edr g a1 gafar
I ogAtT g ? fF & 3 Ay mw
fagra DSy | o7 IRET ATEF T
T T AT gF few g gFar 2, afz
o1q 7 fas1a 3 fFET a@ A qET
T 1 w7 e & o« 37
Yaq ofex & &1 3z Y, g9 *Y oF O
a1 3z fay, a1 T FeER ), TR
Frsiafae @ 1 w1 W Ag q9-
€T o W E FWET F T, T A
33 #fww agt | smaw afer uF feew
®Y FAT I AT AT qg g
IF F wE 9T ATHM

1015 (Ai) LSD—9
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T a7 9w ¥ RS &
I aq #) faag @ 2, me &
fa¥ ag 60 a¥ Y, Ffew T
FrAfad A€ g F FTEO0 qF a§t §
ITY § &7 a9 FIA & o7 v wer
frar & afew w9 ¥ 9 § arar w1
FAENT S fem g 1t as @ F
TR TAAHE AAW g & &
3T FT AT WY H qE@ AT FH
w1 afaw< o1, AT 77 A T 3H
TR ¥ AATfaw <rET FA & Ay
ST 9T WX AHEAT FLAT G |
BIE FASYAG ! ATk «EI G §,
Tt § Feafaat w1 aow, faer wrfeast
FX TTH | ATT To Gro § FHYT F w157,
agt fFEY 9X 10 @ Ty § H) fEEY
R qE &19 TR 2 | AR qgT fasrer
1 fas oo uw w1 & 7 fear w7
A Afzw fear smar & 5 fewdmae
X faar s, afew 99 & @gi @
feawaae 78 graT €, S &1 w19 I
¥ 99T war & 1 g fegwaemm &
& F1 T ewtwan, fawErn, @,
g9 9T a9 & any fear smar
R, F UTg W, WARE 9 an e
AT & 1 AT I KT GIH ar@l wqqn
TFTT §, @ q¥, S a¥ 9T qET F
aY q1d, AE qv TTIH-aE & 9y, ;|
FX, AT, A T, TFH-ATS g T |
zafar Sfag a8 § & fga W@
F A ¥ go & 3 A agen & far
qeEy & gfex &G w@, o
FAFET FY 6T HC fear a7 7 7
T FT | arfr AT < F AT T
g | AT T F g g S gNT
Iifgd f& Ry &Y a6 TFY T
¥ sarEr &1 AT @A 9 Y, o
qTh THTAT T 9, I Wy faser
feaaase &7 Y o9, TET <9 § qEEA
g =ity
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[T Tagram fag]

I FATY T A7 T HT ot
fafrezt grga =1 @ s IR Ffy
F aE 21 Ff A FE qEEH A
1T, g TG q T FY JT FTIH
W FT WRT AW IA F AT A AT
¥ fedegomm &1 W= Wt B 0@
Tt 2, afeT 9w F Ay w3
@ & 1 faoelt & fad oa 3 a9y Jge-
e #Y 5 12 98 afte wRAF F o
BT T FY AW 7 T &, whaw v e
g W9 I, T TEAAE o ey
g FE T A ZAT A WR FE A<
T ¥ ga1 § 1 wnq fafe T 9r @
Mg gl g, @ fam A i 9
w1 &1 9% T8 &

ITeae Aged, § I fae wx
T AT § | TF AT F FEAT Arer
g & g o dYo FXHIT ¥ us fraw
aarar g fF T ggadq ¥ =g
gmtt & s feet wEde ggadw
#1 faoet & 78 Fwv faar s,
A F 9T & A, IT H 1S g 8
2 e 1 @ F fay faar
AR m & A T, foew & T
MEART T gE-FAET d93), S ge-
FAE F T AGLATHT FT F 1 FANT
F A9 wAW F faar, IfwT a0 @
wf sveT wn fear fF faoret & soma
A FY gafast g faseiy | e 9y
3 v sfw £ ar fady, fawet & aEy
fodr, o & oY faw, W fasen
3 Y 3 ATy F1 mEfasr 4G I,
Fiifs ae fawdr F oA ¥ OF T
I FITT AT AT, A AL AT FT
A ufas o IgomAr FG | wlEw
AW I & fawet F gy A =
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AT A ;g gafas) Agk AT | @i %
T EIT 379 @A KT AT § WA
&Y qrET a%, J87 9% Fgr W g fw
q9Tg qwEE gafadt I | A aner
A A T Q< % gatasy fAw
w§ Ifwa sz fear 7 faselt ww &
a1 o Gqr mafaEt &1 39 & oAE
faemm | 9T Y A FAT & ST WY
I 1Y & € | 39 FT faemr gierar
2 | ST F AW A7 AZA IS
g1 wgM 9T @ W 3} wT qavT
e w369 1 faaat & w1 Fovar
g a1 A w3y & fF a8 I ) faoen &
AT AT |/ AT &1 ZIR AT F91 qwaw
2 a3 @ AW ©: &Y I UF AT A
qafasr 78 & IfFT W d9a ¥
qiF AT B: gAR FT @AT ATCT A1 AT
A gae FY qafa<y 3 3T 1 T Iy
& & f5 o & ot fastaar wgar
AT § | T 92 AT o9 qAfEEy I At
T w18 fawsl & a7 fgram ar
o g &, wfas o 3w & oo
ag faselt #1 FEqAA Fom A1 oA
& &\ & wwmar g 37 ¥ w7
MgsasFaa g & A g fr
T OF FT TIGAHZ 9qT T | A
A9y amw QW Faga Ar |
TRIE | ST KT 1 A GTaATT A1
F fear mar 8 afes ama & @@ #7
fear wr & fF =afast == 310 @
=t frar AT § ? wge e S
WsAE d9eX & W & 37§ wg
wfaea dar gav g1 1 & FFar § 5 qar
g fF faas 97 & $39 @1 g &
IT 9T FE FAAT Fa1 ZAT G | AT
F g9t T fFY wF e F1 [T anw
T & | 7 39 F WA 9T IO § AW
T HIFEY 9% g 1 faser faar Sreaw
Y § @ afeww &< § gt €1
A A A @ g 1wy
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= faoey & at § A% fafeex #
aod agi fear 9t f5 w0 gafae
T A E ? gwaed & fF wfaw
q afus fasrdy &1 wrwr g, wlaE
¥ gfas o I afs gardr W
a9 F oAwedr § A g & |
AT WM AW F FOWIT AWt @
AFAT § vafs @t @WE  glaad
feaml #t fAd | @ T T
A wzh & 5 Fm owfas owm
G771 F AV gEd a7 W IEE FET
srar § far faaslt & 1w FE
g & faady 7€t 7 o W S A
gafgel adf 7 1 O€ 9q gerw 2
&y oA FY A ggear  9g g 30
TR R

& =g g fr e wy feafy o
frare 31 #g A aH T A &
qFATE | T JarF & fao W g
FEAR A G FA A AT gy
qifqdy § TEAY T ATE FL, TERT
o9 TTF |

=t FTEAE AT (gTav) ¢ AW

A gHA IT FWAW : T ST
T Al 9gq g7 fear area § 1 fewt

T ZYy afey 70

st R R T=er &g
g

49 ag fawr oY 529 F ;AgA T
g raiagg A AR Ad 1 gAR
fasg Y XS ey FET & AT
T fawr # Foefat § 1 F 37 F4
et & araeg § Fga1 Sgar g s o
17 f ot I 5T SEH F® ww
T &1 ITHES I FH AT AT aE
FET & W T F A7 78 fa ggi amar
T § | 93T a6 Wigde gefeafarey
T graey g 98 851§ fF J adf o sy
F@MW AW § gl TX 51 HqWT
ST & 5 SAHY TET IWT 1 @AY gt
XY F FITEE T § TET I TART
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AT gt & fF swier § saiar <A
fastefT FTT@MET a1 WF F A ATTAT o
Qe SFIET 9T T G e F W1 W
fedmes 4 & I fasfqe a2,
S el oY §FAT § 1 T TAAHE AT
NFTg Tz fFudaE & A%
W &1, 7Y et &1 ag fawfag war
T & WY 3R AT ag e 2 fE
faaat FT T = ag faem o uw g1 o7
g wfawm Ao faa bef w@r mar 2
TR e g1 ot enfaamg ot #7
STHEAT 81 37 GaT g1 aife ot wfrwtca
gog § ITAT Y ATH OZT qF, Fgl
it fawelt #T s@m Y &% | 37 30
FAF A AATHESF AR 37T & 5107
FATE |
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UF 31 a4 ¢ fHa®1 & Mad aw
@AT ATEAT § | UF FIq mHT gERIT
UF ATAAIT §E A T & | SR
q7 ST F § a1 qReafaay
FEoTM AL L TEA® qaR Fourafe
575 & 1 § wwwat g feon wifemmie &
g1 gAEfagl & W< § 3T F9 &
st ¥R mfgw § A e ¥
M arfaer § sRcTaa & favag ag
T fF 7 iy &, gwfeg gAY
AT F TG AT Fifen, ag TS AT
TAT GTOT | S W B OgwIY
IEFT JE WY AT § Y qga Fifaw

© g AR Iawr wifafaga ov @i e

T TET T gFAT & | g wFar g fF
IT N AL T FE O fHw QT FT
JEET w1 femT ST AT SAF HwE
¥ AT ISAT A1Q | CHT HIEyT F
TH q%g FT :E Fra 9T giaeg @
[AFE T T AT F TG G g
7R 3g I F1 J9fw 3ET, & goar
argat g fw aar sfea g ¢ & swan
g fF gt O & 3w g FY WA
IS FT qae ag & fx o ag wwE
f& ¥ o mifearie & o1 s@vafaal &
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[=Y FrefTT 0]
e § d agg @ag gEd § A
z 1 fordt Fadr § T AT wifer
Agazmig fFen i srat sy T aw
HIAT TIT 97 5 T FATAT A0,
9 IF Far =ifed | quAEr wEter
TAF T A DAY &) 3T AR gEAT
AN AR F FIE a1 FeA ¥ 9@ ¥
T g WA FL AT A0

#3 § orArT & a8 ¥ uw @)

a7 FEA WTEAT § 0 & wdv wgiaw

T A7 TR ZAT ATGAT g 1% ogid gwd
% faura Qar war & fF &1 3w H
AT & AgFy F FT7 T a1 AWGT
Z 393 gfafafa veaad +:few &
faq F13a, 3q8 ag SAFr ~wrA
afsT & sy FgaT amear §OfR
fg @97 waddz F@T wr AW,
wE faer M A 9 A
‘gz zefEem 2ay oem
W, F3a2 atdl ¥ fawd qar
F7 M, g9 KF FT AM A awgd
33 F alr fai @ afy
TE FFA, OF ANGT A7 g7 Y TA Az |
W NIAHE AR qAgd F g o«
FAT A1 gRET AfT AW A AR
F ®q ¥ guT qEN ;AT | _IA A
fawrdY 427 2Y W1 & 397 7 Fa=r gFTH0
famat & afes auma ey Y =AY
20 TTH Y fadwar @ 3 =@ ¥
faarg @t & 1 o4 mawaT ¥ mw7
NG HACT TFA AY ATT T qT FIH
1 AL T qF4 | 2F q19Q aATF 7AH
gaget ¥ wiafaafudi @1 wvaefes
FHE H @A & #) 4gY ww ¥
TGy | A ¥ ITF @Y Y TR q-
f&r = #E g a@ 9Fwm 0 o
TRAT FAFT  ATHETAS g1 ghar g |
& gwerar § 5 1S § aga ¥ Rax @
faad gad) qem A A &1 TR
I F Avaeg ¥ gaT 987 0T gHA E )
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TRRT A amgl &1 R A
% sfaiafe @ ¥ e i @
& oo s & @ o

99N ©: ¥ TV § a8 &7 §WEA
g & foradt w1 § fr wagdd &1
Y wifasz we & ar JET § AT fOA &
T W WY ¥ FE T aww Q
FEAT § 1 I qg Fg A 5 FT
9T §FAT §, T9 qE ¥ T AW 7
AT FTE AN & 1 Y T AG q@T
21 fag = ax AL #1 F v
2 gt 9 Gar diar & i wogE A
I FTH FET § AR AT SFTATA
To Yo AT Wt & HIT I qq A
T SETIUEY g JraY & A1 q9gT "4
ST ® | I9F g I9F qfarT ardt
F1 TR forear & 1 AfEw ga@
I T &7 T A AT §, T IAHY
7gré §Y oI & ¥ 7 §S AW T
Foarg 1 ok @ aw ¥ I
FY ATy 92 3 Feurdiiz wy @y =iy |
T & A} H FrE geaey q|T 27 A
arfs <t frr &1 so g F9 gaRt
o a1 se¥ afare awt & frer
Faer g ¥g 37 ¥ Fr T uw ¥ forg vt
foer qar 2, s AR &

T AT TAE A wE TS ]
g g 1% wsEfHT i gl
¥ EANe X ¥ A 7 97 NS grgw X
wifers R | @ AU 9T a8 FE
g fF FEw ¥ S o3gw §
aogd & W1 I E T
A ax wre &7 9, g A o fefs-
Foat Gar Bt & ag & oy @A
g g 1 SO Ry § F saw
ar § qar gax gal ¥ ag feiwssy
dar g% § | sAfRfedt S w9 sarar
¥ ST AeEfe T AR g A X
®RE | @ g ug g Ui g
et streae ey 1 A § a1 Aol
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1 #g faar mar & fe grerd afaw
facgw 7% § ) w9 wo @ifay oS
7IgT IR 19 A T FTH T G
S 9g AT ITE AT & Y SaE afaw
FEGR A S TEF 7 9% Fg 7L AT
&1 Tz & 99 A FT qq9d 48
g feag vad fag ow whmmy fag
g1 | A waw gg € fF ww gawt
afgd f& ww HeelFw 1 AW
A IEAT A HSWT A FE AT
et s 1 TeagY @Y OERT 1w
Tedt gy § a1 feara fegew@a F
MT T T AT )

[T FT A IF FATH & AT &
T § | Afe oq #1E gfege g
TTET 2 A1 B Y feqree F & 1
& I 9% g ¥ W FE ¥ ;W
fowrss =& g & f5 @@ o &1
A F g & ar A E | G g
H 9T $I 797 9 (9 IR
TG ¥ wwar for ag ToAT agE FIA
@ F faendvm T ? W A H
g AMEAT E fF AW W F da<
feaede 1 =mfuw I fF ag foew-
R i SR, O F g9 q@T R
I A T A A FTET AT AR
DR T A Y A F1E ST § ¥ e
T @ ¥ aga fEY 9 | W) q|r g
@ T@ gw g W@ wR A
9 A% & J@ AR oA A
feaaz dar 7 G 1 @ AR TwH
TR o Frgwy Jfed oAy e
WR YT 59 §9 ardt FT AL AT
fear @ s ww w1 W weEfew
T A7 At g IAH FS frey qF
¥ 7 qaT A A
Shri Warjor: I would have wel-
comed the Bill, but looking into it

more closely I was very much dis-
appointed. Along with tightening of
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the control of the Central Govern-
ment over the private licence, I
think the Central Government should
have taken this opportunity to tighten
control over the State Electricity
Boards also. That wag my anticipa-
tion, but Government lost a golden
opportunity to do that.

1078

Actually now the major spending
and investment is done by the Cen-
tral Government. I know of ins-
tances—I had put very many ques-
tions on the State Electricity Board
of Kerala in this House itself—
where the entire funds are allotted
by the Central Government and they
are used by the State Electricity
Board in such a way that it is not
above suspicion. I am mincing words
here, I am minimising my opinion,
this is the mildest way of putting it.
Not only that. This has become now
almost a collusion between those in
authority and those who benefit as
contractors.

Rajaji. said that India has become
already a contractors’ paradise.
Though I cannot subscribe to it com-
pletely, cent per cent, still there is
much sense in it, and if there is any
sense in that, it is much more in the
electricity department than in any
ather department.

For one thing, most of our pro-
jects are in the hill areas unknown to
civilised portions of the land. It is in
the high forest and nothing could be
done. Even the labourers can be shot
down like hogs or pigs, and there is
nobody to question. What is actual-
ly going on there nobody. knows.
There had been so much trouble not
only for the people at large, but also
for the Government. These are things
1 am saying not in a general way; I
have got enough of instances in my
mind as a background from which I
am saying all this. :

What happened recently in the
Idiki project in Kerala is well known
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[Shri Warior]

to all. The entire forest area was
cordoned off by the police, and the
Government sat tight without coming
to the conciliation of the dispute bet-
ween the contractor management and
the workers.

Now, a contract was given to some-
body—I have no belief 'in any con-
tractor—and other contractors
-naturally got vexed.about that with
the electricity board and they also
kicked up a row. Not only that. They
sued the Government in the High
Court for a writ. That stands there.
But now the reason given for this
change is that the new beneficiary is
more substantial ‘and could execute
the work. He has more funds for
that. But as soon as the contract was
given, which is a centrally sponsored
scheme, crores of rupees were hand-
ed over to this contractor, without
even executing a single item of the
contract. If he is so financially subs-
tantial, what prompted the electricity
board to lend him before scrutinising
whether he has executed anything or
not. Ig it the custom of the Govern-
ment that as soon as a contract is en-
tered into with a contractor, - huge
sums are disposed of like that? They
do not care because the Central Gov-
ernment is giving the money. These
are fishy things, these are things not
above suspicion. I can quote innum-
erable instances like that.

There is another instance also. The

contract will not stipulate all the
minor items in the contract. The
major item only is stipulated, and
when the major item is executed,

these minor items are added now and
then, and for that there is no tender
at all, there is no rate quoted. What-
ever the contractor says-and what-
ever the electricity board consents to
ig the rate and whatever loss he has
incurred in the competitive tendérs
for the major portion of the work be
compensated by these minor agree-
ments. These are the main practices.
I can quote innumerable other things,
but these are the main practices.
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Now, look at this picture. Hundreds
and thousands of families are ejected
from the project areas. Nobody cares
for them. If we ask the Central Gov-
ernment about that, the Central Gov-
ernment shirks and shifts the entire
responsibility to the State Govern-
ment. If we ask the State Govern-
ment they say it is a centrally spon-
sored scheme, they have nothing to do
with it. And these people are shuttled
up and down without proper rehabili-
1ation, without proper compensation,
and without even human considera-
tion, camping them somewhere not
inhabitable. We had a hell of a lot
of trouble because of this. Even now
it is so. I will not go into details. So,
I was thinking that now the Central
Government would take the oppor-
tunity to make more effective its
control over the State electricity
boards, which are not like autonom-
ous bodies of previous times, but more
or less dependent upon the Central
Government; and this is the time,
this is the reason and this i the
justification also for the Central Gov-
ernment to have more control over
them. I request the Minister to give
ud this information according to his
knowledge because personally he
knows everything in his department,
I am quite sure about it, because he
was the most prominent executive of
the Central Water and Power Com-
mission, and now he is Minister as
well. I had also very many oppor-
tunities of travelling along with him
as Member of the Public Accounts
Committee and Estimates Committee
and see most of these projects, and I
know. it had gone inside his mind, but
now I do not know what transforma-
tion has taken place in him.

Shri Hari Vishnu Kamath (Hoshan-
gabad): He is a Minister.

Shri Warior: As a Minister there
must be some change. I will ask him
how many state boards are function-
ing satisfactorily according to him,
_which are the States which are so
lucky and fortunate in that respect. I

1080
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am quite sure he will reply that out
of the 16 States, not more than three
or four at the most are functioning
properly and in an efficient manner.
‘What about the rest?. Are we going
10 spend the money of the. Central
Government, the people’s money, and
" entrust it to these people to squander
it like anything, or are we going now
to take powers in our hands so that
this inefficiency ang corrupt adminis-
tration in the electricity department
will come to an end? That is the main
question. The Augean stables must
be cleaned and for that very strong
action is required from the Govern-
ment.

15 hrs.

The second point 1 want to make is
—1 will come to the Bill—this: in the
whole supply of electricity, what is
the direction, what is the orienta-
tion? Whenever there is an econo-
mic, social or political crisis in this
country, everybody will turn to only
one man, the farmer, the villager,
but whenever any action is taken,
that will go diametrically opposed to
that direction, to the detriment of the
villager. Here in India, political or
economic or social evolution or revo-
lution must take place from thes vil-
lage, but the most neglected people
are the villagers, the agriculturists. T
know the reason for that. The reason
is that the villager has nowhere to go,
and those people in authority who
are fortunate enough to direct the
destinies of this, country are quite
sure that they will not go anywhesz,
they will stick to the land, they will
plough the land, loss or profit. They
will die there, mute and slavish and
cursing only their fate. Go to any vil-
lage and ask any villager: why are
You so poor, so destitute after work-
ing so hard? I was amazed to see in
so many villages of Rajasthan vil-
lagers working in the hot blazing sun
from so early in the morning that
they can barely see the hair on their
toes to such time in the evening
when they can barely see their hair
on their toes, 12 or even 14 hours.
They never unleash the bullocks
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and go on ploughing and sowing.
After all thig inhuman labour, what
do they get? Nobody cares to know.
What do they realise in the market?
That is the state of affairs with re-
All others
get electric power, industries,
palaces, towrs, everybody gets it
except the villager. We depend upon
the villager for our socio-economic
amnd political or whatever improve-
ment and advancement. The Gov-
ernment is even now not prepared
to reorient its policy. You look at
Bombay or any city. There are neon
lights, flourescent lights or any kind
of light. You are wasting electricity.
Still the poor villager will not have
it. These things must go once and
for all. Then only we can have any
hope of progress for our country.

1082

There are certain funny provi-
sions in this Bill. About the MLAs

and MPs, why should the Govern-
ment be so anxious . If the MLAs
and MPs should be compensated

after they go away from the House,
let them be given five or ten acres
whichever is ap, economic  holding
and let them cultivate it. Why
should these posts be reserved for
them? When I read this, I begin to
think of it now; I did not think of
it till that time; I now ask myself:
how can I also get into the Board?

Shri Umanath (Pudukkottai): You
cannot, unless you go there.

Shri Warior: I will go to the other
side; that is the way. That is the
hook. That is how people are taken.
Most of these people are .very honest
people but they are hooked. { do
not want that. Why these consider-
ations and qualifications for the
legislators? Why not have some dis-
qualification for the engireers and
retired servants of the Government?
Especially retired engineers of the
electricity department are takén by
the same contractors who had deal-
ings with them. Will the Minister
bring forward a rule that no engi~
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neer of the electricity department
can accept employment with such
contractors until after the expiry of
six years from their retirement date.
You see this type of collusion. I will
support a measure which will ex-
¢lude those who are in high author-
ity and who can sanction funds and
who can accept tenders from accept-
ing employment for six years after
their retirement in those areas, in
the neighbouring areas where they
were employed.

Mr. Dandeker has to take care of
the interest rates on investments
made prior to 1965 and after 1965. I
do not go into that. There can be jus-
tification; there can be no justification.

About the tenders there are certain
changes made for Rs. 25 lakhs. Is
Rs. 25 lakhs a paltry amount? In
our country no single paisa is a
paltry amount. We have to guard
against it. There might be delay. I
am not for inordinate delay in the
execution of projects. This may
cause some delay. But at the same
time there are safeguards also.

Dr. K. L, Rao: What I want to
point out here is that it is publica-
tion of the simple description of the
scheme; that has nothing to do with
the acceptance of the tender.

Shri Warior: That is all right. I
will give an instance. According to
the technical advice of the commis-
sion a-particular scheme is put for-
ward. People also have a say in it
when they get to know that. At
times we may give an opinion which
may be against a scheme on certain
other grounds other than the techni-
cal grounds. Suppose there is a
scheme and for executing it thou-
sands of people were to be ejected
from that area. We will prefer not
to eject people and let the scheme
go. Technically the Ministry can-
not do that; it can be technically
feasible, possible, in the long run
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advantageous. But immediately
there may be issues affecting the

people and in such matters the peo-
ple’s voice must be heard. 1 think
the former provision was much
better in that respect. I will leave
other things to others. In conclusion.
I may say that a Bill which will
contain all the necessary demands of
the time must come.

Shri Muthiah (Tirunelveli): Mr.
Deputy-Speaker, I like to sp2ak a
few words by way of introduction on
the generation and supply of elec-
tric power in our country before I
come to the Bill proper. Electric
power is most essential for our
economic development, both’ agricul-
tural and industrial. Lenin laid the
greatest stress on power deveiop-
ment for the economic progress of
Russia. Agriculture depends in a
large measure upon power develop-
ment and power supply. Power
generation today is inadequaie to
meet the growing demands of our
country. According to the Third
Annual Electric Power Survey of
India publisheq by governmernt, the
installed capacity in 1966-67 is 12951
MWs and the target fixed for the
Fourth Plan is 24000 MW. For more
electric power should be supplied’
to agriculture than is done today.
Today, industry consumes about 70
per cent of power supply and agri-
culture consumes less than 10 per
cent of the total suppiy. The
charges for agriculture shouud be
cheap; not more than nine paise per
unit as in Madras State. There should
be no minimum charges for con-
sumption for agricultural purposes.
In power supply, both for agricul-
ture and industry, Madras State 18
leading, But in power  generation,
Madras State is very deficient.
Madras State depends mostly on
hydel projects for electric power sup-
ply for its numerous industries, bot:
big and small and for its agricultural
needs. The rains often fail and the
hydel projects consequently fail te-
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meet the demand. Severe cuts are
imposed on the consumers in summer
every year. The thermal power in
Madras is not sufficient to supple-
ment the hydel power. The thermal
power produced by Neyveli and
Ennore plants is not enough to meet
the acute shortage. Therefore, I
plead with all the earnestness that I
can command and in all sincerity
before the hon. Minister of State in
the Ministry of Irrigation and Power,
Dr. K. L. Rao, that the proposed
thermal plant at Tuticorin is quite
necessary for the southern districts of

the State; it should be set up at
Tuticorin without delay during the
Fourth Plan period.

Now, I come to the Bill. The object

of the Bill is to remove certain diffi-
culties encountered in the working of
the Electricity (Supply) Act, 1948 and
to effect necessary changes in the Act
for raising capital for power develop-
ment. An important change effected
is the raising of the amount of rea-
sonable return for the license from
15 per cent to 20 per cent. The
second change is g provision to em-
power the licensee to levy minimum
charges from consumers, especially
the industrial consumers. The third
important change effected in the Bill
is the provision to permit the appoint-
ment of Members of Parliament and
State legislature to the Boards imme-
diately after they cease to be such
Members and not one year after, as in
the old Act. This, I submit, is a desir-
able change, though some Members
sitting in the Opposition may not
quite agree. The new Bill provides
for the levy of different rates in the
States, though the general policy is for
the adoption of uniform rates
throughout the State for each class of
service.

Now, I come to the clauses of the
Bill. Clauses 20, 21 ang 22 of the
Bill have retrospective effect, while
the rest come into force on the day
when the Bill becomes an Act. I feel
that it will be better to do away
with the retrospective provisions and
to have uniformity. Section 29 of the
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old Act is replaced by a new clause.
According to the new clause, every
scheme sanctioned shall be published
in the Official Gazette excepting sche-
mes costing less than Rs, 25 lakhs.
Before sanctioning any scheme cost-
ing more than Rs. 1 crore, the Board
shall consult the State Government
and the Central Authority and go
ahead with the scheme after their ap-
proval. This is a good check on the
Board. 4
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Section 49 is replaced by a new
clause. According to the new clause,
the Board may supply electricity to
any person other than a licensee
upon proper terms ang conditions.
The Boardq has the power to fix
different rates for the supply of elec-
tricity, to any person other than a
licensee.

After section 60, a new clause 60A
has been inserted in the Bill. Accord-
ing to this new clause, the period of
limitation is extended beyond three
years to the Board for the recovery
of arrears due in connection with the
consumption of electricity. The
amendment of section 67 of the
parent Act provides for a general
reserve fund with a ceiling of 15 per
cent of the fixed assets, seven per
cent mor than the ceiling allowed in
the old Act, and for the creation of
a new fund called the Development
Fund, meant for development of elec-
tricity in the State.

Section 68 is replaced by a new
clause in the Bill. This clause pro-
vides for a depreciation reserve An-
amendment of the Fifth Schedule of
the parent Act provides for the rate
of interest to be two per cent more
than the Reserve Bank rate. The
amendment to the Sixth Schedule
authorises a licensee to levy, with
the previous permission of the State
Government, minimum charges for
the supply of electricity for any pur-
pose, domestic, industrial or agricul-
tural. The amendment provides that
the expenditure items of the Board
shall cover contributions to provident
fund. staff pension, gratuity, expenses
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on apprentice and other training
schemes and interest on loans.

With
Bill,

these words, I support the

Mr. Deputy-Speaker: Shri Umanath.

Shri A. S. Saigal (Janjgir): Nobody

has spoken on behalf of Madhya
Pradesh. I request you to give me a
chance,

Shri Umanath: Mr. Deputy-Speaker
Sir, I do accept the position that with
a view to facilitate the speedy exten-
sion of electricity in our country, the
1948 Act requires certain important
revisions.  Apart from its domestic
use, electricity is a strategic element
for the accelerateq development of
our industry as well as agriculture.
Hence a revision should be made, and
according to me, it should be directed
against certain provisions that hamper
the speedy extension of electricity in
these key sectors. I say speedy ex-
tension because extension is already
taking place, and so I am laying em-
phasis on the question of speedy ex-
tension, or adequate extension, ac-
cording to the country’s deve.opmen-
tal needs.

To ensure such a speedy extension,
two things are important. One is the
question of electricity rates. As far
as domestic consumption as wel] as
agriculture is concerncd, especially
agriculture, the rates will have to be
reduced. Secondly, there is the ques-
tion of percentage return. If g sche-
me for extension of electricity is to
be approved, the. calculation is made
whether capital expenditure gets back
a percentage of return. For exam-
ple, in Madras State, it is calculated
as 10 per cent. Now, in that percent-
age return also—there must be a re-
duction. Unless these two things,
nanlely, reduction in the rates and
percentaga return, are not made, to
talk of atceleration would be a mean-
ingless phrase. To bring about such
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a reduction in these two items, I feel
that electricity undertakings must be
converted into really public utility
service institutions. I say that be-
cause today they are not. Today
they are primarily profiteering indus-
tries. In the beginning, it was a diffe-
rent position. Today, the electricity
industry or the power industry has
taken up a position where it has be-
come one of the first-rate profiteering
indmstries. .Unless this position is
changed, a reduction in the rates and
the percentage returns will not take
piace.

1 will give };ou a few examples of

profitability. I shall be giving you
certain figures from the balance-
sheets of leading concerns. In Andhra

Valley, for example, the gross profit
as percentage of total capital em-
p'oyed in 1963-64 was 10.3 per cent:
sufficiently high. In 1964-65, it was
10.5 per cent. In Ahmedabad Electric,
in 1963-64, it was 8.7 per cent: in
1964-65, it was 12.4 per cent. In Tata
Power,—it is an important institution
—in 1963-64, it was 11.3 per cent, and
in 1964-65, it rose to 20.9 per cent.
That is the huge profit they get. I
can understand the vehemence of Shri
Dandeker, my col!league here, when
he talked about sub-section 10.
Tata Power, wthin one year, gets
from 11.3 per cent to 20.9 per cent.

If you take the assets of Tata
Power, in 1963-64, it was Rs. 26.1
crores and within one year, in 1964-
65, it rose to Rs. 28.6 crores. In one
year, the assets increased by about
2.5 crores of rupees. I will give you
another aspect of 'the profitability of
this industry. There is a calculation
showing the value added as percent-
age value of output. This is made
by the Annual Survey of Industries
by the Central Statistical Organisa-
tion for the year 1963. In textiles,
the most organised indusiry, this per-
centage is 29.7. Tobaeco, 24 per cent;
iron and steel, 26 per cent; basic
industries, chemicals and {fertilisers,
28 per cent. Electric light, power and
gas manufacture and distribution are
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taken together. The most important
element in that group is power. In
power, this percentage is 35. So, if
you take the value added as percent-
age value of output, as compared to
" other industries, you find that the
highest percentage, that is, 25 per
cent, is in power production,

. There is another calculation—value
added per worker in the industry.
This figure is Rs. 2986 in textiles, Rs.
8002 in tobacco, Rs. 3904 in iron and
steel and Rs. 4649 in the power idustry.
As compared with the most organised
industries like iron and steel and con-
sumer industries like textiles, ‘the
power industry, which is mainly meant
to be a public utility service, is occupy -
ing the position of a first rate profiteer-
ing industry in the country. Profita-
bility and service to the public canno.
go together. Either the Government
should take up the position that thi:
profitability will be defended and fur-
ther increaseqd at the cost of the consu-
mers and the public or, if they want to
serve primarily the interests of the
consumers, of the public, of agricul-
tural development, they will have to
come down with a heavy hand on this
profitability.

We must trace the springs sources
of this profitability. For that, we need
not go anywhere else. Certain provi-
sions of the 1948 Act are the springs
and sources. The standard rate pre-
vided therein is calculated on the
Reserve Bank rate plus an additional
percentage. Unless this formula iz
fundamentally changed, unless there is
a delinking with the Reserve Bank rate
and a new formula is introduced for
the purpose of accelerated agricultural
and other development, unless there is
an amendment of the 1948 Act to this
effect, no development can take place.
Does this Bill contain such an amené-
ment? No. It retains the profit
springs formula and it even justifies it.
The Statement of Objects and Reasons

- says:

“If the Bank rate increases, it is
justifiable to allow the licensees to
earn reasonable return based on
increased Bank rate.”
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So, where exactly you must keep your
finger, there it is not kept. On the
other hand, it is defended. A distinc-
tion is made between past investments
and - new investments. Even the flat
rate of 7 per cent on past investments
is based on this linking formula, te.
bank rate plus something extra. 3o,
for the purpose of accelerated develop-
ment of agriculture and other develop-
mental activities and for serving the
public and the consumers, the first
thing to be done is that this provizion
must be changed.
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Insteag of doing this, Government
have come forward with a small
change, which is not materially coming
to the rescue of the consumers. This
small change might be helpful for the
ruling party for the 1967 General Ejec-
tions and they might say, “Look here,
for the entire block they were getting
so much. Now we have divided it,”
and so on. This small change may
help the ruling party to say that thev
are doing these things to achieve a
socialistic pattern—they do not want
a socialist pattern—and so, this poli-
tical purpose may be served, but it
does not touch the fringe of the prob-
lem.

While I agree that uniformity of
rates must be attempted, which the Bil!

.seeks to do as per the Minister’s state-

ment, markedly backward areac in
each State with regard to power supply
and extension must be treated ¢n a
different footing. That is an important
point which must be taken care of by
the Minister. Pudukottai, from wkere
I come, which was an erstwhile nauve
State. is a backward area. The agri-
culturists there depend on rains and
nothing else. They have no perennial
source of water. Day in and day out
the Ministers, both at the State anc
Central level, are telling the people—
Mr. Subramaniam used to say, I re-
member—“] do not care about the
expenditure. I will supply all the

. money, power and everything; I want

production of foodgrains.” In Tiruma-
vam taluk of Pudukottai, the villagers
of Sadayampatti believed the mini-
ster’s statement and put in 104 »ppli-
cations for pump set electricity con-
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nections for irrigation. All the depo-
sits necessary under the Act were
made. It is three years now and still
they have not got the connection. Not
a month or two, but three years have
passed. This is just one example.
Recently for 15 days I toured my cons-
tituency on cycle and I found this is
the position in villages. When I ask
the engineers, they say, “We must get
10 per cent return on any scheme, If
the Sadayampatti scheme is approved,
it will give only 7} per cent return.
So, we have not approved it.” If all
the 104 applications are approved and
connections are given, imagine what
will be the agricultural production in
that backward area. Yet, because of
a difference of 2} per cent, that pre-
duction has been stopped. This is the
Government’s policy.

The Planning Commission team visit-
ed the eastern districts of UP for in-
-vestigating how to accelerate develop-
ment in backward areas. They have
made certain recommendations for
backwarq pockets in all the Stales.
One recommendation is in those back-
ward areas, heavy investments must be
made in power, communications and
such other things, without caring for
return on a surplus basis. It mesans, if
104 applications come, you must sanc-
tion more and be liberal. But ever
for ordinary extension, the percentage
of return comes in the way. How can
this be done on a surplus basis? The
District Development Council of Tiru-
chi District, during their last month's
meeting, have unanimously recem-
mended that this percentage of return
condition in backward pockets musi be
abolished and they must be given ex-
emption. So, the Act requires revision
in this direction also, but it is not be-
ing done.

What is the state of affairs in the
Chandannagar licensee area, which is
a suburb of Calcutta, just a few fur-
longs away from Calcutta? Whereas
the Calcutta State Electricity Board is
charging 3 annas per unit, the rate in
Chandannagar, just a few furlongs
away, is 5 annas per unit. There is a
difference of 2 annas per unit just for
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storing and distribution. If this sort of
thing goes on, naturally discontent will
be most. Notwithstanding this profi-
teering, no extension work is under-
taken there worth the name. More-
over, provident fund accounts have not
been submitted to the P.F. Commis-
sioner by this private licensee notwith-
standing repeated requests. It has
created a sort of insecurity in the
minds of the workers.

Now, for the hon. Minister’s aiten-
tion, T would like to submit that his
lease is going to be over by 1967. This
is the best time for the hon. Minister
to 'intervene and see that the lease is
not renewed and the Government takes
over that particular area which re-
quires a lot of development.

With these few points, Sir, T would
like to request the hon. Minister to
seriously consider them and give his
reply.

st 7o o ARA : fedr =iFHT
qrga, 92 # AT F TR AT
gfie gz gf, =F faw & s
AEFAE AT E | AW F Weaw F
=74 faga Tq w ST Fo UM
TqT F W gemAe @ g1
St gwew faw fagm daew &
fw § @@t M g sEwr &
qada #%ar g | 99 g A X
X T F1 &4 394 fagre /1 /i<
A AT AT E | RV AT QW I
g, forg da ¥ § gy g 9w fage
F fOmE! @G &9, I § F09
fer WX gAY <1 IEF TN
T F FAF 20 HIA T6 FAT FA
% qg 3R wEd wwe fear fF
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gafae & sfow, ¢ eTRT T
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a7 Tug faar, 394 fAu awmaw |

Shri Kashi Ram Gupta: Mr. Deputy-
Speaker, Sir, before I proceed to speak
on the Bill I have to point out someth—
ing to the press. On days on which both
Shri Kashi Nath Pandey and myself
speak, sometimes our names are con-
fused and also our party affiliations
and we are both put to trouble. Once
I was named as Congressman and the'
people of my area questioned mé¢ like
anything. I am pointing out this today
because both of us have spoken today.

Coming to the merits of the Bill. I
think a veteran like Dr. Rao should
have waited for some time jnstead of
bringing it forwarq now, because the
existing Act will require far-reaching
changes because of the grid system
ang extension of rural electrification.
So, he could have waited for some
more time and brought a more com-
prehensive Bill.

For example, in Chapter III, clause
(6) of the 1948 Act there is provision
about the working of two Inter-Stater
Now the time has come when
there will be more than two Boards
working together and there is no pro-
vision in the Act to cover. that. There-
fore, this clause as well as similar
¢lauses will have to be amended to
cover the new situation,

When we take up rural electrifica-
tion, the borders of States will create
practical difficulties. 1 am saying this
from my own personal experience. For
instance, Alwar in Rajasthan was to
get electricity from the neighbouring
Punjab and the target fixed was
1,700 kw from Taoru sub-station. Un-
fortunately, we have been able to get
only 400 kw. There is such a big gap
between promise and supply and we
are helpless because the Act does not
contain any provision to compel one
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State to supply electricity to another
State if it does not comply with the
request. Therefore, provision will
have to be made in the Aé¢t to cover
such contingencies.

It is the common experience in the
country, particularly in Punjab, Raj-
asthan and Madhya Pradesh that the
failure of ‘the hydro-electric power
stations upset the economy of the State
Electricity Boards. On the one hand,
we say that the Electricity Boards
should be autonomous and that they
should work like commercial concerns.

" But the Government act in such a way
that affect the working of the Electri-
city Boards, they-feel helpless and face
the consequences and as a result the
people, the agriculturists and the in-
dustries are suffering. It is for the
Minister to see that such things do no*
happen.

Shri Umanath wanted the State Elec-
tricity Boards to work as public utility
departments. I am sure that he is not
unaware of the working of Govern-
ment departments, where there is com~
plete chaos. Surely, that is not what
we want. Therefore, in m¥ opinion,
while Government should subsidise
schemes of rural electrification and so
on and so forth, the Electricity Boards
should be run like other business con-
cerns, allowing for income-tax, bonus
etc. ’

Coming to the clauses of the Bill, I
have something to say on clauses 1,
12, 13 and 14. In clause 11(4) it is
stated:

“In fixing the tariff and terms
and conditions for the supply of
electricity, the Board shall not
show undue preference to any
person.”

I do understang the object of hav-
ing such a provision because no Board
is expected to show such preference.
This Government also knows that if
any preference is shown it is for poli-
tical reasons. It is given only when
politicians interfere. Therefore, in-
stead of having such a provision in this
enactment, they should better set their
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less here and convey no meaning.
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In clause 13 the limits of “twentyflve
thousand” and “seventyfive thousand”
have been raised to “one lakh” and
“three lakhs” respectively. No reasons
have been given for this increase. I
hope the Minister will give them in the
course of his reply.

In clause 14 it is expressly written:

“the balance to be appropriated
to a fund to be called the Develop- .
ment Fund to be utiliseq for—

(a) purposes beneficial, in the
opinion of the Board, to elec-
trical development in ‘he
State;

(b) repayment of loans advanced
to the Board under section 54
and required to pe repaid:

Provided that whete no such
loan is outstanding, one-half of the
balance aforesaiq shall be credited
to the Consolidated Fund of the
State.”

It is not clearly mentioned as to whe-
ther this will be the order of priority
or not. Unless that is clearly men-
tioned, practical difficulties will come
in. Therefore, I suggest that it should

. be very clearly mentioneq that the first

priority will be given to electricity
development in the State, next to re-
payment of loans and so on.

When we are going to have an all-
India grid, naturally the services
should be treated uniformly. Now
different Electricity Boards have diffe-
rent grades for their employees be-
cause of which there is labour trouble
everywhere. If we have an all-India
grade for the employees of the various
State Electricity Boards with uniform
rules of promotion the labour trouble
can be avoided. It will also result in
increase in efficiency.

Coming to the present functioning of
the Electricity Boards, I must very
frankly say that for the last ten years,
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specially in Rajasthan, there is a lot
of corruption, nepotism and favourit-
ism. Whenever the poor kisan or cul-
tivator goes for a connection, he is
made to pay Rs. 100 or more as bribe
to the officials. Government should
take steps to put a stop to this. If
they bring in the argument that it is
the responsibility of the States, I do
not agree. I say that it should be
provided for in this very enactment
especially when an all-India grid is
going to come into existence.

{mg‘rtﬁén:ﬁwﬂam@gn
ST ARN & 918 AT F qiF The
FY ATl ST H T AW T O
T EAR T EfF I I
w4 & for fastft faet w01 g
I et § FfE fow o A=t fawely
T faq qrft @ 1 uw FT@ gy v
t f& 99 I wraw gmr € fF A
T AR Fo7 9 fafaww as S
[T o A fT F are T AT 9w .
oFE I & T 37T 987 ALY ? @
g A mfwe e 3 faset & o
A ETAT TN TFTFCRW £
a4 OF atq g W fF oW FE
ZTTEER T TFET gAT a1 Tg7 TIE g
EY & Y zaEt fastar agY faedr &0
¥ F9 wII AR qfeFTiT ITF A
& fa %1 g1 AT aga A1AEF ¢ |
94 qF 3R g AN fear ST aw
& faatl &1 srarey & qrey a9 fae
@I !

Lastly, so far as the agriculturists
are concerned, there is a demand from
the whole House that the rate should
‘be uniform and that it should be sub-
sidised by the Government. Amend-
‘ments have been moved to this effect.
I hope the hon. Minister will accept
‘those amendments.

=t awAEt | (FATER)
TeAT PERY, ¥ WOHr gmare 4T
g f& o1 77 TR 71 AYe famm 0

7z o1 TifFefad aers oieHe
fawr st e wH safar 37 &
ST AE WTgaT § 1 wA o faw
T 1T ITC T F AR F A FT F |

o9 @raTHl F GIIT g &1
T F@ § W §F 9T g7 W W
% &) AfFT 0 Fw T TTFAD
AT gATEr TIHIT FT FT W § TEET
o |y AT gy 1 Wi aF fafaaw

IgT W3W  EfRfed @9 3
zaafefefady qond & faafawr &

T THT A5 g ot & fw foa &
Fg F FTWRIAT &1 @E aT
¥ Ty AfeFa@ w1 qrRAT  FTAT
98 73T & | a«r ga fagraw fag
St & wgr & fF A8% o TgaEd wat
T 93 WY G F geET fawer
TN TR @A AT G
fF uF fafaan arw"\s'g‘ﬁ | BieT &
N fF 915 &7 T T3 T TF TV BTE-
qrEal g 1 gt aF YA SwY NI« HT
grag Z & aq1 vl g fF agr ™
BIZ #13 FTEEC & HEaw § |
agr gFIET Y T W A 9%

ST AT gAY g Ag FET T wr R
ST TR gH g7 R & ar §-
fefgdy N F qET AFATT AT )
WA A TqqHT agd ¥ AN
wafadt 3 WY &\ T @ wfafew
1 a1 pifefed SF 71 g Ate

7 gafgdy AE 2 awr g aife FremwT

&Y fasat & o7 &% o7 fafaaw st
33y 7 fear wrg 7 & =gt § 5
7z 91 wifaw § TR0 AT SRy &
FE  gEx # owfww w0 fw
oI 3G (5 frata Ol 99 ST AR
fararT ¥ o dgw afz  wwh
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qET § S gw A W § 9w A @
BET FXA ¥ FHY AT OGH, TG FIH
F7 @ GO | WX A AT ALY
F@ & @ FIEFIT I QN JIF
¥ agt ¥ qar M A q0F E I X
qUy AT QAT | §g AW f% |WW
X #EET AT Ad T€
gFI |

ag *gr wrar § & ST s
T B BIANT & FRL & a1 faoer
¥ & fag Igdr FI-ATESERT qd-
fekz AT M M 79 I3 fasrar
foer gFdt & aat g faq aFdr § )
TEHT ATIH B geT 97 AMMEd |
# darae faw & @ AT g
agt ¢ fawz sfctoa w1 Z7aaw §
afewr agr o Wt a1 qAy foRry &
AT T o FEH QY frear &
F oY GIFTL qGT Y qH & |

o 9 f& faser & wvAew
aga 237 & 1 fawelt  FwaR Fed
W g 1 g & fawenr @) qEr
ITR A faw grr ¥4 TgEAS
EESHIC I (C U G B O
IFFT qIT famra 1 @Fg ) Tl
for mar g1 fawe S sy R
IAFY GG qg ¢ F wed g@  ©
grr &, o fasarar  wgan & a1
qrt wg) faar 9mar § 1 feara Svgar
R fF a8 3¢ & faadt Fm wT a1y
fas Afww IgR fager 7@ fawr
W, Aaaesm glefade saa
adf faet T &1 WTW wuiw ofan
Za7 wq7 faar § fF 37 Aaseaa

gfefede adf fuemr &1 a8 o9
T TAT GHAT & | FF HS AIAT B
TG 1§ FIIFY qTET HAT AERT

¥ IrgaT FE F SAT RA FAfERN-
fadr a1 1 g ¥g warEd § fF
1015 (Ai) LSD—10
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IaF gr<r fafaw a1 #1 ger [ ¥
ST Y F od W §2Td waw Iqn
Fut faer 9o 1 IR WE F Ay
¥ 7g four § fF a1g ¥ ¥ I A
T § 379 fag aafadt ag & 1 & argar
g 5 % fog ff vast 38 Fom
Tfed 1 TR IFA T fFr @
=y W agfaad =T @ wmeE
R dotare fox ¥ #% ¥ F9 99
©: &Y qxeared 3 g% & fawet F fag
afe 7w faaet ot & o @ &
I A AT e qfefhde F faey
't qIg ¥ ITHT faoet T fawr @
g @ T AR FON ¥ A
frr Y g fafemw s st awg &
st F A faqet Tt T @ &
37 g7 wfewara F1 @y gu §F Aer
TR ¥ wEAT S fF 9 oiee
1 aw fear & T 3 fawrfe & ga=y
TE A F A | W HAX A I
FFT A FW 7 IAC RA F -
fefedt a1 #1 ag sifeea €
A i w3t # § fif ag ot ¥ gferera
framt #7 AT ge FT |

Dr. L. M. Singhvi (Jodhpur); Mr.
Deputy-Speaker, Sir, the story of
electricity supply in our country is
the story of hopes belied and expec-
tations unfulfilled. The story is a
story of disappointment, I am sorry
to say, and the tardy progress that
it has made even during the period
that the Ministry has had a techno-
crat at its helm adds to our disap-
pointment.

I sympathise with the hon. Minis-
ter and the ministers of power and
electricity in the various States
because in spite of all the assurances
and expectations that were aroused
very little indeed has been done and
what has happened is that after the
Third Five-Year Plan, in which power
development did reach its zenith,
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there is a virtual stagnation and stale-
mate. At the present juncture, there-
fore, the matter has acquireq a fairly
serious and grave urgency for this
House to consider.

We clamour in ditterent parts of
the country for water and electricity.
In the State from which I éome this
clamour is particularly insistent. You
are aware, Sir, that neither water nor
electricity, both of which constitute
the most basic of basic amenities, have
been made available in anything like
a satisfactory measure, I would like
particularly to emphasize, therefore,
as to where we stand in terms of
electricity development in differeng
parts of our country in the world
perspective because electricity is the
sine qua non of all our progress and
unless we are able to assure an inte-
grated and planned development of
electricity supply in the country; the
country’s progress would inevitably
be arrested.

I have here some figures which are
eye-openers. With only % per cent
of the world’s total population, the
United States has more than 37 per
cent of the world production as it
wag in 1961. Perhaps the percentage
has increaseq since then. The US
production of electricity actually in
1961 exceeded the combined output of
six countries which come next to it,
namely, Russia, United Kingdom,
Japan, Germany, Canada and France.
It was almost a little over three times
of the country which ranks second,
namely, the Soviet Union. It seems
to me that by those standards we
-stand almost nowhere.

I have here a chart on the world
production of electricity in 1961 which
goes to show that of the total pro-
duction of electricity in the world 37.1
per cent of the world’s production
was generated in the United States.

_Russia generated about 13 per cent;
Uniteq Kingdom generated about 5.8
per cent;.Jupan generateq about 5.3
per cent; West Germany generated
about 4.9 per cent; Canada generated
about 4.8 per cent; France generated
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about 3.1 per cent and the total esti-
mate for a large number of other
countries, including Asia, Latin
America, Africa, Australia, all- these
countries, represents no more than
17.5 per cent. India perhaps, repre-
sents no more than 2 per cent. If
my figure is incorrect, I hope the hon.
Minister would correct me. In that
situation, I do not know how we are
able to justify the kind of stagnation
and stalemate that we have reached
in this field. ’

16 hrs.

We talk a great deal about giving
priority to food. But well after well
in Rajasthan and indeed in other parts
of the country looks gaping ‘because
they are unfinished, because power
could not be supplied to them, because
they could not be put to work, because
they could not be commissioned. It
seems to me that the same situation
prevails in respect of industries. I
know of a number of small and
medium-sized industries which are
today hit very hard by power famine
which stalks the lanq almost every- -
where. It seems to me that electri-
city ranks very low in the scheme of
priorities of the Government.

We speak of idle capacity and of
agricultural potential. Now, I should
'ike to know whether the Minister
has cared top make a real survey of
the idle capacity which is there due
largely to the non-availability of
electricity in the industrial sector. I
would like to know how much of the

agricultura’ potential cannot be
tapped. today, cannot be put to
account, because electricity is not

available, because non-availability of
electricity is the chief culprit. If that
survey is made, if such an assessment
is made, it would be found that electri-
city ranks very high among those fac-
‘tors which are lacking today in our
economic development.

Electricity Board function in vari-
ous States—I do not know if I should
use the word ‘function’. In many
cases, they do not function. They are
there but they have neither any deve-
lopment orientation nor hav_e they
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any efficiency orientation. These
Electricity Boards are worse than the

departmental undertakings; they are
worse than the public sector under
takings. I do not know how to
classify them. I do not know where
to place them. I would like the hon.
Minister to tell us whether his Minis-
try has ever cared to look into the
working of Electricity Boards which
are, of course, in a manner of speak-
ing autonomous organisations, which
are statutory bodies but which have
all the inertia, all the ineptitude, all
the lack of initiative and efficiency
which characterise the administration
in our country today. They are slug-
gish; they are flabby and, what is
more, they have ' absolutely no idea
of what they are supposed to do. In
the States in which Electricity Boards
are recent arrivals ot new-born babes,
of course, the situation is worse and,
unfortunately the State from which
I hail belongs to this class.

My friend, Shri Umanath, spoke of
the profit motive which, he felt cor-
rodes the very working of Electricity
Boards. I do not think tht there is
anything wrong in the profit motive
-as such. What is wrong is this that
they lack dynamism, they lack deve-
lopmental orientation, they lack effi-
ciency, they lack that approach which
must make the best and most efficient
service available to the consumer.
Towards the consumer, they seem to
take worse than the bureaucrats atti-
tude. The bills are made out without
there being any supporting evidence
for such hills to be made out. The
bills are pressed, the recoveries are
pressed, without quite realising that
those are not correctly prepared. There
are thousands of cases I know, of
Electricity Boards where bills are
just not prepareq and records are not
kept. They are absolutely arbitrarily
made, Somebody sits down and ima-
gines a kind of levy or assessment
that he must put on the' consumer.
This is what has happened in many
cases. If this cannot be rectified, I
think, this is like an Augean stable
which will put up all the reasources
but will not yield anything profitable.
T think the Government must devise
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something to improve matters. These

Boards have failed to function in a

manner that was envisageq for them.

I would like, particulariy, to turn
the attention of the House to the
situation prevailing in Rajasthan.
Only this morning, when. a question
was raised, the hon. Minister for
Planning said that in respect of the
representation mafe to the Prime
Minister by Members from Rajasthan,
it is receiving the attention of the
Government, that the Government is
considering the matter. Of course
that is the stock reply that the Gov-
ernment would give to any question.
The tragedy of it is that this repre-
sentation was made several months
ago. What is more, the substance o.
this representation was conveyea
many months before the representas
tion was actually made and the dele.
gation actually met the Prime Minis
ter. More than seven or eight months
nave elapsed since the situation was
pointed out to the Government ot
India in the firs¢ instance. At any
rate, three months have elapsed since
we met the Prime Minister ana
emphasized the urgency of the situa-
tion. The stock answer still is, “We
are considering the matter., It is

- rveceiving the attention of the Govern-

ment.” I do not know what kind of
Government it is, whether it is demo-
cratic or any other Government. Any
Government worth its name would
unot go on saying that the matter is
recewving the attentlon of the Govern-
ment. Thig is a kind of phrase which
needs to be legislated out of existence
in our country because 1t hag become
the crutches on which the Govern-
ment’s explanation and excuse is
made day in and day out.

Tt is true that Rajasthan was a
backward State particularly in respect
of electricity, At the formation of
the State of Rajasthan, only 42 loca-
lities were electrified in the whole
State. Localities added during the
First and the Second Plans were also
24 and 65 respectively. The Third
Plan which represented the zenith
of effort on the part of the Govern-
ment brought about electrification of
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1103 localities and then there was a
kind of a full stop. Even with all
this progress, in the First Plan,
Rajasthan got only as much as 24
localities electrified. What a paltry
kind of achievement to make. But in
the Third Plan, there was a substantial
measure of electrification in Rajas-
than which finally brought Rajasthan
to a very meagre percentage of 3'9
per cent electrification whereas the
all-India average is 9-3 per cent. We
are, of course, lagging far behind the
more advanced States. But the dis-
parity between the quantum of elec-
trification achieved in Rajasthan, be-
ing 3'9 per cent and the all-India
average, which is 93 per cent, is very
very considerable and' I do not know
what are the Government plans today
in order to bridge this gap.

The Government is a very lofty
manner declared that by the time of
2nd October, 1969, which is the birth
centenary of Mahatma Gandhi, at least
1 lakh villages will be electrified and
in every State, at least 20 per cent
of the villages would be electrified.
To achieve this-target, at least 1000
localities should be declareq in 1966-
67 and about 1500 villages will have
to be electrified in the next year. I
should like to know whether the Gov-
ernment has any plans fo fulfil this
very lofty declaration or assurance
given by it. It seems to me almost
impossible for the Government to do
so because against the requirement, of
nearly Rs. 650 lakhs to Rs. 750 lakhs
during the first and the second year,
it seemg the allocation of only Rs. 250
lakhs was being thought of and this

. is going to be cut further. I should
like to know how it is that the Gov-
ernment hopes to fulfil the assurances
that it has given

Mr. Deputy-Speaker: I should like,
in particular, to raise this question be-
cause the question of rural water sup-
ply, the question of using wells for
agriculture, the question of minor irri-
gation, all these hinge on, the fulfilment
of these promises and I should like to
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know whether it would be possible for
the Government to do anything to
achieve at least the substance of these
promises or whether we should write
them off as most things in this coun-
try in terms of government assurances
have to be written off.

I am sorry to say that the Govern-
ment proposes to make a provision for
appropriating to itself the powers to,
see that uniformity is not preserved.
What is more—and this, I think, is the
most objectionable in the present Bill
that is before us—Clause 24 enacts the
rule of retroactivity in the legislation.
In the Statement of Objects ard Rea-
sons to this Bill, no more than a word
is said—It is proposed to bring into
force the new provisions relating to
the financial operations of the licen-
sees retrospectively with effect from
the 1st April, 1965—as if retroactivity
is not looked down upon by a'l democ-
ratic legislatures, as if the Govern-
ment did not have to give any special
reasons to justify. the retroactivity,
if retroactivity can be justified at all
under any circumstances.

1 should like, Mr. Deputy-Speaker,

* that then the hon. Minister rises to
reply, he meets some of the objections

and points that I have raised and is
able to reassure us at least in part.
If that is not done, then, ofe course,
the whole question of electricity sup-
ply will merge and fade into the gene-
ral picture of disappointment and frus-
traction which ‘stalk the lang today.

Shri M. L. Jadhav (Malegaon): I
rise support the measure that is before
us.

I find that a lot of progress has been
made and every effort is made to pro-
vide pawer for agriculture. In a
number of villages, at least in my
State of Maharashtra, I find that power
is being provided for agricultural pur-
poses. Still I think it is very neces-
sary that more and more power should
be given for agricultural purposes be-
cause it is very difficult for a farmer
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or a cultivator to draw water with the
he!p of bullocks or with the help of
diesel engines which are very costly.
In that context, I may say that more
and more efforts are necessary to pro-
vide cheaper electricity for agricul-
tural purposes.

Another point that I would like to
stress is about the idle period. In
rainy season electricity is not required
for agricultural purposes. The pumps
remain idle; still the cultivators has to
pay some minimum charges; he has to
pay about Rs. 18 or 19 per month,
whether he uses the pump or not, for
three or four months. The same is
the case in some cases in summer
when the wells are dry; still the culti-
vator has to pay though electricity is
not being used for these pumps. This
point was raised time and again in
other meetings also and I hope the
~hon. Minister would attend'to this
and see that in all the States the mini-
mum charges from the cultivators are
not recovered for idle capacity.

Another point that I would like to
stress is about uniformity of

This point has been stressed by
a number of members and I add
that there should be uniformity

of rates in all the States. 1 hope that

this would be done.

members objected to the
and State

Some hon.
Members of Parliament

Legislatures being members of the.

State Blectricity Boards. The point
reised is that they should wait for 12
months, that is, for one year. I do
not know the reasoning or the logic
behind this waiting. Is a Member of
Parliament or State Legislature, who
is a politician and who has got some
experience in Parliament or Legisla-
ture, less qualified? Why should he
wait for one year? Is he not equally
qualified as soon as he ceases to be a
member and is appointed as a member
of the State Electricity Board? What
is the harm if he does so? 1 think the
criticism levelled is simply for the sake
of criticism and there is no basis or
foundation for it. Nobody can be
better qualified, nobody can be better
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experienced because he is not in the
Parliament or State Legislature for one
year. On the contrary, I feel that as
soon as one ceases to be a Member of
Parliament or State Legislature, if he
isin a position to give his services, his
services should be uti‘ised; his experi-
ence in the Parliament or State Legis-
lature whatever it is, should be utilis-
ed for the working of the Electricity

ITIO

Doards. There is no harm in that.
Whether 3 Congress-man is to be

appointed or whether a member from
the Opposition is to be appointed,
that is for the Government to decide.
This amendment serves a better pur-
pose and I think that it should be
welcomed instead of being a target of
criticism by some hon. members.

Another point that T want to make
is about publication. I feel that pub-
lication is necessary. Government is
thinking that with regard to projects

costing about Rs. 25 lakhs, there should

be no publication; with regard to pro-
jects costing less than Rs. 1 crore,
there should be publication once; and
with regard to projects costing more
than Rs. 1 crore, - the publication
should be made twice. I think publi-
cation is very necessary because the
public may give some valuable sugges-
tions; the public may point out certain
mistakes; they should have an oppor-
tunity to show some new methods;
So it is very necessary that this pub-
liration, whether the project costs
Rs. 25 lakhs or Rs. 1 crore, should be
made and I am not able to follow the
logic behind the amendment that
there should be no publication
simply because .the project
costs Rs. 25 lakhs and less.

Regarding the amendment to sec-
tion 49, I welcome it not because the
Bombay High Court decides one way
or the other. but it is very necessary.
But in a compact area and in the other
area, the rates may differ. One has to
carry electricity to a corner and in
that, the cost may increase and the
divergence of rates is bound to be
there. Therefore, this amendment is
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very necessary in order to overcome
the decision' given by the Bombay
High Court.

With these remarks, I support the
measure that is before the House,

it oo fag . STEas gy
AT ATAATE Fo THo T T HAWAT
& FAT A1E AT I WEAT U qfga F
Z= & g &1 fergeam #Y w1a g%
STg Y WY WY O @Y E FEHT FTOT
ag & f 37§ 7 F1 =) Y E, A
I FIAT TG AT § | AL IZ FAT
98 aY g8 WA g & a%ar g1 &
TS GATT AT § |, 99 FT ATAH | a7
AT QU6 | AT F HE UF @IS
AfFT 9% F T TOFT ITA7 19 @
fFmadF ¥ a8 100 @1 a& T 39
A FY g AGE HT qHA | AT 7147
1 ag g § f* fafa fafeg fear g
FH FAT 1 {1 rwam ¢ 1 AR fafw
& fgers smow w19 fvaT § ot ag wEen
g & g & wrewy ww I g
TR IHY TF AfgA § ag wEAT gA AV
a1 § 57 grew H faaar o I

qad T ferdrr 9 A7 @ T
7z faoeft zgaden w1 & s e
97 % fRy sd AR 77 s cafeefady
AT § TH ASATS FT AT TITICH FY
g1 ZgFIE F 9@ aF faoer @
ey, g U F1 AgAT $ g Y SOCA?
TOFT AITFTATE R | AfFA wIE
a0 faager 147 § 1 W 9 a1 B}
Ay &

The way to hell is paved with good
intentions.

TITHT TR TAL AT T 1w ar
FT 18971 & qg 7T gor 7 g 1 &
oI a1 @ FgT, go dYo FWW F
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A IFA F aWA § & Fqrar g
a9 Mifaeg agra oY 7 ag aara faav §
fs fasx ot & go wfwa zgada
gafae I51< g1 g 5 faaat gav wai
¥ faq Tt w1t & AT @0 ¥ fag 7
fradt 1 ag ¥ 4t w99 & U agq
a3 e 1 IA9 § | 41§ a1 F
TR AT A FATAGAE AN IA TR
BT TR F AFY & | 39 faw ) §3 @
ag A fdt sora £ feqz § gran Y sarer
TSBTAT| AT qACZN TE & IT AHTAT
& faq fxasr f5 w135 9% faaey
= fre 3T g 1w §?

& F argT A av7 T8 F34 §,
gt AT |y £, agr # A1a Ag
Fgan §, afer 39 8199 FY AT FAT &,
oqTAT H2T TFX AH T G JTAT 937,
15 faqe aF g3 & o a8 <@,
foad gT ot & fao oy 93 3, sw aw

. § 9g wran &< & A" g g1 sa,

gl & @Far | 9T qF fAewRAeEar M7
WSZTAI FT TEY TAAT JCM,  [FI4-
EFAT . W FTW FY AGY GHAT FTC,
AT FFTT A3 3T E, T FUT AG w4
JTET, T T T AT g Tl g1 ahd¥ |
HIA 24 U2 F AFL 6 €& o FT9 TG¥
grat | faegiv mroeT mrerdy @Y T A
& 9 T qETAmE | IrEEA §
TIT-HA ATHE §, TI-HA aTH &,
T mifefas 8, afea a3 24
a7 & 6 42 Y w1 A Qa1 & 1 FWifw
F T Y AT IHH F T &, JATH-
fAAFFINE MNATaIRIT & 215w
TERE ¥ @ &, Tarsd O frad Ay
w1 9T fvar w@r 3w # S ogey
SATET FTH 0T F7AT &, ITHT A=A
ety faadt &1 o9 W F wEwG
& g1y faerare faar man &, v & arg
F1E w2v foar @ @ Y qawTey, fE
#Y war Y 7 g a7 TaARY |
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o &7 AT FY e F aAfor fw
T GTT 39 FY FAT FT AAAT g FAT
e § TqFAET F T A 9F qF Ag
T qaraat F g9 & A3 I, I
grfaefadt e garaat & g A 46
&, a9 O 98 TG g T4 g1 aT |
TF qTH A9 FeJ & % §S F7 7971 g7
& g &, gl avE W gIEaAd
e ®Y feay aaearg 2 €, faw
70 ®T9 X § | TIFAA ATILET J WA
# HOAY gEaTe At g% 8, FIqH1 50
®I M, IHF G H O SOqA, q
feam sosqar d AT AR A @ &
Y ST GFAT &1 WYY I M F
fr s Afs fuifa s+ qim)
FE fawey A% 3| R, FE werlEar
Y & § wrafaar gowE 7 @,
TATRMAETY F7 @) §, FfFa arqeITw
TR A8 FT qEA | WA I
T & gHw «fwy 5 afe oo s

AYASTIANT AGF FT gHY v fEEmEy

- F Gt aF 9TAT TG G FHKAT |

# T ¥ qBAT AT F—ATT TEA
& f& framt &1 Tog §, i framt
F1 717 fawrelt 19 9% gfae WA E)
w9 {5 fawar arga #Y 3dq afe e 2@
& 1 S TUET FASTAT § IR 19 4F
9= Y &, Fferr M d5%7 AW A g
A E I AT A [ R W
facew FY g3 a1 W AW T, WX
T T av g #w faredr =
SR oA w9 AR WA WA U
q, N 9 JF faoret & @, S
WAF TN TR as TR F B Q@
Tt farg e I FY &1 #71 8, 3T 78T
o fame & fa oY gea 7€ gom

g Ty a3t § famr g & fa
faae & e ot g2dt a1 @, 9%
IAfq AE FT qHaT —

T g ST, A T aEEd 9 |
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g ¥ fe o g2t w1 €, W)
3341 8, 98 TN |H AT a9 qha |
mgAmgfaid MA@ 1 @3w
F o< fearqoar 1 SR, 99 a%
frewsroaan 7@t g, 3w A aT qHaT |
TR T T AR A g #71 @
T &1 il e yaw fag 9
FHER ¥ & st g fow www ag
FIQr AT & 17, agT T AW A FgT {5
&9 UF! ATE] T & IT T qHA &,
afs gat 500 ggaaw ¥ fe¥ oA |
IFA A% Tt ¥ qer afsas ¥
g 5 3@ feaar awq @aT 1 SR
g7 f.3a¥ g @19 79 | oy fag
¥ v fo & qiw wfey ¥ dur< d@A
ATEAT §, TR JATT 7Y g1 | ar &
T % A A1 geT $T gaa aoT
F W 7g F Ay afed § A< @
el

TS 50 FATT FTEHTT @A
far fey & afea sawr faser adt
faedt | #3 go dro ¥ fufaeex wlgw
¥y fergamat f gt faoet wia faeet
aifgd Afe nfaac gree faoe
TWATE FIA F 90T Fgd & (6 ¥ a9
qTgT 08 FT 91 & w §, ¥ fafaeex
Aga FHA AG SR, AN TEHE
F et T &7 937 @ g, Iy Ay
e I &, 5 fo fom fean, afew v
ae 7@ A% & & faorelt At % At |
FH T @ FH HAT TG TR,
e a<g ¥ ag w19 SoIT | W &9 AT
T e A 6 st 7% 7y framl
AT & 7 A, foram &1 q@r S F
Saaa &, fram 7 21 918 1 W
&, T JTF T wEX gF TG g a9 |
T AT 7 AR & 5 afa g@%
fa< qT wrHT 93 o1F, T FHA7A -
R HIS & T ¥ qg qwEar ar fv wm



111§ Electricity

[t awate fag)

FCT AT B AR Y, T A
AT S §, TATT FIA FTH RN
¥ w3 B, fomeiy ag w1 far o,
F oFae F T gIfst gt I a9 |

o wq fag (Ffarr) @ 7 A
L AR T

§t Taae fag: A ¥ @ &)
L A ALY 9 A @1 @ | a8 1
1o fo s s M A @ fw 22 A
FT HEF § ST, Ig ATTF F=41 & o
WG A @I | I F4T 9 TH FT 19
& o ot & S0 19 qraT @, 3@ I
F1 oy afews ¥ Fwa A7 F, T A
FIHT TGA FLI § | A HTT FH HLAT
e § A g9 faw ¥ framl & o
sy, At #1 AEq, ggE-aww AN
Afed, a5 wow oF wfgdr & g
s, fRam & fad oy #71 am
Ffey, st fodt & qme e T8
AT =W |

Shri Narendra - Singh Mahida
(Anand): The object of this Bill is to
remove certain anomalies and difficul-
ties experienced in the working of
the Electricity (Supply) Act, 1948. It
is proposed in this Bill to make cer-
tain changes for raising capital re-
quired for development and for tighte-
ning control over the financial opera-
tions of private licensees.

As far as.the private licensee's are
concerned, the Tata Hydro-Power Co.
in Bombay and the Electric Supply
Co. of Ahmedabad were established
very many years back, and they have
rendered very useful and valuable
services to the people of those areas. If
we want to acquire them or stop the
operation of these licensees, then ours
being a country of law and order. we
must pay adequate compensation to
them or terminate the contract when
the proper time arrives for that pur-
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pose. Unless that is done, we cannot
take any steps to do away with them.
We have to tolerate them and let them
work. After all these companies have
been functioning in proper way.

On page 4, in clause 11, subksection
(2) of section 49, it has been provided:

‘(d) the extension and cheapen-
ing of supplies of electricity
to sparsely developed areas.’.

Many hon. Members have stated that
electricity should be given to the
backward areas. ] entirely agree with
that suggestion. At the same time, *1
wish to bring it to the notice of the
hon. Minister that there are certain
other matters also which have to be
attended to. I have seen 1n my consti-
tuency that many villages have been
given electricity. But the people are
so poor that they cannot make its use
except perhaps the panchayats which
make use of it for street lights. The
people who are Iiving in huts cannot
make use of this electricity.

The purpose for which electricity is
supplied to the villages is agricultural.
The people in the villages are too poor
either to dig wells or to provide elec-
trical motor pumps even if they have
the wells. So, along with the supply
of electricity we must see that elec-
trical motor pumps are also supplied
to the farmers. That is my earnest
request. Merely providing electricity
to villages is not enough.

Shri Bade: Also lower rates,

Shri Narendra Singh Mahida: Yes.
In my State of Gujarat, the Govern-
ment has very recently passed orders
to the effect that electricity should

"be supplied at very concessional rates

to agriculturists. Not only that. The
surcharge realised from January on-
wards is also to be refunded with
retrospective effect.

The type of electrical power that
we have in our country should also
be noted. We have at prerent thermal
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power and hydro power. We have also
atomic power which is coming up
at Tarapore very soon. Now, the rates
for atomic power, thermal power and
hydro power differ. The cheupest
power is hydro power. If we are talk-
ing about a comrmon grid or common
rate all over the country, then we
shall have to have an all-Andia elec-

tricity grid system. Unless we inte-
grate and unify all the sche-
mes, we will not be able to give

standard rates everywhere. I presume
the Government is thinking in terms
of unifying all the electricity boards
and have a unified rate system for
supplying electricity. Unless this is
done, I do not think we can have uni-
form and equal rates for all the
States.

Dr. Singhvi referred to the working
of Electricity Board in his State. In
my State of Gujarat, the Electricity
Board has functioned very well. We
had a very efficient Chairman who
to my knowledge worked in that capa-
city without taking any remuneration.
Shri H. M. Patel who was till lately
the Chairman has done very useful
work. I am proud of his achievements.
So when Members criticise and say
that MPs or MLAs when they retire
are keen to go over to Electricity
Boards as Chairmen or as members, let
me remind them that in Gujarat we
did not have any member of legisla-
ture to my information as a member
of State Elettricity Board.

I concede that there are certain
complaints about the working of eiec-
tricity boards. Very recently, thc Chief
Minister of Gujarat, received many
complaints that electrical power is
not made easily available. Electricity
is demanded by villagers in large
numbers for agricultural purposes. The
supply is limited and all the demand
cannot be fully met. The method of
supplyirg electricity will also have to
be looked into. I am quite sure the
Electricity Boardg will manage their
affairs properly, and if supervision is
necessary, the Central Government
should give guidance.
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16.34 hrs.

[SHRIMATI RENUKA CHAKRAVARTTY in
the Chair].

As regards doing away with private
licensees, we have some experience
in my State of Gujarat. The Govern-
ment there wanted to take over the
private licences. But those parties
went to the High Court and suec-
ceeded in obtaining a judgmrent that
the Government has no rigit to abo-
lish them without payment of com-
pensation; or it should wait till the
expiry of their term of contract. That
is why even if the Electricity PBoards
of different States want to remove the
private licensees, they cannot do so
without paying heavy compensation.
So this factor of taking over private
licensees should be looked into and
they must be paid compensation.

As far as supply of electricity to
rura] areas is concerned, as one hon.
Member said, in urban areas 70 per,
cent of electricity is consumed by in-
dustries whereas the rural areas are
using only 10 per cent. Modern civili-
sation is judged by the quantity of
eiectricity used. If we think in terms
of spreading electricity to the rural
areas in India which are still back-
ward, it is a stupendous task and for
that we shall need lot of morey, not
only for the supply of electricity, but
also for providing them with agri-
cultural machinery that they require
for tilling the land.

We must also impose very heavy
vunishment on illegal use of electri-
city. I know of some cases where peo-
ple have tampereq with electricity,
utilised it without. payment of any
charges. I have recently seen that cer-
tain people have developed the art
of removing the fuse at the proper
time when public meetings are being
addressed. So, when we have public
meetings, by whichever party, these
fuses should not go off.

In the villages the people must be
taught about the dangers of electricity;
a mere English notice of danger is not
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enough. There are leakages of elec-
tricity in the earthing wires or on
the steel frame of pillar. Many chil-
dren or cattle when they touch these
wires or the frame receive electric
shock and they perish. So, in the
rural areas, wide publicity should be
given about the dangers of electricity.

I have noticed in the villages of my
constituency that still proper use of
electricity is not made. Except for a
radio or a fan working in the village,
people still wait for greater use of
electricity for agricultural purposes.
After all, if the aim of our Govern-
ment is to supply electricity to our
farmers, we must utilise proper means
for utilisation of electricity.

With these words I welcome this
Bill and I hope the Minister and his
colleague, the Agriculture Minister.
will provide electricity plus the ne-
cessity of water pumps and wells 1o
the farmers. Only if that is done. this
country can rise; otherwise, we shall
have to wait for many, many years
in pulling up the agriculturists.

Mr. Chairman: Already we have
exceeded the time limit set by the
Business Advisory Committee and ac-
cepted by this House. We should have
finished this Bill by about 5 O’Cleck,
but we are still at the first reading. i
suppose the hon. Minister will take
about half an hour.

Dr, K. L. Rao: 20 minutes.

Shri Sheo Narain (Bansi): We have
a few words to say.

Mr. Chairman: I call wupon the
hon. Minister to speak now. The se-
cond reading will be taken up to-
morrow. Other hon. Members who de-
sire to speak will have to speak 1n
the second reading.

Dr, K. L. Rao: I must express at
the outset my grateful thanks to the
various hon. Members for participat-
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ing in this discussion on the Electricity
Amendment Bill. Actually I find tha:
the hon. Members have very rightly
taken this opportunity to discuss ahout
the problem of electricity and the
electricity situation in this country,
rather than confine themselves to &
consideration of the limited Bill that
is placed before the hon. House.

It is quite natural and correct to
say that electricity is a basic factor
on which the nation should be built
up. There are no two gpinions ahcut
it. If the USSR is today in the
highest position, if it is today almost
the second resourceful nation in the
world, it is because it has made tre-
mendous strides in electric power.
Only 40 years back USSR was at the
same level as India. Both of us pro-
duced about the same amount of
power, there was very_little amount
of power, but in these 40 years USSR
has marched very greatly ahead and
today its installed capacity is 110 mit~
lion KW which is second largest in the
world, whereas we have got only 11
million KW, that is one-tenth of what
the USSR has. That is where unfortu-
nrately our position is. Therefore, it is
obvious that the position of power has
to be improved in this couniry or to
put it in another way, the per capita
generation of power in this country
today is about 75 kw hours whereas in
advarced nations it is anything like
2,000 kw hours. Of course in USA
and other countries it is extending even
upto 5,000 or 10,000 in Sweden and
Norway. We are only at 75 and there-
fore we realise that we should march
as rapidly as possible in order to im-
prove this position. We have two
handicaps in this. Power is a very
heavy capital intensive industry and
requires a large amount of capital; it
requires machines. Unfortunately in
this country all these machines are
coming from outside, causing a heavy
drain on foreign exchange. The Gov-
ernment has set up three factories at
Bhopal, Hardwar and Hyderabad and
when they go into production and
manufacture equipment it will be time
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for us to take a big lead in power pro-
duction. The other handicap is capi-
tal, resources that we can muster. The
hon. Member from Jodhpur observed
that we have not done well at alj in
electricity. I can only say that he is
wrong. From 6,000 kw hours ten years
ago we have multiplied our produc-
tion to 36,000 kw hours in spite of
great handicaps. We have made fairly
good advances. But I realise the im-
portance of electricity in the building-
up of the prosperity, and I do not [zel
anyway satisfied, much less whey we
have come nowhere near the limit
which we should aim at as the mini-
mum. We should get at least 500 kw
hours per capita from the present 75
kw today. If we can do it by at least
1980, in the next fifteen years, we
woulid have put the nation on very
good footing,

The House was very much concerned
with the utilisation of power and
electricity for agricultural purposes. Ii
is quite correct because in gur couniry
80 per cent of our population is agri-
cultural and lives in the rural areas.
in order to serve them we utilise only
five per cent of our electrical energy
and 95 per cent is going to the urban
areas. The hon. Members were right
in insisting that we should spend
more of this energy for the berefit of
the rural areas. Unfortunately our
country is a very big one, unlike
countries in Europe. In a big-sized
country, it requires long and lengthy

transmission lines. For instance. the
Rihand power could simply have
been dumped into Gorakhpur and

eastern, U.P. but the trouble herc was
the absence of transmission lines.
Transmission lines take as much as the
generation if generation costs Rs, 100
crores, transmission line takes equally
Rs. 100 crores; that is the general rule
abroad; in our country it will take
much more. So, we have to have more
of this generation and more of *these
transmission lines. Electrical energy
itself is invisible but it has to pass
through wires; nobody has invented to
transmit electrical energy without
wires. So, wires have got to be there.
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We have therefore got to build up
large number of transmission l'nes and
that means a lot of money. That 18
where we get stuck up. We are gra-
dually building up. We are bulding
the country into five regional grids
and we are attempting now to build
up an intimate grid within the region
and later on to connect it wita the
ciher. In the course of the next five
or ten years, we expect an all-India
grid and once we have lines laid
everywhere it will be easy for us to go
in a big way to supply electricity lor
the whole areas. ] may submit that 1
am most anxious myself about serving
the rural areas, because I myself come
from a village, and I know especially
in the present economic situatior, how
much it is that the use of electricity
has grown and is demanded, and how
it simplifies the work and reduces the
cost of agricultural pumping. The uti~
lisation of bullocks requires nearly Rs.
90 per acre, whereas with electricity,
you can do it with just Rs. 10 to Rs.
15. Agriculture requires it. That 1s
why in any part of India, the peasant
always asks for electricity, for biju.
Therefore, that is most important for
us, and it is very essential that we
should produce electricity for the peo-
ple.

1122

We have in our country 50 lakh
wells, and we have electrified so far
five lakh wells. We have still to elec-~
trify, therefore, 45 lakh wells, and in
the coming fourth Plan, we shall elec-
trify at least seven lakh wells. That is
the main.aim for the fourth Plan so
far as electricity is concerned.

It is interesting to observe that the
use of electricity is so much that my
hon. friend from Pudukkottai, Madras
state, complained that the wells there
have not been electrified. This is in
spite of the fact (that Madras is the
only State in the whole country which
has got the '‘maximum amount of rural
electrification, for which funds are
given on a fairly large scale. For
example, this year, we have provid-
d Rs. 6 crores for rural electrification
in Madras as against Rs. 2.5 crores for
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my hon. friend from Jodhpur, that is
to'say, for Rajasthan. In spite of that,
the hon. Member complained that
they are not having sufficient amount
of money for serving the wells. It
is quite true. 1 submit that there are
a large number of wells awaiting elec-
trification all over the country, and
it is for us, therefore, to find out what
are the best priority areas, and which
one we should take up and which are
the ones that we could do economical-
ly, that is to say, whether they are
nearer the grid lines and so on. These
procedures have to be adopted in the
next five years and once you have the
grid line, we could see which are the
nearer the grid line, and where it
would be much easier and economical-
ly cheaper to go in and provide elec-
tricity for these wells. Therefore,
what I submit is that electrification of
wells has to go on some sort of a
programme for a while. After we
pass through that good, grid system,
it would be possible for us to take a
big lead.

I am quite aware that in this coun-
fry of ours, we have a great, favour-
able feature, namely, first-rate under-
ground resource of water, which I
think very few countries have.
not only surface water which we have,
but we have a vast ocean of excellent
water underground, especially in the
(Gangetic basin and in Madhya Pradesh
and in the coastal areas. We must
have tubewells which could puncture
the ground and take out the copius
supply of water and bring it to sur-
face. That is very essential. There-
fore, food production in this country
very greatly depends upon the utili-
sation of underground water and to
that extent electricity has to be ac-
celerated and has to be supplied in
greater quantities and to a larger
number of places.

I would submit to the House that
hon. Members will have an opportu-
nity to support this Ministry before
long, when the fourth Plan will be
before them. It is then for the hon.
House to ask for larger funds for
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rural electrification. If the hon. Mem-
bers maintain the same enthusiasm
then: or remember this day, I only
hope that they will have provided
more funds for this purpose and we
can serve you better and secure more
electrification for rural areas ang for
agricultural pumping.

Dr. M. S. Aney (Nagpur): May I
ask one question? Will the scheme
for sinking wells also be included in
the scheme for electrification for
tapping sub-oil water currents.

Dr. K. L. Rao: Sinking of wel's
and purchase of pumps are not the
concern of this Ministry. The Min-
istry of Food and Agriculture does
give sufficient funds for sinking wells
as also for the purchase of pumps.
We are concerned with the supply of
electricity and electric connections.

Shri Narendra Singh Mahida: The
Agriculture Ministry does not deal
with it but they advise the Members
to go to land mortgage banks.

Dr. K. L. Rao: The policy is one
of subsidy by way of assistance, what-
ever you may call it. The Agriculture
Ministry looks after these two items.
We are concerned only with the sup-
ply of power, and I can submit that
so far as the power position is con-
cerned, we have sufficient power for
dealing with agriculture. There is no
difficulty about power. The main
trouble is, we do not have the lines.
Every village costs Rs. 40,000 to Rs. 1
lakh for connections. Unfortunately
copper and aluminium are in
short supply and they have to be got
from outside. We are engaged in a
very intensive search to find out sub-
stitute materials, but till we succeed
in it, so long as we depend on the
conventional materials for transmis-
sion, I am afraid we have to go on
limping for some time more.

While I entirely agree with hon.
members in their desire to provide
electricity for agriculture—pump sets,
etc.—there is no occasion for that to
be provided in this Bill. That is 3
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general policy. While I was listening
to the speeches today, I was myself
feeling whether we should have taken
more steps to study the various as=
pects of the problems of wells " and
tubewells in various parts of the coun-
try and see to what extent the diffi-
culties can be removed. That is a
subject for close study. The rinis-
try will be taking necessary steps to
call for a conference of those States
which are interested in wells and
tubewells and find out what exactly
the troubles are, what are the things
standing in the way of implementing
their projects, etc. But the function
of this Bill is entirely different, viz,
to make some urgent changes.

The hon. member from Gorakhpur
very rightly said that we should have
taken a comprehensive view of the
whole affair. I agree. I was myself
feeling that the language itself is so
funny and it was drafted by an Eng-
lishman in 1946. We can simplify it
very much, but it takes time. I hope
in the next session hon. members will
be given a Bill which will be much
more simplified and more comprehen-
sive. But as I said yesterday, there
are two reasons which make this, Bill
urgent. At the present moment, this
Act does not allow any uniform rate.
This was challenged by the Kalyan
Borough Municipality of Maharashtra.
They filed a suit and won it in the
High Court. Similarly in Punjab and
Bihar also these cases have .come up.
We cannot allow these cases to go
through. It is meaningless. On the
one hand hon. members are saying
that there should be a uniform rate
not only within each State but in the
whole country. And quite rightly so.
When the present Act does not allow
the application of uniform rates, it is
very necessary that we should pass a
Bill nullifying it and making it pos-
sible to introduce a uniform rate.
That is the urgency.

Shri Bade: Nobody objected to
that provision.

Dr. K. L. Rao: My senior and res-
pected leader in the Congress Party,
Mr. Bibhuti Mishra was so angry with
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me that he said he would not support
this Bill because it does not say any-
thing about uniform rate for agricul-
ture, about the rate for agriculture
being less than the rate for industry
and son. As ] said earlier, that is a
general policy and this Bill is intend-
ed to make some very urgent changes.

1126

Another thing is, the bank rate has
gone up. It has been changed in Feb-
ruary, 1965. It is good that the pri-
vate licensees have not taken advant-
age of this and raised the rates. Un-
der the Act they could have done it-
Therefore, what we have now sought
is to say that on investments made so
far—in 1965—we shall-allow a bank
rate of 7 per cent and for investments
later on it shall be 2 per cent. Other-
wise, what will happen is this. Let us
say that the net assets, to give an ap-
proximate figure, of private licensees
in the country is Rs. 120 crores. The
amount of clear profit they can get will
be calculated on the basis*of standard
rate. According to that, 8 per cent of
Rs. 120 crores will be nearly Rs. nine
and a half crores, whereas if it is 7
per cent it will only be in the order
of Rs. eight and a half crores. There
is a difference of Rs. 1 crore. That
means they have to gain it by increas-
ing the rates. It is not correct to do
so because they have acquired the
assets in those days when the bank .
rate was 5 per cent or even 3 per
cent. Therefore, while I greatly res-
pect Shri Dandekar’s principles of
equity and proper perspective in deal-
ing with this, I am afraid, when you
come to private licensees in the mat-
ter of electricity I should say we are
perfectly correct in introducing this
amendment. We have thought out the
matter very carefully to see whether
there was any moral turpitude involv-
ed in this matter. T do not find any
such thing at all. What we have said
is that all those assets up to 1965 will
be charged at 7 per cent and any in-
vestment beyond that will be charged
at the new rate. The new investment
will be a small amount. T do not
think anybody is going to invest here-
after in a big way. As I told you,
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nobody except the three or four big
undertakings is going to invest large
amounts in this, because it is the
policy of Government that private
licensees shall be taken over as early
as possible. Of course, I know some
of the big private undertakings have
been doing very good work. Those
people who are having large installed
capacity like the Tatas and so on are
doing very good work. But there are
a lot of small uneconomical units.
The other day I had been to Silchar
and I was surprised to find that Sil-
.char was under a private licensee.
The people there told be that the elec-
tric lights there were burning bright
only that day because 1 had gone
there, and on other days they were
usually dim. I do not know how far
it is true, but that is what they told
me. Therefore, what I submit is,
these private undertakings—not all,
but some of the bad ones at least—
are to be acquired as early as possi-
ble. It is our policy to do s6. We
want to be fair to them. Simply be-
cause the bank rate has risen, imme-
diately we should not increase the
electricity rates. There is no meaning
in that. That is why this matter is
urgent. It is these two urgent factors
that have made us come to this hon.
House for passing this Bill. That is
the limited scope of this Bill.

Having got this opportunity to
amend the Act, we have introduced
a few other changes. I want to touch
upon only one or two other amend-
ments. Most of the hon. Members
were talking about membership. I
was surprised to find references being
made to elections and so on. I may
say, 1 am not accustomed to this kind
of thing. In fact, it never struck me,
that this provision has such a deep
meaning as that. AN that it provides
is this. It is not Members of Parlia-
ment or members of State legislatures
alone who are referred to here. Here
it savs: “Member of Parliament, State
legislature or any local authority”.
That is to say, at the moment, even a
panchayat Board member of a village
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cannot become a member of the Elec-
tricity Board. That means a very
large number of Indian personnel are
disqualified. Though there is corrup-
tion and all that, I cannot understand
how corruption can be associated with
hon, Members of legislatures. I think
we should say ‘nonsense’ to that kind
of thing. I accept Shri Yashpal Singh’s
definition that an idler is corrupt. I
quite agree, but I would not say that
hon. Members of this House, legisla-
tures or panchayats are corrupt or
anything like that. Most of the mem-
bers on Electricity Boards are hono-
rary. Only three members are per-
manent members, full-time officers,
who are electrical engineers who have
got administrative experience or other
very specific qualifications. Others are
all honorary members, who get a lit-
tle amount of money. I do not think
we should take such great objection
to this provision. I do not think there
is really much in that. I am really
sorry, that the hon. Members, espe-
cially from the opposition, have refer-
red to the elections and all that. As
I said, it never crossed my mind. Hav-
ing dealt with this subject so many
months, I never thought that the ques-
tion of election will be brought into
this.

17 hrs.

Then, every hon. Member was talk-
ing about publication. I think there
is a lot of confusion about this, espe-
cially about the limit of Rs. 25 lakhs.
Shri Warrior, who has made a speech
and is going away to Cochin—he has
written to me a slip that he will not
be here—has stated that there is
something fishy about this. *T want to
submit very clearly that the publica-
tion has nothing ‘to do with the ten-
ders. Actually, I am feeling myself
that probably in the next Amending
Bill T should omit this provision about
publication. For example, we are
sanctioning Rs. 1,000 crores worth of
irrigation projects. We do not pub-
lish them. Some other hon. Members
referred to corruption and something



1129 Electricity

fishy in this connection. In the case
of an irrigation project, if it costs
Rs. 2 crores or less, it need not come
to the Centre; the State can sanction
ijt. But, in the case of electricity,
every scheme has to come to the
Centre, has to pass through very rigid
scrutiny by the Central Water and
Power Commission, Technical Advi-
sory Committee and so on. Therefore,
there is greater rigidity, greater con-
trol of electricity schemes than in the
ease of irrigation projects. Still, we
do not publish those irrigation projects.
We are publishing the electricity
schemes merely to acquaint the people
with the scheme. It was enunciated
in the olden days when the generation
of electricity was very little and we
had to popularise it.

Shri Narendra Singh Mahida: Then,
what is your objection to publishing
it?

Dr. K, L. Rao: Then, as hon. Mem-
bers know, Rs. 25 lakhs means noth-
ing today. It is a very small amount.
In the olden days, 130 years ago, Sir
Henry Cotton completeq the Goda-
vari system for Rs. 14 lakhs. Today
it will cost anything like Rs. 200 crores.
Therefore, Rs. 25 lakhs is a small
amount today. That is why in the
case of ap irrigation project we have
got a limit of Rs. 15 lakhs for minor
irrigation Rs. five crore for medium
irrigation and more than Rs. five crores
for major irrigation. This is just a
sort of artificial 'imit. There is no
sanctity about this Rs. 25 lakhs. If
the hon. Members want to fix it at
Rs. 20 lakhs, we can do it. We want
to put a higer limit because otherwise
there will be a large number of such
schemés. There is no point in pub-
lishing all of them. It will mean waste
of money, because we have to pub-
lish them in the paper Also, it causes
delay.

Shri N. Dandeker: Then why publish
projects costing Rs. 1 crore and more?
What is the point?

SRAVANA 6, 1888 (SAKA)
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Dr. K. L. Rao: 1 am coming to

that. Projects costing less than Rs, 25
lakhs will be large in number. Pro-
jects cosiing more than Rs. 1 crore
will be few.

Shri N. Dandeker:
them at all?

Why publish

Dr, K. L. Rao: A majority of the
projects belong to the category of
medium and minor. Projects costing
Rs. 25 lakhs or less will be a large
number. There is no meaning in
publishing them once or twice. It
causes delay of months,

Shri Bade: Then why do you not
take away the publication entirely?

Dr. K. L. Rao: I will be very happy
to do it. We have to do it gradually,
very carefu'ly. Hon. Members will
otherwise say that we are doing
something very radical. So, as I said,
the next amending Bill will do. way
with this clause. There is no parti-
cular sanctity for this limit of Rs. 25
lakhs or Rs. 1 crore. We have sim-
ply said that for’projects costing up
to Rs. 25 'akhs we will not publish,
for schemes between Rs. 25 lakhs and
Rs. 1 crore we will publish once, and
in the case of schemes costing more
than Rs. 1 crore twice at the draft
stage and in the final form. There is
nothing to read in between the lines.
The object of this publication is
merely to familiarise the people with
the project. This was conceived at
a time when generation of electricity
was very little, when it had great
glamour and people did not know
what electricity was. There are one
or two other points which I want to
deal with.

Mr, Chairman: Would he like to
continue his speech tomorrow?

Dr. K. L. Rao: No, I would like to
finish today. I once again thank hon.
Members for the very large amount
of comments that ‘they have given.
There were useful suggestions in them
and we will make a particular study
As I submitted, though it
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) [Dr. K. L. Rdo]

may not concern the Bill, there are
a lot of useful suggestions made in
respect of the electricity situation in
the country and they will receive very
great attention from the Ministry of
Irrigation and Power.

Mr. Chairman: We will now take
up the half-an-hour discussion.

—_—

17.06 hrs.

HALF-AN-HOUR DISCUSSION RE:
GANDAK PROJECT

=t faufa femr (FifgEr) : few
e, 7 @R a9 1653 dlo
12-5-66 FT T@T 4T | T A g 4T
& s g F FatarE § -9y
Y FAY F FTOO7 F I G G R, @R
T ¥ N 7 FEEET F o1 Q@Y
g | I I FEEN Agd, S Tgi
43 g1 & g7 w=e! a1 2, ST Jarq
faar 5 fage w=dz & 1966-67 F
9. 18 FUT TYAT TAT &, F73 CHL A
% fay i F3% st fear € w)
st g9 ford afz fage i oy
e § ¥UAT T A FH GO AR
Bezd TEAHE FT WY 39 H W1 wRE
grm, FEw fAy @ & )

F wgar argar g 5 ag awer—
THHT qGT TET 20-22 FAUS T T
HIIE AT AT, IAF AT AR T[T
36 FAS T AT, 36 FUT & AT
56 FUT TIY gAT T AF 56 FAT &
TII TG 124 FUS &IY THHT AGHAT
R 1 ww aw & awwar g 5
FF FTAT 20 FT TIYT @F AT § |
A AT S @ FT THIT &, BT
area A SN st fear &, afs sa fgare
FaTar A q1 g9 fedene & e 9t
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gfFmEF Es 150 FUT TN AT TN
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IgeT feed far 1 fed I gak =g
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faaey oY Ad § 9FE qEEA A,
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73 73 EAFAT § AT AT w
Fo U0 T HIZH, I a8 T3 FHTAT
¥, 32iA g a1 5 Y e F
AT 73 & 1 e ow 3y fafaex
BY T qY T AIAR FAT T &Y T, TARY
T A A @ E ) W A g
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U¥ WAAY Y . ARET AT
HTE AE T A
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fafaee Wi w1d, I7% i & JFr @
T |

=t HTTEA WY W (ATEIR)
W AN e aom F ¥

it frafa fam . a1l & QA
ag wwe goT f o wree e
g 9T @a1 7 IEEY 3 F fag
Far7 & qum fw fagre wadie £ o
THHT FIfET FI | FH AT TqF T8
w9 qoy ¥ a9 fagk e gy @
f T dar 4t AT & AR ST deI ¥
qoa ¥ @Y 23 Fgar a1 fr Tt wr &
Ffagdaeafi g1 dexRe ¥ e
ZEHT T AT 9T AT VT §eT F I
TR AN A | T IF F AR
ag qg gt fir §EX @Y T A7 JTear §
e @z aaHE #1 A g g
AR G T AT | Ig qg g gt
®: 7gW ¥ a1z {5 uF I35 gFi AR
a9 ag Tarar sy v #Y gg 4y &Y
gd w1 A7 oF SAfrae ¥ qeT @
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IR qEw I, fade faor o Wk
FIZFET BT THT qT I Y I, LY
IgFY ¥z FX fear oy Ak A "ard
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TR ¥ HR AT ¥ 7T 7 FHAT |
afeT oot aF wfaer 9 ¥ qar
wrar ¢ 5 a=hm faerd fawm w
wreaTEs A€ fre § fF waan fear s
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IuF: KHAT 9IRS & wrw fAedr #a
JTO4; §9@T, AgF AT AT ATAE SHET
fefr 3 @Y gT wm SR F
el FEHRT QU FI AT GTA FY,
graa ¥, E fam w2

Stiri K. N. Pamde (Hata):
to put a Question.

I want

Mr. Chairman: The hon. Member is
a very old Parliamentarian. He must
know the rules. If he wanted to put
a question, he must have given notice
of it before the discussion began. He

has not given his name.
L

Shri K, N. Pande: That is true.
Can I not make a request now?

Mr. Chfirman: No. He must krow
the rules.
aran.
=it gow T oA (e - AR
Afew fear v s foF Fw qoAT
|TEAT §
ﬁmaﬁa{g&mﬂaﬂ
fom gam s @ T € g Ay
@ W et @ afo @5 w1 A
fade av? s oA 9w 2fF mw
g @ #AT AW I s @
&7 afcgt oY TFT WE, FRO AT
27 ¥ g Ao fade wgwar ¥
@ W @ 7 Ak @ e
fadeir wgar A& faw @R wm
7% . 3fF w FRo ¥ W
A frar ar @R ?
feinf die flem st (R ware-
) . s ww g
Y @ §owy F faepa Toww
g1 & ag fisger wgmrg i oo
o wfiw ag & 5 Rgam s
for’ ¥ are< fefew & ST QT
U T FR gH AT FESETI
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F TQIH | TR T MR G

&1 fad wAwe fafrdds gk wd

F% #) St Tog ¥ F® I

AT Ay E gEE AR wX @

7§

# 7g ara o A F ¥ da
fir dew Tiviee fage g3 % fo¥ ag@
&I E |

Shri K. N. Pande: Not only Bihar
but U.P. also. We have been ruined.
Ang this House is going to establish
a new practice that I cannot even
put a question because that is the
ruling of the Chair.

Mr. Chairman: Order, order. The
hon. Member must know the rules.
He has been a Member of this House
for long enough, and it is rightly ex-
pected that he should take the trouble
of going thropgh the rules. I shall
not allow, him to do anything which
is Beyond the rules. ’

st g W wgTE SRl
HEITT, AT T AT 697 91 W@ &,
I g YIF 19 & | W W |
& FX T & | Ig AU T AIYY
F oarfed |

ot e s ¢ i
To Yo ST & ¥ f¥ 4g ag7 w=d
e g, AR ga¥ aw o ¥ &
mﬁfﬁaﬁ@#@m
sYeFu 9ga 48 aEa g R W AN
vﬁgmﬁmaﬁawawﬁaga
T aF AR 9T awd ¥ gt
Tz N ferar | R ae @
T T 97 ¥ 949 g @ 9r fa
1961 ¥ ¥ X 54 FUT TAT &X
grm 1 37 0% T fag &7 i)
17 FOT TAT IO N2T #T I

ot dwr W (Fer)
R
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Y G &Y AT HweT & Fhifw oy
T T & I &Y TEE Fwa W AR
g9 ¥ ATy gRit AT gwEr w
fagrer &t g fawrery o 0
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f& @ 7w gu ¥ gz T fowe

. Y @y, WK T T AR A g
fF daw #1 W agT AWt qTR@ A

@ T | WA & e ¥ fage aaeie
. iR o Fro TaEtE T oY S T IAE
CogeE ¥ T Neee & fad e arfed
qr gewT ufede wor  gr 1 fagrR

T X g wET 97 R g SN

F oy @@ a ¥ fod 379 9.18

w3 T 31 =ifed | Afew oA

A T A a9g ¥ fan 2 Fe

T F ALY 7§ g Y, A A w7

mrar f& 1 T3 w41 99 TR

g« fear sman s ff Ao el

¥ afeT 79 3 F I fage Ak

- o fio TATHIE T IH ¥ Iq FAR
gfezwe #md fF A sam=r T fan

ST =l A1 & ;IO AT ATEa

Iq 9 g fagre e F 7 w09

TAT 3 FT A Jo Yo awae 7T 2.0

FAT TATAA &7 T a1 | 565

AT TF  HAS J9AT A9 Y @

T NI | IR S TETH Q91 Y S

Y @ FT g FAOE T fag A

fear man § v f Wi gw @ & fay

9 FUT ¥ B uTeT # 47 | F Oy
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T F q9g ¥ T T FEG a0
&t g Fferw 3 f it v gw g
X gan foat w4 & &% s a

IHF AATET ATGT FIOHT qg WY
e & o gardr ag wifaw & fF
a3 a3 wwew § fomd qu dm ¥
Tq a9g ¥ fera @Y § 5 g et
e o § @y E A, e A #
feaitaw 9§11 #1 avg A 7 47 TR
¥ Jqar wE) faw AT §, SAF A
TR FIAA gwaARA A
=TS a1 AY 7 92 Werey § Iw! foa-
A A aE ¥ g9 TaAe A
TEHT AT GH AT FIAIE T A
wrga fafaedt § @+ | SgE TF
R feudde 1 aeqw g, & Sl §
f& @ ofedr & @ gTQ
aifearie Wt & f5 gw wifag wR &
A 7% a€ N §, o fenas
% faqaa FY a9 ¥ Ve TaTHE TG
FT gFdl, a1 w71 gF F I9g
¥ ag T T AFA, qW I R |
Ao # R a9 A9
Y ¥ Y GH FL|

Shri Basappa (Tiptur): Ubpper
Krishna Project in Mysore also.

N FaA wgwe : ¥ @ o
g qE FEN A fF W w9 A
soeew &, AfFT o ar @ ey
AR IWAAM AEY § 1 ¥ Iuie
war § fF 9 v gy wnfa
e ¥ SR wrgw fafady & T
faorm o T@ et X o s
FA FT W FAW FGT | T FA A
W I e g fr g e
s s AT fEds w9 A
g ¥ g8 ¥ @ & amd W ag
FH FE g IR ¥ Ao WgAT
GE STEAUA QT FHRA |
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it frfe forw : ot s ¥
FaR ¥ ot ey |

ot GAET WgAT : STH T
mfts & |

The Minister of State in the Minis-
try of Irrigation and Power (Dr. K. L.
Rao): As regards the question put
by Shri Kachhavaiya—he asked why
the estimate of the project has gone
up from Rs. 53 crores to Rs. 121 crores
—the answer must come from the hon.
Member, Shri Bibhuti Mishra, him-
self. He is going on increasing the
cost there. The main reason is this.
Originally these canals were suppos-
ed to take up to 5 cusecs. Later on
it has been decided to take upto 2
cusecs. That hag caused nearly 10—
15 per cent extra rise in cost. Also
the original area was about 28 lakh
acres. Now it has been further ex-
tended. The hon. Member goes on
adding acres after acres. So many
lakhs of acres have been added.
This has enlarged the scope of the
project. Natura’ly, that has to come
out of money. Therefore, there is a
rise in cost.

All these things are gone into very
earefully by a technical committee.
Every effort is being made to review

SRAVANA 6, 1888 (SAKA)
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the cost. Nevertheless, ] do not think
the cost will come down below the
figure generally estima.ed. The en-
deavour is, as -the hon. Minister has
said, to try to complete the scheme
along with other important ones in
the country as early as possible.
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st gEw W wEEA™ ANl
#geg, &7 U Jga BT & aq g8t
4t fF 77 7¢ fRd agar & @
ML

Dr. K L, Rao: I am sorry I forgot
it. There is no question of foreign
collaboration in this. It is g very
simple work. Even if it were a diffi-
cult work, Indian talent has come to
that stage when we can tackle it our-
selves. Therefore, there is no ques-
tion of foreign collaboration, much
less any kind of fear about the project
no: being handled properly; the whole
project is being handleq by purely
Indian talent.

Shri Bhagwat Jha Azad: Some
amount for invisible expenditure and
for administration must also be there.

17.28 hrs.

The Lok Sabha then adjourned till
Eleven of the Clock on Friday, July
29, 1966/Sravana 7, 1888 (Saka).
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